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LOK SABHA DEBATES

LOK SABHA

Monday, April 28, 1969/Vaisakha 8,
1891 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF STATE IN THE
MINISTRY OF *PETROLEUM AND
CHEMICALS AND MINES & METALS
(SHRI D. R. CHAVAN) : (a) Yes, Sir. A
number of chemical products which are
produced in the country are also being
imporfed.

(b) The imports are allowed because the

production is not ‘adequate to meet the
demand fully.

(¢) No, Sir.

2
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SHRID. R. CHAVAN : It isa very, very
wide question and a comprehensive question.
There are a number of chemicals in respect
of which the production capacity has been
established in the country, but even then,
since production is not adequate to satisfy
the d ds, the indigenous ds,
import is allowed. I may mention a number
of items in respect of whlch production
capacity is established SP of
dye-stuffs, there are as mxny as 45 items;
drugs; 32 items, and chemicals; 69 items.

It is also the endeavour of the Government
to see that the country becomes independent
of foreign imports in respect of chemical
items.

=it T fag et - FavEfeaT
Frefrafor guifagem & s &
FE W TFR N glaad wn §
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T T & EfF T &1 ggi
AT g, {99 & 3T FT 19 I AR
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a7 A W AR aET e W a
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SHRI D. R. CHAVAN : This is always

done.
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SHRI D. R. CHAVAN : So far as the
company to which reference has been made
by my hon. friend is concerned, about that
company, and the dealings of that company,
Ihave not got the information with me.
I assure him that I will look into the matter
in the context of what has been disclosed.. .

&t saw fog : 7 fegeaw & @od
Hfrreg JAR G 9 & o F 3T W
AR & W Y ST T I8 X ITF
AT IR qF SIET AT AT ¢ ?

SHRI D. R. CHAVAN: No, Sir. As
a matter of fact, when the import policy is
announced, all these factors are taken into
consideration. Those chemicals which are
being produced here and which are sufficient
to satisfy the indigenous demand are put on
the banned list. There is no question of im-
porting those items.

SHRI DINKAR DESAI : Already three
five year plans are over and our country is
not yet self-sufficient in chemicals. May I
know whether our country will become self-
sufficient in chemicals after the fourth plan is
completed ? May I also know what is the
total value of the chemicals imported last
year, for instance?

SHRI D. R. CHAVAN : It is the constant
endeavour of Governmient to see that all
items which are imported are manufactured
in the country and to see that indigenous
production is established in those items. 20
years ago, the production of drugs in this
country was only of the value of Rs. 120
million; today it is Rs. 2,000 millions.
About the total value of imports of chemi-
cals last year, it will not be possible for me to
give the figure because so many items are
involved.



5 Oral Answers

=it o ATo fraTd: Ffiwew s WA
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SHRI D. R. CHAVAN : I will have to
find it out.

ot T =W : gfear & St g -
¥ § ag aga 4 Afsfaw da
FWE, W@ e U @ @Y, fefaw
@ Fra g, fRfaw @ § sasem
TR/ & 1 T FT sFIie E SfeAT A
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foas it AR § A wE-wves g
I FT ATHRE A AT AT @ | ;T
HTEHTL T T FT TG0 F30 5 S oY
F a7 ag {feaT 57 Tae F Ao Yo
66 F FTEK I, A TS F AT
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SHRI D. R. CHAVAN : There is always
quality control of the chemicals, particularly
drugs, manufactured in this country. There

is a Quality Controller who supervises the
quality of the various drugs produced here.

it T T 99 3feaT 79 @

F Ao To 66 F FTHR Eres Fewrese
¢ 9 S ga-EveE Wi ATHFR F6
g7

SHRI ANANTRAO PATIL : Govern-
ment has so far not taken proper steps to
boost up indigenous production of chemicals,
with the result that there is monopoly in the
field of production of chemicals. May I
know whether the Government is going to
encourage small manufacturers of chemical
products ? .

SHRID. R. CHAVAN : There are a num-
ber of small manufacturers of chemical
products in the country.

VAISAKHA 8, 1891 (S4KA)
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SHRI INDRAJIT GUPTA : Recently
there was a lot of publicity in the interna-
tional press about certain drug rackets in the
manufacture of tetracyclene products by
certain United States firms. It is reported
that this country, which has been importing
tetracyclene for the last ten years from these
American firms has been over charged to the
extent of something like Rs. 9 crores. A
tablet whose total cost of production is 8
paise has been sold in this country for 53
paise. May I know whether, in the same
way as consumers in the United States have
now been able to take advantage of the
laws prevalent there to claim compensation
from those firms for excessive over-pricing,
the Government of India is taking any steps
toclaim Rs.9 crores worthof compensation
from these firms for overcharging us ?

SHRI D. R. CHAVAN : Sir, thisis rather
a different question and does not arise out of
the main question.

SHRI INDRAJIT GUPTA': Sir, it does
arise and it is an important chemical pro-
duct. Sir, T would request you to protect us.
Just because a Minister says that our supple-
mentary does not arise out of the main ques-
tion it should not be brushed aside.

MR. SPEAKER: Evidently, he has no
information.

SHRI D.R. CHAVAN: Sir, I repeat that
this does not arise out of this, but I will
look into it.

&t Ay fwd : g GE WA ARA
THT A g fF @ awera A
e IF T TG AM § T TR
R T ¢

MR. SPEAKER: He has no information
now.

SHRI S. K. TAPURIAH : Sir, they must

give us a list of what they know so that we will
ask our supplementaries from among them.

Unsold Stocks of Fertilizers at Udaipur

*1352. SHRI BEDABRATA BARUA:
Will the Minister of PETROLEUM AND
CHEMICALS ~ AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that a large stock of
fertilizers produced by the Hindustan Zinc
Ltd., Udaipur is lying unsold;
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(b) if so, whether this has been due to the
desire of the State Governments to purchase
from other private sources even when the
prices in the private sector are higher; and

(c) if so, whether any remedy is contempla-
ted?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) to (c). A
statement is laid on the table of the Sabha.

Statement

(a) The present stock of single super-
phosphate with the Hindustan Zinc Ltd., is
about 14,000 tonnes.

(b) With the advent of more sophisticated
complex fertilizers single superphosphate is
getting less popular with the farmers. The
demand is also seasonal—State Govern-
ments usually do not directly purchase super-
phosphate. Generally the Cooperative
Federation in each Stdte are the principal
buyers of this fertilizer and they usually pur-
chase after inviting tenders and after taking
into consideration the freight element from
the station of despatch to the destination.
Following accumulation of stock of imported
diammonium phosphate in the country,
there has been further difficulty in the sale of
superphosphate. Ex-factory selling price is
fixed by the Fertilizer Association of India,
but their prices are ceiling prices and it has
not been possible for any of the factories in
the country to realise the said selling price
during the last 18 months. Hindustan Zinc
Ltd., have also been selling at less than the
ceiling price fixed by the Fertilizer Associa-
tion of India.

(¢) It has been decided to restrict import of
diammonium phosphate as also its alloca-
tion to Rajasthan and Madhya Pradesh.
The Fertilizer Corporation of India have
been appointed as selling agents for various
States for the sale of superphosphate pro-
duced by the company. Negotiations are
also in progress for sale through the Central
Fertilizer Pool also. All these steps are
expected to improve the sale prospects of the
superphosphate produced by Hindustan
Zinc Ltd.

SHRI BEDABRATA BARUA : Sir, the
question is related to the evidence of all
round corruption. Whether it relates to

1969 Oral Answers 8

cooperatives or not, it certainly relates to evi-
dence of all round corruption. Ifthe fact as
alleged, that Hindustan Zinc Limited is
selling fertilizers at 30 per cent lower prices
and yet do not find buyers either in coopera-
tives or Government, is correct, may I know
whether this has been the allegation made
even by tHe Chairman of Hindustan Zinc
Limited—in fact it was—and, if so, may I
know whether action has been taken to look
into this matter? One can easily find it out
because the priceis lower than the market
price and if somebody, some officer, has
purchased at a higher price from private
paities he can immediately be charged for
corruption.—I want to know whether action
has been taken in this regard ?

SHRI JAGANATH RAO : Sir, I have
answered this question earljer also, that the
single superphosphate produced at Hindus-
tan Zinc Limited, Udaipur, is not popular
with farmers and there is difficulty in dis-
posing of this stock. In the earlier years and
also last year several meetings were held with
the Fertilizer Corporation, the Ministry of
Food and Agriculture and other concerned
departments and some stocks were lifted.
The price of fertiliser is fixed by the Fertilizer
Association once a quarter. They fixed the
price of single superphosphate between Rs.
300 to Rs. 330. The Hindustan Zinc Limi-
ted is selling at a rate of Rs. 285 thereby
incurring a loss of 15 per cent. The private
sector were selling at a much lower price and
therefore we had to dispose of the stock that
was accumultaed. That is why a lower price
had to be agreed to. I do not think there is
any question of corruption anywhere in the
disposal of this stock.

SHRI BEDABRATA BARUA : May [
know whether single superphosphate itself
was imported during that year about which
we are discussing and whether there was
faulty planning in that this complex fertilizer
was not produced and it was not foreseen in
due time? May I know whether it is possi-
ble to do it now and whether it is possible to
convert this production into the .complex
fertilizer ?

SHRI JAGANATH RAO : It is true that
the Ministry of Food and Agriculture impor-
ted a huge quantity of diammonium phos-
phate in 1968 and this unit went into pro-
duction in January 1968. This difficulty
was experienced in February, 1968. We



9 Oral Answers

have now advised the Ministry of Food and
Agriculture not to import diammonium
phosphate. They are not importing it now
and therefore this can be disposed of.

SHRI LOBO PRABHU : I may recall that
the predecessor of the present Minister was
warned in this House that he was importing
fertilizers which was excessive to the require-
ments of the country. I would like to know
from the Minister what is the total quantity
of diammonium phosphate which has been
imported ; secondly, if any responsibility has
been fixed for the person responsible for mis-
calculation; thirdly, what is the total accumu-
lation of superphosphate in the country, and,
fourthly, why superphosphate should not
be used as fertiliser mixtures to reduce accu-
mulation ?

SHRI JAGANATH RAO: The Food and
Agriculture Ministry gives the indent for
various types of fertilizers that are required
during a year. Superphosphate is used
twice a year at the time of sowing and has a
seasonal demand. Diammonium  phos-
phate was imported in 1967-68. Because
of the closure of the Suez Canal, the super-
phosphate could not reach the country in that
year. It arrived in India early in 1968 when
there was already a glut. This was not anti-
cipated by either the Food Ministry or the
Ministry which imported it. Now, according
to a decision taken, diammonium phosphate
is not being imported so that superphosphate
may be used.

SHRI LOBO PRABHU: 14,000 tonnes is
the accumulation of superphosphate in
Rajasthan. What is the total accumulation
in the country ?

SHRI JAGANATH RAO : Only 14000,
tonnes.

SHRI SRADHAKAR SUPAKAR : This
stock has been lying there for some months.
Now, what has been the disposal of super-
phosphates duringthe last six months since
this accumulation of 14,000 tonnes ? Se-
condly, is any attempt made to see that there
is further treatment of superphosphate so
that it can be made more populargwith the
farmers?

SHRI JAGANATH RAO : The total
quantity of superpHosphate manufactured in
this unit from January 1968 to February 1969
is about 70,000 tonnes and all that has been
disposed ?f. There is an order for 6,000

VAISAKHA 8, 1891 (54KA)
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tonnes. The balance is only 14,000 tonnes.
I had a meeting only a week ago with the
Fertilizer Corporation of India, the repre-
sentatives of the Ministry of Food and Agri-
culture and the Department of Petroleum &
Chemicals. They have agreed to lift the
stock. So, there would not be any difficulty
in future.

Regarding the second part of the question
about the disposal of superphosphate, as I
have said earlier, single superphosphate is
not popular with the farmers. Therefore,
a Committee has been appointed in the Plan-
ning Commission to examine the question
how a complex fertilizer can be manufac-
tured so that by mixing it with other nitro-
genous fertilizers it could be used by farmers.

st frdieer W qw e
# e e e faeQ <t
T FRAM Y IR qAGT AT
AR FAT TG FIGMT W F ATAETF-
T HT Y FA F AHAT AT ?
# ag ot ST e g 7wt Senfea
&R F7 foFa w1 @ faaor famar s ?
TR NET LIS F G ge AT
Fffr TS & gra e ?

SHRI JAGANATH RAO: This quesﬁt';n

does not relate to Hindustan Zinc Ltd. It
relates to Sindri.

Polyester Fibre Plants

+

*1353. SHRI SITARAM KESRI :
SHRI K. P. SINGH DEO :

Will the Minister of PETROLEUM AND *
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether it is a fact that Government
have decided to give more licences for setting
up of polyester fibre plants;

(b) the names of parties who are to be
given those licences and whether any
foreign collaboration is being allowed;

(c) the total requirement of polyester fibre
in the country at present and at the end of
1973-74;

(d) how much fibre is at present produced
in Indja and the names of producers;
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(e) how much fibre has been imported
during the last three years, year-wise; and

(f) when the production at the three units
is likely to start?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (f). A
statement is laid on the Table of the Sabha.

Statement

(a) The Government have decided to
license three more polyester fibre plants.

(b) It is yet to be decided who should be
given licences for the three plants. Foreign
technical collaboration is ecnvisaged. But it
is not possible to say at this stage whether
these plants would involve foreign invest-
ment.

(¢) The present consumption is estimated
to be of the order of 5,000 tonnes and the
demand in 1973-74 has been placed at ap-
proximately 22,000 tonnes.

(d) At present, the only producer of this
fibre are M/S. Chemicals & Fibres (India)
Ltd., Bombay. Their production in 1968
was 4,697 tonnes.

(e) Year-wise import in quantity and value
are as follows:

Year Quantity  Value
(in lakhs)

Rs.

B tonnes

1965-66 1074 119.9
1966-67 321.5 34.6
1967-68 364 37.8
1968-69 210.9 18.20

(April-Sept. only)

Import of Polyester and other non-cellulosic
synthetic fibre is canalised through STC
since April 1968.

(f) Production from the three units pro-
posed to be licensed is expected to begin by
about 1972.

it daTw A AR AR §
TRy § Ag WA @ gE € fE
AT T NS FEE FT |
A g P gmdm @i AR
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MIAT TR § ¢ 7 Hfewe W wow
72 9qT A@ET F qg AAT AR §
fFas Avoedw T IEI &
gfsss dFT & fo0 3T 9= € ar
wEde dweT & foll ?

§ ag s FAT 9T § R g
Iq § fFaAT awEde  TEAT TEdr
27

SHRI D. R. CHAVAN : The entire
scheme of this petro-chemical complex in
Gujarat envisages the establishment of two
public sector units, one for aromatics and
another for naphtha-cracker along with the
associated units for benzene and butadine
exlragtion. The aromatic plant will have
a capital outlay of Rs. 18 crores, the naphtha-
cracker plant a capital outlay of Rs. 19
crores and the associated units, to which I
have made a reference earlier, will involve a
capital outlay of Rs. 12 crores. Many
schemes will be licensed in the private
sector under this aromatic project and the
capital would be about Rs. 40 crores.
Concerning the down-stream unit connec-

ted with the naphtha-cracker plant, the
capital outlay would be Rs. 80 crores.

=t AW $AQ  F AT TR E
fF oy ag oY FEaEHeS FE Iq A
fadsy @z feoely i 2

19 Fer & f6 onft 9% s qu A&
FT qu § f5 fFa) fada w7 & @
FISATEAT GO AT AE | R AT 99T §
fF SaR BT FIGAT § CF DreIe HAT
IR dw wwdr Y Afse A a@
WY § IO § | 98 T | AT
femadtw &1 & st wTEa g R 5w
¥ ffad &9 EEA T FaEAS
g ot facgs Wt Ag grm ¢ g T
woa =nfed fr fadalt agr <@ & A
ar a8 @ ?

SHRI D. R. CHAVAN : The foreign
exchange requirement for the aromatic pro-
ject would be about Rs. 7 crores. Concern-
ing the down-stream units, to which I made a

reference, foreign exchange component
would be about Rs. 32 crores,
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SHRI K. P. SINGH DEO : In spite of
repeated assurances on the floor of the
House by the various Ministers and Prime
Minister that regional imbalances and dis-
parities will be removed, nothing tangible
has been done in that direction. May I
know whether the Government of Orissa
hdd applied for a licence for a polyester fibre
plant to be located in Orissa because there
are entrepreneurs in Orissa who have got
the technical know-how ? Isit a fact that this
licence is being denied because the previous
Commerce Minister and the Prime Minister
are interested in seeing that the plant is loca-
ted at Rai Bareli at the cost of Orissa ?

SHRI D. R. CHAVAN : Four polyester
fibre plants are likely to be licensed. Con-
cerning the application to which a reference
has been made, as many as 23 applications
are pending. All the plants in respect of
which letters of intent have been given, all
these will be processed along with the appli-
cations which are pendingand will be placed
before the licensing committee.

SHRI S. R. DAMANI : Has the govern-
ment made an estimate as to what will
, be the production for industrial users and
civilian consumption? Secondly, how is it
going to affect the textile industry ?

SHRI D. R. CHAVAN : It will produce
about 22,000 tonnes of polyester fibre which
goes for the purpose of blending with cotton
for production of cloth.

SHRI S. R. DAMANI : How will it affect
the textile industry?

SHRI D. R. CHAVAN : It will take time
to assess it.

SHRI S. M. BANERIJEE : I would pre-
face the question by saying that a great in-
justice has been done to north. I would like
to know whether the hon. Minister is aware
that 48 Members of Parliament belonging to
both Houses have made a request to him
that the north should not be denied at least
this polyester fibre plant? I am asking
this question in the context of talks about
removal of regional imbalances and mainte-
nance of regional parity. U.P. has got many
textile mills. May I. know whether it is a
fact that in spite of this request for such a
plant in the nofth by so many Members of
Parliament, a letter of intent has now been
issued to Mafatlal group, who today enjoy

VAISAKHA 8,
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an absolute monopoly in the matter of petro-
chemicals? If so, what are the reasons for
ignoring the north and giving the letter of
intent to Mafatlal group in the name of
another foreign collaboration with Hoechst
Company? I would like to know whether a
final decision has been taken or they are
going to reverse the earlier decision of
granting one letter of intent to Mafatlal
Group, ignoring the legitimate claims of
north.

SHRI D. R. CHAVAN : Itis true that a
letter signed by 30 or 40 Members of Parlia-
ment has been received and it has been noted
in the Ministry. Secondly, it is true that a
letter of intent was issued to Mafatlal Group
sometime back in 1966.

SHRI S. M. BANERJEE: Is that group
not enjoying a monopoly already ? So,
was it not going against the accepted policy
of government ?

MR. SPEAKER : Let him first hear the
reply and then ask questions.

SHRI D. R. CHAVAN : As a matter of
fact, applications were invited for down-
stream units and this is one of the parties
which put in its application in 1966. As I
said, all the letters of intent which have
been given along with pending applications
will be considered by the licensing committee.

SHRI S. M. BANERJEE : I am not
concerned with the question whether
the licence goes to party A, Bor C. Iam
only concerned with the solemn assurance
which has been given in this House about
government trying to curb monopolies. Here
is a monopoly group which enjoys all
privileges. . ..

SHRI S. K. TAPURIAH : Do not believe
it.

MR. SPEAKER : I was myself going to
ask that question. Does that one group has
complete monopoly in this field ?

SHRI D. R. CHAVAN : As I said, there
will be four units. One letter of intent was
issued to Mafatlal Group some time in 1966
in respect of polyester fibre, which is a new
production in the country. There is only one
unit, called Chemical Fibres (India) Limi-
ted, which is producing polyester fibre in the
country; there is no other firm.

MR. SPEAKER : Does that belong to
Mafatlal Group ?
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SHRI D.R. CHAVAN : That is not pro-
ducing polyester fibre. As to whether the
plant will be located in the north, the deci-
sion has been taken in the Ministry that it
will be located in the north.

SHRI R. K. SINHA : Is it true there are
industrial houses in Uttar Pradesh who have
applied for a licence for producing polyester
fibre. Is it also true that the U.P. Govern-
ment have strongly recommended those
applications and is it true thatin eastern U.P.
particularly, in Faizabad division, they have
been asking for it and, if so, what is the
decision of the Government ?

SHRI D. R. CHAVAN : Some recom-
mendations have been made. As I men-
tioned, one of them, will be located in the
north.

N T THW . FEAE AR,
T AEGT A A S H T @ -

““At present, the only producer of this

fibre are M/S Chemicals and Fibres

(India) Ltd., Bombay. Their produc-

tion in 1968 was 4697 tonnes.”

F qF FIT TF T W FEAC
TN FI@ & | g WA FT
ET &9 g, 99 F a@F N 1w
wifeefy & s @ AT F freg 2
# e wanEw R el
§ wEede & axeqy, fafwer sk
efeafe FreiE R E
Fagi AWITS! GUE W &1 AA
SAATAEAT § 59T & ag dAed
2 99 & WF aF 3F A A fwadAr
T ATE g @R e R S
AT & AE § T ST A A
fow o me, Swfsdmaw
FrEa W @A R I mIR A
FRAT F MATS T TN G Q@
€ ¥ ? T wT WET AT § A
TAFETEA FTAT ST AV AR AT HeAY
I aor S I@AN ! §F ogS M A
@ WE IMRNAG 19w g e
W T WHIST FT ET T &Y
iy ?
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SHRI D. R. CHAVAN : This is the
only unit in the country that is producing
polyester fibre based on imported raw
materials. Now, the raw material that is
likely to be produced by Aromatic, Gujarat,
will be producing DMT and this unit is tag-
ged with the units producing polyester fibre
because it will produce only 22,000 tonnes of
DMT. That will be the basic raw material
for the manufacture of polyester fibre. So
many applications have been received and
are pending and they will be considered.

St FITAT A F AR F aT ARy
9B T 1 ag s e § e v
a3l ¥ F9@ UF AEHY FY W A
T 37 FT FT FICT § |

SHRI D. R. CHAVAN : That was the
only party who came forward to produce
polyester fibre. That is the reason why they
were allowed.

SHRI MANUBHAI PATEL: There is a
report that four big units are to be given
licence for expansion for this raw material to
be converted into final fabrics for weaving.
May I know whether it has come to the
notice of the Government that in Surat
where there are more than 50,000 power-
looms there is a cooperative union who have
also applied for a licence. May I know
whether that will be considered and given a
preference over and above other private
monopolists ?

SHRID. R. CHAVAN : As I said, all the
pendirg applications will be considered.

SHRI MANUBHAI PATEL : My
question was a little different as to whether a
cooperative union of ictual weavers will be
given preference over ard above other pri-
vate people.

SHRI D. R. CHAVAN : That will also
be considered along with other applications
received.

SHRI S. KANDAPPAN : The confusion
and prejudice prevalent in the licensing
policy of the Government, I am afraid, is
having a dampening effect on the develop-
ment of the industry in the country. Even
the reply of the Minister is not clear
to me because in the statement, it has been
mentioned that three more dnits are going
to be established while the Minister says
that four more units are going to be es-
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tablished. We do not know what statement
to believe. It is very clearly stated in the
statement that by 1973-74, we would require
approximately about 22,000 tonnes. Now
the present availability is about 5,000
tonnes. If today they set up plants, the
gestation period will take some more time
and by 1972-73, it may come into produc-
tion. That means a lot of delay is there.
The whole answer is misleading. Particu-
larly with regard to a plant that was commit-
ted to Tamil Nadu and a letter of intent
was issued to a party, afterwards, at a later
stage, on the basis of an impression got by
the Central Government that they were not
creditworthy to go ahead with the plant
in spite of the fact that the State
Government recommended their case,
I was told that the letter of intent was issued
to some other party. Even there it is yet to
be seen as to when they are going into
production.

T would like to know from the Government
instead of this prevarication and delay,
whether Government would see to it that
as soon as possible these plants are set up
in the private sector. T would also like
to know when the plant in Tamilnadu is
likely to be set up.

SHRI D. R. CHAVAN : There Is no mis-
understanding about the question. I said four
units and these four units include also the
Synthetic Fibre India Limited which has got
an industrial licence for the production of
4,500 tonnes of polyester fibre and which will
be given an expansion by 1,600 tonnes because
a committee of experts went into it and they
came to the conclusion that a viable econo-
mic unit will be cf the order of 6,100 tonnes.
That is the reason why an expansion to the
extent of 1,600 tonnes will be granted. . ..

SHRI S. KANDAPPAN : Why did you
not make it clear in your statement ?

SHRID. R. CHAVAN : Therefore, 1 said
four units. That also will be considered—
expansion of 1,600 tonnes.

Concerning the application which was
made from Madras and which was subse-
quently rejected, that application also, along
with the rest of the applications—23 applica-
tions are pending—will be considered, to-
gether with all the letters of intent, by the
Licensing Committee.
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SHRI R. BARUA : From the answer
given it appears that the raw material for
polyester fibre is aromatic. The question of
disposal of aromatics in Nunmati is a long-
standing one. In that light of the talk that
we hear about regional imbalance and also
with regard to developing petro-chemical
complexes, may I know from the hon.
Minister whether something is going to be

-done in order to utilise the raw material that

is deposited and collected there for a long
time ?

SHRI D.R.CHAVAN : About aromatics
that are likely to be produced in Nunmati,
etc., I will require notice.

SHRI S. K. TAPURIAH : Almost every
answer given by the hon. Minister has been
either wrong or vague. He says that the
Ppresent consumption is estimated to be 5,000
tonnes. Thep ds d as esti d by
the industry is 10,000 tonnes—5,000 tonnes
we already receive by production and import.
If he consults the Ministry of Finance and
gets an idea of the amount seized—that
which is smuggled at various places—he
will know that there is definitely more
demand and his figure is wrong. What this
sort of monopoly does t6 the marketing
was amply illustrated by Mr. Madhu
Limaye just now. If he can correct himself,
the present price of Borax chemical is Rs.
8,500 and not Rs. 7,000 which he said earlier.
The Minister said only one unit was there
because none else came forward. He also
said that many applications were lying pend-
ing. May I know what is the period for
which these applications are pending, and
what was the year when the first application
was made ?

Secondly, about the technical collabora-
tion which he mentioned. ...

MR. SPEAKER: The first question will
be answered...

SHRI S. K. TAPURIAH : It is again
an involved one. Is it not a fact that because
certain applications are lying pending for
putting up a plant at Rai Bareili, all the
applications are being delayed? For exam-
ple, the one in Orissa does not require any
technical know-how; the applicant is in
possession of the technical know-how.

Will the Minister answer these two ques-
tions : whether the applicant in Orissa has
the technical know-how and when was the
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first application made and how long has it
been pending ?

SHRI D. R. CHAVAN : The first appli-
cation was made sometime in 1966. As a
matter of fact, we established aromatics in
naphtha-cracker in Gujarat. That idea was
conceived sometime in 1963. Subsequently
after that, there were certain discussions and
other things. Then, after some time, the
parties were called, and the first application
came in 1966. Let me tell my hon. friend
that it is a very sophisticated, capital-inten-
sive industry....

v

SHRI S. K. TAPURIAH : I know that.

SHRID. R. CHAVAN: Itis a very sophis-
ticated, capital-intensive industry. There-
fore, it is not correct to say that quite a lot
of time is lost. Technical know-how, colla-
boration and all these things are involved.
All the applications that are pending will be
considered by the Licensi Committee.

SHRI RANGA : Only the other day
the Cabinet Minister was saying that he was
not allowing anything to remain on his table
for more than 2 weeks. Now the Minister
himself was obliged to say that it is too
long a period.

THE MINISTER OF PETROLEUM &
CHEMICALS AND MINES AND METALS
(DR. TRIGUNA SEN) : The question of
monopoly was raised by some friends over
there.  As a matter of fact ICI used to im-
port raw material from abroad and has had
their installed capacity and had been making
polyester fibre for quite some time past. We
are going to have an aromatic complex in
Gujarat. We are going to have indigenous
raw material from it. We will produce it
after 2 years, not to-day. Now we have to
plan how to utilise that. In that respect in
1966 applications were invited from different
parties who were interested in this polyester
fibre unit. Lots of applications were
received and we find that about 3 or 4
letters of intent were issued. Now a ques-
tion has arisen in the Ministry, not in the
Ministry, but in the Government—that we
should try to have a central purchase of
know-how. Negotiations were carried on
with different foreign firms to have a centra-
lised know-how purchase so that we would
pay less to the foreign consultants. In this
way these negotiations were going on. It
is not that we are losing time. Our raw
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material will be produced in Gujarat after
2 years. In the meantime we have to take a
decision.  All the applications are being
processed. I am told that the Licensing
Committee which does not belong to my
Ministry will take a decision very soon in
this matter.

& geEEE WU 0§ gg A
T § 5 IR IR 9 w9 ear
QoS TFaoq F1, S-HSIEATT JTF
o9 & A AAGST FT @1 ‘Fifeeey
FIEAX WHE X a4 # faac g ar
FrE 3 feudde A dmr @ fa=c
Ffm somagdat amad ok
I fEa A aomsg IS A
S 7g IAM AW TG FG. § T A
AT gr W T F@ AR FIA
qEE § ST A IH A ormEe  far
s | & o dToTedTE WH
7 g OoWe g9 gE o R
TS FAE 7 TET FIE FT AT
fram Far o & feqdde 7 &
ITF FAR T8 Freaq far qmm ?

SHRI D. R. CHAVAN : All the facts are _
taken into consideration before licence is
granted by the Licensing Committee. As I
said in the beginning... Why don’t you
please listen to me?

SHRI RAJARAM: Who are the Mem-
bers of the Licensing Committee ? :

MR SPEAKER: It is an old Committee—
you should know.

SHRI RAJARAM : Parliament’s life is
5years. Out of that 3 years have been taken
away by these people. 1do not know when
we are going to bring industry to this
country. The Minister savs he is going to
bring indigenous raw material within 2 years,
What a funny reply itis ?

MR. SPEAKER : We are losing time
now.

.

SHRI D. R. CHAVAN : I said all the
factors concerning regional imbalances, etc.
will be taken into consideration. If the hon.
Member is making a running commentary, it
will be impossible for me,
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SHRI TULSHIDAS JADHAY : There is
no answer to my question.

MR. SPEAKER : He has answered.

=it wy famd : srewer wREE, TR
g1 fF @eT AEeE-aE 9 91 /S
ATAT | AT T ST ARG gAT | I H
T R0 R fRoag S wee @
dqd dfarew T Grsaw ag ¥9® &
ﬂr%aﬁomfoﬁ' @W%lﬂ'{ﬁo
Yo yrEo AT FY &Y TG sfAT HT UF
TfeTTe FFOT § AR ZH F qIR A I
F JEFAH AT SART g | HF TG
FOA AT S § T A IEEq @
AT qT AT IAWT @A AGE ad,
QA qE A qEAE A AT e
N ge & fod o@ & 9T O
iﬂ'&mmﬁ'g’ m‘go ﬁo Sﬂia
IqT T FT FEIATS F § IH(ADS
A TS F IR A FIE quAMQT ALY S
A | AT I I F AAES G D
FIO ST A REE AT S FIAY
& IR A FgT, NfORT FREX DT
HIX AW TR WR..... (q=Em)
TR IS FUFT AN F AL H g1 ar
AW 9gS F AL FATS ATAET A H
Y fr erdfar w7 @At aTagql
WA | W 7 | Ao
"o Ao ¥ T FT FIE NEwvuT § 7
FE—ATT T FT AAE F TF FO—.
18 =T FT JTAT G THT & | S I
AATRIT A1 F97 §R 'S FIOT JATE-
QY FT Q- TR w7 37
ax & oA B arma § 6 am
R qEg A AT ST & 7 Far oy
ATAIAT I FT AT FR@IE
SHRI D. R. CHAVAN : It is not only the
ICI*but there are number of other companies
with whom the committee is having negotia-
tions. They are;, Chemtex (USA), Inventa
(Switzerland), Hoechst (West\ Germany),

Montecetini (Italy), Teijin (Japan), Vicker
Zimmer (West Germany), and Manrer
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(Switzerland). These are the companies
with whom negotiations are held and the
company which will give the best offer is
likely to be accepted by the Committee of
Experts appointed to carry on negotiations.

SHRI KARTIK ORAON : The first
requirement of self reliance is that we should
be able tocut down imports and increase
exports as far as possible. It appears that
the fancy for importing raw material from
foreign countries is still very persistent
without having fully exploited the indigenous
raw material available in the country. I
would like to know from the Government
whether any survey has been made (a) as to
the probable requirement of this polyester
fibre; (b) the production capacity from the
indigenous sources; and (c) the production
potentiality for which the raw material
is available in the country.

SHRI D. R. CHAVAN : I have answered
this already .

SHRI DHIRESWAR KALITA : Some
years back the Government of Assam sub-
mitted one application to the Government
of India regarding establishment of one
petro-chemical complex in Assam which
includes polyester fibre. This was done in
collaboration with the Japanese firm which
visited Assam. The Industry Minister also
visited Japan. So in collaboration with
them, with full technical know-how, the
Government of Assam submitted this appli-
cation to the Government of India. I want
to know, up till now why the Government
cf India is not giving clearance to that appli-
cation about setting up of the petro-chemi-
cal complex which includes polyester fibre.

SHRI D. R. CHAVAN : I will require
notice.

SHRI DHIRESWAR KALITA : Why
notice? You have got the application?
(Interruption)

AN HON. MEMBER: The Minister of
Assam has come out with a statement in the
papers. (Interruption).

SHRI D. R. CHAVAN : The question
is only about Polyester fibre. They are
asking questions concerning Assam. I said
T will require notice.



23 Oral Answers

wwae % fa IEE w1 FaTEe
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(7) T avrw & wirew F fol
T AT Ag W Ag g ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes, Sir.

(b) and (c). As the processes are still under
pilot plant/semi plant test, it is not possible
to work out the extent of the benefit that is
likely to accrue and other details.

st g WA § Al wRRT ¥
ST AT T § F A
T T FTFUF F GG TR ATO
qe FFHT FHW R AT SART
At 1 @R TEF F FX FAT qrer
T F YA TR AFESAT fHAwT
g ?

SHRI D. R. CHAVAN : The question is
with regard to whether any processes have
been established by the Planning anc! 'De-
velopment Division of the Fertilizer
Corporation of India concerning the produc-
tion of phosphatic fertilizer without sulphur.
The answer to that is that it is at an experi-
mental stage or the pilot plant stage. Th.e
entire production of phosphatic fertilizer is
d dent on sulphur and sulphur is not

P

APRIL 28, 1969

Oral Answers 24

indigenously available. Therefore, every
effort is made to diversify and find out a sub-
stitute for sulphur, which is now imported,
for the manufacture of phosphatic fertilizer.

st g W e "R, Helt
g A W F ot 9w
T8 faar &)1 &9 serar S Sw A e
HFEEIT 9 gRT IT SYTRT gNY 7
Iq A IIATE AT FA LW AT AT
ar 7
SHRI D. R. CHAVAN: Sulphur is im-
ported, but if we find a substitute, the price is
going to be lower than the price of phospha-
tic fertilizers which are produced out of
imported sulphur.
=t g WA : TS, FlAT F AR
T® TG Far |
SHRID. R. CHAVAN :Isaid itis in the

pilot stage and experiments are being carried
out.

g W fagR § s
forer F10F 99T § S TREF F AR
TERAE G AFRAT | 4T I BT A
TT TFHTHTGE FAT 7

SHRI D. R. CHAVAN : We are mining
pyrites at Amjhor and there is a plant
which has been established and which is
producing sulphuric acid at 400 tonnes per
day out of Amjhor pyrites.

sl TR e eqey
ARE, g 39 a9F 250 %o wfa
7 I3 g FT fFam #r 450
%o Wfg a7 g A=Y & A I A =
E3q g ) o Q@ & Fow @ fram #
R vaTeT AEH @re @EAr oS | H
st wgar g 5 faed seerae
faWmT T SATT FT AW qT 7% &8
& wfn A I Al foar T
31 age #1 wE fraw w1 9w AT
frar w9 AW S 9 | we
fram & @2 A MER fqeTn ggar a,
w0 A€ WE AT IIRX I @ § 99
& Wt A fremr oW, w@ AR



25

Oral Answers

fro fomm #1E @g 94 T aA
T ?
SHRI D. R. CHAVAN : Last time I ans-

wered this question and said that it is for the
Ministry of Food and Agriculture.

Y AT T © AT TR,
T I T IAL AGT AT 74T § 1 AT
TgS F7 SO fear ar ? gt #
IR IR A ITSINE | TWAEE
AT TG RAE FIAT faege IFTL
HEGSIEIE R UE ek
q< 341 93 &, FT YR qeA FT 97 59
qRaTe frar swr g7

weaw wgew - ag 39 fafe &
SR & 1 qg HY 9T  qHA G |

ot Agew fag Wt 0 srew
g, [ gfar d s wragrard
yHTe AR A ggrar @@ ARE
tw gEa i fF AEae aEkE
afie & @@ HewE R e W E
A W a1 ATHT oY fear qv %
IwT ot SxfrEe Mg & 9w W
a3 F Ak AR ufwe @ o
oW GleemaX a1 ¥ 1 afkqgam
av & o 5@ e 7 el st gd
2 ?

SHRI D. R. CHAVAN : We are also
considering the use of nitric acid and also
hydro-chloride acid in the place of sulphuric
acid for the production of phosphatic fertili-
zers. We are also thinking of this process.

it wgrer fog Wit - S et
gER? um qF framm @9 qw§?

SHRI D. R.’CHAVAN : I said that we

are going to consider that. 1told you that
in the beginning.

SHRI P. GOPALAN : It has been repor-
ted that the Indian scientists of the Fertilizer
Corporation of India had developed some
new indigenous® catalysts and chemicals as
raw materials and also the know how and
that the Fertilizer Corporation of India had
asked fo.r the sanction of the Government to
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set up a plant for the proper utilisation of
these indigenously manufactured catalysts.
But the Government have not given their
sanction. Instead Government have issued
a licence to the Catalysts & Chemicals of the
United States, which is a monopoly concern,
for putting up the plant in collaboration with
FACT. In view of this, I would like to
know whether this sanction was denied to
the Fertilizer Corporation of India and was
given to a foreign monopoly concern to
protect the interests of the latter at the cost of
our country.

SHRI D. R. CHAVAN :
notice.

1 require

=t TATEAR WEN . Aq "G
fgR % AR 9 A TgF I A L,
AT IaET fawrg e w@ &y A
# afas TgF #T IqA far Sm
|FAT §, 39 gFY § g7 T TH FI-
AT FAET TM ATST o7 I A
St fiF @aT § 9@ FIRE wragr @
JBHT FATEE A & A s O &,
™ faefed T ag & I/ 1 Ay
Y wwe frar & 1 safed § awit w@eg
AT Sgar § f ogw w9 & agr
R g% & faFE § oY whEe AN
AR AEF F IARA § F AFA R,
IqF FR @R &1 [T ORA

g7

SHRI D. R. CHAVAN : It is not correct.

Land allotted to Fertilizer Plants

*1355. SHRI KAMESHWAR SINGH:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Starred Question No. 322 on the
25th November, 1968 and state the total
land allotted to different public and private
sector fertilizer plants and their capacities
respectively ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : A
statement giving the required information
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in respect of all the fertilizer projects, except
six projects for which information is not
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readily available, is laid on the Table of the
House.

Statement

Name of Project

Land allotted” ¢ , Capacity

L. Public Sector
1. Sindri
2. Nangal
3. Trombay

. Namrup

. Namrup Exp.
Gorakhpur
Durgapur

. Barauni
Madras

© ENn s

I1. Private Sector
10. Gujarat

11. Vishakhapatnam

12. Ennore

13. Kanpur
14. Goa

6156 acres 117,000 tonnes of N
3690 acres 80,000 ,,
825 acres 90,000 ,,
42,500 » P20
809 acres 45,000 tonnes of N
275 acres 152,000 »
1017 acres 80,000 -
1700 acres 152,000
680 acres 152,000 '
330 acres 190,000 »
80,000 ,, P,%
650 acres 216,000 tonnes of N
50,000 tonnes of *
Py%5
500 acres (leased by 80,000 tonnes of N
Port Trust). 73,000 ,, of Py

8.48 acres (exclu- 16,000 tonnes of N
sive of land pur-

chased from private

parties).

286 acres 200,000 tonnes of N

500 hectares (1235 160,000 tonnes of N
acres).

st s fag . oy W@, §
o9 & oF fah FE g g AR A
gy fe & w0 wdem oA de
T AT 9Cg A N HAeT 9
THEIA FT FIH AW H FF Il 4
AU FIAT @ AR Ao A
ORI @1 § I I8 § 7S
IR TF @ A TTSHT 1A § |
11 97, 1968 #Y T% IMERTE advET
a1, Fo 3497 frewr Iu< AT, -
A

“(c) About 650 acres are generally
considered reasonable for a project of this
size. But the actual requirement of a
particular project will depend upon
various factors such ws the terrain,
need for a township, provision for ex-
pansion etc.”

9 OF E I & IO 9 AT
g1 25 7avaEy, 1968 %1 TF R
FqA do 322 97 foww 9O #
e T 41 5 fater awam vy
QR FT FEET AET F I @R
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I fod IS &Y 317 g s
qX 7E ) T HA  ATSAT FEAT 7

MR. SPEAKER : We cannot discuss these
things during question hour.

=it s@waR fag © § ouEr T@er
g f 77 & | 39 aga a1 AeAe
g 1 (emEEW)d FEA 9 &
ST | T S @ede § ged
fear e & f5 W wiewrEek wre
WfF ¥ §aeX # g, @R 1235
e T A § | E Aaew ¢ fE
fae@s RS T A0E § |
AL 36 UFS T aGT & | A qF
d1 g a8 gAd A4 & fF et oF |
AP, TN 07 F AL Ty
fa@nT I W O Iy g -
T & ST TF 39 W A1 BfFer
ot 98 ST & | F o arAe
@ @l § fF oo dio qrSo F FWIR
For oiw At § ag 286 wwe
HX ITFY Neww  F9fadr 200,000
& &1 AR T ot o
L ATEHT FRIT F IEH 650 THY SH

MR, SPEAKER : Does he want to give
the acreage of all these plants now. He
is giving information, not seeking it.

=it wrwaT fog © F 6 wEw &
ST AT AEaT g fF S R @
% sswr fad W § F @ anw
% wfeorTR e # fod ST 650
TFS T & ArawaFAT gy & afFT
T HedEoR e ifE Sga
FIH §, 99F VAT F  ATA 650
FE T A TE 216 g &
#Ffedt & fod qar TR A amdo
Yo o wE T A1 A1 gAC T FT
#afadt & fod 286 wwe i &
TE—TEF W § @d gy faen
#1160 g e FY fafaey & fod iy
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1235 g&e ST 17 § ag awt aF
I 27

SHRI D. R. CHAVAN: In theé first place,
it is not that any land is being given to any-
body. The requirements of the particular
project are placed with the State Govern-
ments; they are placed before them and then
negotiations are held with the State Govern-
ments. With reference to the question par-
ticularly about Birla—why they have been
given so much land or something—the ques-
tion was answered previously; that the rea-
sonable requirements of the project will be
about 670 acres or something like that.
Now, one-third of the land which has been
acquired comes under what is called flight
tunnel and therefore, major buildings cannot
be put up on account of the height restric-
tions that are likely to be put because of the
presence of the Dabolim airfield. That is
the reason why more land has been given.

*it s fog . A= wERw A
yA " # Y aarn fF ag e
TeHACH IV § WX SEw g9 9™
Fo AR W IH FgoET | F AZ
SITAAT ATgAT § R FEIR S o
Yo AT T HewTgaX WIe §ag W
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SHRI D. R.. CHAVAN : There is no
question of making any enquiry. After the
demand was made, after the establishment of
the fertilizer project there, it was gone into
by the administration and only after that, it
has been granted. As I said, the reason
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why the land was granted was, one-third of it
comes under what is called flight tunnel.

SHRI D. N. TIWARY : From the state-
ment, it seems that the public sector fertili-
zer plants have been given more land as
compared to the private sector companies
which have been given less land. May I
know to what use has that surplus land of
6156 acres allotted to the Sindri fertilizer
factory, been put ?

SHRI D. R. CHAVAN : Concerning the
fertilizer plant at Sindri, quite a large area
has been given to that public sector under-
taking. That surplus land is likely to be
used for putting up the sulphuric acid plant
which will have a capacity of 800 tonnes per
day. Concerning the other public sector
undertakings, the Bureau of Public Enter-
prises has issued instructions to the various
public sector and private sector undertakings
to have as little land as a sort of compact
area, so that the expenses which are likely to
be incurred on the maintenance facilities and
all that will be kept to the minimum.

SHRI D. N. TIWARY : At present, this
land is lying fallow for the last 10 to 12
years. What use is this land bemg put to at

present ?

SHRI D. R. CHAVAN: At present, no
use is being made of the land, but that land
was taken because it was thought that
in future the Sindri fertilizer plant will be
expanded and all that.

SHRI K. SURYANARAYANA : May
I know whether the Government is aware
that several hundreds of thousands of acres
are lying without any use in various factories
and will the Government consider . giving
all this land to the landless poor for cultiva-
tion? Or, instead of allowing these lands
to lie waste, will the Government consider
their own programme of giving these lands
temporarily for the grow more food cam-
paign ? What are the plans of the Govern-
ment for giving such lands for the purpose of
their own grow more food campaign ?

SHRI D. R. CHAVAN : So far as the
Nangal fertilizer is concerned, it has more
than 3,000 acres of land : it has 3,400 acres
of land, out of which 1,042 acres of land have
been placed at the disposal of the State
Government for the purpose of restoring it
to the original owners, because it is consi-
dered to be surplus.
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SHRI RANGA : Would they pursue the
same policy and see that the land is being
utilised everywhere ?

SHRI D. R. CHAVAN : Yes, Sir.
SHORT NOTICE QUESTION

M aig ¥ e B AW

+
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T FO FG
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(¥) woeam "ge afQ@eEr
T AR F FO Al T A
9T aty & 1€ &9 T g, av ay
H HT IWIfTET gF; IR

() &1 @R &1 faw 9
FYH T N T AGL W
F Ffwg FEFT 7
~ THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO):(a) and (b)
The Pong Dam is scheduled to be compl
in 1973. According to present mdneeuons,
the first stage of the Rajasthan Canal, i.e.
upto mile 122, will be completed at about the
same time. Dueto the Pong Dam storage
an additional area of about 4 lakh acres will
be brought under irrigation during the rabi
period ‘in the first stage. This will be in
addition to stabilising the kharif and rabi
crops of about 9 lakh acres in the first stage
of the project.

(c) It would be advantageous to make a
start on the construction of the Second stage
of the Rajasthan Canal and to try to com-
plete it with as little a time lag as possible
in relation to the completicn of the Pong
Dam. This will, however, depend upon the
outlays provided for the Project in the IV
Five Year Plao.
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DR. K. L. RAO : It is true that if the
Rajasthan Canal is not completed, some
amount of water that we get from the three
rivers of the Indus system will go unutilised
and will go to Pakistan. Therefore, it is
very essential that we should try to complete
the Rajasthan Canal as quickly as possible.
Subject to the restraint of financial resources
that we have, we are trying to expedite the
project. As I have said in the main answer,
the first stage will be completed and it is
better that we start with the second stage of
the project also.
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DR. K. L. RAO : The fourth plan is not
yet finalised. Therefore we do not knmow
exactly the amount of money that would be
available for the Rajasthan Canal. It is not
the question—not of so much importance—
whether the Centre takes it over or mot
because the engineering organisation is quite
good, but it is a question of finance. We are
still trying to find as much money as possible.
I quite agree that the amount of money
available for Rajasthan Canal should be as
large as possible.

SHRI RANGA : From what has been
said to us till now it looks as if there is
nothing special in Rajasthan at all; there
is no famine and they are not even cognisant
of the fact that there are more than fifteen
lakhs of people on relief work. There is not
even drinking water and all special steps
Government are obliged to take in order to
provide some water and some shelter for
men as well as women and children and the
cattle belonging to them. In view of the
fact that this misery is now being experienced
by those people and their cattle, why is it
that Government has not chosen to take
some special steps to make special allot-
ments and give the highest possible priority
for funds to be given for the development of
this Rajasthan Canal as well as the other
projects ? “Why is it that my hon. friend
simply gives his usual answer that he has got
the plans, programmes, schedules and all the
rest of it and only money is to be made
available?
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DR. K. L. RAO : The drought conditions
prevail in other parts of Rajasthan. The
area which is going to be served by Rajas-
than Canal has no people at all there.
It is a desert and it has got to be reclaimed.
The reason why 1 say that the finance
has to be found is obvious, because I do
not have the control of finance with me.
1 am very happy to note that hon. Members
of the House are very anxious for the
progress of Rajasthan Canal. All that I can
do is to convey the anxiety of hon. Members
of this House to the Finance Minister and,
probably, fight with a little more vigo-
rously for funds.

SHRI HEM RAJ : Sir, we are very
anxious that the people of Rajasthan should
get water as early as possible. I have got
every sympathy for them. May I know
whether it is a fact that under the chairman-
ship of Dr. K. L. Rao, the Minister of Irri-
gation and Power, three meetings were held :
one on 14th December 1968, another on 8th
March this year and the Advisory Consulta-
tive Committee meeting; and thereafter it
was decided that 3.25 lakh acres of land will
be given to the people who will be displaced
from the Pong Dam area? If that is so, now
that the Government is very anxious to com-
plete this Dam by 1972 and Shri Sukhadia,
Chief Minister of Rajasthan has said that he
will not be in a position to rehabilitate all
these persons, may I know what the Govern-

ment is going to do to rehabilitate those per-

sons and give them land in Rajasthan if the
Government of Rajasthan is not going to do
it? Will the Government see that all those
persons in that area are not ousted from
there if they are not to get land in Rajasthan ?

DR. K. L. RAO : The Chief Minister of
Rajasthan did not say that he will not
rehabilitate those persons. He only pointed
out his difficulty. His difficulty is that by
completion of Rajasthan Canal, First Stage,
he can only accommodate about two lakh
acres. According to the agreement that has
been made with the then Punjab and now
Haryana 3.25 lakh acres has to be made

. available. Therefore he is pleading that the
Rajasthan Canal must be extended further
so that the necessary area may be found.
That is quite a correct point that he has
brought out, and that is the very point we
are trying to take cognisance of and see
whether more funds can be made available
with regard to the second stage.
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SHRI HEM BARUA : Sir, since the
advantages accruing out of the Pong Dam
will not be available to Rajasthan to a large
extent to meet the demands of water by
Rajasthan, may I know what are the handi-
caps on account of which the progress of
construction of Rajasthan Canal has been
retarded and it is not up to the schedule?

DR. K. L. RAO : The construction of
Pong Dam is proceeding as per schedule
and we expect it to be completed by 1973.
The question is, Pong Dam storage has to be
used in Rajasthan as also in Punjab-Haryana.
Of course, only when the whole Rajasthan
Canal is completed we can use all the water.
But it is not possible and there has got to
be some sort of a time lag. Even by com-
pleting the first stage it will be using quite a
substantial amount. All that we arc trying
to do is to expedite and take up the cons-
truction of second stage also, but the finances
are coming in the way.

SHRI HEM BARUA : My question was
different. My question was about the
Rajasthan Canal. I wanted to know speci-
fically from the hon. Minister as to what are
the handicaps—in place of the word ‘handi-
caps’, you can use the word ‘factors’—or
factors on account of which the progress of
construction of the Rajasthan Canal has
been retarded.

DR. K. L. RAO : 1 am sorry, Sir, that I
did not understand the hon. Member correct-
ly. On the Rajasthan Canal we have so far
spent Rs. 56 crores and have got to spend
another Rs. 35 crores in order to make the
first stage effective. That we are going to
do. The question now is about the second
stage for which estimates are not yet ready
but very likely it will involve an expenditure
of another Rs. 60 crores. We are trying to
find out how much money we can make
available out of these Rs. 60 crores.

SHRI VASUDEVAN NAIR : For the
last many, many years We were hearing in
this House about this great project, the
Rajasthan Canal. Today  Rajasthan’s
problems are not only Rajasthan’s problems;
they are national problems. Therefpre, if
the hon. Minister has got figures with him,
1 should like him to tell me and this House as
to how much money the Central Govern-
ment, Shri Morarji Desai, has spent during
the last five years by way of relief in Rajas-
than—on another day he said that Rs. 15
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crores to Rs. 20 crores were spent on relief
only this year—during those five years how
much money was demanded by the Rajas-
than Government and others for the Rajas-
than Canal, and how these figures compare.

DR. K. L. RAO : I will not be able to
give the relief figures because this is dealt
with by the Home Ministry but I want to
submit to the hon. Member that relief has
got to continue because it pertains to the
scarcity areas which are other parts of
Rajasthan. Even if we finish the Rajasthan
Canal, relief is inevitable because the
Rajasthan State is such that, unless we have
projects in those areas—for example, Jaisal-
mer, where the Rajasthan Canal does not
go—scarcity is bound to be there.
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Medical College at Chandigarh

*1357. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether there is a demand from the
residents of Chandigarh for the establish-
ment of Medical College at Chandigarh;

(b) whether the Post Graduate Institute of
Medical Science and Research has been
consulted in the matter;

(©) if so, the reaction of that Institute;

(d) whether it is a fact that in view of the
availability of the staff of the Post Graduate
Institute, it will be very cheap to run a Medi-
cal College at Chandigarh; and

(e) if so, the action taken by Government
to open a Medical College there ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and (b).
Yes, Sir.
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(c) The Institute has not agreed to start an
Undergraduate Medical College at present.

(d) Yes, Sir.

(e) It is not proposed to start a Medical
College at Chandigarh in the Fourth Five
Year Plan as the Union Territory does not
qualify for one on the basis of its population,

Appointment of Governor of Reserve Bank

*1358. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that he has recently
made a statement that no civil servant will be
appointed in future as Governor of the
Reserve Bank of India;

(b) whether, in view of the above state-
ment, Government will ensure that no
Congress Party member, and in particular a
defeated candidate of the Congress Party
in the elections, will be appointed Governor
of the Reserve Bank, as has been done in
other Commercial banks; and

(c) if not, the reasons for not giving this
assurance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) In reply to the debate on the
Banking Laws (Amendment) Bill in the
Rajya Sabha mention was made that the
practice of appointing Governors of the
Reserve Bank of India mostly from civil
servants would be changed after the present
incumbent’s period is over.

(b) and (c). It is the intention to appoint
persons with knowledge and experience of
finance whatever the walk of life they belong
to. Government does not wish to restrict
its field of choice in any way.

Plan to Control Flood in Tapti and Narmada

*1359. SHRI D. R. PARMAR : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact that the engineers
and experts of the Central as well as of the
Gujarat Governments jointly visited recently
the flooded areas of Tapti and Narmada
rivers and discussed the details of the plan to
be drawn to control the floods in these rivers;
and

(®) if so, the details thereof?
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L.RAO) : (a) Yes,
Sir.

(b) The Chief Engineer, Flood Control,
Central Water and Power Commission and
the State Engineers inspected Tapti and
Narmada areaf in January, 1969.

The site inspection of river Tapti showed
that the river plain has been greatly en-
croached upon by buildings and other de-
-velopment works. The waterways for the
bridges were also right. The river in its tail
reach in about a mile and half before it enters
into gulf of Cambay is comparatively narrow
and at places there are sand bars across the
bed. The dredging of this narrow reach of
the Tapti river has been suggested. The
marginal embankments in this reach were to
be placed sufficient distance apart for an
afflux upto two feet. For this purpose,
investigations and studies have to te under-
taken. Provision of a bye-pass for flood
waters over and above the bankful capacity
of the Tapti river has to be examined for the
safety of Surat town and the lower areas.

Regarding Narmada, it was felt that the
flood waters entering Broach town could
be controlled by providing proper sluices
and constructing, raising and strengthening
of embankments along the banks of the
drainage channels. Some pumping arrange-
ments may also be required in certain
places. A comprehensive plan for flood
protection measures for the entire river
keeping in view the likely dams and other
engineering works on the Narmada needs to
be prepared.

Flood forecasting units at Broach on the
Narmada and Surat on the Tapti are
being set up by Central Water and Power
Commission in consultation with the State
Government. '
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Petro-chemical Complex at Gujarat

*1362. SHRI R. K. AMIN : Will the
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offer of collaboration for setting up a large-

-sized naphtha cracker is being selected from

Minister of PETROLEUM AND CHEMI- -

CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that even though
Gujarat Petro-Chemical Complex and the
private sector units in Petro-Chemical in
Bombay were sanctioned by Government at
the same time, the National Organic Chemi-
cal Industries Ltd. and Herdillia at Bombay
have already gone on stream whereas Gujarat
Petro-Chemical Complex has not taken any
steps as yet;

(b) if so, the reasons for delay; and

(c) the steps proposed to be taken to make
up for this delay?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a) to
(c). No, Sir. It is not correct to say that
the three projects were approved at the same
time. Negotiations with foreign parties for
the projects of M/s. National Organic Che-
mical Industries Ltd. and M/s. Herdillia
Chemicals Ltd., were initiated by the parties
in 1961, much before the approval of the
Gujarat Petro-chemical Complex.

There has been some delay in finalising
the different parts of the Gujarat Petro-
chemical Complex due to difficulties in
securing suitable foreign collaboration in this
highly sophisticated field. It is .not, how-
‘ever, correct to say that no steps have been
taken for setting up the Gujarat Complex.
Contracts for an aromatics unit have been
concluded and the project is scheduled to
come on stream by 1971-72, A suitable

various offers already received. Private
sector proposals with an estimated outlay of
Rs. 85 crores for downstream units based
on the naphtha cracker have been evaluated
and the necessary approvals are expected to
be given shortly.

Ganga-Gomti Scheme

*1363. SHRI GADILINGANA GOWD:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Ganga-Gomti scheme has
been finalized for adoption;

(b) if so, the allocation of funds made for
the purpose; and

(c) the benefits on completion of the
scheme ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
The Government of Uttar Pradesh have
reported that no scheme by the name of
Ganga-Gomti Scheme has been prepared.

(b) and (c). Do not arise.

y Health Insurance Scheme

21364. SHRI GEORGE FERNANDES :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government will consider
introducing a National Health Insurance
Scheme to cover every citizen of the country;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) to (c).
There is no proposal, at present, to introduce
a National Health Insurance Scheme on a
country-wide basis.
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A Study of Transcendental Meditation by
Medical Institate

*1366. SHRI YAJNA DATT SHARMA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that a study of scien-
tific scrutiny of transcendental meditation by
the All India Institute of Medical Sciences,
has been undertaken;

(b) if so, the details thereof and the time
by which the report is likely to be submitted;

(c) the manner in which the expenses on
this project are to be borne and the total
expenditure likely to be incurred thereon?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes, Sir.

(b) The study relates to the assessment of
the neurophysiological changes and auto-
nomic activities produced by transcendental
meditation. As the investigations will be
conducted over a long period, it is not possi-
ble to indicate the time by which the results
may be known.

(c) The investigations are being carried out
with the existing facilities available in the
Department of Physiology withoutincurring
any special expenditure for the purpose.

State Bank’s Assistance to Agriculturists

*1367. SHRI S. S. KOTHARI : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the State Bank
of India has given considerable advances to
agriculturists during the last quarter of
1968-69;

(b) if so, the quantum of advances given;

(c) the rate of interest charged;

(d) the margin maintained between the
amount of advance and the value of security;
and

(e) the securities realisable in case of de-
fault in repayment of such loans and advan-
ces?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
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SETHI) : (a) and (b) : The State Bank’s
scheme for granting advances to agricul-
turists directly for financing agricultural
activities has been in operation for about a
year. Under the scheme, the State Bank
sanctioned additional limits of the order of
Rs. 6.50 crores during the period from 1-1-69
to 31-3-1969.

(c) Rates of interest vary from 8% to 9
per cent.

(d) The margin varies from 25 to 50 per
cent.

(e) Advances for short-term working capi-
tal are generally granted against pledge or
hypothecation of stocks including standing
crops. For instalment credit and other
medium-term loans, pledge or hypothecation
of hinery and equip and/or mort-
gage of farm land together with such colla-
terals as third party guarantee or equitable
mortgages, as may be available, are taken.

Location of State Bank’s Head Office in
Orissa

*1368. SHRI CHINTAMANI  PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state:

(a) whether the State Bank of India propo-
ses to set up its Head-office in Orissa, instead
of at Calcutta; and

(b) whether it is a fact that Assam and
Bihar have their respective  Head-Offices
located in those States; and

(c) if so, the reasons for not locating the
Orissa Head-office of the Bank in Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) There is no proposal to set up
a Local Head Office of the State Bank of
India in Orissa.

(b) The Bank has at present Regional
Manager’s Offices at Shillong in Assam and
Patpa in Bihar. These offices come under
the jurisdiction of the Bank’s Calcutta
Local Head Office.

(c) The setting up of Local Head Offices/
Regional Offices of the Bank is not deter-
mined with reference to the political divisiors
of the country but is based on administrative
and operational convenience. The State

APRIL 28, 1969

Written Answers 48

Bank does not consider it necessary at pre-
sent to have a separate Local Head Office/
Regional office in Orissa in the interest of the
bank’s business. This principle ensures that
the industrial, agricultural and other econo-
mic interests of no district, suffers in any
way.

¥ -«
for Devel

A ccicts

P of Export Sector

«1369. SHRIMATI ILA PALCHOU-
DHURI :

SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU:
SHRID. N. PATODIA :
SHRI D. C. SHARMA :
SHRI BENI SHANKER SHARMA:
SHRI BAL RAJ MADHOK :

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Government
have proposed to the World Bank and other
International lending institutions to include
export sector in the entitled category for tied
credits and loans advanced by them to
developing countries;

(b) if so, the details thereof; and

(c) the reaction of the World Bank and
other Institutions thereto ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). India has
proposed, on more than one occasion, that
international financial institutions like the
World Bank and the Asian Development
Bank should assist the growth of exports of
manufactured goods from developing coun-
tries by providing export credit financing
facilities. We hope that our proposal will
be considered favourably.

Japanese Credit for Off-shore Drilling in
Cambey

#1370. SHRI B. K. DASCHOWDHURY :
Will the Minister of PETRARLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether the Japanese Government
have conveyed their willingness to extend
credit to India for Off-shore drilling in the
gulf of Cambay;

(b) if so, the amount of credit that is pro-
posed to be given; and

(c) the reaction of Government thereto ? .
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) No,
Sir.

(b) and (c). Do not arise.

Second Indian Petrol Conf

*1371. SHRI HARDAYAL DEVGUN :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether the Second Indian Petroleum
Conference was held in Baroda in February,
1969 to discuss technical matters concerning
exploration and production against the back-
ground of the working experience of the Oil
and Natural Gas Commission and the Oil
India Limited;

(b) if so, the outcome of the Conference
with decisions taken; and

(c) the steps taken or proposed to be taken
to implement them ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) Yes,
Sir.

(b) and (c). The Indian Petroleum Con-
ference is a forum for Indian oil technicians
and scientists for broadening their knowledge
of the subjects by exchanging views and
experiences on problems met with in petro-
leum exploration and explcitation. 77
papzrs on different scientific subjects ‘were
read and discussed at the 1969 Conference.
These Conferences will be held in future also.
The knowledge gained, as a result, would
be put to use by the participants in their
routine working.
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Working Conditions of Nurses

*1373. SHRI P. VISWAMBHARAN
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply given

to Unstarred Question No. 780 on the 24th
February, 1969 and state:

(a) whether Nurses Enquiry Commission
has recc ded for the appoi of
another Commission to go into the working
and living conditions of nurses; and

(b) if so, the reaction of Government there-
to ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) No, Sir.

(b) Does not arise.
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Raising of Capital by Public Under-
takings
*1375. SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased to state:

(a) whether there is any move to allow pub-
lic sector undertakings to raise théir finance
through the mechanism of capital market;

(b) if so, the details thereof;
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(c) whether Government have laid down
any policy to enable private and public
sectors to get necessary finances to fulfil their
respective  obligations under  planned
development; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). : The funds for the
operations of Public Enterprises, to  the
extent necessary, have been provided mainly
by the Central Government. These enter-
prises do not normally raise funds through
the mechanism of capital market. It has
recently been decided that the financial
institutions may be allowed to entertain
applications for financial assistance from
Public Enterprises for expansion program-
mes provided they have declared at least a
maiden dividend and have sufficient inteanal
resources and provided also that they do not
come to Government for financing future
expansion programmes.

(c) and (d). The details of the policy
regarding financing the private sector and
the public sector plans are indicated in the
document “Fourth Five Year Plan 1969-74"
already presented to Parliament.

Beas Sutlej Link Project

*1376. SHRI RANIJIT SINGH :
SHRI RAM AVTAR SHARMA :

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the progress made inthe Beas-Sutlej
link project;

(b) the amount allocated for the purpose;
(c) the expenditure incurred so far;

(d) whether it is likely to be completed by
the scheduled date; and

(e) the benefit that wfll accrue to States of
Punjab, Haryana and Rajasthan on comple-
tion of this project?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO): (a) Till the
end of February, 1969, besides completion of
colonies at Sundernagar, Pandoh and Slap-
per and other preliminary works, the follow-
ing percentage of excavation on the impor-
tant jtems of work has been done;

€
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Pandoh Baggi Tunnel 46%
Sundernagar Sutlej Tunnel 18%
Diversion Tunnel 5%
Surge Tank 17%
Penstock Header Tunnel 62%
Spillway 75%

In addition, about 50% of total initial
concreting required in various tunnels has
been completed.

(b) The revised cost of the Project is esti-
mated to be about Rs. 147 crores. Funds
are provided from year to year according to
requirements of the project authorities and
resources position.

(c) An expenditure of Rs. 59.16 crores was
incurred on this Project till the end of
March, 1969.

(d) Yes, Sir, according to the present
schedule in 1973,

(¢) The following irrigation and power
potential will be created for the beneficiary
States:—
3.2lakh hectares

(8 lakh acres).

Annual irrigation

Firm power at 100% load 412 MW
factor including augmen-
tation of Power at Bha-
kra.

Water Supply in Nai Basti and Than Singh
Nagar Colonies, Delhi

*1377. SHRI RAMAVATAR SHASTRI:
SHRI K. M. MADHUKAR:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether it iga fact that Nai Basti and
Than Singh Nagar colonies in Delhi come in
the category of regularised colonies accord-
ing to the Municipal Town Planner letter
No. TP. 4/63/2369 dated the 27th August,
19634

(b) whether it is glso a fact that the Muni-
cipal authorities are showing these colonies
as unauthorised;

(c) if so, the reagons therefor;
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(d) whether it is further a fact that prior to
1968, the residents of the said two colonies
were getting water supply facility from the
Municipal Corporation but thereafter this
facility has been withdrawn;

(e) if so, the reasons therefor; and

(f) whether Government would take steps
to remove their difficulties ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Than Nagar and Nai
Basti near Anand Parbat are unauthorised
colonies, which were regularised by the
Municipal Corporation of Delhi in July, 1961
and February 1962 respectively.

(b) No.
(c) Does not arise.

(d) No. The facility of water connections
has not been withdrawn by the Corporation.

(¢) and (f). Do not arise.

Central Assistance to States for Drought
Relief Work

*1378. SHRI KIRUTTINAN : Will the
Minister of FINANCE be pleased to state:

(a) the total amount allotted for drought
relief work, State-wise;

(b) the amount requested by the State
Governments for the year 1969 State-wise;

(c) whether there is any dissatisfaction
among the State Governments, particularly
in Tamil Nadu, regarding the allocation of
funds and, if so, the details thereof;

(d) whether Government propose to allo-
cate more funds for drought relief works in
Tamil Nadu in view of the acute drought
conditions in several districts; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) and (b).
A statement is laid on the Table of the
House. .

(c) Government are not aware of any
such dissatisfaction among the State
Governments.
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(d) Yes, Sir. (@) Yes, Sir. One person has been
(©) Does not arise. arrested on grounds of impersonation and

cheating. .
Statement (b) Yes, Sir.

Financial assistance requested by State
Governments towards drought relief expen-
diture during 1969-70 and ceiling of expendi-
ture adopted for purposes of Central assis-
tance.

(Rs. in crores)

Central  Ceilings
assistance of

requested expendi-
ture
adopted
for Cen-
tral assis-
tance
1. Andhra Pradesh 9.00 2.00*
2. Gujarat 11.40 5.87
3. Madhya Pradesh 2.11 hid
4. Rajasthan 42.00 Lid
5. Tamil Nadu 17.74 2.00¢
6. Uttar Pradesh 2.00 hid

*Represents ad hoc interim ceilings.
Detailed assessment by Central team
of officers awaited.

#*Report of Central team of officers
awaited.

Use of C.P.W.D. Vehicle by a Person
Posing as Member of Parliament

*1379. SHRI SRADHAKAR SUPAKAR:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether a person posing himself to be
a Member of Parliament and using a
C. P. W. D. vehicle was arrested by the Delhi
Police while trying to encash a forged cheque
in a Delhi bank in the second week of
March, 1969;

(b) whether the fact of his using a
C.P.W.D. vehicle has been investigated; and

(©) if so, the result thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY)

(c) The hiring of C. P. W. D. vehicles by
private persons on advance payment of hire
charges is permissible. C. P. W. D. vehicles
were hired by a person introducing himself
as a Member of Parliament on various dates
against advance payments of hire charges.
On the 11th March, 1969 he hired a pick-up
van for half a day and made advance pay-
ment accordingly. But he used the vehicle
for the full day and the hire exceeded his
advance deposit amount by Rs. 61.05 for
which a bill was sent to him at the address
given by him.

2. A report has been lodged with the
Station House Officer, Nizamuddin Police
Station, New Delhi on the 26th March, 1969
about the impersonation and about the dues
outstanding against this person.

Accommodation for Working Girls in Delhi

*1380. SHRI MUHAMMAD SHERIFF:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that there is scarcity
of accommodation for working girls in Delhi
and

(b) if so, the steps Government propose to
take to give accommodation facilities to
working girls in Delhi in the near future?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a) and
(b). The General Pool accommodation
under the control of the Directorate of
Estates is for allotment b eligible Govern-
ment employees both male and female and
as such no applications for allotment of resi-
dential accommodation in the General Pool
are called for from non-eligible persons/
working girls etc. There is no statistical
data available about the number of working
girls in Delhi who are without accommoda-
tion. In order to provide residential accom-
modation to working girls who are working
in offices eligible for the allotment of accom-

.
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modation from the general pool, a Ladies
Pool with 495 residences in Types I to V has
been created. - Besides that, there is a
working girls’ hostel intended for girls both
in Government service and otherwise where-
in 176 seats have been provided. 60 lady
Government servants have also been allotted
accommodation in the Curzon Road Hostel.
Besides 31 Lady officers have been given
accommodation in Pataudi House hutments.
The lady officers working in various eligible
offices are also eligible for the allotment of
general pool accommodation in Delhi/New
Delhi in their turn.

Repatriation of Foreign Capital
7774. SHRT BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state:

(a) the amouat of foreign capital repatria-
ted annually from 1965-66 by way of sale,
liquidation or disposal of shares till now by
foreign business concerns in India; and

(b) the amount of profits retained in India
annually since 1965-66 till now by foreign
controlled companies?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The amounts
repatriated abroad by way of sale proceeds

of shares, sale and liquidation of foreign .

business concerns since 1965-66 were as
under :—
(Rs. in lakhs)
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Period Sale of Saleof Liquida-
shares  business tion of
firms business
firms
1965-66 23 15 —
1966-67. 16 — —
1967-68 83 55 —
1968-69 v — —
(April-Sept.).

Similar information subsequent to the quar-
ter ending 30th September, 1968 is not yet
available. '

(b) The information in this respect is avai-
lable only upto March, 1965 and is given in
Table 5 of the article “India’s International
Investment Position in 1963-64 and 1964-65
published. by the Reserve Bank of India
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Bombay in the January, 1967 issue of their
monthly bulletin. During the year 1964-65
the retained profits of foreign controlled
companies were Rs. 21.1 crores. Similar
information for subsequent years is expected
to be published shortly by the Reserve Bank
of India.

Relaxation in Rules Governing Foreign Travel

7775. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state:

(a) whether Government are considering
a proposal to relax rules governing foreign
travel;

(b) if so, the salient features thereof and
when they are likely to come into effect;

(c) whether it is a fact that Government
have already sanctioned the travel of some
persons from India sponsored by distant rela-
tives and friends living abroad;

(d) if so, the names of sponsors and the
names of persons sponsored with the reasons
for sanction;

(e) whether the new proposal will not en-
courage illegal transfer of money by visiting
Indians; and

(f) if so, the steps proposed to be taken to
prevent leakage of valuable foreign exchange ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No relaxation of
of ‘P’ form control is under consideration
beyond the liberalisation that has been indi-
cated in reply to Lok Sabha Unstarred
Question No. 818 answered on 24-2-69.
A press note covering this was also issued.

(b) Does not arise.

(¢) and (d), Grant of ‘P’ form clearance on
sponsorship by distant relations and friends
living abroad, when the cost of passage also
is met from abroad, is permissible and
powers to e€xamine and decide such cases
have been del d to the Regional Offices
of the Reserve Bank. If specific information
in regard to any particular person(s) is requi-
red, this could be ascertained and furnished.

(e) Does not arise.
(f) Does not arise.
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Herbs for Cancer Cure

7776. SHRI BABURAO PATEL:
SHRI JAGANNATH RAO JOSHI:
SHRI SURAJ BHAN :
SHRI RAM GOPAL SHALWALE:
SHRI RANIJIT SINGH :
SHRI BRI BHUSHAN LAL:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS;
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred Question No. 2918 on the 2nd
December, 1968 and state:

(a) the common and botanical names of
the 34 plants which have been discovered
with anti-cancer activity and the parts of the
country where each of them grows;

(b) the names and addresses of the medical
institutions carrying on research with these
plants, with a short summary of the findings
so far, plant-wise; and

(c) whether Government are aware that
a deficiency of potassi in the system
causes cancer and ‘that many cancer cases
have been cured or controlled by regular in-
take of potassium salts, molasses and fruits
containing potassium?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) A statement giving
the required details is placed on the Table of
the ‘Sabba. [Placed in Library. See No.
LT-916/69].

(b) Central Drugs Research Institute,
Chattar Manzil Palace, P. O. 173, Lucknow.

(i) Anti-cancer activity is located in a
fraction and is under detailed study
in respect of the plants mentioned
at S. Nos. 3, 6, 10, 12, 21, 22, 25, 28,
31 and 34 in the statement.

(i) Study in respect of plants mentioned
at S. Nos. 13, 16, 19, 30 and 40 in the
statement is not being pursued as
the activity is due to the presence of
tannins.

(iii) Plants mentioned at S. Nos. 7, 8,27
and 35 in the statement are being
subjected to detailed study.
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Chittaranjan National Cancer Research
Centre, 37, S. P. Mookerjee Road,
Calcutta-26

Plants mentioped at S. Nos. 41 to 47 in the
statement are being investigated for anti-
cancer properties. Of these Helitropium
Indicum aﬂd Ageratim conozoides were
reported to have prolonged the life span of
the leukaemic mice. Repetition of the
screening with the two plants referred to
above would be necessary to get the results
confirmed before further investigations
could be considered.

(c) There is nothing to suggest the curative
or beneficial effect of Potassium, molasses
or fruits containing Potassium on cancer.

Purchase of Trucks for Family Planning
Programme

7777. SHRI BABURAO PATEL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact that 400 trucks of
various makes, worth nearly a crore of
rupees, were purchased for Family Planning
Programme;

(b) if so, the names of suppliers and the
amount of business each got, with number
and trade name of the trucks;

(c) who took final decision to purchase a
particular number of trucks from particular
firms; and

(d) whetheritis also a fact that the largest
order for over 250 trucks was placed with
Mahindra and Mahindra Ltd. by the former
Secretary of the Ministry ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (@) and (b). A
statement showing various types of vehicle
chassis procured, names of their manufac-
turers, their cost etc. is laid on the Table of
the House [Placed in Library. See No. LT-
917/69].

(c) Various types/models of vehicles were
purchased against D. G. S. & D. Rate con-
tract on the basis of the requirements and

o



61 Written Answers

choice of model, as intimated by the State
Governments, keeping in view the types of
vehicles approved by the Research &
Development Organisation of the Ministry
of Defence for different components of the
Family Planning Programme .

(d) Supply of 302 FC-150 Jeep Trucks
manufactured by M/s Mahindra & Mahindra
Ltd., Bombay have so far been arranged by
this Ministry through the D. G. S. &D.
Rate Contract on the basis of requirements
received from various State Governments.

Clearance to Major Irrigation Projects in
Maharashtra

7778. SHRI DEORAO PATIL : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the names of Major Projects in respect
of which the project reports have been sent
to the Central Water and Power Commission
and the Planning Commission for clearance
by the Maharashtra Government; and

(b) the position in regard to the said
Projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). A statement is laid on the
Table of the House [Placed in Library. See
No. LT-918 /69].

Scheme to overcome Power Shortage for
Industrial and Agricultural Purposes

7779. SHRI S. M. SOLANKI : Will the
Minister of IRRIGATION AND POWER
be pleased to state:.

(a) the scheme of Government to over-
come power shortage in the different States
of the country for industrial and agricultural
purposes; o

(b) the position of Gujarat State with
regard to this shortage of power; and

(c) whether Government have affirmed to
comblete the established projects to over-
come this power shortage and which are
these ? R

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The Working Gfoup on Power
development in the Fourth Plan appointed
by the Government of India had recommen-
ded a target of 26 million kW after taking
into consideration the anticipated growth of
demand for various purposes in the country.
However, due to constraints on financial re-
sources, the outlays indicated in the Draft
Fourth Five Year Plan provide for a target
of 22 million kW only. But a clearer picture
will emerge after the 4th Plan has been
finalised.

(b) At present, there is a power shortage in-
Gujarat to the extent of 100 MW.

(c) The following schemes are expected to

be completed on the dates mentioned
against them :

Name of the scheme Installed Anticipa-

capacity ted
(MW) date of
comple-
tion
1. Tarapur Atomic 190 July ’69
Power Station.
(Gujarat’s
share
only).

2. 2X27 MW Gas
Turbine Project. 54 Dec. '69

3. Dhuvaran Ther- 280 March 71
mal Project
(Exten.).

4. Ukai Hydro-
Electric Project.

300 March’73

Availabllity of Petroleum Products in Koyali
Refinery
7780. SHRI S. M. SOLANKI : Wiil the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) the kinds of petroleum products
available from the Koyali Refinery in Guja-
rat for the civil and defence purposes;

(b) whether the Koyali- Refinery will be
able to meet the country’s requirements; and

'(c) if not, whether Government have deci-
ded to establish second refinery in Gujarat
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where oil and gas is available in abun-
dance?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRID. R. CHAVAN) : (a) During
1968, the following products were available
from the Koyali refinery:

(1) Liquified Petroleum Gas
(2) Naphtha

(3) Motor Spirit

(4) JP4

(5) Aviation Turbine Fuel

(6) Kerosene

(7) High Speed Diesel

(8) Light Diesel Oil

(9) Low Sulphur Heavy Stock
(10) Toluene and Benzene

(b) and (c). No. But the Koyali refinery,
along with seven other refineries in India
already in operation and another refinery in
Madras about to go on stream, will meet
almost all of the country’s requirements upto
1971-72 .

Central Assistance for Irrigation and Power
Projects in Gujarat

7781. SHRI S. M. SOLANKI : Will the
Minister of IRRIGATION AND POWER
be pleased to state the details of the Central
assistance in the form of loans and grants
given during the Third Five Year Plan and
during 1968-69 for major irrigation and
power projects located in Gujarat?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : The following are the details
of the Central loan assistance given to the
Government of Gujarat during the Third
Five Year Plan and during 1968-69 for irri-
gation and power projects :

Name of Project  Central loan assis-
tance during
—
Third 1968-69
Five
Year Plan
——Rs. in Lakhs——
Ukai Project — 1697
Rural Electrification 458.74 178
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Gandak Project

7782. SHRI A. R. DEOGHARE:
SHRI V. NARASIMHA RAO

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whethgr it is a fact that the completion
of the Gandak Project hasibecn delayed due
to the failure of the Central Government to
provide sufficient funds in time;

(b) if so, the reasons therefor; and

(c) the steps Government propose to take
to avoid further delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The progress of work on
the Gandak Project was less than what it
should have been due to inadequate funds,
which in turn was on account of constraint of
resources. However, financial assistance to
the extent possible within the constraint of
resources, was given to the State Govern-
ments for financing the Project.

(c) Efforts are being made to provide all
the funds required for the Project so as to
complete it in the Fourth Plan.

Irrigated Cultivable Land in Madhya Pradesh

7783. SHRI D. V. SINGH : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact that only 6 per cent
of the cultivable land in Madhya Pradesh
is under irrigation and in some areas, like
Bastar and Sarguja, it is less than one per
cent;

(b) whether it is also a fact that most of
the irrigation potential from the Narmada
river in Madhya Pradesh is going waste
due to the indecision and delay in settling
the Narmada waters dispute and if so, the
reasons for the delay; and

(c) the reasons for:Govemment's non-
acceptance of the basic principle, that the
legitimate needs of the States should be met
first before giving away waters from the
rivers of those States to other States, in the
case of the Narmada dispute?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) : (a) Yes; the area irrigated in
Madhya Pradesh is about 6% of the total
cultivable area and in the case of District like
Bastar and Sarguja, the percentage of area
irrigated is very low.

(b) So far only three major irrigation
projects in the Narmada basin have been
finalised and submitted by the Madhya
Pradesh Government to the Centre for
approval, viz. Tawa, Barna and Bargi. Of
these, Tawa and Barna, which will benefit
about a million acres, have already been
sanctioned and are in progress. The Pro-
ject report in respect of Bargi Project was
received in February 1969 and is under
scrutiny.

Continuous and sustained efforts have
been made to find a solution to the Narmada
question and for this purpose several meet-
ings and discussions have been held with the
representatives of the States concerned. So
far no agreement has been reached on this
issue, but efforts to find ways to arrive at a
solution as early as possible are actively
engaging the attention of the Central
Government.

(c) In trying to settle issues relating to
inter-State rivers, efforts are made to evolve
solutions which are in the interest of the
individual States concerned as also in the
overall interest of the country and which are
acceptable to all the parties.

Installed Power Capacity in Madhya Pradesh

7784. SHRI D. V. SINGH : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the per capita installed capacity and
power availability isMadhya Pradesh at the
end of the First, Second and Third Five
Year Plans and at present; and how it com-
pared with corresponding All-India figures;

(b) the reasons for low per capita power
availability in Madhya Pradesh; and

(c) the details of the power development
programme proposed during the Fourth
Five Year Plan and how far the per capita
power availability in Madhya Pradesh is

L]
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. likely to come upto All-India level by the

end of the Fourth Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The required information is
given in the statement laid on the Table of
the House. [Placed in Library. See No.
LT-919/69].

(b) The per capita availability in Madhya
Pradesh is low mainly due to economic
under-development.

(c) The details of power generation

schemes proposed under the fourth Plan are
as follows:

Continuing schemes Benefits
anticipa-
ted du-
ring 4th

Plan
(¢) Ranapratapsagar Hydro-
Electric Scheme (4x43
MW) Madhya Pradesh
share. 21.5 MW
(i7) Satpura Thermal Station
(5%62.5MW) Madhya
Pradesh share 41.5 MW
(iii) Jawaharsagar  Hydro-
Electric Scheme (3%x33
MW) Madhya Pradesh
share 50.0 MW
(iv) Amarkantak  Thermal
. Extension (1 X 55 MW) _
(v) New Thermal or Hydro
Scheme —
Total 113.0 MW

The per capita electricity consumption in
Madhya Pradesh at the end of the Fourth
Plan is expected to be 67 kWh as compared
to the all-India figure of 121 kWh.

Sharing of Surplus Power by States

7785. SHRI RAM AVTAR SHARMA:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the manner in  which state-wise/
region-wise power surpluses are being shared
with deficit areas; and

(b) if not, the steps being taken in this
regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Surplus power from
one State is supplied to a neighbouring State
deficient in power over an inter-State or
inter-Regional transmission line. For exam-
ple, surplus power available, at present, in
Mysore is being supplied to Tamil Nadu
located in the same region over the inter-
State transmission line between Bangalore
and Singarappet. Surplus power available
in the Damodar Valley Corporation system
in the Eastern Region was supplied earlier to
Uttar Pradesh in the Northern Region over
the inter-Regional transmission line bet-
ween Dehri and Pipri.

There are several inter-State and inter-
Regional transmission lines in operation at
present. However, to facilitate such transfer
of surplus power from any State or Union
Territory to a neighbouring State or Union
Territory some more inter-State and inter-
Regional transmission lines are either in
construction or under consideration.

Payment of Travelling Allowance to Employees
of Geological Survey of India

7786. SHRI N. R. DEOGHARE : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether it is a fact that travelling
allowance bills of the employees working in
the Office of the Director General, Geologi-
cal Survey of India, are not settled quickly
and in some cases these have been delayed
for about four years even; and

(b) if so, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO): (a) and
(b). The information is being collected and
will be laid on the Table of the House.

Sale of Residential Colony by Barauni Oil
Refinery

7787. SHRI VIRENDRAKUMAR
SHAH : Will tte Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether-it is a fact that the Barauni
0il Refinery has decided to sell its residential
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colony and Hathidah providing accommoda-
tiom to about 276 staff and officers;

(b if so, the reasons therefor; and

(c) whether it was not possible to know
before hand the likely future requirements,
so that such a step as contemplated now
could hadve been avoided ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRID. R. CHAVAN) : (a) Yes.

(b) and €c). The houses in the colony were
temporary structures, which were purchased
by the Indian Oil Corporation from the
Ganga Bridge Project to house Barauni
Renfiery Project staff during the construction
stage. As the colony was situated far away
from the refinery, it was causing administra-
tive inconvenience and additional financial
burden. From the security point of view
also, it was felt inadvisable to locate staff
at such a distance. Arrangements are be-
ing made to accommodate the staff, residing
in Hathidah colony, very near to refinery
area in its township. This is in line with
Recommendation No. 24 made in the
Twentyfourth Report of the Committee on
Public Undertakings (1968-69) to the effect
that the Hathidah colony should not be made
into a permanent township for the refinery
because of the distance and other disadvan-

‘tages.

Production of Liquid Petroleum Gas by
Barauni and Koyali Refineries

7789. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the present capacity of Barauni and
Koyali Refineries for production of liquid
petroleum gas;

(b) the actual production of liquid petro-
leum gas in the above two refineries during
the last two years;

(c) the reasons for difference, if any,
between the capacity and production; and

(d) the measures proposed to be taken to
rectify the position ?

THE MINISTER OF STATE IN THE °
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) The
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design capacity for production of liquid pet-
roleum gas is 10,000 tonnes per year each
at Barauni and Koyali refineries.

(b) The actual production by the two
refineries during the last two years has been
as under:
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1967-68  1968-69

(In Tonnes)

Barauni 2,891 4,427
Gujarat (Koyali) 421 4553

(c) and (d). Liquid petroleum gas produc-
tion will be gradually increased in correlation
to the building up of market and cylinder
availability.

Transfer of Income-Tax Inspectors and Mes-
sengers Stationed at Delhi

7790. SHRI RAMACHANDRA
VEERAPPA : Will the Minister of FINANCE
be pleased to state:

(a) the number of Income-tax Inspectors
and Messengers who are working in Delhi
for the last more than five years;

(b) whether continuously stationing of
such officers of the Income-tax Department
at one place for more than five years is not
detrimental to the public interest; and

(c) if so, whether Government propose to
transfer such staff periodically from one
station to another?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) The number of
Inspectors and Notice-Servers (referred to as
‘Messengers’) working in Delhi in these
capacities for more than five years, is 16 and
69, respectively.

(b) and (c). Long stays at one place are not
considered desirable. It is the policy of the
Department to avoid continued stay of such
official for ‘long periods’ dt onme “fation
where ever practi®able. Income-tax Inspec-
tors and Notice-servers are of non-gazetted
cadres. They are not liable to be transferrcd
out of the Charge of the Commissioner of
Incpme-tax where they are employed. The
charges of the Commissioners of Income-tax
at Delhi are all City charges and the question
of trnsferring nonegazetted officials from out
of the place does not arise; but transfers
such as from Ward to Ward are made from
time to time according to ‘administrative
needs. ¢
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Government  Quarters Occupied by Non-
Allottees in Srinivaspuri, New Delhi

7791. SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT be pleased to refer to the
reply given to Unstarred Question No. 6321
on the 14th April, 1969 and state:

(a) the nature of settlement reached in
respect of the quarters Nos. H-31, H-103,
H-78, H-20, H-22, H-24, and H-85 separa-
tely;

(b) whether Government are aware that
allottees of the above quarters have not sofar
taken possession of the quarters for their
personal use and are continuing to allow the
sublettees to remain;

(c) if so, the penal action being taken
against those persons;

(d) whether in view of part (b) above,
Government propose to make another en-
quiry in the matter; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) :(a) to (c) A state-
ment showing the action taken against allot-
tees of these quarters is laid on the Table
of the House. (Placed in Library. See
No. LT—920 /69). No further complaint
has been received in regard to these quarters.
All the cases have been eqnuired into and the
penal action has been taken as shown
against each in the statement.

(d) and (e). All these cases have since been
enquired into and penal action taken keeping
in view the merit of each case. The question
of making another enquiry in these cases
does not arise.

Report of Administrative Reforms Commis-
sion on coal mining Industry

7792. SHRI R. K. SINHA :

SHRI JYOTIRMOY BASU :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES " AND
METALS be pleased to state:

{(a) whether the Administrative Reforms
Commission has submitted its report on the
administrative pattern of the coal mining
industry; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO) :(a)and
(b). Yes, Sir. The Administrative Reforms
Commission have, inter alia, recommended
that the Coal Board should be rcconstituted
into a Development Board of the type they
have described in the Report on Economic
Administrations. The recommendations are
under consideration of the Government.

‘Working of Public Undertakings

7793. SHRI SHRI CHAND GOYAL :
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the working of
the public sector undertakings has been
hampered by bad planning and mismanage-
ment; and

(b) if so, the steps taken by Government to
improve the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) It is not possible
to make any general statement on a matter
like this. There is scope for improvement
in all spheres of activity and those relating
to the Public Sector are no exception. From

- this point of view it can be stated that
the scope for improvement in the planning
of projects and in the management of
operations.

(b) Various steps have been taken by the
Government to improve both planning and
management in public sector enterprises.
Peasibility study and detailed project report
at the planning stage are prepared in great
detail and are scrutinised very carefully in
respect of all investment proposals. PERT
technique is being employed in implementing
such project reports. Many undertakings
have started proper management education
for its senior and middle-level executives.
Various other steps have also been taken both
by the Government as well as by the Public
Sector Enterprises in improving management
techniques in all its aspects.

Functioning of State Industrial Development
Corporation

7794. SHRI SITARAM KESRI : Will
the Minister of FINANCE be pl d to
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Industrial Development Corporations some
changes in their functioning;

(b) if so, whether the functions of the
Industrial Development Corporations and
the State Financial Corporations have not
been clearly defined; and

(c) whether the said Corporations have
agreed to the functions which are likely to
be assigned to them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The func-
tions of the State Financial Corporations set
up by the State Governments under the State
Financial Corporations Act, 1951 are defined
in that Act and those of the State Industrial
Development Corporations setup by the
State Governments under the Companies
Act are defined in the respective Memoran-
da of Association.

As it was felt that there was a certain
amount of overlap in the functions of the two
bodies, a meeting was called by the Planning
Commission in December, 1968 with the
representatives of the State Financial
Corporations, the State Industrial Develop-
ment Corporations and the all India financial
institutions to consider, to what extent, such
overlap could be eliminated. The represen-
tatives of several State institutions stated
that certain working relationships between
the State Financial Corporations and the
State Industrial Development Corporations
had been evolved and that by and large they
had been working in union. There was
general agreement that there should be no
overlapping of functions between these
Corporations at the State level, a distinction
being drawn between promotion of projects
and financing of industrial concerns. The
State Industrial Development Corporations
should primarily be Eoncerned with the
promotion of the projects but should not
lock up their meagre resources in large pro-
jects. Financing of large projects should be
generally undertaken by the all India finan-
cial institutions. The State Financial Cor-
porations should finanee the industrial con-
cerns at the medium level. There was also

state:
(a) whether it is a fact that the Planning
Commission has suggested to the State

g that the State Governments
should take care to see that the spheres of
activities of the State Financial Corpora-
tions, State Industrial Developiaent Corpo-
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rations, Small Industries Corporations and
Agro-Industries  Corporations are clearly
demarcated.

Re-employment of Class 1 Officers

7795. DR. SUSHILA NAYAR: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the number of cases in which extension
or re-employment has been given to Class I
Officers in his Ministry who were to retire
at the age of 58 during 1968;

(b) the names of such Officers; and
(c) the reasons for their extension or re-
employment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). Only one Class I officer,
Shri H. R y, was retained in service
on re-employment basis, beyond the age of
superannuation (58 years) during 1968.
He was re-employed for a short period from
20th August, 1968 to 28th February, 1969,
as prior to his retirement he was working as
Secretary to the Central Water and Power
Cc ission Reorganisation Committee,
in addition to his normal duties as Secretary,
Chambal Control Board. As the Central
Water and Power Commission Re-organiza-
tion Committee was given further time to
submit its report, it became necessary, in the
public interest to re-employ Shri Rama-
swamy till the 28th February, 1969.

Various Housing Schemes in States

7796. SHRI S. S. KOTHARI :
SHRI JAGANNATH RAO JOSHI:
SHRI BR1J BHUSHAN LAL:
SHRI ATAL BIHARI VAJPAYEE,
SHRISURAJ BHAN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-

- MENT be pleased to state:

(a) the total number of new houses cons-
tructcd in the various States under the
sevdral Housing Schemes of the Central
Government during the last three years;

(b) the number,of families benefited by
them;

(c) the total amount spent in this regard
cach year; and
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(d) the steps being taken to make these
schemes more beneficial and the results
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). According
to progress reports received, about 41,200
dwelling units were constructed under
various Housing Schemes (except the Slum
Clearance/Improvement Scheme for which
information is not readily available) of this
Ministry during thelast three years ending
March, 1969, benefiting an equal number of
families.

(c) On the basis of expenditure reported
by the States, Central assistance amounting
to Rs. 7.53 crores, Rs. 7.56 crores and
Rs. 7.48 crores was drawn by them during
1966-67, 1967-68 and 1968-69 respectively.
In addition, Rs. 12 crores of L. 1. C. funds
were utilised by the States during each of
the three years.

(d) The implementation of the social
Housing Sch is dis d periodically
during Conferences of State Housing Minis-
ters, seminars etc. The recommendations
made by them as also the suggestions
received from State Governments and others
from time to time, for making the Schemes
more beneficial and effective are duly consi-
dered and accepted where possible. The
most important step which can make the
schemes more beneficial is the provision of
adequate funds. All the housing schemés of
this Ministry now fall in the State-scctor.
The State Governments are being exhorted,
on all suitable occasions, to make higher
allocations for the housing schemes in their
plans.

Fertilizers and Chemicals Travancore Ltd.

7797. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) when the Fertilizers and Chemicals
Trvancore Ltd. was set up and its aims and
objects;

(b) whether the targets of setting up units
according to project reports and their pro-
duction and development targets were
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achieved and if so, when and how and if not,
the reasons therefor;

(c) whether any foreign collaboration was
involved in the setting up of the company and
if so, the names of countries which collabora-«
ted, the terms of collaboration and how much
foreign exchange as aid was received;

(d) the items which the company is at
present producing and the extent of produc-
tion and whether these products are upto
international standard;

(e) the figures of production and sale
during the last three years and how much of
this production was expected; and

(f) whether there are any difficulties with
which the company is faced at present and
how Government propose to remove them?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
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METALS (SHRI D. R. CHAVAN) : (a)
The Fertilizers and Chemicals Travancore
Ltd., was set up in 1944. The aims and
objects are contained in the Memorandum
of Articles of Association of the company,
copies of which are available in the Parlia-
ment Library_.

(b) At the time of setting up the units, it
was under private management. Govern-
ment of India acquired majority control in
the company in June, 1963. No project
reports as such have been prepared by the
company before that period in regard to the
1st and 2nd stage Expansion of the Com-
pany. Targetted capacity as determined in
the initial stages and as revised subsequently
based on a stream efficiency of 330 days per
annum, as indicated in the Detailed Project
Report dated 10th January, 1961, after com-
pletion of the III stage expansion scheme, is
as below:

Targetted Capacity
As determined in As revised
Products the initial stages subsequently
(Tonnes) (Tonnes)
Per day Per annum Perday  Per annum
1. Ammonia 260 85,800 235 71,550*
2. Sulphuric Acid 746 2,46,180 746 2,46,180
3. Ammonium Sulphate 600 1,98,000 500 1,65,000
4, Ammonium Phosphate 400 1,32,000 350 1,15,500
5. Ammonium Chloride 75 24,750 65 21,450
6. Superphosphate 133 44,000 133 44,000
7. Sulphur Dioxide 25 8,250 25 8,250

Reasons for changes : Due to critical
shortage of power experienced successively
during the years 1960 to 1965, five out of
the eight electrolysers were disposed of to
the Nangal Unit of the Fertilizer Corpora-
tion of India in November-December
1965. This brought down the ammonia
capacity from 260 tons/day to 235 tons/
day. Consequently, the capacity of the
end products Ammonium Sulphate, Am-
monium Phosphate and Ammonium Chlo-
ride was also affected.

(¢) No foreign collaboration in the equity
capital nor a separate technical collaboration
with foreign parties were involved in the
setting up of the project. The plants were
set up by foreign contracting firms. The
contractors were from the U. K. and U. S. A.
The Third Stage and Fourth Stage Expansion

Schemes were
following credits:

financed partly from the

Rs. in crores

() U.K. Credit 3.12

@) U.S. Exim. Credit 0.57
(iii) West Germany 0.50
(iv) Swiss Credit 0.08
(v) Yen Credit 2.08

(d) The main items beirfg produced by the
company and their production for 1968-69

are given below:

(In ionnes)

Ammonium Sulphate 111,719
Ammoniym Phosphate 64,845
Ammonium Chloride 6,459
Superphosphate “ 28,338
Sulphur Dioxide 2,953

#1650 tonnes of ammonia is set apart for direct sales per annum.
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All these products are upto the Inter-
national standard.

(e) A Statement is laid on the Table of the
House. [Placed in Library. See No.LT-
921/69]. Itis presumed that the last part of
the question refers to production planned in a
year.

(f) The company has been facing difficul-
ties on account of frequent power interrup-
tions. This matter is now under the study
of a special Commission appointed by the
State Government. !
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QOil and Natural Gas Commission

7799. SHRID. R. PARMAR :
SHRIR. K. AMIN :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the total number of Class I, II, III and
IV employees in the Oil and Natural Gas
Commission in Gujarat State as on the
31st December, 1968;

(b) the number of employees belongingto
Scheduled Castes and Scheduled Tribes in
each of the above categories;

(c) whether the rules of reservation in
promotion for Scheduled Castes and Schedu-
led Tribes employees are being followed;
and

(d) if so, the number of employees belong-
ing to Scheduled Castes and Scheduled
Tribes who could secure promotion accord-
ing to the said rules?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a) to
(d). Information is being collected and will
be laid on the Table of the House.

Schemes Forwarded by Gujarat Government
to Central Water and Power Commission

7800. SHRI D. R. PARMAR:
SHRIR. K. AMIN :

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the names of schemes forwarded by the
Government of Gujarat to the Central
Water and Power Commission for approval
during the last three years with dates of
receipt;

(b) the names of schemes which have been
approved with dates of approval; and

(c) the reasons for non-approval of the
remaining schemes and reasons for the delay
in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The irrigation schemes
received from the Government of Gujarat
with their dates of receipt are indicated
below :

’

(1) Sabarmati  (Dharoi) project—
21-12-67.
(2) Karicut canal remodelling project—
5-7-1968.

(3) Kalindri Irrigation Project—17-6-68.

(b) and (c). These schemes are under
technical scrutiny in the Central Water and
Power Commission.
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Joint Sector Project of Gujarat Fertilizer

7805. SHRI R. K. AMIN : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS
be pleased to state: .

(a) whether a joint sector project of
Guajrat fertilizer has proved to be more
efficient and economical than the public
sector projects for fertilizers in general; and

(b) if so, the reasons for the success of
joint sector project; and

(c) whether Government would favour
more of joint sector projects in future?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRID.R. CHAVAN) : (a) The
Gujarat Fertilizers is one of the fertilizer
units in the country which is running well.
It is not possible to make a simple compari-
son of its performance with that of other
fertilizer projects in the public sector, as the

circumstances attending and problems faced
by them are not the same.

(b) The Gujarat Fertilizers has a good
management. Besides, it has had several
favourable circumstances peculiar to it.

(c) Whether the pattern of the Gujarat
Fertilizers should be adopted elsewhere in
future will depend on the circumstances of
each case.

Survey of Villages in Andhra Pradesh for
Eelectrification

7806.  SHRI GADILINGANA

GOWD : Will the Minister of IRRIGA-
TION AND POWER bé pleased to state:

(a) weather Government have conducted
surveys in the villages of Andhra Pradesh
where electricity is not available;

(b) if so, the result thereof;

(c) the reaction of Government thereto;
and N

(d) the number of villages likely to be
covered during the Fourth Five year Plan ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). Government of
Andhra Pradesh has informed that Andhra
Pradesh State Electricity Board conducted
survey in 2,349 villages, formulated and
sanctioned schemes costing Rs. 1,475 lakhs.
The Board conducts surveys in unelectrified
villages and formulates schemes consistant
with the availability of funds.

(d) The Fourth Five Year Plan is yet to
to be finalised. The State Electrieity Board
proposes to electrify 5,000 villages during the
Fourth Five Year Plan.

Discontinuance of Facilities to Government
Employees having more than three children

7807. SHRI GADILINGANA GOWD:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-.
MENT be pleased to state:

(a) whether it is a fact that the Central
Family Planning Council some time ago
suggested that the incentives, allowances,
loans, leave, grants, scholarships and free
education should be discontinued in the case
of Government employees having more than
three children;

(b) whether the suggestion was forwarded
to the State Governments;

(©) if so, the names of States which have
implemented this suggestion, with details;

(d) whether such a suggestion is under
consideration of the Central Government in
respect of their emoloyees; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes. A copy
of resolution No. 7 passed by the Central
Family Planning Council at its fifth meeting
held at Nainital on 17th & 18th April, 1968
is laid,on the Table of the House. [Placed in
Library. See No. LT—923/69].

(b) Yes.

(c) A statement containing the names of
the States with a summary of the decisions

taken/orders issued regarding the w:thdrawal )
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of certain facilities from persons who do not
restrict their size to three living children,
if they have less than three children or to
their present size, if they have more than three
children, is laid on the Table of the House.
[Placed in Library. See No. LT—923/69].

(d) and (e). The Small Family Norm Com-
mittee appointed on the recommendation of
the Central Family Planning Council has
made certain recommendations in this res-
pect. They are under consideration.

Housing Scheme for Rural Areas in Andhra
Pradesh

7808. SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether Government have chalked
out any housing scheme for rural areas in
Andhra Pradesh under the Housing Plan of
the Central Government;

(b) if so, the number of villages where the
above scheme will be implemented;;

(c) whether the above scheme has been
introduced in all the States;

(d) if so, the number of villages where new
houses have so far been constructed and the
number thereof’;

(e) whether Government grant loans for
the construction of houses also and whether
there is any scheme for free housing; and

(f) whether there is any housing scheme
for agricultural labourers and, if so, the num-
ber of villages where such houses have been
constructed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes; the Village
Housing Projects Scheme of this Ministry is
in operation in Andhra Pradesh.

(b) Out of 450 villages allotted to the
State, the Scheme is at present being imple-
mented by the State Government in 214
villages.

(c) The Scheme is in operation in all States
except Nagaland. However, the Govern-
ments of Maharashtra, Rajasthan, Uttar
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Pradesh and West Bengal have decided not
to continue implementation of the Scheme
during the Fourth Five Year Plan period.

(d) According to the progress reports
received, the Village Housing Projects
Scheme is being implemented in about 2,900

villages where 40,680 houses had been

constructed.

(¢) The Government grant only loans for
construction and improvement of houses.
There is no provision for any free housing.

(f) Apart from loans for construction or
improvement of houses, the Village Housing
Projects Scheme also provides for allotment
of free house-sites (or at a nominal cost) to

“landless agricultural workers. The Central
Government give 1009 grant to the State
Governments for this purpose. So far, only
five States have taken up this programme, as
indicated below:

Andhra Pradesh 108 house-sites allot-
ted.

Bihar About 10 acres of
land acquired.

Gujarat 379 house-sites allot-
ted.

Kerala 60 house-sites allot-
ted.

Mysore | 500 house-sites allot-
ted.
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Productioneo! Penicillin in Indian Drugs and
Pharmaceuticals Ltd., Rishikesh

7810. SHRI BEDABRATA BARUA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether penicillin is now being pro-
duced in the Indian Drugs and Pharmaceuti-
cals Ltd., Rishikesh;

(b) the total quantity of penicillin produ-
ced in the country; and

(c) the total requirement of penicillin in
India and when local production is likely to
reach that level ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) Yes.

(b) The production of penicillin during
the last three years has been as follows:

1966 134.6 MMU
1967 122.2 MMU
1968 123.5 MMU

(c) The current demand is of the order of
175MMU and this would be met when the
Indian Drugs and Pharmaceuticals Ltd.
plant achieves 409, of its rated capacity.
Sufficient capacity has been licensed to take
care of the estimated demand by 1973-74.

Documents scized from Officers of
M/s. Aminchand Pyarelal

7811. SHRI KAMESHWAR SINGH :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 27 on the 11th November, 1968
and state: o

(a) whether the case regarding the docu-
ments seized from the Office of M/s. Amin-
chand Pyarelal has since been decided;

(b) if so, the action taken for the prima
facie violations of the foreign exchange
regulations; and

(©) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
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MORARJI DESAI) : (a) and (b). The cases
against M/s. Aminchand Pyarelal in relation
. to the documents’ seized from them by the
Enforcement Directorate in April 1968, have
not so far been decided. 14 show cause
notices have been issued, during March,
1969, under scction 23D of the Foreign
Exohange Regulation Act, 1947 to M/s.
Aminchand Pyarelal and other members of
their group for prima facie contravention
of various provisions of the said Act.

(c) M/s. Aminchand Pyarelal had filed a
Writ Petition, under Article 226 of the
Constitution of India in the Calcutta High
Court and had obtained a Rule from the
said Court restraining the Department from
passing any final orders arising out of the
searches and seizures made in April, 1968.
This Rule has not yet been vacated by the
said Court.
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Disposal of Assessment Cases

7815. SHRI B. K. DASCHOWDHURY :
Will the Minister;of - FINANCE be pleased
to state the total number of assessments dis-
posed of By the Income Tax Department du-
ring the first eight months of the financial
year 1968-69_‘?

.THE DEPUTY' PRIME 'MINISTER
. AND-MINISTER OF FINANCE (SHRI
MORARJI DESAI) : 17,86,505.
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Economy in Administrative Expenditure

7816. SHRI YAJNADUTT SHARMA
SHRI SITA RAM KESRI :
SHRI ONKAR LAL BERWA:
SHRI BENI SHANKER
SHARMA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that in his budget
speeches for the years 1967-68 and 1968-69,
he had stated that the economy in adminis-
trative expenditure would be known after
the end of the years and every endeavour
would be made to effect economy;

(b) if so, the extent of economy effected
in these years separately stating the various
heads under which it has been made;

(©) the reasons for the-increase in ad-
ministrative expenditure during the above
period; and

(d) the steps taken or proposed to be taken
in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) While it was not
stated in the Budget speech for the year
1967-68 or for 1968-69 that the economy in
administrative expenditure would be known
after the end of the financial year, the House
was assured that Government would con-
tinue to pursue the objective of economy in
administrative expenditure consistent with
efficiency.

(b) The economy measures taken by
Government cover several areas and are
implemented by various authorities. Infor-
mation regarding the economy achieved as
a result of these measures under the dif-
ferent heads is not readily available.

(c) A large part of the increase in adminis-
trative expenditure has been due to expansion
of essential activities like Police and Audit
and inescapable factors like grant of dear-
ness allowance consequent on rise in cost of
living and treatment of a portion of dearness
allowance as pay for various benefits.,

(d) A'number of ,measures taken in pre-
vious years to contain administrative
expenditure like reduction in rates of travel-

.ling allowance, restriction on the class of air

travel, embargo on the purchase of foreign

1
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cars, ban on upward revision of pay scales,
ban on routine transfers, etc., are being
continued. Restrictions have recently been
imposed on the recruitment of certain cate-
gories of staff. Staff Inspection studies are
being given increasing attention. Efforts
for economy are, however, a continuing pro-
cess and further areas where economy is
feasible, will continue to be a explored.
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Sufferers from Eye Cataract in Bihar

7819. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING ‘AND URBAN DE-
VELOPMENT be pleased to state:

(a) whether Government are aware that
according to the Indian Medical Associa-
tion, while over 50 per cent of the population
in Rajasthan, Punjab and Uttar Pradesh
suffer from cataract of the eye, in many
parts of Bihar the percentage is over 76 and
in Patna (Bihar) the disease has assumed
proportions of an epidemic;

(b) if so, the main causes of such a high
incidence of sufferess from eye cataract;

(c) whether any data have been collected
for other States as also the all-India figure;

(d) if so, the details thereof;; and

.(e) the steps, if any, taken to save the
people from becoming victim to this eye-
disease on such a large scale?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a), (c) and (d). The head-
quarters of the Indian Medical Association
has no information on the subject. A state-
ment showing the data collected during the
state-wise surveys undertaken as part of
Trachoma studies is laid on the Table of the
House. [Placed in Library. See No. LT—
924 /69]. The disease has not assumed an
epidemic form in Patna.



95 Written Answers

(b) Does not arise.

(¢) The cause/causes of cataract have not
been finally established, and as such no pre-
ventive measures have been taken.

Setting up of Hydro-Electric Stations in
Himachal Pradesh

7820. SHRI B. K. DASCHOW-
DHURY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether there is any scheme under
consideration for setting up two hydro- elec-
tric Stations in Himachal Pradesh;

(b) if so, their locations and the estimated
expenditure to be incurred on them; and

(c) when the work will start and when will
it be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) A proposal for sanction of
one hydro-electric project scheme viz.
Baira—Siul Hydro-electric project in Hima-
chal Pradesh is under consideration.

(b) and (c). The Project envisages the
installation of three generating units of 67
MW each at an estimated cost of Rs. 20.48
crores. The power house is proposed to be
located on the right bank of the river Siul
near puniaia village. The project is still to
be approved for implementation.

Loss in Neyveli Lignite Corporation

7821. SHRI YASHPAL SINGH. Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:

(a) whether there has been a heavy loss in
the Neyveli Lignite Corporation; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO) : (a) and
(b). The cumulative loss from its inception
up to end of 1967-68 was Rs. 19.57 crores,
as detailed below:

Rs. in crores
(#) Loss incurred on produc-

tion operations 15.64
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(if) Provision towards Statu-

tory Development Rebate

Reserve 2.10
(iif) Expenditure during cons-

truction period treated as

loss 1.83

Total 19.57

Seizure of Money from M/s. Atul Perikh,
Bombay

7822. SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased
to state:

(a) whether the facts regarding the seizure
of Rs. 2,000 from M/s. Atul Perikh of Bom-
bay have been verified from the relevant files
seized by the C. B. 1. ;

(b) if so, whether it is a fact that the seized
files have revealed that the amount of
Rs. 2,000 was taken over on the statement of
the party referred to and the same was not
recorded in the Valuables Register nor
deposited in the Reserve Bank of Ind ia;

(c) if so, the action which Government
propose to take for such misappropriation
by the officers concerned;

(d) whether the C.B.1. has finalised the
report in this case; and

(e) if so, whether Government propose to
lay a copy of the report on the Table ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI) : (a) and (b). The
currency seized from the person of Shri
Atul Parekh, Bombay by the officers of the
Enforcement Directorate in July, 1964
amounted to £ 100/-. This amount was
taken over after recording a proper panch-
nama and was duly proceeded against.
No seizure of Rs. 2,000/- was made either
from the person of Shri Atyl Parekh or from
his firm. The enquiries by the Central Bu-
reau of Investigation have also shown that
there was no seizure of Rs. 2,000 from M/s.
Atul Parekh of Bombay. The question of
either recording the said Rs. 2,000/- in the
Valuables Register or of depositing the same
in the Reserve Bank of India does not, there-
fore, arise. '

(c) Does not arise, as there has been no
misappropriation in this case.
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(d) Yes, Sir. The C.B.I. have since
finalised their report in the matter which
deals with the above and other allegations
against certain officers of the Enforcement
Directorate. This report is now being scru-
tinised,

(e) No, Sir.

Haul of Silver Seized at Vapi in Gujarat

7823. SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that one of the
biggest haul of silver valued at Rs. 20 lakhs
was seized near Vapi in Gujarat on the 30th
January, 1969;

(b) if so, the number of pefsons arrested
in this connection; and

(c) the action taken against them?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) On 30th January,
1969 Customs Officerswith the aid of Special
Reserve Police, seized 101 slabs of silver
weighing about 3,275 Kg. and valued
at about Rs. 18 lakhs, concealed under the
ground in village Iklera near Vapi in Gujarat.

(b) and (c). Four persons were arrested and
have been released on bail by the Magistrate.
Further investigations are in progress.

“Khetri Copper Project

. SHRI GEORGE FERNANDES :
SHRI ONKAR LAL BERWA:

SHRI BENI SHANKER SHARMA:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to sate:

(a) whether the work on the Khetri Cop-
per Project is progressing according to
schedule;

(b) the total amount invested so far on the
project’;

(c) when the project is likely to be com-
pleted; )

(d) the target of production of electroly-
tic copper through this project; and

(e) when ityis likely to be achieved ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO): (a)
Yes, Sir.  The work is progressing generally
according to schedule.

(b) The expenditure incurred on Khetri
Copper Project which includes Kolihan, upto
the end of January, 1969 is Rs. 15.03 crores
approximately.

(c) to (). Khetri Copper Project is planned
to produce 31,000 tonnes of electrolytic cop-
per metal per annum. The Concentrator is
expected to be commissioned by 1970-71 and
the Smelter and Refinery by 1971 and 1972
respectively. Full production of electroly-
tic copper is scheduled to be achieved by
1973.

Power Generating Stations owned by Calcutta
Electric Supply Corporation -

7825. SHRI JYOTIRMOY BASU :
Will the Minister of IRRIGATION - AND
POWER be pleased to state:

(a) the total installed capacity of the
power generating stations owned by the
Calcutta Electric Supply Corporation from
1951 to 1968 year-wise; - .

(b) whether according to the Government
of India’s Industrial Policy Statement of
1956 generation and distribution of electri-
city are the exclusive responsibility of the
State; and

(c) if so, the reasons why a foreign pri-

vate firm has been allowed to expand its
installed capacity ?
" THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Total installed capacity of the
power generating stations owned by the,
Calcutta Electric Supply Corporation is indi-
cated below:

Yecar Capacity in
M. W.
1951-52 to 1961-62 449.5
1962-63 434.5
1963-64 to 1967-68 484.5

(b) and (c). “Generation and distribution
of Electricity” is included in Schedule ‘A’
of the Industrial Policy Resolution of 1956
under which the expansion of privately
owned units is permitted. The Calcutta



99 Written Answers

Electricity Supply Corporation was allowed
to expand its installed capacity in 1963-64
to meet the growing demand for power.

fam i sIm@m A ww

7826. it TR Tag Wt o ¥
faw welt ImEAR AT IO FE fF

(%) Fam axFR 7 wRa & fawE
g [ F AR 7 faw &% g
g smw #t wE wow fen
T

(&) afe &, a suwT AT =T,
.

() =@ ar & fafam 2= #7770
sfafran § 7

Iq qU Her qar faw W (s
st ) ¢ (F) S, @

(&) iR (7). & wav dov & T8
g

U. S. Loans to Pharmaceutical Firms

7627. SHRI JYOTIRMOY BASU : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:

(a) the names of Pharmaceutical firms in
each State which have either secured U. S.
loans or have financial and/or technical
collaboration with private parties from
US.A;

(b) the amount of U. S. loans secured by
each firm;

(c) the extent of participation in the share
capital of each firm by each private sector
firm of U.S.A.; and

(d) the names of business houses which
control the private sector pharmaceutical
firms in India?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a) to
(¢). The required information is given in the
statement laid on the Table of the House.
[Placed in Library See. No. LT-925/69).
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(d) There are about 2,400 pharmaceutical
units in the private sector and it is not clear
what is meant by the business houses con-
trolling the pharmaceutical firms in India.
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agor) ;o (F) w¥e, 1966 ¥ A,
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Increase in Number of Deaf Persons

7833. DR. SUSHILA NAYAR :
SHRI A. SREEDHARAN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

{a) whether Government have seen the
press reports in the Hindustan Times of the
7th March, 1969 wherein it has been stated
that the number of deaf persons in the
country is increasing;

“ (b) if so, the reasons for this increase;

(c) whether it is also a fact that all such
deaf persons are not born deaf; and

(d) whether Government will undertake
research with a view to reduce the number of
deaf persons in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes.

(b) The number of deaf persons diagnosed
is on the increase. In the absence of any
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survey, there is no suggestion or apparent
reason to believe that the number of deaf
persons in the country is increasing as such.

(c) All deaf persons are not born deaf,

-although the congenitally deaf form majority

of the gromp of ‘deaf” individuals. Acquired
deafness iscaused by meningitis, some virus
infections and sometimes after high tempera-
ture. Some drugs also cause deafness.

(d) Research on causes and incidence of
deafness has been undertaken from time to
time under the auspices of the Indian Coun-
cil of Medical Research Varanasi, Lucknow
and Kakinada. Research on various aspects
of deafness and other related problems are
also being carried out at Vellore, New Delhi
and Mysore.
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Repatriation of Foreign Exchange earned
on chartering of Vessels

7839. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state:

(a) whether it is fact ¢<hat a Member of
Parliament has sent a letter to Government
drawing attention to the attempts made by
Indian shipping agents and brokers to
evade full repatriation of the foreign ex-
change earned by them on chartering of
vessels;

(b) whether the Member has sent any
documentary proof of this racketeering
on the part of shipping agents and brokers;

©
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(c) whether any general or specific enquiry
into these malpractices by the shipping
agents and brokers has since been ordered;
and

(d) if so, the result thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) to (d). A letter
dated 18th March, 1969 was received from
a Member of Parliament alleging that ship-
ping agents and brokers in India were not
repatriating in full the, foreign exchange
earned by them on chartering of vessels.
Enclosed with the letter were copies of
certain documents purporting to contain
supporting - evidence against two parties.
The originals of these documents are among
the papers seized by the Bombay branch of
Enforcement Directorate as a result of
searches conducted by them of the premises
of these parties, as early as 4th December,
1968. On the basis of the scrutiny of the
seized documents, a notice to show cause
why action should not be taken under the
Foreign Exchange Regulation Act, 1947
has been issued to one of the parties. Further
investigations are in progress.

Deposits of Lead and Zinc

7840. SHRI VISHWA NATH
PANDEY :

SHRI RAMACHANDRA
VEERAPPA:

Will the Minister of PETROLEUM AND
CHEMICALS ' AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that zinc and lead
deposits have been discovered recently in the
Zawar and Dariba-Rajpura areas in Rajas-
than; and

(b) if so, the reaction of Government
thereto ?

THE MINISTPR OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO) : (a)
The lead-zinc deposits of Dariba Rajpura
were discovered recently by the Geological
Survey of India. The lead-zinc deposits
of Zawar have begn known for a long time.

(b) The Zawar deposits have been and
are being further developed to meet the
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requirements of the existing zinc and lead
smelters of Hindustan Zinc Limited.
Further exploration and proving of deposits
in Zawar and Rajpura-Dariba areas are
also being undertaken jointly by Geological
Survey of India and Hindustan Zinc Limi-
ted with a view to increase the metal pro-
duction from these indigenous sources.
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Licences for Nylon Manufacturing
Yarn Plant on Cooperative Basis

7842. SHRI S. M. SOLANKI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS
be pleased to state:

(a) whether it is a fact that fresh indus-
trial licences are not issued to new entrants
on co-operative basis and are issued only
to existing units and as a result the nylon
yarn manufacturing industry has become the
monopoly of a few industrialists;

(b) whether it is also a fact that Surat in
Gujarat State is in the vicinity of raw’
material producing centre; and

(c) if so, the reasons for not considering
it to take in Co-operative Sector by issuing
fresh licences to establish ‘200’ of nylon yarn
on priority basis at Surat in Gujarat ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Nylon yarn was put on the banned list in
1965 except for expansion of the existing
units. Since then, no fresh licence was
granted to any party.

(b) Yes.

(c¢) There was no application from the
Co-operative sector at Surat before nylon
was put on the banned lis{,

Rajasthan Canal

7844. DR. KARNI SINGH : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is afact that the Chief
Minister of Rajasthan had announced at the
beginning of the present drought-spell in
the State that 25,000 stronglabour force

t
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would be engaged to expedite the completion
of the Rajasthan Canal;

(b) the total labour force engaged, month-
wise, during the last six months;

(©) if it is below the figure envnsaged, the
reasons therefor; and

(d) whether Government are aware that
the interested contractors are retarding the
progress of the Canal Project because it is
being d by the Administration?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) When the famine conditions
had become appar!,'m in Rajasthan, a pro-

for ine labour to the
exwent of 25,000 persons on Rajasthan Canal
was prepared and a to this effect

was madeby the Chief Minister of Rajasthan.

(b) The famine labour engaged on Rajas-
than Canal during the last six months is as
under:—

November, 1968 600
December, 1968 2,000
January, 1969 2,400
February, 1969 2,900
March, 1969 1,500
April, 1969 1,450

(c) Rajasthan Canal is being constructed
only in the portions of Bikaner and Ganga-
nagar districts. On the other hand, scarcity
is spread over almost the whole of Rajasthan
in varying intensities and efforts have .been
made to divert famine labour from other
adjoining districts to the Rajastan Canal
Project. But they have been found ‘un-
willing to migrate to distant places hundreds
of miles away to work or. Rajasthan Canal
on task basis as they find employment on
other fe relief works organised near their
famine stricken villages. On account of
these factors, most of famine labour on the
Canal has come fram the villages close to
Rajasthan Canal System only.

(d) This is not correct,

. Roal  Electrification

7845. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(2) the reasons why the total outlay on
rural  clectrification, including ‘power for
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irrigation and energizing agricultural pumps
is as low as Rs. 372 crores as against the
total outlay of over Rs. 3,200 crores;

(b) whether paucity of funds is the reason;

(c) whether Government propose to levy
a cess on power supplied to industries to raise
funds for providing power for rural electri-
fication; and

(d) if not, the reasons therefor and how
Government propose to meet the shortage of
funds for speedy rural electrification?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). In the draft Fourth
Five Year Plan a provision of Rs. 363 crores
has been made for Rural Electrification (for
both State and Central Plans) out of a total
plan provision of Rs. 2085 crores for the
power sector. This provision has been made
in the context of the limitation of resources.

(c) and (d). It is primarily for the State
Governments to consider various specific
measures for raising additional resources for
the purpose.
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Loan to West Bengal for Improving their
‘Ways and Means Position

7847. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state:

(a) whether Government have granted
any loan to the Government of West Bengal
for improvement of their ways and means
position during 1968-69; and

(b) if so, the amount -of loans granted
during that year?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) :

(a) No, Sir.

(b) Does not rise.

Hospitals for Cancer

7848. SHRI JUGAL MONDAL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT  be
pleased to state:

(a) whether Government have any propo-
sal to set up few hospitalsin the different
parts of the country for treatment of Cancer
with aid from U.S.A.;

(b) if so, whether one of such hospitals
will be established in West Bengal; and

(c) when will it be established?

THE MINISTER OF, STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) :

(a) No.
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(b) and (c) Do not arise.

Income-tax Arrears due from Persons in Film
Industry in West Bengal

7849. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state: ¢

(a) the names of persons and companies in
film industry in the State of West Bengal
who have to pay more than rupees five lakhs
as income-tax arrears at present; and

(b) the action taken by Government for
recovery of these arrears ?

THE DEPUTY. PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
required information is given below:

Action taken for recovery

Recovery certificates
for the amount in
arrear have been
issued. The com-
pany is now prac-
tically defunct. No
assets are trace-
able out of which
recovery could be

Theatres (P) Ltd.

effected.

2. ShriS.S. Dhanu- Recovery certificates

ka. have been issued
3. Shri H. J. Dave in all these cases.
4. Shri Hirachand Every effort is

Vestarak, being made to
5. Shri D.P. Agra- realise arrears

wal from the above
6. Shri N. K. Bagaria assessees by
7. Shri K. D. Ladsaria coercive methods
8. Shri J. K. Dave available under the
9. Kailash Pictures law. -
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Sub-Standard Manufacture of Medicines

7852. SHRI RAM CHARAN:.
SHRI S. KUNDU :

Will the Minister of HEALTH ,AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that certain medi-
cines viz A. P. C., B-Complex, Benzyle
Benzoate, Chlorodyne, Vinum Ipecac, Multi-
Vitamins etc. which are on sale in the country
are not being manufactured according to the
standard pharmacopoeia prescription in their
cases;

(b) whether it is also a fact that these medi-
cines are of sub-standard quality and cause
adverse effect on the health of public; and

(¢) whether Government have taken any
steps to prevent the sale of such medicines
and also to ensure that manufacturers pre-
pare such medicines according to the stan-
dard provided for such medicines in I. P.
667

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Under the Drugs
and Cosmetics Act 1940, Pharmacopoeial
preparations such as A. P. C. tablets and
Benzyle Benzoate have to conform to the
standards laid down in the recognised phar-
macopoeias and patent or proprietary medi-
cines such as B-Complex, Chlorodyne, Vi-
num Ipecac, Multi-Vitamins etc. have to
conform to the formula or list of ingredients
displayed in the prescribed manner on the
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labels or container. Reports were received
that some firms were found to market
A. P.C. tablets conforming to the National
formulary of U. S. A. which is different from
that specified in Indian Pharmacopoeia,
1966.

(b) A. P. C. tablets not conforming to the
standards Hid down in Indian Pharma-
copoeia 1966 are deemed to be not of stan-
dard quality. No reports have however,
been received that these tablets have caused
any adverse effect on the health of public.

(c) Adequate provisions already exist in the
Drugs and Cosmetics Act for taking action
against the manufacturers marketing
preparations not conforming to the pres-
cribed standards. The State Drugs Control
authorities have also been addressed to en-
sure that A. P. C. tablets manufactured in
the country conform to the specifications
laid down in the Indian Pharmacopoeia, 1966.

Report of Japanese Bank Expert on Export
Financing Schemes

7853. SHRI D. N. PATODIA : Will the
Minister of FINANCE be pleased to state:

(a) whether it is afact that a Japanese
Bank expert was summoned by the Govern-
ment to study the various export financing
schemes now operating in India and make
suitable recommendations to Government;

(b) if so, whether the Japanese expert has
since submitted his report; and

(c) if so, the findings thereof and whether
they have been accepted by Government ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) A Japanese ex-
pert, Mr. Yoshiaki Toda, of the Bank of
Japan was invited by the Reserve Bank of
India to study export credit problems and
make suggestions for improvements in the
same. .

(b) Mr. Toda submitted his report to the
Reserve Bank of India in November, 1968.
This has since been published by the Reserve
Bank of India in their monthly Bulletin for
February, 1969.

(¢) Mr. Toda’s report was submitted to the
Reserve Bank of India and not to the
Governent, and it is for the Reserve Bank
of India to consider the suggestions initially,



121 Written Answers

Action in respect of some recommendations
has already been taken by the Reserve
Bank of India and the other agencies
concerned. A statement indicating the main
recommendations made by Mr. Toda and
the present position in regard to them is
laid onthe Table of the House. [Placed in
Library. See. No. LT—929 /69]-

Food Aid by Japan

7854, SHRI TULSIDAS DASAPPA:
SHRI K. P. SINGH DEO:
SHRI RAM AVTAR SHARMA:

Will the Minister of FINANCE be pleased
to state:

(a) whether any agreement has been
reached between Japan and India on terms of
its planned extension of food aid;

(b) if so, the broad outlines of the agree-
ment; and

(¢) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI) : (a) to (c). Japan has
offered assistance to India under the Food
Aid Convention of the International Grains
Arr No agr has yet been
signed as details are still being worked out.

Nagpwr (Konhadi) Thermal Project

7855. SHRI DEORAO PATIL : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact that the foundation
stone, which was laid for Nagpur (Konhbadi)
Power House by the Chief Minister of
Maharashtra, hag been stolen and the staff
from the site has been withdrawn; and

(b) if so, the action being taken by
Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). No, Sir. The work

on the project is in progress but the progress .

is rather slow due to the limitation of funds.
L]
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Houses Constructed by Refugees in Aram-
bagh, New Delhi

7857. SHRI KANWAR LAL GUPTA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whetherit is a fact that refugees from
West Pakistan had constructed five houses in
Arambagh Place, Pahar Ganj, New Delhi in
July, 1948 on the land belonging to the Land
and Development Authority;

(b) if so, why these refugees are being
used for eviction and payment of damages
and why their residences have not so far
been regularised under the Gadgil Assuran-
cesin spite of the latest recommendations of
the Committee on Government Assurances
(Second Report) presented to Lok Sabha on
the 26th April, 1968;
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(c) thesteps being taken to regularise them
and how much more time will be taken
to regularise them; and ’

(d) the number of such cases in Delhi in
which alternative accommodation due under
the Gadgil Assurances is not given ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes.

(b) In terms of the Gadgil Assurance,
these five persons were offered alternative
sites but these were not accepted. Under the
provisions of the Master Plan, the land un-
authorisedly occupied by these persons is to
be used for schools and widening of roads.
Action for their eviction under the Public

" Premises Eviction Act is, therefore, being
taken because the constructions are un-
authorised and cannot be regularised. Steps
are being taken to implement the latest
recommendations of the Committee on
Government Assurances (Second Report)
(Fourth Lok Sabha) in this matter.

(c) and (d). Steps have been taken to find
out the number of persons who are entitled
to rehabilitation under the Gadgil Assurance.
It is not possible at this stage to fix a deadline
in regard to the removal or regularisation of
the unauthorised encroachments.

Payment of Wealth Tax by Chief Ministers

7858. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE be
pleased to state:

(a) the names of Chief Ministers of
States who are paying Wealth-tax;

(b) the value of wealth possessed by each
Chief Minister;

(c) the names of Chief Ministers whose
declared wealth has been increased by the
‘Wealth-tax Officers during the last three years
and the amount of increase effected in each
case; and

(d) whether Government have taken
necessary steps to assess the wealth of these
Chief Ministers?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJIDESAI) : (a) to (d). The requisite
information is not readily available and is
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being collected. The same will be laid on
the Table of the House as early as possible.

Central Assistance for States

7859. SHRI BENI SHANKER
SHARMA : Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that some States
rely entirely on assistance from the Centre;

(b) if so, their pames and the reasons
therefor; and

(c) the steps proposed to be taken so that
these S_tates may raise their own resources
for their development?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESALI) : (a) and (b). On present
indications, two States, namely Jammu and
Kashmir and Nagaland, will be ble to
contribute any resources of their own to-
wards their Fourth Five Year Plans. Their
Plans will in consequence be financed entire-
ly by Central assistance.

(c) All State Governments have been
urged to mobilize additional resources for
their development programmes. It is, how-
ever, for the State Governments to consider
what specific steps they should take in this
direction.
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Aid for Flood to Gujarat

7861. SHRI SRIRAJ MEGHRAJI
DHRANGHADHRA : Will the Minister
of IRRIGATION AND POWER be pleased
to state:

(a) whether tft Government of Gujarat
asked for assistance of the Central Govern-
ment for aid for floods this year.

(b) if 0, how much; and
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(c) when this amount will be remiitted to
the Government of Gujarat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No request has been received
from the Government of Gujarat on this
subject.

(b) and (c). Do not arise.

Irrigation Facilities in Kareri and Rakshi in
Himachal Pradesh

7862. SHRI PREM CHAND VERMA :
SHRI PARTAP SINGH :

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact.that survey of villa-
ges Kareri and Rakshi in Tehsil Rampur in
Himachal Pradesh for the purpose of provi-
ding irrigation facilities was undertaken
during last year:

(b) whether it is also a fact that while
irrigation facilities have since been provided
to village Rakshi, but the same have not
been given to village Kareri;

() if so, the reasons for not providing these
facilities to village Kareri so far; and

(d) when these are likely to be provided to
the said village?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d). The information is
being collected and will be laid on the Table
of the House.

Calcutta Customs House

7863. SHRI RAM CHARAN : Will the
Minister of FINANCE be pleased to state:

(a) the number of officers and clearing
agents reported against by the Central
Bureau of Investigation during the last three
years, the number of cases dropped as un-
substantiated and for having been based on
incorrect information by the Central Bureau
of Investigation in Calcutta Custom House;

(b) whether on account of cases referred
to in part (a) above, promotion / confirma-
tion of any officer has been held up and/or
was held up; '
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(c) the steps taken to safeguard interests
of the officers against allegations of the Cen.
tral Bureau of Investigation on incorrect
facts and data; and

(d) whether such facts of false allegations
are brought to the notice of the Central
Bureau of Investigation by the Custom
House for investigation and appropriate
action against the concerned officer.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) and (b). Informa-
tion regarding the number of cases reported
by the Central Bureau of Investigation
against officers and clearing agents of the
Calcutta Custom House during the three
years 1966, 1967 and 1968 is given in the
statement annexed. Information regarding
the number of cases wherein promotion/
confirmation of officers has been held up or
was held up is also given in the statement
laid on the Table of the House. [Placed in
Library. See No. LT—930/69].

None of these cases have been dropped as
unsubstantiated or for having been based on
incorrect information furnished by the Cent-
ral Bureau of Investigation. The break-up
of disposal and pendency_of these cases is
indicated in the enclosed statement.

(c) The report furnished by the Central
Bureau of Investigation is only a preliminary
one. The disciplinary authority is required
to look into the material furnished in the
Central Bureau of Investigation’s report and
take up appropriate action only if, in his
opinion, there is a prima facie case against
an officer, This adequately safeguards the
interests of the staff.

(d) Does not arise, in view of the reply
to part (a).

Calcutta Customs House

7864. SHRI RAM CHARAN : Will the
Minister of FINANCE be pleased to state:

(a) whether some officers have been
allowed to continue in the same posts for
years together in formations of Rummaging
Inspector Intelligence, Rummaging Inspector
and Discipline Confidential Assistant to Sup-
erintendent Preventive Service and Vigilance
Unit of Establishment Department in contra-
vention of the orders, convention and estab-
lished practice ‘regarding periodical transfer,
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and despite their ~several promotions, in
the Calcutta Customs House; and

(b) if so, the reasons therefor and the
steps which are proposed to be taken to train
up other suitable officers and when they are
proposed to be shifted?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). Generally
officers are transferred from one formation
to another at more or less regular intervals.
A few officers have, however, been retained
in the same formation for long periods in
consideration of their qualifications, aptitude
and skill in dealing with the specialised jobs
handled in the formations of Rummaging
Inspector Intelligence, Rummaging Inspec-
tor Discipline, Vigilance Unit of the Esta-
blishment Department etc.

Rotation of officers from one Unit to
another is ordered keeping in view the twin
objectives of continuity in the handling of
specialised jobs and the need to have a cons-
tant inflow of new talent into these Units.
This is essentially a matter which has to be
left to the discretion of the local Head of
Department who has to balance the various
relevant considerations while rotating offi-
cers.

Shum Clearance and Improvement in Assam

7865. SHRI R. BARUA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether any  centrally sponsored
scheme for slum clearance and improvement
was drawn up for 1967-68 and 1968-69;

(b) if so, the broad details thareof;

(c) whether any allocation for implemen-
tation of the scheme was made for the said
period; and

(d) if so, what was the share of Assim and
if not the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WOPKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). The Cen-
trally sponsored Slum Clearance/Improve-
ment Scheme was introduced in May, 1956.
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A statement indicating brief outlines of the
scheme is laid on the Table of the House.
[Placed in Library. See No. LT—931/69)].

(c) and (d). A statement indicating the
allocations and releases made to the State
Governments during 1967-68 and 1968-69
is laid on the Table of the House. [Placed
in Library. See No. LT—931/69].

The Scheme is implemented by the State
Governments. Central assistance under the
Scheme is released to them, according to the
prescribed procedure, on the basis .of the
figures of actual expenditure for the first
three quarters and anticipated expenditure
for the fourth quarter, as reported by the
State Governments. Utilization of funds
under the Scheme depends inter-alia on the
priority accorded to it by the different State
Governments and the extent to which corres-
ponding provisions can be accommodated
by them within their plan ceilings. The
Government of Assam did not ask for any
funds under the Scheme during 1967-68 and
1968-69.

Foreign Exchange for Drug Manufacture

7866. SHRI RAM CHARAN : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that new established
factories of drugs are being given less quota
of foreign exchange while some other manu-
facturers are wasting foreign exchange by
importing highly speculative items of Kirana
Bazaar e. g. importing cloves etc. and selling
them in black market rather than on drug
manufacture and thus earning a huge sum
of money; and

(b) if so, the steps taken to stop such
practices?

THE MINISTER OF STATE IN THE
MINISTRY OF FETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (@)
No. The newly established factorics are
given foreign exchange to cover their require-
ments for six months to begin with on the
recommendation of the State Drugs Control-
lers. For subsequent geriods the allocation
depends on performance vis-a-vis the licen-
sed capacity.

(b) Does not. arise.
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Production of Sub-Standard Drugs by Firms

7867. SHRI RAM CHARAN : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that many firms are
manufacturing sub-standard quality drugs
under the name of patent medicines which
contain lesser ingredients than those pres-
cribed in Indian pharmacopoeia;

(b) whether it is also a fact that the pro-
duction cost of such medicines is much less
than the standard ones by a lay man gets
them from the market on the same prices;

(c) whether it is further a fact that these
sub-standard medicines do not supply
adequate quality of drugs required for the
human system; and

(d) if so, the measures Government proe
poses to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Under the Drugs
and Cosmetics Act, 1940, the patent or pro-
prietary medicines are to conform to the
formula er list of ingredients displayed in the
prescribed manner on the label or container
and so long as these medicines conform to the
formula given on the label they are deemed to
be of standard quality. Reports have been
received of firms manufacturing patent or
proprietary medicines containing component
ingredi in quantities lower than the
therapeutic or prophylactice doses specified
in the Pharmacopocia, but such preparations
do conform to the formula mentioned on the
label.

(b) Prices of patent or proprietary medi-
cines are fixed under the Drugs Prices (Dis-
play and Control) Order on the basis of the
cost of ingredients, cost of packing and other
material processing cost, etc.

(c) Patent or proprictary medicines shall
be deemed to be of standard quality if they
conform to the formula stated on the label.
Therapeutic efficacy has to be considered
as a separate issue from standards. Patent
or proprietary medicines conforming to
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standards may not be
effective in some cases.

therapeutically

(d) State Drugs Control authoritics have
been advised to screen the formula of patent
or proprietary medicines from the angle of
therapeutic efficacy, stability, etc. at the time
of granting or renewal of manufacturing
licence.

Medical College for Manipur

7868. SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether Government propose to in-
crease M.B.B.S. seat quota during 1969-70
for Manipur in view of the ever increasing
number of students and in view of the fact
that Manipur has no Medical College of
its own;

(b) if so, the number of seats likely to be
reserved for Manipur for the current year;

(c) whether Government propose to con-
sider the demand of the people of Manipur
for setting up of a Medical College there; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). The allot-
ment of seats to Manipur in the year 1969-70
will depend upon the total number of seats
available to the Central Government and
the demand from Union Territories and
other cateogories of candidates.

(c) and (d). The demand of the people of
Manipur has to be considered in the context
of the needs of other areas. The norm is
one medical college for five million popula-
tion.

Rural Electrification and Supply of Power
for Tube Wellsin U, P.

7869. SHRI VISHWA NATH PANDEY:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the number of tube-wells for which
power was made available in Uttar Pradesh
in 1967-68; and
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(b) the total amount spent on the elec-
trification of villages and supply of power for
tube-wells in 1967-68 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : @) In Uttar Pradesh 22,670 tube-
wells and pump-sets were energised during
1967-68.

(b) The U. P. State Electricity Board
has reported , an expenditure  of
Rs. 14,74,44,440 on the electrification of
villages and supply of power to tube-wells/
pumpsets in 1967-68. !

F.O.B. Cost of Imported Crude Oil and
Petrolenm Products

7870. SHRI JYOTIRMOY BASU : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:

(a) the F.O.B. cost in foreign (currency)
of imported crude oil and different petro-
leum products; and

(b) the F.O.B. cost of the same items
that Pakistan and Japan pay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
The F.O.B.cost of crude oil imported into
the country is as follows:

Type of Crude Oil Net F.O.B.
cost
(in uUs
Dollars per
barrel)
(?) Light Iranian 1.38
(i) Kuwait 1.31
(iii) Khursaniya (Arabian
Medium) 1.35

Petroleurn products :

With the exception of Kerosene and
Furnace Oil, imports of bulk refined petro-
leum products have virtually ceased.
These two products are imported by I0OC
under contractual arrangements, the details
of which cannot be divulged as it is not in the
public interest. .
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(b) According to published reports, the
average F.O.B. prices of crude oil imported
in Japan during the period January to June,
1968 were as follows:
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Type of Crude Oil F.0.B.
Cost §
per barrel
(i) Light Iranian 1.464
(i) Kuwait 1.395
(iii) Arabian Mediun;l 1.369

Government have no information regard-
ing the F.O.B. prices of crude oil imported
in Pakistan or of Bulk refined petroleum
products imported by Japan or Pakistan.
Such informasion is not generally divulged.

Amount Spent on C. P. W, D."s Works in
States

7871. SHRI JYOTIRMOY BASU : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) the amount spent on the Central Pub-
lic Works Department works in different
States during the last three years; and

(b) the major heads under which the
amounts were spent ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRJ
B. S. MURTHY) : (a) and (b). The infor-
mation is being collected and will be laid on

the Table of the House as soon as available. ,
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Fertilizer Factory in Gujarat by Birlas

987..SHRI BHOGENDRA JHA:

SHRI ONKAR LAL BERWA :

SHRI RAGHUVIR  SINGH
SHASTRI :

‘Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether it is a fact that offer of help
has been received from the U. S. A., for
seiting up a fertilizer factory in Gujarat by
the Birlas; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) No.

(b) Does not arise.

Widening of Road in Rotas Nagar, Shahdara,
Delhi

‘7874. SHRI SURAJ BHAN : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact that Government

propose to widen the road leading inside
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Babarpur Road, Rohtas Nagar, Shahdara
Delhi;

(b) the extent to which the road which js
45 feet wide, is proposed to be extended;

() whether the road will be widened from

?oth the sides and, if not, the reasons there-
or;

'(d) yhether any compensation will be
given in lieu of plots thus covered in the
shape of other land; and

(e) if not, the feasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
P. S.. MURTHY) : (a) to (e). Information
is being collected and will belaid on the
Table of the Sabha in due course.
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National Coal Development Corporation

7876. SHRI N. R. PEOGHARE : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:
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(a) the number of workers in Umrer
Colliery of the National Coal Development
Corporation and how many of them are
permanent; and

(b) the number of persons who gave their
land for coal mines and whether those per-
sons have been given work inthe mines ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) The number of evorkers in Umrer
Colliery is 457. The information about the
number of employees who are permanent
is being ascertained.

(b) The number of persons affected by the
acquisition of land in Umrer is about 175.
The information about the number of per-
sons given employment is being ascertained.

Deaths Due to Lack of Medical Treatment
during Doctors Strike

7877. SHRI RAM AVTAR SHARMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have conducted
any survey to find out the number of persons
who died due to lack of medical treatment
as a result of doctor’s strike in hospitals in
Delhi during the first week of April, 1969;

(b) whether any responsibility has been
fixed on doctors and nurses for the neglect
of their duty;

(c) whether any punishment has been
given to the guilty doctors of Delhi hospitals;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) No death due to lack
of medical care in Delhi hospitals during the
Junior Doctors strike has been reported.
The' emergency services were maintained
throughout and the indoor patients were
properly looked affer.

(b) to (d). The action is being taken in
terms of the statement made by the Minister
inJthe Lok Sabha on the 10th April, 1969,
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Thefts in Central Workshops of National
Projects Construction Corporation, Agra

7880. DR. RANEN SEN : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact that there are
reports of widespread pilferages and thefts
in the Central Workshop of the National
Projects Construction Corporation in Agra;

(b) if so, whether Government have made
, enquiries in this regard; and

(c) the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). Some reports alleging
theft of stores from the Agra Workshop of
the National Projects Construction Corpora-
tion were received recently. These were
enquired into by the National Projects
Construction Corporation management who
found the allegations to be without sub-
stance.

Finance Minister’s visit to Singapore

. 7881. SHRI MANGALATHUMADAM:
Will the Minister of FINANCE be pleased to
state: .

.(a) whether he has discussed with the
Singapore Prime Minister, during his recent
- visit to that country, the question of economic
development of that region and of furthering
trade relations with that country; and

(b) if so, the details thereof?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a)and (b). On my
way to Sydney for attending the Second
Annual Meeting of the Board of Governors
of the Asian Development Bank, I took the
opportunity bf.accepting an invitation from
the Government of Singapore for visiting
Singapore for two days on the 7th and 8th
April, 1969. In Singapore, I called on the
President, and had talks with the Prime
Minister, the Foreign Minister and the
Finance Minister oft Singapore. These dis-
cussions covered subjects of mutual interest
including regional economic co-operation
and trade relations but did not go into.
details.

Tata Fertilizer Project

7882. SHRI CHENGALRAYA
NAIDU :

SHRIN.R. LASKAR :
SHRIR. BARUA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that Government
have now taken a final decision in regard to

the setting up of a Tara Fertilizer plant in
Gujarat;

(b) if so, the details thereof; and

(c) when it is likely to be set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN ) : (a) No,

(b) and (). Do not arise.

Potash Based Rertilizers

7883. SHRI SRADHAKAR:- SUPA-
KAR : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether the total requirements of
India’s Potash-based fertilizers are imported
on the ground that the raw materials for the

fer‘t’ﬂizm are pot available in the country;
an



141 Weritten Answers

(b) whether the economics of setting up of
a potash-based fertilizer factory with impor-
ted raw materials have been calculated ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
‘There are no known mineral resources of
potash in India. All the requirements are
therefore imported mainly in the form of
potassium chloride and potassium sulphate
and to a small extent in the form of complex
fertilizers. .

(b) Imported potassium chloride and
potassium sulphate are blended with ferti-
lizers manufactured in India to produce
balanced mixtures and complex fertilizers.
The question of setting up of a potash-based
fertilizer factory does not arise.

Spread of Cholera in Madurai

7884. SHRI MUHAMMAD SHERIFF :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that cholera has
spread in an epidemic form in Madurai and
a large number of cases are reported to have
been admitted in Government hospitals; and

(b) if so, the action which Government
have taken to help in fighting the epidemic?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) No, cholera has not
spread in epidemic form in Madurai as
would be evident from the following state-
ment :

° January to April

Cases Deaths

1967 361 53
1968 297 30
1969 (upto 12-4-69) 92* 8

° *(provisional)

(b) Additional staff has been engaged by
the State Govermnent to intensify the anti-
cholera inoculation campaign and chlori-
pation of water supplies.
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Additional Grants for Completion of Rajasthan
Canal

7885. SHRI D. N. PATODIA : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact that in view of the
needs of Rajasthan and its comparative
economic backwardness the Central Govern-
ment propose to make additional grants for
the completion of the Rajasthan Canal at an
early date, in addition to the normal grant
that is envisaged under the Fourth Five Year
Plan; and )

(b) if so, the decision taken in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) This will be known only
after the Fourth Five Year Plan is finalised.

(b) Does not arise.

Import Licences to M/s. Permanent Magnets
Ltd.

7886. SHRI YAJNA DATT SHARMA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred Ques-
tion No. 781 on the 3ist March 1969
regarding import licence to M/s. Permanent
Magnets Ltd. and state:

(a) the details of the shares held by Shri
V. Y. Tonpe, his Special Assistant in the
companies;

(b) whether it is a fact that Shri Tonpe
has loaned thousand of rupees to the Bom-
bay Industrial and Chemical Company;

(¢) if so, the amount .and the number of
other companies where he has invested or
given money on loan, etc. and the total
amouat involved thercin; and

(d) the details of the income-tax paid by
him since he purchased the shares of M/s.
Permanent Magnets Ltd. and whether the
Income-tax Department had found any
irregularity in his declaration of the income,
for the purposes of filing Income-tax returns,
after the purchase of shares by him has come
to light by means of questions and debates
in both the Houses of Parliament ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The details of
shares held by Shri V. Y. Tonpe are given
in the statement laid on the Table of the
House [Placed in Library. See No. LT-
933/69).

(b) and -(c). The assessee had deposited
money with the Bombay Industrial and
Chemical Company and the balance as on
31-3-1969 was Rs. 35,000. Investments
in two other companies (excluding bank
accounts) was Rs. 30,000 as on 31-3-1969.

(d) The application money for the pur-
chase of 25 equity shares of M/s. Perma-
nent Magnets Ltd. was paid in January, 1961.
The details of Income-tax paid by him in
respect of assessment years 196162 to
1968-69 are given in the statement laid on the
Table of the House. [Placed in Library.
See No. LT-933/69]. The Income-tax
Department has not discovered any irre-
gularity in the Income-tax returns of Shri
Tonpe.
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Palai Bank

7888. SHRI RAM AVTAR SHARMA :

-Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that even nine years
after the liquidation of Palai Bank, lakhs of
depositors have not been paid their ducs;

(b) if so, the rcasons therefor; and

(c) the steps Government are taking to
speed up the payment of dues to the deposi-
tors, most of whom are middle class and
lower middle class people?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). In addi-
tion to the preferential pgyment of Rs. 250/-
under Section 43A(2) of the Banking Regula-
tion Act, each depositor has been paid the
following four dividends :

(i) First dividend of 40 paise in a rupee
declared in December 1961.

(#) Second dividend of 12 paise in a
rupee declared in April 1963.
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(iii) Third dividend of 6 paise in a rupee
declared in July 1964,

(iv) Fourth dividend of 3 paise in a rupee
declared in June 1967.

(c) The liquidation proceedings of the
Bank are in charge of the Official Liquida-
tor, who works under the directions of the
Kerala High Court. The Bank’s liabilities
have to be paid out of realisations of its
assets and therefore the declaration of further
dividend to depositors will depend upon the
pace of realisation of the assets of the Bank.
In view of the above pdbition, the question
of Government taking any steps to speed up
the payment to depositors does not arise.

New P. L. 480 Agreement

7889. SHRI MUHAMMAD SHERIFF :
Will the Minister of FINANCE be pleased
to state:

(a) whether a new PL-480 agreement
between the United States and India has
been concluded;

(b) if so, the broad outlines thereof; and

(c) if not, the reasons for delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The agreement provides for the supply
of 300,000 tonnes of milo, 100,000 tonnes
of rice, 100,000 American bales of cotton
and 40,000 tonnes of soyabean oil. The
total value of the Agreement is approxi-
mately Rs. 43 crores of which 409 will be
under rupee payment terms and 607, under
convertible currency credit.

(c) Does not arise.

Production of Nirdodh from Hindustan Latex
Limited

L]
7890. SHRI MUHAMMAD SHERIFF :
SHRI V. NARASIMHA RAO :

Will the Minister of HEALTH AND
FAMILY PLANNING AND' WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

() whether the Rirodh factory of Hindus-
tan Latex Ltd. located at Peroorkada has
gone into production;
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(b) the estimated anmual production of
the factory; and

(c) the total cost incurred in the establish«
ment of the factory ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) : (a) Yes.

(b) 144 million pieces.

(c) About Rs. 125 lakhs (upto the end of
March, 1969).

Auditing of Public Undertakings by M/s. S.
Vaidyanath Aiyer and Co. and its Associates

7891. SHRI ARJUN SINGH BHADO-
RIA. : Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 5714 on the 26th
August, 1968 and state:

(a) whether the information regarding
auditing of public undertakings by M/s. S.
Vaidyanath Aiyer and Co. and its Associates
has since been collected;

(b) if so, the details thereof ; and

(c) if not, the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI ): (a) and (b). According
to available information while Aiyer & Co.
and Mehta & Co. the Associates of M/s.
S. Vaidyanath Aiyer, Co. have not audited
any of the Public Enterprises, the following
Enterprises were audited by Ms. S. Vaidya-
nath Aiyer & Co. in 1967-68.

1. Ashoka Hotels Ltd.
2. Cement Corporation of India Ltd.

3. Fertilizer Corporatien of India
(jointly with M/s. Batliboi & Purohit
and M/s. Ray & Ray).

4. Rehabilitation Housing Cerporation.

5. Life Insurance Corporation of India
(jointly with eleven other firms).

For the same year My/s. R. Thakur & Co.
were the auditors of Food Corpdration of
India, jointly with three ofher firms,
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The amount of audit fee, consultancy fee
and other fee paid to M/s. S. Vaidyanath &
Co. and M/s, R. Thakur & Co. during the
years 1966-67 and 1967-68 was Rs. 1.05
lakhs and Rs. 1.62 lakhs respectively.

The percentage of payments made by
Government undertakings to these firms as
compared to other firms of auditors in
1967-68 works out to nearly 6 per cent.

(c) Does not arise.
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Safdarjang Enclave Flats Constructed by
D.D.A.

7893. SHRI P. M. SAYEED : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to stage:

(a) whether the Delhi  Development
Authority have received complaints such as
use of sub-standard material in the flats
constructed by them in B-1, B4, C4 and
C-6 Blocks of Safdarjang Enclave, New
Delhi, as also constructional defects etc.
from their allottees;

(b) whether these flats were handed over
to them in incomplete condition, such as,
non-provision of brackets, shades, etc. in
respect of electric installations and the defi-
ciencies were made good after a long period;

(c) whether the Section Officer-in-Charge
did not permit allottees to record about the
missing mirror in the bathroom on the In-
ventory sheet and the same was later fixed in
February, 1969 only on receipt of represen-
tations; and

(d) whether the Member (Engineering)
of the Delhi Development Authority had

- visited these flats on the 25th March, 1969

and if so, the details of his findings and action
proposed to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes; but no sub-
standard material has been used.

(b) In some houses in block C-4 and C-6,
the shades were provided a little late because
the original contractor left the work in-
complete and the work was got completed
departmentally.

(c) In the case of thesc flats, the looking
glass (mitror) could not be provided because
the window shutter of the bathroom was
fouling the position of the mirror. .Later
on, a smaller mirror was provided to sujt the
site condition so that the same does not foul
with the window shutter.

(d) The following defects were found :
(1) Weak plaster patches,
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(2) Fixtures such as pelmets, electrical
fittings were not fitted properly.

(3) Leakages in bath room and W.Cs.
floors appeared in the form of
dampness on the wall requiring
replaster.

(4) Leaksin water supply and sanitary
fittings.

(5) Defective door and window fittings.

(6) Floor with improper slopes to be
rectified. .

(7) The boundary wall pillars were
falling in some cases. The plaster
on the wall was also coming off.

The rectification of these defects has been
taken in hand and is in progress. The
Assistant Engineer and the overseers in-
charge of the works at these places have
been called upon to explain for bad work
done under their supervision and suitabl
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(e) whether the construction and material
used in the construction has been reported
upon as defective/sub-standard by the allot-
tees concerned and if the complaints are
correct who would bear the repair charges;
and

(f) the specifications and the schedules up-
to which these have been constructed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes.

(b) Double storeyed flats constructed on
125 square yards and 150 square yards plots
have been sold for Rs. 22,500/- and Rs.
26,500/- respectively in block B-I, B-IV,
C-IV and C-VI of Safdarjang Enclave. The
composition of the cost per flat is as
follows:—

action will be taken against them.

Safdarjang Enclave Flats Constructed by
D.D. A.

7894. SHRI P. M. SAYEED : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether the Delhi Development
Authority Flats in Block B-I, B-IV, C-VI,
C-IV of Safdarjang Enclave, New Delhi have
been sold to the allottees at no-profit-no-loss
basis;

(b) if so, the prices of each type of flat
and the composition thereof, such as, the
cost of land, cost of raw material used and
the profit margin granted to the contractor,
construction cost and overhead charges of
cach type of flat;

(¢) whether the contracts for these flats
were awarded by the Delhi Development
Authority or through any other agency;

(d) whether the Delhi  Development
Authority took over physical possession of
these flats or the contractors were asked
to assist the Delh? Development Authority
in handing over charge of these flats to the
allottees;

125 sq. 150 sq.
yds. flats  yds. flats
Rs.* Rs.

1. Cost of Land

2. Cost of construc-
tion including de-
partmental char-
ges. 17,575.00 20,590.00

3. Interest charges
734% for 1 year
on (2) above

4. Administrative
and management
charges for the
construction du-
ring hire-purchased
period etc.

2,437.50 2,925.00

1,318.00 1,544.50

1,169.50 1,440.50

Total 22,500.00 26,500.00

The contract for these flats is for complete
items and as such the cost of raw material
has not been booked separately. Since con-
tracts were awarded by call of tenders, no
profit margin was stipulated.

() The contracts for these flats were awar-
ded by the C.P.W.D.

(d) The Delhi Development Authority
took over the possession of these quarters
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from the contractors before they were han-
ded over to the concerned allottees.

(e) Yes, but the construcion and materials
used in these flats are not sub-standards or
defective. There are minor defects such as
leakages in pipe lines and weak plaster pat-
ches at some places, which are being attended
to, at the cost and risk of the contractor.

(f) The works were executed according to
the C. P. W. D. specification 1962 and the
rates were based on Delhi Schedule of Rates
1962.

Allocation of Diesel Oil to Uttar Pradesh

7895. SHRI VISHWA NATH PANDEY :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) the quota of diesel oil allocated to
Uttar Pradesh from January to March 1969
and the quantity actually supplied to that
State during this period;

(b) whether it is a fact that there was
paucity of diesel oil in that State and it was
not available in cities during this period;
and

(c) if so, whether Government have increa-
sed the diesel oil quota for Uttar Pradesh
and if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) There
is no quota of high speed or Light Diesel
Oil for Uttar Pradesh. All requirements
are, however, met in full. The figures of
supplies to the State are also not compiled.

(b) No.

(c) Does not arise.

Hydro-Electric Projects in U.P.

7896. SHRI VISHWA NATH PANDEY:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether any investigations were made
during the last three Five Year Plans to
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explore the potentialities of small rivers and
big rivers in Uttar Pradesh;

(b) the result of investigation in respect of
each river and the names of the rivers where
the hydro-electric projects were found feasi-
ble.

(c) the hydro-electric projects in respect
of which detailed project reports and feasi-
bility reports have been completed, the pro-
jects already started and the latest position in
respect of each project: and

.

(d) the hydro-electric projects that will be
completed during the Fourth Five Year
Plan, to what extent cach project will be
completed and the amount earmarked for
the above projects in the Fourth Five Year
Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.

(b) As a result of these investigations :

(i) projects with a total installed
capacity of 386.5 MW have been
completed and are in operation.

(i) projects with total installed capacity
of 802 MW are at present under
construction;;

(iii) investigations on projects with a total
installed capacity of 464 MW have
been completed.

The names of rivers on which hydro-elec-
tric projects have been found feasible are as
under :

(1) Rihand.

(2) Betwa.

(3) Yamuna and its tributaries.

(4) Ramganga.

(5) Bhagirathi.

(6) Alakhnanda.

(c) The table below gives the names. of
projects in respect of which detailed project

reports/feasibility reports have been comple-
ted and the latest position in respect of each :



3. Matatila Hydro-Electric Project
L]

4. Yamuna Hydro-Electric Project,

Stage I.

84.75 MW

S. Yamuna Hydro-Electric Project, 4X60 MW

6. Yamupa Hydro-Flectric Project,

7. Ramganga Hydro-Electric Project

Stage IL.

Stage IV, Partl.

4X30 MW

360 MW

30 MW

180 MW

8. Maneri Bhali Hydro-Electric Project, 105 MW

9. Lakhwar Hydro-Electric Project

10, Biyasi Hydro-Electric Project

Stage 1.

150 MW

75 MW

3x11.25MW Yamuna
3xX17.0 MW

Yamuna

Yamuna

Ramganga

Bhagirathi

Yamuna

Yamuna

153 Written Answers VAISAKHA 8, 1891 (SAKA) Written Answers 154
Name of the Project Installed River on which Present position
. capacity located

1. Rihand Project 300 MW Rihand Completed.

2. Obra Hydro-Electric Project 99 MW Rihand Under construction
expected to be
completed during
1969-70.

33 MW Betwa Completed.

Two units of 11.25

MW each and two
units of 17 MW
each have already
been commis-
sioned. Remain-
ing two units
are expected to be
commissioned du-
ring  1969-70.

Anticipated to be

completed in
1971-72.

The Project has not

yet been taken up
for execution.

Under construction.

Expected to be
completed by
1973-74.

Under construction.
Expected to be
completed during
5th Plan.

The project has not
yet been taken up

for execution.

Do.
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(d) The following schemes are expected to
be completed during the Fourth Plan period:

Fourth Plan
provision as
recommended
by Working
Group

Name of the scheme

(Rupees in
crores)

1. Obra Hydro-Electric
Project 5.5
2. Yamuna Hydro-Elec-
tric Project, Stage-
1 : 0.05

3. Yamuna Hydro-Elec-
tric Project, Stage-

1I. 44.18
4. Yamuna Stage-1V,
PartI. 3.9

Income-tax Arrears Standing against Firms
in U. P.

7897. SHRI VISHWA NATH PANDEY :
Will the Minister of FINANCE be pleased
to state:

(a) the total number of firms of Districts
Vallia and Deoria of Uttar Pradesh against
whom income-tax arrears are outstanding;

(b) the total Income-tax arrears outstand-
ing in these districts; and

(c) the steps proposed to be taken to
realise the arrears?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The
requisite information is being collected and
will be laid on the Table of the House as early
as possible.

National Coal Development Corporation

7898. SHRI HIMATSINGKA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) the extent of profits earned or estima-
ted to be earned by the National Coal De-
velopment Corporation during 1968-69;

(b) whether it is a fact that non-availability
of wagons has to a large extent, impeded the
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work of the Corporation and has resulted in
subdued work and consequently low profits
for the Corporation and, if so, to what
extent;

(c) the details of the production plan of
the National Coal Development Corpora-
tion for thé year 1969-70 and the arrange-
ments made for the smooth implementation
of the pfogramme with regard to wagon
availability; and

(d) the estimates of net profit estimated
to be earned with the implementation of this
programme during 1969-70 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) The
accounts of the National Coal Development
Corporation for the year 1968-69 have not
yet been finalised.

(b) There were shortfalls in supply of
wagons during the first half of the year 1968-
69. The wagon supply improved during the
latter half even though there were shortfalls
insome areas. Itisnot possible to estimate
to what extent this has affected the profits of
the Corporation.

(c) Taking into consideration the sales
possibilities and production potential, the
National Coal Development Corporation is
planning to achieve a production of 15
million tonnes which could be raised further
if the demand increases and transport facili-
ties improve. The likely requirements of
rail transport for N.C.D.C. collieries have
been discussed with the Railway Board and
details are being furnished to the Railways.

(d) It is not possible, at present, to make
any estimate of the likely profit or loss during
1969-70.

British Aid
7899. SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of FINANCE be pleased
to state:

(a) whether the U. K. Government have
sanctioned a loan of 2.7 ¥ million to enable
India to purchase wheat from that country;

(b) if so, the terms of the agreement; and
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(c) the total assistance granted so far by
the U, K. Government during 1968-69 and
how much of it was untied aid ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJIDESAL} : (a) and (b). The
Government of U. K. has given us a grant of
£ 2.7 millions (not-loan) for the purchase of
119,500 tonnes of wheat of which 113,800
tonnesis from Argentina and 5,700 tonnes
is from Australia. The aid is a part of
U. K.’s contribution fof 1968-69 under the
Food Aid Convention of the International
Grains Arrangement.

(©) In addition, during 1968-69, the
Government of UK authorised louns total-
ling £ 36.00 million. Of this all except
£ 7.5 million (which is a debt refinancing
loan) is tied to purchase in the U. K.

Prosecution of persons in Films Industry in
Mabharashtra

7900. SHRI K. N. PANDEY : Will the
Minister of FINANCE be pleased to state:

(a) the names of persons in film Industry
in Maharashtra who have either been prose-
cuted or convicted for violation of income-
tax Law during the last three years; and

(b) if so, the details thereof and
the reasons for their prosecution ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) During the last
three years in Maharashtra prosecutions
have been launched against Shri Kishore
Kumar, Shri Dilip Kumar and Kumari
Asha Parekh,

(b) These persons did not show their
correct professional incomes in the returns
filed under the Income-tax Act. They are
being prosecuted under section 277 of the
Income-tax Act 4or making a false return of
income. All the three cases are Pending be-
fore the Courts.

Iron Ore Project Higher Secondary School,
Kiriburu, Singhbhum, Bihar

7901. SHRI BHOGENDRA JHA : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:

>
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(a) whether there is an Iron-ore Project
Higher Secondary School at Kiriburu,
Singhbhum, Bihar;

(b) whether that school had been given
provisional recognition by the Board of
Secondary Education, Bihar, which also
approved of the appointment of the Pnnc:pal
of that school;

(c) whether the Board of Secondary Edu-
cation, Bihar, afterwards declared the ter-
mination of the service of the Principal as _
illegal and ordered his reinstatement vide
their Memo. No. 21800-3 dated the 9th
August, 1968;

(d) whether in violation of the above
orders of the Board of Secondary Education,
Bihar, the Managing Committee of that
School is trying to get recognition by the
Central Board of Secondary Education and
to defy the Bihar Board; and

(e) if so, the action Government propose
to take in connection with the reinstatement
of the Principal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO) : (a)
Yes, Sir.

(b) The Board of Higher Secondary Edu-
cation, Bihar, gave provisional recognition
to the School upto IX Class and also appro-
ved of the appointment of the Principal of the
School.

(©) Such an order was no doubt passed but
it is not binding on the management as the
Principal was a probationer and was not
confirmed on grounds of unsuitability as a
result of which his services were terminated.

(d) and (e). The Managing Committee of
the School is seeking recognition from the
Central Board of Secondary Education,
as such recognition would afford facilities
to the employees of the mine, who hail from
different parts of the country and are subject
to transfer on an all-India basis, to have their
wards admitted to Central Schools in other
parts of the country. The orders of the
Board of Secondary Education, Bihar,
relating to reinstatement of the Principal
do not prohibit the Managing Committee
of the School from seeking recognition
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of the School by the Central Board of Se-
condary Education and as such there is no
violation or defiance of the order. The
Principal was appointed by the Managing
Committee of the School and put on proba-
tion for one year which was subsequently
extended to six months more. The Com-
mittee always have a right to discharge a
probationer if heisnot cofirmed on grounds
of unsuitability. The question of reinstate-
ment therefore, does not arise.

Family Planning Programme and Birth
Rate

7902. SHRI N. R. DEQGHARE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) the birth and death rates in India
during the last three years;

(b) the extent to which the Family Plan-
nipg campaign has affected the birth rate
during the last three years; and

(c) the expected effect of Family Planning
campaign on birth rate?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) : (a) Exact
figures for annual birth and death rates for
India as a whole are not available for these

years.

(b) and (c). While the actual assessment of
the position regarding the birth rate on a
national basis can be made available oply
after the census in 1971, seme surveys in
various parts of the country have indicated
definite lowering of birth rate in the wake of
Family Planning Programme. There has
been increasing awareness of the need for
Family Planning both in the urban and rural
areas and rising acceptance of the advice
and services under this programme which is
evidenced by over 5.77 million sterilizations,
2.82 million BUCD insertions and over one
million users of conventional contraceptives
since 1965. ’
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Dismissal of Engineers in Namrup Fertilizer
Plant

7904. SHRI HEM BARUA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that recently 21
Assamese Engineers have been dismissed
from their jobs in the Namrup Fertilizer
Plant;

(b) if so, the reasons thegefor; and

(c) the measures which are contemplated
to rehabilitate them ? :

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) No;
21 Assamese Engineers employed on a purely
temporary and ad-hoc basis as Assistant
Erection Engineers during the construction
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phase who did not qualify to be absorbed

under the executive trainee scheme have been

appointed as shift-cum-erection in-charges.
(b) and (c). Do not arise.

Drawback Enquiry Committee’s Report

7905. SHRIK. P. SINGH DEO :
SHliI MUHAMMAD SHERIFF :
SHRI V. NARASIMHA RAO :
SHRI RAM AVTAR SHARMA :

Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred ques-
tion No. 867 on the 24th February, 1969 and
state:

(a) Whether the recommendations of the
Drawback Enquiry Committee have since
been considered by Government;

(b) if so, the recommendations of the
Committee accepted by Government; and

(c) the steps proposed to be taken to im-
plement them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAJ) : (a) Yes, sir.

(b) The decisions of the Government on
the recommendations of the Committee
are indicated in the stat laid on the
table of the House. [Placed in Library See
No. LT—934/69).

(c) A Director of Drawback has been
appointed at Delhi to implement the decisions
of the Government.

Raid on Premises of Industrialists and Trans-
port Operators at Rajpur

7906. SHRI T. M. SHETH : Will the
Minister of FINANCE be pleased to state:

(a) whether it is @ fact that in the first
week of August 1965, Income-tax authori-
ties, along with C. B. ., raided and searched
the offices and residences of some Industria-
lists and Tansport Operators at Rajpur
(Madhya Pradesh);

(b) whether it is also a fact that some
documents and books of account were seized
by them which revealed certain fictitious
entries and unaccounted for funds in the

.
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personal accounts of those whose offices and
residences were raided;

(c) whether any assessment of those con-
cerned has been made by the Income-tax
authorities;

(d) if so, the amount assessed and the
amount recovered so far; and

(¢) if no assessment has been made so far,
the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) to (). Yes, Sir.

(d) Total amount brought to tax Rs.
1,85,000/-  Extra tax levied Rs. 79,000/
Tax levied has been realised in full and no
demand is outstanding.

(e) Does not arise.
Acquisition of Colonies in Shahdara

7907. SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT be pleased to state:

(a) whether the colonies named as
Chandu Park, Anarkali South, Govind
Puri, New Lyallpur and Lakshmi Nagar
(Shahdara Zone) have been acquired by
Government;

(b) if so, the purpose for which these have
been acquired;

(c) the approximate number of people
that will be uprooted as a result thereof;

(d) whether it is a fact that most of the
people in some of these colonies have been
living there for more than 12 years, when
even the present Delhi Municipal Corpora-
tion or any of the old Municipal Committees
had no jurisdiction over these areas and nor
did the Delhi Development Authority exist;
and

(e) how Goverament propose to rehabi-
litate these uprooted persons, whether by
giving them built houses developed land plots
or by paying them compensation in cash?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) These are under
acquisition.

(b) Planned Development of Delhi.

(c) and (d). It is not possible to estimate
the number of people that will be affected.
However, the magnitude of the problem will
not be very large, because only those areas
will be acquired finally, which are required
for community facilities/essential services in
the regularised plans of thoss colonies, and
those areas which form part of the regulari-
sed residential portions of the colonies in
question will be de-notified after verification
of the fact that such owners of land have
paid full development charges to the Muni-
cipal Corporation and have fulfilled other
conditions laid down by them in this regard.

(e) The land/house owners whose land/
structures are acquired for provision of
essential services/community facilities or any
other public purpose, will be paid due com-
pensation for the land as well as structures
provided such structures had been put-up
before the date of notification under section
4 of the Land Acquisition Act, 1894 in each
case. Besides payment of compensation,
such land owners would also be offered alter-
native developed residential plots on the
fixed rates of premium on lease-hold basis
in any of the colonies of the Delhi Develop-
ment Authority, if they fulfil the necessary
conditions i.e. theland was purchased by
them before 2nd May, 1961 and they do
not have any other house or residential plot
in Delhi, New Delhi or Delhi Cantonment
eitherin their own name or in the name
of their wives or any dependent relation.

Retention of Accommodation by a Government
Employee After retirement of his
Father

7908. SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT be pleased to state:

(a) whether it is a fact that under the
existing rules, a Central Government em-
ployee whose father had been allotted
Government accommodation, can retain the
accommodation after the retirement of his
father;
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(b) if so, the quota or percentage fixed for
allotment of accommodation out of general
pool to above-mentioned cases;

(c) the extent to which such allotments de-
lay the allotment of quarters to those persons
who are on the waiting list; and

(d) the measures Government bropose to
take to remove the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes, Sir, provided the
son is working in an eligible office, had been
sharing accommodation with his father at
least for six months before the date of retire-
ment and is entitled to that type. If not,
he is allotted his entitled type.

(b) No quota or percentage has been fixed
for allotment of accommodation in the cases
referred to at (a) above as it depends up-
on the number of Central Government
employees, in occupation of general pool
accommodation, retiring from service and
their near relations working in eligible
offices.

(c) Generally the number of allotments
made to near relations due to retirement etc.
of Government employees is not much.

(d) Residential units, in the general pool,
are being planned and built within the funds
made available for the purpose. Within this
limitation, Government are doing their best
to construct as many residential units as
possible for Government employees.

Rate of Growth and Family Planning
Programme

7909. SHRI V. NARASIMHA RAO :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that India’s popula-
tion is expected to touch the 560 million
mark by the next census;

(b) whether it is also a fact that the rate of
growth of the population has gone up from
2.2 per thousand to 2.5 during the last
decade; and :
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(c) whether Government propose to
abandon the present family planning pro-
grammes which have proved to be wasteful
in view of the rising birth rate and popula-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) According to
the population projections made by the
Expert Committee on P8pulation Projec-
tions, the population of the country in 1971
is likely to be around 560 million.

(b) No. According to projections made
by the Expert Committee on Population
Projections, the annual growth rate compati-
ble with the assumptions on future trends
in fertility and mortality works out to 2.2
per hundred in 1961 and 2.5 per hundred in
1971. This estimated rate of growth would
be due to steep fall in death rate even though
the birth rate is going down .

(c) No. While the actual assessment of the
position regarding controlling the birth rate
on a national basis can be made available
only after the census in 1971, surveys carried
out in various parts of the country have indi-
cated definite lowering of birth rate in the
wake of Family Planning Programme.
There has been increasing awareness of the
need for Family Planning—both in the urban
and rural areas and rising acceptance of the
advice and services under this programme
which is evidenced by over 5.77 million
sterilizations, 2.82 million IUCD insertions
and over one million users of conventional
contraceptives since 1965.

The Family Planning Programme is being
further intensified and increasingly spread to
cover allparts of the country so that it can
more effectively assist in controlling the
fertility and consequegtly the growth rate of
of population.

Second Oil Refinery in Gujarat

7910. SHRI V. NARASIMHA RAO :
Will the Minister of PETROLEUM AND
CHEMICALS ANDe« MINES AND ME-
TALS be pleased to state :

(a) whether it is a fact that the Gujarat
Government have demanded a second re-
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finery in Gujarat on the plea of increased
crude production from the State’s oilfields;

(b) the total annual production of crude oil
from the Gujarat oil-fields and the estimated
production at the end of Fourth Five Year
Plan;

(c) the present and installed capacity of the -
Koyali refinery in Gujarat; and

(d) whether any decision on a second re-
finery has been taken so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a)
Gujarat Government have made a sugges-
tion to have another refinery in Gujarat.
It will be examined when the question of
establishing new refineries in the Fourth
Five Year Plan or thereafter is taken up for
consideration.

(b) The production of crude oil from the
Gujarat fields in 1968-69 was 2.98 million
tonnes. The production is expected to rise
progressively to about 5.5 million tonnes per
annum in 1973-74.

(c) The installed crude processing capacity
of Gujarat refinery is 3 million tonnes per
annum. Presently it is operating at more
than 3 million tonnes per year by utilising its
in-built capacity.

(d) No. This will be examined at the
appropriate time having regard to availability
of additional crude in excess of Koyali’s
requirements, local demands and other
relevant factors.

Income-tax Due from Film Producers

7911. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE be
pleased to state:

(a) the Income-tax due on the 31st March,
1968 from the following film Produucers;

(¢) Shri Pramod Chakravorthy, Bom-
bay;
(i) Shri G. P. Sippy;
(éii) Shri B. R. Chopra;
(#v) Shri Shakti Samanta;
(v) Shri Devender Goel;
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(vi) Shri H. Rishikesh Mukherjee;
(vii) Shri Ram Mukerji ;

(viii) Shri S. S.Vasan ;

(ix) Shri N. N. Sippy ;

(x) Shri O. P. Ralhan; and

(xi) Shri Nasir Hussain;

(b) the amount of income-tax paid by these
persons during the last three years; ahd

(c) the names of those of them against
whom criminal proceedings have been insti-
tuted and the results thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (¢). The required
information is not readily available. It is
being collected and will be laid on the Table
of the Sabha as soon as possible.

Kangsabati Project

7912. SHRI DEVEN SEN : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) when the Kangsabati project is likely
to be completed;

(b) the amount required for its comple-
tion; and

(c) the amount which has been sanctioned
in the Fourth Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) In the early part of the Fifth
Plan.

(b) Rs. 20.61 crores.
(c) The irrigation programme in the
Fourth Plan of the State is yet to be finalised.
Loans to be Floated

7913. SHRI R. K. BIRLA : Will the
Minister of FINANCE be plased to state:

(a) whether it is a fact that the Central
Government are contemplating to float new
loans during the current year; and

() if so, the details thereof ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
floatation of a 30 year loan viz. 5} per cent
Loan 1999, at par, for a sum of Rs. 250 crores
was announced on the 10th April, 1969.
Subscription$ to the loan will be received,
in the form of cash/cheque or securities of
4 per cent Loan 1969 (maturing during the
year), from 30th April to 2nd May, 1969
but the issue may be closed earlier without
notice as soon as total subscriptions amount
to Rs. 250 crores. As usual, Government
reserve the right to retain subscriptions upto
10% in excess of the notified amount. The
Loan will bear interest at 5} per cent per
annum from 30th April, 1969 to be paid half
yearly on the 30th April and 30th October
and subject to tax under the Income-tax Act.

Shortage of Tab-C Vaccine

7914. SHRI R. K. BIRLA :
SHRI KANWAR LAL GUPTA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that there is an
actue shortage of TAB-C (typhoid, para-
typhoid and cholera combined) vaccine in
the country; and

(b) if so, the steps which Government
propose to take to remove this shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

'"PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). Receiitly
there was a temporary shortage of this vaccine
due to strike in the factory of the largest
manufacturer and supplier of this vaccine.
This factory has singe resumed full produc-
tion and the position regarding the availabi-
lity of this vaccine in the country has eased.

Floating of Special Funds for Soft Loans by
Asian Development Bank,

7915. SHRI R. K. BIRLA : Will the

_ Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Asian
Development Bank is contemplating to float
Special Fund for soft loans;‘
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(b) if so, the details thereof;

(c) the reaction of Government so such a
proposal ; and

(d) the manner in which the Asian De-
velopment Bank proposes to make use of the
fund so floated?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a), (b) and (d).
The Articles of Agreement of the Asian
Development Bank envisage lending on con-
cessional terms from *“‘Spgcial Funds™ of the
Bank. The Board of Governors at the
Second Annual Meeting held recently in
Sydney adopted a resolution to set aside
$14.47 million representing 109 of the un-
impaired paid-in-capital of the Bank for use
as Special Funds i.e. for lending on conces-
sional rates of interest and over longer
periods. In addition, the Bank is authorised
to accept and administer Special Fund con-
tributions from donor countries. As of
December, 1968, Japan and Canada contri-
buted $ 20.00 and $ 25.00 million respec-
tively. Several other countries have indica-
ted their willingness to contribute to the
Special Funds.  These funds can be used
on terms agreed with the donors and may
provide loans on soft terms. In addition,
several countries (e.g. U. K., U. S. A, etc.)
made contributions to the Technical Assis-
tance Special Fund for providing experts,
advisers for pre-investment and feasibility
studies etc.

(c) Government have welcomed the setting
up of the Special Funds and have urged that
donors should not impose unreasonably res-
trictive conditions on their use. It is expec-
ted that the Bank will advance loans from
these Special Funds for development of
agriculture and other sectors in developing
member countries.

Separate Finance Commission for Union
'l‘.enltodeu

7916. SHRIK. P. SINGH DEO : Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Delhi
Métropolitan Council has asked the Central
Government to set up a separate Finance
Commission for I.{nion Territories;

(b) whether the attention of Government
has been drawn in this connection to the
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report appearing in the Times of India of the
8th April, 1969 reporting the state of the
Chief Executive Concillor, Delhi Metropoli-
tan Council; and

(c) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Yes, Sir.

(c) The financial transactions of the
Union Territories not governed by the Union
Territories Act, 1963, from an integral part
of the Consolidated Fund of India and the
Union Budget. Even in the case of Union
Territories governed by the Union Terri-
tories Act, 1963, the entire deficit is financed
by grant or loan, as the case may be, from the
Consolidated Fund of India. Neither the
Constitution nor the Union Territories Act
envisages the setting up of a Finance Com-
mission for Union Territories. However,
the Plan allocation for all Union Territories
are determined in consultation with the Plan-
ning Commission in the light of the avail-
ability of resources.

Irrigation Projects in West Bengal

7917. DR. RANEN SEN : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact that besides Kangsa.
bati Project, no major irrigation project has
been started in West Bengal and full cost
for the construction of that project is not
being met by the Central Government;

(b) whether it is a fact that the Central
Government are refusing to bear the costs
of major irrigation projects like Mahanada
Teesta Barrage Scheme; and

(c) whether it is also a fact that the Central
Government have refused to pay in full the
cost of restoration and strengthening of the
embankment of North Bengal rivers?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) There are three major irri-
gation schemes included in the State Plan of
West Bengal, viz. Damodar Valley Corpora-
tion irrigation works, Mayurakshi Project
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and Kangsabati Project. Of  these,
Mayurakshi and Damodar Valley Corpora-
tion schemes are practically complete, and the
work on Kangsabati is in full swing. This
Project was given hundred per cent
marked Central loan assistance for the years
1967-68 and 1968-69, prior to which assis-
tance was given in the form of miscellaneous
Development Loans. The procedure for the
grant of Central assistance has, however,
been modified from the current year and
block grants and lcans will now be given to
the States.

(b) The proposal regarding Teesta Bar-
rage Project have been received and are un-
der examination in the Central Water and
Power Commission.

(c) No, Sir. A loan assistance of Rs. 87
lakhs to the Government of West Bengal
was approved during 1968-69 to meet the cost
of restoration of embankments. A special
loan assistance of Rs. 50 lakhs was also
approved for raising and strengthening of
embankments in 1968-69.

The requirements for the current year for
restoration of embankmeuts are being taken
into account by the Central Team, which
visited the State recently. It has also been
agreed to provide a special loan assistance
of Rs. 65 lakhs to the State Government
during the current year for the raising and
strengthening works required to be done
before the flood season.

Exclusion of Delhi from Bhakra Power
Pool

7918. SHRI KANWAR LAL GUPTA :
SHRI CHENGALRAYA NAIDU :
SHRIR. BARUA :
SHRI N. R. LASKAR :
SHRIN. R. DEOGHARE:

Will the Minister of IRRIGATION AND

POWER be pleased to state:

(a) whether it is a fact that the Govern-
ment of Punjab want Delhi to be excluded
from the Bhakra Power Pool;

(b) if so, the reasons given by them
and whether Government have consul-
ted the Delhi Electric Supply Undertakingin
the matter; and
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(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). The Punjab Government
has recently suggested to reduce gradually
the power off-take by DESU from Bhakra
complex and to cease it when first Unit of
Badarpur Thermal Plant is commissioned.

The Punjab Government has made the
above suggestion in view of the shortage of
power prevailing in the Punjab-Haryana
area supplied by tMe Bhakra-Nangal system,
which would worse in the coming years on
account of increases in the power demind and
lack of adequate new generating capacity
being commissioned in the near future,
particularly when DESU has adequate
thermal capacity to meet its demands
satisfactorily.

DESU has not yet been consulted. The
matter has yet to be gone into carefully.

Collection of Taxes in Himachal Pradesh

7919. SHRI HEM RAJ : Will the Minister
of FINANCE be pleased to state :

(a) the amounts of Income-tax, Wealth
Tax, Gift Tax and expenditurc Tax which
were assessed in the Union Territory of
Himachal Pradesh during the years 1966-67,
1967-68 and 1968-69; and

(b) the amounts realised and the arrears
outstanding for these years?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a)and (b). The requisite
information is being collected and will be
laid on the Table of the House as early as
possible.

Collection of Excise Duties in Himachal
Pradesh

7920. SHRIHEM RA) : Will the Minister
of FINANCE be pleased to state :

(a) the amount of Central Excise
duties assessed and realised during the years
1966-67, 1967-68 and 1968-69 in Himachal
Pradesh; and

(b) the arrears, if ar;y, outstanding for
these years?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The in-
formation is being collected and will be laid
on the table of the Sabha.

Rewarding of Persons giving Constructive
Suggestions for Levy of Excise Duty

7921. SHRI C. C. DESAI : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question No.
4863 on 31st March, 196.9 and state:

(a) when did Government first examine
the possibility of levying duty on Crown
corks;

(b) whether the possibility of imposing
duty on pilfer proof caps had also been
examined by Government even before the
suggestion made by the member of the
public was received on the eve of the 1963-64
budget; and

(c) whether Government would consider
instituting some kind of reward or even
issue of commendation letters to persons
making constructive suggestions with regard
to levy of excise duty?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The possibility of
imposing the duty on Crown corks was
first examined in 1962 .

(b) No, Sir.

(c) Suggestions received from the members
of the public are duly acknowledged. There
is no system of giving award or reward or
issue letters of commendation to such
persons nor do the Government consider it
necessary to do so.

Plots in Wazirpur Residential Scheme in Delhi

7922. SHRI P. M. SAYEED : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
plcased to refer to the reply given to Un-
starred Question No. 2020 on the 25th
November, 1968 and state:

(a) whether thgexecution and registration
of lease deeds have since been taken np
by the Delhi Development Authority
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in respect of plots allotted in the Wazirpur
Residential Scheme in Delhi;

(b) if so, the progress made in this regard;

(c) the number of cases where lease deeds
have already been executed and registered
and by what time all the other plots will be
registered where the allottees have already
taken the possession;

(d) whether information in respect of
parts (d) and (e) of that question has since
been collected; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (c). Yes, Sir.
The possession has been handed over in 1198.
cases so far. 620 allottees have been sup-
plied with perpetual lease deed forms for
getting the adhesive stamps affixed. In the
remaining cases, it is expected that the perpe-
tual lease deed forms will be sent to the
allottees by the end of June, 1969. Out of
the 225 cases received after stamping, execu-
tion and registration have been completed in
160 cases so far. No specific time can, how-
ever, be indicated for the execution and
registration of all the plots as action can be
taken by the Delhi Development Authority
only on receipt of the stamped perpetual
lease deed forms from the allottees.

(d)and (¢). Yes, Sir. The position is that :

(i) House building loans are ordinarily
granted only after the lease deeds
have been executed.

(i) The option to take over possession
of plots after payment of 759 of the
premium  in anticipation of the
execution of the lease deed, was
given to facilitate construction of
houses by the allottees.

Shortage of Fertilizer during Fifth Plan
7923. SHRI R. K. SINHA : Will the

Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
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pleased to state:

(a) whether the Planning Commission
have opined that the country might face
acute shortage of fertilizers during the Fifth
Five Year Plan neriod;

(b) if so, the steps suggested to obviate
the problem; and

(c) the measures taken by Government to
implement the suggestions ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) No.

(b) ana (c). Do not arise.

Production and Export of Gypsum

7924. SHRI R. K. SINHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) the quantity of gypsum produced in
the country during 1968-69;

(b) the quantity exported and the amount
of foreign exchange earned; and

(c) the names of the countries which are
importing gypsum from India ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) :
(a) 12,73,929 tonnes (upto February, 1969).

(b) and (c). India has exported 950 tonncs
of Gypsum and Plaster valued at Rs. 63,965/
to Ceylon during the year 1968-69 (upto
January, 1969).

ALL of Acc v
Officers of C.P.W.D.

to Sectional

7925. SHRI S. D. SOMASUNDARAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a Committee
has recommended that Sectional Officers
working in C.P.W.D. at Enquiry offices
and other important places should be allot-
ted Government accommodation nearest to
their working place;
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(b) whether it is also a fact that they are
not given any accommodation at present
except in very few cases; and

(c) if so, the reasons for not implementing
the aforesaid recommendation ?

THE MINISTER OF STATE IN THE
MINISTRY 6F HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) The Govinda Reddy
Study Team recommeunded that Govern-
ment accommodatjon should be provided to
Sectional Officers of permanent mainte-
nance Divisions. This was intended for
places where general pool accommodation
did not exist. This recommendation has
been accepted by Government in principle.

(b) Accommodation has been provided
to Sectional Officers to the extent available.
Further accommodation will also be provi-
ded as funds become available.

(c) Does not arise.

Maintenance of Registers and Files by Sectional
Officers of C.P.W.D.

7926. SHRIS. D. SOMASUNDARAM :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that the Sectional
Officers in C.P.W.D. working in Enquiry
Offices are required to maintain a numbzr of
records, registers, files etc.;

(b) whether it is also a fact that they are
not assisted with any clerical staff except in
very few nlaces; and

() if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The lowest executive unit of the Central
Public Works Department is a Sub-Division
and not a Section. The accounts of a Sec-
tion are ultimately incorporated in those of
the concerned Sub-Division. Sectional
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Officers are non-gazetted subordinates who
are placed in responsible executive charge
of works or stores under a Sub-Division.
Sectional Officer is one of the many officials
attached to a Sub-Division. It is, therefore,
neither necessary nor possible to attach
clerks to every Sectional Officer. It is the
personal responsibility of a Sectional Officer
to maintain such records as have a direct
bearing on the work handled by him.

Slum and Housing Department of Delhi
Municipal Cosporation

7927. SHRI V. NARASIMHA RAO:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state: .

(a) whether the audit report has revealed
several instances of embezzlement, manipu-
lation of records and over-payments in the
working of the Delhi Municipal Corpora-
tion’s Slum and Housing Department;

(b) whether Government have asked for
any explanation from the Delhi Municipal
Corporation in the matter; and

(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (c). The informa-
tion is being colle:ted and will be laid on the
Table of the Sabha in due course.

Payment of Wealth Tax by Persons in Film
Industry

2928. SHRI K. N. PANDEY :
SHRI JUGAL MONDAL :

Will the Ministgr of FINANCE be pleased
to state :

(a) the names of persons in film industry
in India who are paying Wealth tax;

b) the value of wealth possessed by each
such person;

(c) the amount of Wealth-tax paid by

each of them during the last three years
ending the 31st March, 1968; and
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(d) the names of persons in film industry
whose declared wealth was increased by the
Wealth-tax Officers during the last three
years and the amount of increase effected in
each case?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) to (d). The infor-
mation required is not readily available and
its collection will involve enormous time
and labour not tommensurate with the
result likely to be achieved.

Top Ten Film Producers Paying Highest
Income Tax

7929. SHRI K. N. PANDEY : Will the
Minister of FINANCE be pleased to
state: '

(a) the names of top ten Film Producers
in India who pay the highest Income-tax in
the country with the amount of income
assessed and tax paid in each case during the
last three years;

(b) the arrears due from each one of them
as on the 31st March, 1968; and

(c) the steps taken to recover the arrears ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (2) to (c). The required
information is not readily available. It can
be collected only by a scrutiny of a large
number of assessment records which will in-
volve considerable time and labour.

Income-tax Evaders in Film Industry

7930. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state:

(a) the names of Income-tax evaders in the
film Industry against whom prosecutions
were launched by the income-tax Depart-
ment during the last three years;

(b) the number of cases - out of them in
which punishment was awarded, the names
of persons whose cases were compounded
and the number of cases which ended in the
acquitals; and .

(c) the total amount of income-tax arrears
involved in those cases?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) Shri T. S. Baliah,
Shri Kishore Kumar, Shri Dilip Kumar,
Miss Asha Parekh. :

(b) Only the case against Shri T. S. Baliah
has so far been decided. He has been con-
victed and fines aggregating to Rs. 3,250/-
have been imposed on him. Cases against
the other persons named in reply to part
(a) of the question are still pending before the
Courts. In none of these four cases the
offence was compounded.

(c) The details of Income-tax arrears at
present in the above cases are given below:

Name of person Arrears
Rs. Rs.
Shri T. S. Baliah 1,27,148
Shri Kishore Kumar 3,63,418
Shri Dilip Kumar 6,00,555
Miss Asha Parekh 16,030 11,07,151
Atlas of Floods

7931. SHRI SHIVA CHANDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that Government
have prepared an Atlas of frequency of
floods in the country;

(b) if so, the details thereof, especially
about floods in Bihar; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The Central Water
and Power Commission have published a
Flood Atlas of India. This contains maps
showing isohyets, maximum dischrge of
important rivers, State-wise maps (including
Bihar) of usually flooded areas and flood
protection works and other data. The
Atlas shows that the average annual flood
damage in Bihar is Rs. 12.84 crores of
which Rs. 10.34 crores is damage to crops.

(c) Does not arise,
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Average Physical Fitness in India

7932. SHRI SHIVACHANDRA JHA :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
be pleased to state:

(a) whethe; 4t is a fact that the average
physical fitness of an Indian has gone down
relatively to what it was 10 years ago;

(b) if so, the reasons therefor and the
steps taken by Government in this regard;
and

L
(c) if not, the present average physical
fitness in physique of an Indian and what it
was ten years ago?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) to (c). The required
information is being collected and will be
placed on the Table of the Sabha in due
course.

Approaches to Foreign Countries for Foreign
Aid

7933. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Government
have made new approaches to foreign coun-
tries during January and April, 1969 for
financial aid; and

(b) if so, to which countries and further
details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) ; (a) and (b). Govern-
ment keep themselves in close touch with do-
nor countries, in respect of matters connected
with external aid. Thisisa continuous pro-
cess. As far as Consortium Countries are
concerned, they are expected to consider
India’s requirement for foreign aid for
1969-70 at a meeting to be held in the latter
part of May, 1969.

Realisation of L.I.C. Loans from Shri Ram
Ratan Gupta of Kanpur

7934. SHRI SHASHI BHUSHAN : Will
the Minister of FINANCE be pleased to
state ;
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(a) the total amount that remains to be
realised by the Life Insurance Corporation
from Shri Ram Ratan Gupta of Kanpur
against the decree obtained by it in 1961, with
costs and interest thereon;

(b) the steps taken so far and proposed to
be taken to realize the amount; and

(c) what has stood in the way of the Life
Insurance Corporation in realizing the full
amount so for in spite of the fact that Shri
Ram Ratan Gupta owns and controls asscts
worth several crores of tupees ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) After the payment
of Rs. 6.63 lakhs by Shri Ram Ratan Gupta,
a total amount of Rs. 17.71 lakhs was due
fromhim ason 31-3-1969. The details of dues
are as follows:

Rs. in Lakhs
Principal 14.17
Costs 0.42
Balance of interest upto
31-3-69 3.12
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(b) and (c). The Corporation has taken
various steps for executing the decree
obtained by it against Shri Ram Ratan
Gupta and several proceedings in this con-
nection are pending in Courts.

Interview of Candidates in Barauni Unit of
Fertilizer Corporation of India

7935. SHRI SURAJ BHAN : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it isa fact that the candidates
from outside Biha®—one from West Bengal
and one from Kerala-appearing for inter-
view for the post of Overseers in the Barauni
Unit of the Fertilizer Corporation of India
were manhandled and obstructed physically
from appearing for the interview and also
whether the Devartmental candidates from
other units of the' Fertilizer Corporation of
India appearing for interview at Barauni for
the post of Store Keeper were manhandled
and threatened;
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(b) if so, whether the Fertilizer Corporae
tion of India propose to ensure that candida-
tes from outside appearing for interview
are given a fair chance for competing in the
interview in the Fertilizer Corporation of
India; and

(c) whether it isalso a fact that non-Bihar
staff are being threatened at the said
project ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Yes.

(b) Yes.
(©) Yes.

Allotment of Land to Co-operative House
Building Societies in Shahdara Area

7936. SHRI A. S. SAIGAL : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Un-
starred Questions Nos. 7227 and 2964 on
the 15th April and 2nd December, 1968,
respectively, and state:

(a) the dates of depdsit of cost of land
by each society in the Shahdara area;

(b) the area allotted to each society;

(c) the date of registration of each
society;

(d) the date by which paper allotment or
actual possession of land is proposed to be
given; and

(e) the priority list according to which
allotment is proposed to be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND. URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) to (¢). The required
information is being collected and will be
laid on the Table of the Sabha.
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Theft of Lead from Government of India
Press New Delhi

7937. SHRI SURAJ BHAN :
SHRI SHRI CHAND GOYAL :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that lead worth
about Rs. 25,000 comprising of 1,189 com-
posed pages of budgets of various Minis-
tries was stolen on the 31st October, 1968
from the Government of India Press, Minto
Road, New Delhi;

(b) if so, whether any person has been
apprehended in this case and if not, the
reasons therefor;

(c) the total number of thefts and also
the total amount of loss involved therein in
the said Press during the last five years
excluding this case; and

(d) the action which has been taken by
Government to prevent such thefts?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY ) : (2) On the 30th October,
1968, 1189 pages of standing type matter
of the previous year’s Budget, weighing
about 3,500 Kgs. and valued at Rs. 24,325/-,
were found missing from the Government of
India Press, Minto Road, New Delhi.

(b) No arrest has been made so far. The
case is pending investigation with the Crime
Branch of Delhi Police.

(c) A statement giving the required in-
formation is laid on the Table of the House.
[Placed in Library See No. LT—935 169].

"(d) Steps have been taken for proper
accounting of standing type matter in the
type store. General security measures are
being improved. A Security Officer for the
Press is expected to be in position soon.
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Crude Oil production by Oil and Natural Gas
Commission

7940. SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :
SHRI N. R. LASKAR :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that the Oil and
Natural Gas Commission is considering to
increase the productiof! of crude oil to seven
million tonnes a year;

(b) if so, the broad features thereof;

(c) when the target is likely to be achieved ;
and

(d) whether the commission has formula-
ted a drilling programme of three lakh metres
in 1969-70.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) to (¢).
Yes. During the last year of the Fourth
Five Year Plan, it is expected that the
ONGC will produce around 7 million tonnes
of crude and the increased production will
be from the current producing fields and the
developing fields in Gujarat and Assam.

(d) The Commission has formulated a
drilling programme of 2.85 lakh metres in
1969-70.

Duties of Sectional Officers of C.P.W.D.

7941. SHRIS.D. SOMASUNDARAM :
Will the Minister of HEALTH AND
FAMILY -PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleaged to state:

(a) whether it is a fact that the duties of
Sectional Officers working in C. P. W. D. at
Enquiry offices and other important places
are not confined to any limit and time;

(b) whether it is also a fact that they are
called to do various types of work other than
the prescribed’ general technical work;

(©) if so, whether they are given any
special allowance, incentive, etc.;
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(d) if not, the reasons therefor; and

(e) the duties of a Sectional Officer enga-
ged in various fields, field-wise;

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (@) No, Sir. Sectional
Officers are normally required to attend to
their duties during the prescribed working
hours, but if the exigencies of public service
so require, an officer may have to attend to
his duties beyond prescribed hours.

(b) No, Sir. Sectional Officers are expec-
ted to perform only such functions for which
they are personally responsible by virtue of
their position or assist their superior officers
in performance of such functions as they
themselves are required to assume in course
of time on their promotion to higher posts.

() No, Sir. However, Sectional Officers,
who are put on planning work in the Super-
intending Surveyor of Works/ Surveyor of
Works® Organisation, are given a Special Pay
of Rs. 40/- per month if they are graduates in
Engineering and Rs. 25/- per month if they
are. Diploma Holders.

(d) In view of answers to (a), (b) and (c)
above, this does not arise.

(e) Alist is laid on theTable of the House.
[Placed in Library See No. LT—936/69]

Promotion Posts in Calcutta Customs Hoase

7942. DR. SANKATA PRASAD : Will
the Minister of FINANCE be pleased to
state:

(a) the number of promotion posts in
different cadres of the Calcutta Customs
House lying vacant;

(b) whether it is a fact that a number of
officers are ripe for promotion in those
vacancies;

(c) whether their non-promotion has
caused dissatisfaction amongst the staff; and

(d) the reasons for which those posts
(grade-wise) have not so far been filled by

promotion ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Of the posts in
various cadres required to be filled by
promotion, one post of Preventive Inspector
and ten posts of Appraisers are lying vacant.

(b) Yes, Sir.

(c) Not to the knowledge of the Govern-
ment.

(d) The posts of Preventive Inspector
could not be filled as the officer concerned is
involved in criminal proceedings on a charge
of perjury. This matter is subjudice.

The ten posts of Appraisers could not be
filled up as the scheme for which these posts
have been sanctioned has not yet been intro-
duced. It is expected that the scheme will
be put into operation shortly and these
posts filled up.

Eradication of Leprosy

7943. SHRI G. Y. KRISHNAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) the steps taken to eradicate leprosy
in the country; and

(b) how many Institutions to cure leprosy
have been functioning and what is the expen-
diture proposed on this item during this
year ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING ; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b) The National Pr ogramme for the Con-
trol of Leprosy h as been in operation in the
country since 1955. Under this Program-
me 182 L eprosy control units and 1130 Sur-
vey, Education and Treatment Centres are
functioning at present. 231 in-patient insti-
tutions and 593 out-door clinics for treatment
of leprosy cases are also being run by the
State Governments and Voluntary Organisa-
tions.

A provision of Rs. 36.25 lakhs has been
made for the year 1969-70 for the establish-
ment of 20 Leprosy Control Units and 150
Survey, Education and Treatment Centres,
and upgrading of 8 Leprosy Subsidiary
Centres previously established.
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Defects in Trombay Fertilizer Factory

7946. SHRI S. K. TAPURIAH :
SHRI V. NARASIMHA RAO :
SHRI HIMATSINGKA
SHRI K. P. SINGH DEO :
SHRI TULSIDAS DASAPPA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether Government’s attention has
been drawn to the comments of the TVA
team of experts from the U. S. A. pointing
out several defects in design, engineering and
material deficiencies in the various plants
of the Trombay Fertilizer Fgctory;

(b) if so, the main defects pointed out by
the said team;

(c) the steps being taken to rectify all these
defects and the amount likely to be spent
in the process; and

(d) the extent of losses attributable to these
defects suffered by the Trombay Fertilizer
Factory ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) Yes.

(b) The main defects pointed out are :

(i) Design defects in the Ammonia Plant
and low quality of feedstock limiting
the Plant capacity to 75% of the
rated capacity;

(i) Design deficiency in the Air Plant
resulting in limigations on filteration
of Air from the dryers;

(iif) Design defects in the Methanol Plant
especially in the reformer coupled
with variation in the Naphtha Feed
resulting in the achievement of only
60% of the production of the rated
capacity;

(iv) General Design deficiency in the
capacities and/or materials of cons-
truction of some of the items like
pumps, pipes, cooling coils, compres-
sors etc. resulting in technical,

mechanical and operational problems.

(c) Installation of additional items of
equipment wherever necessary and replace-
ment of existing defective equipment. It is
estimated that these changes would involve
approximately an expenditure of Rs. 259
lakhs.

(d) The approximate loss in earnings due
to low production will be of the order of
about Rs. 3 crores annually.

Setting up of Pelletising Plant in Goa

7947. SHRI SHINKRE : Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased
to state:

(a) whether Government are aware of the
partial or complete stoppage of extraction
of iron ore in some of the mines in Goa
owing to the present strike by bargemen;

°(b) whether Government consider that to
minimize the difficulties in mining industry
created by the strikes of transport workers,
one of the best ways is to start pelletising
to plants in that territory so that the volume
of export material is reduced considerably;
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(c) whether Government have sanctioned
the establishment of any pelletising plant in
that territory in the private sector; and

(d) whether Government have also
finalised any plant to start one large scale
pelletising plant in public sector there?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO ) : (a)
Government of Goa has reported that ore
extraction has been partially affected by
strike.

(b) It is felt that setting up of pelletising
plant will not have much relevance to diffi-
culties resulting from strike of transport
workers.

(© Yes. M/s. Chowgule & Co. have
already set up a pelletising plant of 5,50,000
tonnes capacity per annum which commen-
ced production from 1967, they also propose
to set up another plant of 1.3 million tonnes
capacity per annum. In addition, the follow-
ing firms have also been given letters of intent
for setting up such plants:—

1. M/s. V. S. Dempo & Co.

2. M/s. V. M. Salgoacar & Bros. Ltd.

3. M/s. Sociedade De Fomento of Goa.
(d) There is no such plan.

Irrigation Scheme of Goa, Daman and
Diu

7948. SHRI SHINKRE : Will the Minis-
ter of IRRIGATION AND POWER be
pleased to state:

(a) whether Government have received
some irrigation schemes from the Adminis-
tration of Goa, Daman and Diu for
approval;

(b) if so, which are those schemes and the
area likely to be irrigated after completion
of those schemes;

(c) whether Salauli Irrigation Project is
one of those schemes; and

(d) whether Government will give priority
to it and accord necessary sanction so that it
will be taken up and be completed during
the Fourth Five Year Plan ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). Yes. The Goa Adminis-
tration has proposed to take up the following
two major projects during the Fourth Plan:

Name of schemes Area expected to
be irrigated after
completion of

the scheme

1. Salauli project
2. Tillari project

36,00 acres.
45,000 acres in
Goa and 5,000
acres in Maha-
rashtra.

(d) The report of the Salauli project is
already under technical scrutiny in the Cen-
tral Water and Power Commission, before it
is considered for approval by the Planning
Commission.

Dudsagar Hydro-Electric Project in Goa

7949. SHRI SHINKRE : Will the Minis-
ter of IRRIGATION AND POWER be
pleased to state:

(a) wﬁethcr Government are aware of the
potentialities of the Dudsagar fall in Goa in
respect to generation of power;

(b) whether Government are aware that
even during the Portuguese Colonial Rule, a
survey was made by Shri Vishvesharaya of
the substantial potentialities of this fall;

(c) whether Government are aware that
Goa is completely dependent on supply of
power from Mysore and Maharashtra and is
not having her own power and also there are
frequent breakdowns in power supply due to
damage to the lines passing through hilly
areas of Sayadri range; and

(d) whether Government are finalizing
any plant to give priority to Dudsagar
Hydro-Electric Project as industrially de-
veloping Goa should have her own and
cheap power ?

THE DEPUTY MINISTER IN THE
MINISTRY  OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Yes, Sir. But the Power
that can be developed at Dudsagar will not
be adequate to meet the need of Goa.
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Black marketingin
American Gift Wheat (CA)

() The Union Territory of Goa, Daman
and Diu receives its power supply largely
from Maharashtra and Mysore. 1t is repor-
ted that the cases of failure of power due to
damage to the transmission lines passing
through Sahvadri range are not frequent.

(d) The qeestion of economic feasibility
of the Dudsagar Hydel Project and its
implementation will be considered after the
detailed investigations now in progress, are
completed.

12.18 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported sale in Black Market of
Gift Wheat

SHRI S. XAVIER (Tirunelveli): Sir, I call
the attention of the Minister of Food and
Agriculture to the following matter of
urgent public importance, namely—

Reported sale in black market of 13,000
bags of American gift wheat meant for
free distribution in the drought affected
areas of Tamil Nadu.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : Government of India have
entered into an Agreement with the Govern-
ment of U.S.A. under which supplies of
foodgrains and other foodstuffs including
milk powder, processed foodstuffs and multi-
purpose foods, drugs and medicines, hos-

_pital equipment and supplies, agricultural

implements, etc. are accepted for free
distribution by approved Voluntary Organi-
sations. Government of India are re-
sponsible for clearing these gifts at the
ports and for despatching them to the
persons nominated by the voluntary agency
receiving the gifts.

In the second half of 1968, Church
World Service, one of the approved Agencies
for the distribution of these gifts allotted
9641 bags of wheat to one Mr. P. Sundaram,
for free distribution in Kdilpatti and Kadam-
bur in the Tirunelveli District of Tamil
Nadu State. The Regional Director (Food),
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Madras despatched these bags as per des-
patch instructions given by Church World
Service. The alleged sale of the wheat in
the black market is being verified by the
Central Bureau of Investigation, Madras.
Appropriate action will be taken on receipt
of a report from the Central Bureau of
Investigation.

SHRI S. XAVIER : Sir, before asking
some questions on this statement, I will
cite some more facts about this.

It is not correct to say that 9,000 and-odd
bags were taken like this but 13,000 bags
have been taken away from the Madras
Port with the connivance of the Deputy
Director of Stock Operations at Madras
Port. This transaction had been going on
for four months, from June 1968 up to
October, 1968, and the entire stock of
13,000 bags had been consigned from
Madras free of freight—the freight being
about Rs. 20,000 or Rs. 30,000—to Kadam-
bur and Koilpatti in Tirunelveli District
in Tamil Nadu. One P. Sundaram had
been at the bottom of all these things. He
had signed at Madras as ‘P. Sundaram’
in English and had endorsed the railway
receipt to two persons, by names Pooliah
Thevar and Sankararaj. This P. Sundaram
had not gone personally to take delivery
of those consignments at Koilpatti and
Kadambur but had endorsed the railway
receipts in the names of two persons I have
mentioned just now and in the endorsement
he signed not in English but in Tamil as
P. Sundaram.

I want to know as to who is this P.
Sundaram; what has he to do with the
charitable organisation; what is the address
of that P. Sundaram; why should he sign
at one end in English and at the other end
in Tamil; have these consignments reached
the charitable organisation at all up till
today; and what happened to the stocks.

These bags were sold in the black market
by the agents of Sundaram at Koilpatti
and Kadambur at Rs. 50 a bag and Rs.
8 lakhs have been swindled by the said
Sundagam and his partymen. This could
not have been done unless the Government
eees e e = (Interruption).

MR. SPEAKER :  The hon. Minister
has said that the CBI is inquiring into it
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now. Of course, you are giving very good
information.

SHRI S. KANDAPPAN (Mettur) :
This will help the inquiry.

SHRI S. XAVIER : I would like to ask
as to how the Railway Department and the
Food Department connived in these transac-
tions for four months, who is this Sundaram
and have they traced the address of
Sundararh. If these things come to light,
it will remove the disgraceful image that
has been created of our country about the
free supply that had been sent from America.

SHRI ANNASAHIB SHINDE : We do
not nominate the party to whom the gifts
are to be delivered; the voluntary organisa-
tions themselves nominate the party. From
our records it appears that one P. Sundaram
was the party nominated by the voluntary
organisation to receive these gifted food-
grains. The CBI is inquiring into it. That
the position as I have explained.

MR. SPEAKER : Shri Lakkappa.
Without any comments please put your
question because Hiren Babu is taking
serious objection now and I will take
objection now.

SHRI K. LAKKAPPA (Tumkur) :
Sir, I can call this Ministry .....
(Interruption)

MR. SPEAKER : That is exactly
what I wanted to avoid. If Opposition
Members do it, I cannot control the Govern-
ment Benches. Then it becomes a two-way
traffic.

SHRI K. LAKKAPPA : I can compare
this Ministry with a goose but it does not
even lay one golden egg. When I criticize
the Government, specially the Food and
Agriculture Ministry, it is because this
big racket is going on in this country.
In the Food Corporation of India a
big racket is going on. Black Market
is going on in the foodgrains handled
by the Food Corporation of India. Even
apart from the facts which are narrated, a
big fishy and shady deal is there. They
have not come out with the truth. I would
like to know who are all the persons who
are involved in it. I amtold that the Food
Corporation of India has been involved
in this.
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[SHRI K. LAKKAPPA]

I put a specific question in this regard.
What is the policy of this Government so far
as dealing in foodgrains which are supplied
by foreign countries arc concerned ?
Throughout India these things are going
on, that wheat that has been given as gift
has been sold in the black market. This
is not the only instance; there are several
other instances. So, what has the Govern-
ment of India done to check pilferage,
blackroarketing and looting of these things?
T would like to have a categorical answer.

SHRI ANNASAHIB SHINDE : The
name of the Food Corporation of India has
been wrongly involved by the hon. Member.
As far as these foodgrains are concerned,
I have submitted that the agreement with
U.S.A. is in existence since 1951. This
is not a new thing. Some voluntary orga-
nisations are working in India.......

SHRI K. LAKKAPPA : What is the
policy of the Government of India in
regard to shady deals ? May I know whether
stern action is going to be taken, whether
any committee is going to be appointed ?

SHRI ANNASAHIB SHINDE : If any
specific complaints are received, we are
prepare to look into them. In areas where
drought occurred, many voluntary organisa-
tions did good work and we should not
forget that.

12.21 hrs.
PAPERS LAID ON THE TABLE

Petroleum and Natural Gas (Amendment)
Rales

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRIJAGANATH RAO) On
behaif of Dr. Triguna SenI beg to lay on
the Table—

(1) A copy of the Petroleum and Natural
Gas (Amendment) Rules, 1969 published
in Notification No. G.S.R. 792 in Gazette
of India dated the 15th March, 1969,
under section 10 of the Oilfields (Regula-
tion and Development) Act, 1948. [Placed
in Library. See No. LT-909/69.]

(2) A statement showing reasons for delay
laying the above Notification. [Placed
in Library. See No. LT-910/69].
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Hindustan Latex Ltd.—Govt. Review
and Annual Report

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) : I beg to lay
on the Table a copy each of the following
papers under sub-section(1) of section 619A
of the Companies Act, 1956 :—

(1) Review by‘ the Government on the
working of Hindustan Latex Limited, New
Delhi, for the year 1967-68.

(2) Annual Report of the Hindustan
Latex Limited, New Delhi, for the year
1967-68 along with the Audited Accounts
and the comments of the Comptroller and
Auditor General thereon. [Placed in
Library. See No. LT-910/69].

Cochin Refineries—Govt. Review
and Annual Report

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : I beg to
lay on the table a copy each of the following
papers under sub-section (1) of section 619A
of the Companies Act, 1956 :—

(1) Review by the Government on the
working of the Cochin Refineries Limited,
for the year 1967-68.

(2) Annual Report of the Cochin Re-
fineries Limited, for the year 1967-68 along
with the Audited Accounts and the comments
of the Comptroller and Auditor General
thereon. [Placed in Library. See No. LT-91 1/
).

Neyveli Lignite Corporation Ltd.—Govt.
Review and Annual Report; and Amendment
to Notification under Mines and Minerals
(Regulation and Development) Act.

SHRI JAGANATH RAO : I beg
to lay on the Table:— .

(1) A copy each of the following papers
(Hindi and English .versions) under sub-
section (1) of section 619A of the Companies
Act, 1956:—
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(i) Review by the Government on
the working of the Neyveli Lignite
Corporation Limited, Neyveli, for
the year 1967-68.

(ii) Annual Report of the Neyveli Lignite
Corporation Limited, Neyveli, for the
year 1967-68 along with the Audited
Accounts and the comments of
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT-912/69].

@) A copy of Notification No. G.S.R.
901 published in Gazette of India dated
the 5th April, 1969 making certain amend-
ment to Notification No. G.S.R. 436 dated
the 1Ist June, 1958, under sub-section (1)
of section 28 of the Mines and Minerals
(Regulation and Development) Act, 1957.
[Placed in Library. See No. LT-913/69].

Notification under Customs Act and Central
Excise (Fourth Amendment) Rules

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : I beg to lay on the Table:—

(1) A copy of Notification No. G.S.R.
962 (English version) and G.S.R. 963
(Hindi version) published in Gazette of
India dated the 12th April, 1969 under
section 159 of the Customs Act, 1962.
[Placed in Library. See No. LT-914/69].

(2) A copy of the Central Excise (Fourth
Amendment) Rules, 1969, published in
Notification No. G.S.R. 987 in Gazette
of India dated the 19th April, 1969, under
section 38 of the Central Excises and Salt
Act, 1944. [Placed in Library. See No.
LT-915/69].

PUBLIC ACCOUNTS COMMITTEE

Forty-seventh, Forty-eighth, Fifty.second,
Sixty-sccond, Sixty-ghree, Sixty-fifth, Sixty-
sixth and Seventieth Reports

SHRI DATTATRAYA KUNTE
(Kolaba) : I beg to present the following
Reparts of the Public Accounts Committee :

(1) Forty-seventh Report on action taken
by Government on the recommendations
contained in their Thirty-seventh Report
(Third Lok Sabha) on paragraphs 12,13, 14
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and 28 of Audit Report (Defence Services)
1964.

(2) Forty-eighth Report on action taken
by Government on the recommendations
contained in their Seventy-first Report(Third
Lok Sabha) on the Appropriation Accounts
(Defence Services) 1964-65 and Audit
Report (Defence Services) 1966.

(3) Fiftieth Report on action taken by
Government on the recommendations con-
tained in their Eleventh Report relating to
‘New Service’/'New Instrument of Service.’

(4) Fifty-second Report on action taken
by Government on the recommendations
contained in their Sixteenth Report on
Appropriation Accounts (Defence Services)
196566 and Audit Report (Defence
Service) 1967-Defence Production.

(5) Sixty-second Report on action taken
by Government on the recommendations
contained in their Twenty-third Report on
Appropriation Accounts (Railways )1965-66
and Audit Report (Railways) 1967.

(6) Sixty-third Report on action taken
by Government on the recommendations
contained in their Twenty-first Report on
Appropriation Accounts (Civil) 1965-66
and Audit Report (Civil) 1967 relating to
Department of Atomic Energy, Ministry
of Finance, etc.

(7) Sixty-fifth Report on action taken
by Government on the rscommendations
contained in their Sixty-third Report (Third
Lok Sabha) on Appropriation Accounts
(Civil) 1964-65 and Audit Report (Civil)
1966 and Audit Report (Commercial)
1966 relating to Ministries of Transport and
Shipping etc.

(8) Sixty-sixth Report on action taken
by Government on the recommendations
contained in their Sixty-second Report
(Third Lok Sabha) on Appropriation
Accounts (Civil) 1964-65 and Audit Report
(Civil) 1966 relating to Ministries of Health,
Family Planning etc.

(9) Seventieth Report on action taken
by Government on the recommendations
contained in their Twenty-fifth Report
relating to the Ministries of Home Affairs
etc.
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COMMITTEE ON PUBLIC UNDER-
TAKINGS
Thirty-Third, Forty-third and Fiftieth
Reports.
SHRI G.S. DHILLON (Taran Taran):
I beg to present the following Reports of
the Committee on Public Undertakings :—

(1) Thirty-third Report on action taken
by Government on the recommendations
contained in their Twenty-ninth Report
(Third Lok Sabha) on Durgapur Steel Plant
of Hindustan Steel Limited.

(2) Forty-third Report on Sindri Unit
of Fertilizer Corporation of India Limited
[Paras in Section II of Audit Report
(Commercial), 1968].

(3) Fiftieth Report on action taken by
Government on the recommendations con-
tained in the Fifty-second Report of the
Estimates Committee (Third Lok Sabha)
on personnel policies of Public Under-
takings.

12.24 hrs.

DEMANDS FOR GRANTS*—contd.

MINISTRY OF STEEL AND HEAVY
ENGINEERING— Contd.

MR. SPEAKER : Now, today is
the last day for the Demands. I hope,
we will be able to finish one or two more
demands before we guillotine all the de-
mands in the evening at 6-30 P. M.

On the Steel and Heavy Engineering
Ministry, the balance left is 2 hours. The
Minister may reply at 3-0 Clock.

SHRI A. S. SAIGAL (Bilaspur)
May I suggest one thing ? We should forego
the lunch hour today and give more time
to the demands.

MR. SPEAKER : That will not solve
any problem except that we lose our lunch.
The Minister will reply at about 3-30 P.M.

ot g0 yiwx vt (QiFT) ;e
AR, AT 93 A AAI§ | T ITHT
B 1 6 q9aH & e o9 gfaase
B AT & SEH AN ATHIAT FLAT 18T

{
gMR. SPEAKER : You cannot get up
like this. So many Ministers are there.
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Because so many Ministers are there, there-
fore, everybody can get up ? No please.

SHRI TULSIDAS JADHAYV (Baramati) :
Sir, what about that thing ....

Mr. SPEAKER : Order, order. I got
a letter—I should not mention it or the
person who gave me. There is no coordi-
nation befwgen you.

MR. SPEAKER Shri Kanwar Lal
Gupta.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) :  After Iynch.

MR. SPEAKER : Shri Anbazhagan
would like to speak now ? SHRI

ANBAZHAGAN (Tiruchengode) Later.

MR. SPEAKER : All right. I will
call somebody from the Congress side.
Shrimati Ila Palchoudhuri—not here. Shri
Saigal.

SHRI A. S. SAIGAL : If I am given
a chance on the Finance Bill also, I will
speak on this demand.

MR. SPEAKER : About the Finance
Bill, I am not very sure what will happen
there. How can I assure you ?

Shri Rabi Ray :

SHRI A. S. SAIGAL : I am prepared
to speak. I want to speak on the Finance
Bill also.

MR. SPEAKER : I called you; you
were not ready. I have now called Shri

Rabi Ray.
s < T (T) : o R

SHRI S. M. BANERJEE (Kanpur) :
Today at 6.30 P.M. there will be this guillo-
tine.  After that, the Appropriation Bill
will come. Will it be open to us to say
something at that time regarding those
Ministries in respect of which the Demands
for Grants are guillotined. ?

MR. SPEAKER : The Appropriation
Bill comes after all the Demands have been
sanctioned. Therefore, you can say some-
thing when the Finance Bill comes and not
at the time of Appropriation Bill.

T

*Moved with the recommendation of President.
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SHRI S. M. BANERJEE : We will not
be sanctioning; we will only be censuring.
Here is the Order Paper where it is mention-
ed : Ministry of Steel and Heavy Engineer-
ing, Ministry of Law and Ministry of Health
and Family Planning and Works, Housing
and Urban Development. So, upto 6.30
P. M., the House is supposed to go upto the
Ministry of Health and Family Planning.
Naturally we cannot take up the other
Ministries. So, we shall be passing the
Appropriation Bill without voting the
Demands of the other ¢Ministries. There-
fore, before we vote for or against the Appr-
opriation Bill, we should be given an oppor-
tunity to speak on those Ministries whose
Demands could not be discussed.

MR. SPEAKER : The Appropriation
Bill comes after all the Demands have
been voted. While guillotining, you
will be voting all the outstanding Demands;
the only thing is that you will not have
made speeches there. The Appropriation
Bill is not the appropriate time, but the
Finance Bill is the appropriate time when
you can mention the subjects which could
not be discussed on the floor of the House.
You must be given a chance; I agree with
you, but that will be when the Finance Bill
is taken up. Suppose, the Appropriation
Bill is to be discussed; that will again take
two days. It has to go to the Rajya Sabha
tomorrow. Apart from this, the normal
democratic practice has been to speak on
them when the Finance Bill comes; Appro-
priation Bill is not the appropriate time for
it. The Finance Bill is coming up tomorrow;
certainly, you can speak at that time.

SHRI A. S. SAIGAL : My only request
is this. We are going to guillotine the
Demands of a number of Ministries. Will
you, therefore, please see that we get more
days to discuss the subjects pertaining to
those Ministries? Please think overit......

MR. SPEAKBR I cannot answer
this now. How can I answer off hand
whether I can increase the time and all
that ?

* st far Ty e WY, § FE @
q71 % a3 waew gw ot @ fod
WA & wgw w1 Haed § G
F IR § gz fol § s @A
& qomn g e
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“As on 3Ist March, 1968, the total
investment of Government in Hindustan
Steel amounted to Rs. 1072.5 crores....”

IR IR AT

“The cumulative loss incurred by the
Company since its inception upto 31st
March, 1968, amounted to Rs. 122.4
crores.”

WFRE 93 @ § fr swa g
P T GoR F FI@M < 1 g,
7258 To Tt fRAT Y | e Feai
7 At wEIT FaoT | & 31 T,
1968 % g F 122 FATTo FTHTET
AT R |

12.29 hrs.

[SuTeaw RgRE ST gu]

APz I Fwiw A o
TH & AR FRE@F oA g ITH
g eE § AR SR geafel
AT FIAR CF i 9 @ g 6
qfesd GRT FeQ@IFE B TQAW
fraromd | o WY o F AEATT §
93T AN % FOTEIE | I FAq H;
afadee 9% @ & 99 T Fe AT B
& fr dfw afsos aex srefew
MATw I T T
FIH F1 YT GaT TG @ HEAT
=1fed, 37 F FAX ATEAT qFRI IYI
folt & wt daT @S FET TIed |
gfa w7 ol S AR At e
7 sg 3an fr fasit @ & aY Sa9w
et AT & A1 AW I g ]
SafE gt aa § garegt ar gt
§ ofe W wear @ | e e
o ® ddm@g et dEw
framr @t & aegaem SR IR

TN RS @ T T

o o areT Ak A T TF gE
RO ol [# v foar § 1 A
gaeqr § 9w fawm B oA 6
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(=it =fq 7] ¢

famT, S 3% e ax s faAr o
qETT Aivhs g AT g !

aefy 37 far o ST 7 5 g A
e fRar a1 | 9 IR Far AT
for g7 S fasF U FL @ & | IBIA A
T FgT a1 f fgrgea oF T 3
g SI% 9 I a7 F SflerviF<or &
AT J5T™ & fod g0 S ST FT @
gl gn dafses ¥ & AEwER
FT AT AT § | THGATR &1 W
aw@E & foF gu %1 gEafas §7 9%
I FEAT S | grEwtfas g7 & Jfa
g gRIETE 39 IW A AT AT |
affm fergeam 7 o9 awg & AEstfas
fd FT AT TG @I g F9H A FI
s g 5 3o g8 aF fagead! |
RIC IR E I 1 AR I C U E R
AFaTRl & g a8 & gEstas aq
7 77 fres <gr &, fore a2 & wame 9
g1 &t WET &, IuH! 39 LA IV @
HTATE | EH & ATES(F e Fl -
=T ST A ATHT & AF FAT GITT
AT THH! q%6 dAH § ASET I |
zad faar afses 3 1 47 afeow
gl FT Fo HAOd TGl @
SR | gA AT I 7 & (6 a8 arasTias
g 78l g afcd o\e § T A g,
O IAHT GCHTUHT g FET & |
Hf FXHTAETO TT IAW FT g1 8,
TH AT T SAW & S OHEA g,
St Hawd g, 98 fag wEigar &

# oot fREoEEt #1 OF qHAT
I AR g 1 frew g & 29
AT 30 e w1 F I =7 A FEA-
s AT TSTHST § F | 3T F@H
FT TIHAI AT & | = dTo dro fify
S IR ATeH SSST & ag 9gf 9
I F | ITF g g F 0F fad
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TS & gH A TG T T | g iy
THER FT IEATE AR TR w1
THAT 3@T AT § 319 qE 7w
FEE | AT SART T G @
ST CRdE ST g <ar ¥ e
STAET F3H 9 g T A3 T | 7
AR A IS FEDT F wy
H‘é‘r'm%qﬁm%a\rm@ﬁg’g%
AT o7 gATE SE™ & 1 3 fow
T 9T gATE SET Fod § 1 39 9
SETE H USEHST F St AvT A
& =it fawe, 7 wo &) a7 0w
STETH & IAX | g @7 o gard v
fom & § 7 v ag  @mo wo Ho @
TAGT F1EE & 7 gH ST &t Ay
L IEE AW §, Fw Amd
T oMo Qo Hro & I gaTe siem §
T H A § I T A A
AR IFA T gars o2 9T 3 @
& T FREHl & foR o 5
wEgE & 3 FRE@E & S @
TS AFELE T AT A 9 §1 7
AT FTAE M aFa & 6 Ifeww awe
e A fro qig & @=lomm ok
festee=t T & § 1 39 avg # 9
q U AR Tl F@ T SA7 =7f2h |

AENF da F A9 w9 2N
aifed | AN ST F TS F @
37 H SATET AR w1d § v
FIAE, TAT AT FIA & AT T FQE,
TAAEIHE T & AT FWE ? aW,
A E A IS g e § &g aen
famar & a1 7 fasar &, sgwimE
FT gH AT qEAT YA F E AT T
FLEE | dHE BAE  F FRE@ET 7
AT AAZL FH FIA § I (o 5w
g9 X F @A § g FO 9@
FAAH FT AT G E AT TR A AR
g
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T Wt ATTevEl § g9 99 fa=ne
FW & A EW A U AEHRSAT &1 &
@ 1T sUEr afsew sieweie
#er &1 feae o fw 1967-68 =18,
FH 8§ §B 9 FT AT FEAT § |
TR 7 Tgs AL AR I % fold
THo THo Eo o § A=A HT 4T |
QI{oQT{'oE’To?ﬁ'o ﬁ@mﬁiﬁ
ga 2 | 3fFT I gTT IO A=\(
TAAE TR AT UET S 3H qoig |
gl #1 feiie & oar 9ear ¢ & §o
ft&id & SFI & @ TSSaaT ATa
1 FUET gol {59 & T & FHeT
Afaag &Y & 1awer foe A
T A FET Y

M/s. B. Patnaik (P) Ltd. orginally offered
iron ore at Rs. 16.50 per tonne and Manga-
nese ore at Rs. 26 per tonne. My/s. Misrilal
Jain had originally offered iron ore at
Rs. 17 per tonne and manganese ore at
Rs. 27 per tonne. On the other hand M/s.
K. C. Chapter & Sons had offered iron
ore at Rs. 16.50 per tonne and had indicated
that if an order for 1 lakh tonnes of iron
ore was placed they would be able to bring
down the price to Rs. 16 per tonne. Similarly
M/s. Serajuddin & Co. had offered manga-
nese ore at Rs. 25 per tonne although they
could not make any definite commitment
due to prior arrangement with MMTC.
M/s. Baijnath Sarda had offered to supply
iron ore at Rs. 17 per tonne.

The Committee is unable to understand
why the Rourkela Steel Plant did not consi-
der the offer for 1,00,000 tonnes of iron
ore by M/s: K. C. Thaper at Rs. 16 per
tonne. Similarly the matter could have
been pursued further with other firms who
had quoted low prices.

Instead of following this straight forward
line of action the plant authorities preferred
the procedure of negotiating with parties
who had quoted higher prices for these
raw materials. If negotiations with Ms.
B. Patnaik Mines and M/s. Missila Jain
could bring down the rates quoted by them
for these ores there is every reasons to believe
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that similar negotiations with others would
have brought down their rates. Thus the
likelyhood of further lowering of prices was
ruled out by negoatiating with certain chosen
parties.

JATEAET RRIQH, TIHT  AEGLET H
AT TF HHET FAT A7 | BLIHC AT AT AT
ST F ARG A WY ST fqE |7
g% fawrfear & oY | sua S -
ot #Y off, 37 aR § us aww< FAA
aet oAt fasT Fgar § fv Sy aAw
AL &A1 ST 3ET & S A g ave ¥
g1 fed 781 & T § 1 v ardwtw
8 FT gAY qEAHE d7 F FREE
% A9 qEANT 8T 81 @ & 1 39 few
9T 91T Fg @ 9 fF g S gy
FUI, AESH G TF FREW F7
AEATF §q ® gk FREM F 919
HEATT T | A guear § o awewr<
g Aifa gt wifegd fr fwers, quiqy,
A TSTHAT HT TfF qrasttas &aa 5
FEN §, A9 F FgA AT v
HIX ST T A9 A Sgi aF &1 9, T
gvtam@ﬁwmlmw@gﬁ
qrEF f7 & G FRE@H §, IT a9
T AT ZAHT ATT9 § THWT FI7 A1fed
AT TF AR F qu SoTEIT AT aEgy
FAHRT gaaHT Jfed |

LR FHET T I Fg4T &, ITHT Y
& SR 9 FT GA AT E | §
AR o ST AT O T | G G
foad & fF s ag Stra & o Y 3R
f57 wrESt F71 oA Y, T wEet @Y
TR AT oA, T ITH! G 7S
AYFIX FHET T FEAT § °

As a result of our investigation we have
come to the conclusion that the state of
affairs in the Steel Controller’s office in
the matter of office procedures leaves
very much to be desired, as pointed out
by the Khadilkar Committee in their
Report also. We had, therefore, consider-
able difficulty in getting information on a
large number of issues. Considerable time
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[ oft <fa T ]

was also taken up in obtaining records
and in getting the requisite information
from the authorities concerned.

ag FT AT 97 5 N F FREE
#1970 ¥ SERA [E F A |
T T wFR 7 o R T ow
g qE qg eF | 1971 § IAEH
gE g | & 9T § e &S |
W @ F¢ fF v S #®
ST FE AT | A A e gw sty
Y agr fear A &, 1971 & 9g
arn R 1972 § SwmEw gE g
I T I ? T TF A AT A
J@ *T T F faan s § fF wet
1O H IR L€ G A HR IART
T TE AL ST A IF qEwww R
guwar g fr Wl wEE v ag e
9T Tifgd 5 s Sanen faifa
fafr qxgEEidar 3 a@ TH
2T 1389735 A aEAE FF FT A
FHE 98 3% g0 § IoAT Afed |
FE A FE A TR FT WA G
e

AS I FEE F F & a9
FAE @ 37 qfeow daex deEfFT
AR A | TG THE FSEIHT 7 A
FA FA FT §, SOF A F AT oA
SfFT T fOE & g 9T 7 afses
FTRMFT & I § @@ qI I FgA
E | F AT g R e d9 R foww
Favgdl B oy T AT wwd
g1 S TfeT 37 & ol s qr
@ T 2 | ST g AT FASHE
H fgeiare & Y ga § | dAvde
q 399 fgdieR W & fo7 s
famfor ot Frefy) st AR
N o F T AgAr g TS
AT A FATFGE ¢

The Study Group of the National Com-
mission on Labour and labour problems
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in the public sector has rightly called for
“motivation through association of workers™
in the running of public undertakings. Such
association should concern not merely
questions like wages and welfare, but also
matters which concern the management of
the undegakings, namely, the financial
position; . production, sales, costs, higher
productivity, etc.

F FIW 7 g famfr 7 2 F
afsos §9T Ae@fw & s 7
I HIgH A AAwdE, SETEed, &
feie T 9 1 T fawifar #
HFR FH AR I0F FER A9gd
*‘1 & W Az § BN
IA I A Afew FHFA N Afaw
IO FA OO0 A R A
E'T f S s # o
IR #frEdgd fod dFqa
g o

AT A § FF SIS F T qoord §
N T qFet | IR o sferw
AAE U2 & WO § | IqF 75
gigfeat g8 & wgar g oWl
TEeg 39 giafenl § TR A FE
AR Y @ T, At awad s
draeas, FMIAR AN FO w718,
# IUHT 9¢ FI GAWT ATGAT §

Similarly, the entries in the Profit and
Loss accounts are also not such as to place
faithfully before the shareholders the true
position in relation to shares. Both with
regard to Balance Sheet and Profit and

Loss Account, there clearly is failure to
give a true and fair picture of the affairs. ...

I fawifr @ 5 ot srae
F T AT FHITT ATH sAFEEQL et
FLEH A AT AT AEH 13T H
FER @ w7 FFEr afafam,
1956 Y oy 77(2) # fafgw &Y
F @A FAFTIT IR N FIRX
foar man R, g afufer % arw 361
# fafeq sraear Y =91 FW@TE L
FEET STANE 7 Fo Wi} fawwd
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N § o 1 s s Hgeae g
fer s FT AR | TR TE A
gy fr sowar I AEer |
o fr fFar § @ A AW
WY o faaR wwhe 69 €, 39 & fa-
W | T 9 U U Aot |
wfed svy @1 9w afeg 5
IE VAT § AE qod HA F T
fafe daer @ agifaswrd R
T & qK W g § AgAT fAor
?1

# qg WY faagw w<m 9w g 5
frett &7, zrer ar fads Wil & a1
T, 30 TAAR § @A & I F1E I=8T
faem o< freY o ofsos §R 1
AT T o | 5w ol F R §
M dear  FR AN qwIA T N FO
TG &, IUF AR A 99 g7 ATed
AR afs faem @, = wewdw
HEHT, FT AT & T AT § GTET FAT
afed |

g5 aEm w1 Ry F@IE |

it Ho fao g (feoraR) :
IUTeAs wEET, § 99 4 g fafwdy
aw =ie g3 3 sifmafar &Y fore
FYS 30 FIITH AT FT oA fa@wET
|TEATE, T oW w6 iz F AR A
T OMTATE : —

“The Report is currently being examined
by HSL. After the examination is com-
pleted preparation of the Detailed Project

Report for expansion of the Alloy Steel
Plant will be takep up”.

# 9 g fF oW wERew aw
far Mg waT N T@d F
RS TR FEAT AT qE & ag K
T N ARTFRATIF T @
IR A T KR R o §

e $ 3931 ) & *®
T AEATETT ATH o Qo
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o FaR A 3o faawor frarmam g
# qg amm agar g 5w e
& @ TR AL AT S T g ar
T | FES F AT § T I (AC-
iy § 3T T aF FAFEE
I I F gAAE AT & IS §
q @A gaR T awa g, e
T & fame e s Aot a1
FEer amt # fod suar wERET
qrfad gNT | 39 o7 39 a<F &AW v
@I I 1

fork & I 41 w® & Wi
fafeenr @iz dR A =W 27 wie
gfte 7 T=o fo do F1 SeIW fam
™ g Ag agd e g fE s A
€Rd 7@ 5 (o8 397 avg 79 U
fFa o, orfs g9 @ awg S Swar
@R, a8 g« frar smas )

&ﬁi%ﬁwmw#&w A
US &% FFEI § T qXHHE
FT i feur o AN wRew @
FH P AT RS I N A A
foar &, Sf T sft a6 v w1 v
2. I FARAT § ) 7 I waw g fE
IR I a Taw & snfa s
ﬁ%aﬁ’ra‘q 5@ fawmr & o $37 )
1967-68 # fadzm, a, wFes,
ew AR ﬁm JAT e St v
& 127,327911 & FT TEER
foar mar ar 1 IriwEl W W &
AW g § fF 196869 H g Ak &
feafa < s=e Y @ | Fav R
39 e 7 Tamn @ @, & A s,
g, W, arédve, fnfoumey,
aregfera, wa i iR feemae anf %
W F GFENE FY AT @ E

# A g F W oy Temea
TS TIASTEY F G A fomr
9@, S H ke A g5 faww G
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i <fa <ra]

T sk g IER Sf FETE S
A H g oA N
frar o, arfE gAR SR 7 afe
R 9 T wiew A FW FHA A
CUeTEs qgi § dqedE &1 Q€ U8
qrie & 9T, a § gAR FW §
T 3| '

TR & e & X § aga 41
TR FASE S EH ATEE | A
IR F 3@ qAT IO TE FEAT AR
g | 3f meefF fedEe
@ie AR q9 @ wieq w7 I
TR IS fod aga wRET™ 1 F
TR [ & AviE § oF g
for afimr o R@EIR TS
I ST 3 §e%h-qIRRaEr 1 S
FUM | gAR AMNRA $ WIS I T3-
QI Fgha g 5 ag foqe s 7
g fFm A g g fFay e
AR T IR A W@ G, I &
AW g & fr R faal 1w
% 78 21 Al Y T 9« Aiwet
T 3GAT AfEd AR SAAT FIAT AT
fF gu fear s SRR E )

®o 0F 9gd T I 9 F fod
IR IAfa & A afeaw
9Rd & 5 GieeET gaT 8l a3E
| woEg gy, gk fram werga g
T ol I AN aga @ Iw®@
Fe | whdgmamd TR g
fFol SRdgmae aRRd e @
g iTd W Ay qgi WA AR
BiE B dFd a1 FT & A Fred-
TR FEgHAFF Argraumd g F
[T AT FHGA FA | W R o
grama fafe a1 SR F Em
ATHET FGT | 19 30 & FAC WY A
AT FRBE Or dvd faaq W
AT GFA §, TART | S qA@I F
IR €, 78 g a1 FTeaw A §
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gled & fod qisuasd 48 oo
g AW ATA I H AR T AL Frort
T AEAT aF IEGE I § | 5 ol
W qT A fE Aifsw 1 ww F S
TSR 98 WHFAFLRE, T H
IR § AR Ay F AT A
| I & fod ggae T g R 9
it w7 fFAT ¥ IR TCEES AR
3 N AR R G A Fafa = SR
a1 fear 1 el F A A A Ay
fenrs F1 oW FW@IE |

SHRI ANBAZHAGAN (Tiruchengode) :
Mr. Deputy-Speaker, Sir, I am really happy
at the way in which the Minister of State
replied on Friday to the criticisms levelled
against the Ministry. Complaints that the
Steel Ministry is not working in a fair way
and that the administration is not efficient
have been levelled since a long time. I
hope that after the reply of the Minister
of State, there is now a very good opportu-
nity for them to rectify all the lacunae that
are present and also to see that the im-
pression that the public sector undertakings
will not be efficient and will not be gainful
is changed.

After having read the speech of the
President of the Congress in the newspapers,
the impression of the President of the Cong-
ress himself is to the effect that the utility
of the public undertakings will be very
poor and as such the country needs some
sort of efficient changes and remedies
so that the public utility services as well
as the public undertakings are worked
in a way that is useful in order to curtail
the monopoly in the industrial sector.

One hon. Member the other day found
fault with the public 8ndertakings, and
another hon. Member from the Cong-
ress bench was defending the public under-
takings by saying that no one can expect
any gain in public undertakings, thus giying
the impression as if they are public utility
services. I want the Ministry to note
that public undertakings should not be
treated as parallel to the public utility
Services. Public utility services are establish-
ed in order to give benefits to the ordinary
people ; they may incur some losses also.
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But if they are public undertakings, only
for the gestation period there may be some
losses, but those losses should not continue,
and if they continue, it will certainly create
the impression that the object of the
Government especially when they very often
claim that they are socialistic in their mind
is not fulfilled and the Government will

certainly be criticised, and the people

will not have any confidence in the Govern-
ment administration in general. It will
indirectly help the monopoly industrialists
whose interest is certaifty not the interest
of the common man in this country.

Further, I would like to refer to one other
point. In the fourth Five Year Plan, in the
draft as laid on the Table of The House,
they have felt that in the year 1972-73,
there will be a gap certainly in the pro-
duction of either iron ingots or finished
steel. The gap is to be filled by new pro-
jects, new steel plants that are to come up.
1 shall read a portion here in order to justify
my claim:

“In view of the long gestation re-
quired in creating additional capacity
for steel, action has to be initiated during
the Plan for meeting the future require-
ments of steel and pig iron. Provision has
been made for this purpose;”

I do not know for which particular pro-
ject this provision has been made. Then,
it says :

“Demand for alloy and special steels
is estimated at about 294,000 tonnes
in 1973-74. The output* from the Alloy
Steel Plant at Durgapur supplemented by
production from Mysore Iron and Steel
Company and private sector projects
is expected to meet these requirements,
except for a few special categories.”
The minister should certainly think

about this. .

There is a demand from the erst-while
Madras State—now Tamil Nadu—from
1957-58 onwards to sanction the Salem
steol plant. In the beginning, it was doubted
whether Salem steel will be a fruitful one
in view of the iron content of the ore being
only 35 per cent. »Actually, after investiga-
tion by some experts from West Germany
and Norway and then by Dastur and
Company and also by some Japanese
experts it* was found that because of the
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presence of other chemicals in that ore, it
can be easily converted into ore with 60
per cent iron content and.it will be econo-
mical. After getting these investigation
reports, the State Government has requested
the Centre to sanction the plant.

I shall now refer to the replies given
by the Ministers in charge of the Steel
Ministry from 1964 onwards. At one time,
Mr, C. Subramaniam said, “Salem Steel
plant will become a fact very soon.” After
the investigation made by the Japanese
team, Mr. T. N. Singh replied as follows :

“The Japanese team which studied
the prospect of a steel plant in Salem has
reported that a 250,000 tonne plant
producing low alloy steels or a 500,000
tonne plant producing low alloy and mild
steel would be viable and profitable. The
location of the plant which would be
based on Salem iron ore and Neiveli
lignite has been suggested at a site about
14 KMs. from Salem.”

This was his reply on 12th August, 1966
including the site. There have been so
many requests, from the State Government.
The ex-Chief Minister, Mr. Bhaktavatsalam,
who was in charge before 1967, assured
the State Assembly, when the opposition
parties pressed the claim for Salem steel
plant, that he had no doubt whatsoever
in his mind about the Central Government
coming forward and setting up the plant.
He also said, if the Central Government
is not able to find the necessary resources,
the State Government will think on the lines
of setting up the plan in its own sector with
the permission of the centre. The responsi-
bility fell on the shoulders of our late
lamented leader, Mr. Annadurai, to request
the Central Government and see that it is
implemented within a short time.

13 hrs.

In his capacity as Chief Minister he has
also given an assurance to the State Assembly
that it will be implemented in the first year
of the Fourth Plan. When the leaders
of the Opposition there and some other hon.
Members doubted the feasibility of such
a statement getting materialised, Anna defi-
nitely said : “I have no doubt in my
mind. I have not yet got a categorical
reply from the Centre, but from the way in
which Central Ministers including the
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Prime Minister and others are thinking
about this, I think it is feasible and it will
come up even in the first year of the Fourth
Plan.” But in the Draft of the Fourth Plan
there is no reference whatsoever about the
Salem steel plant. When they themselves
find that there is a gap in the requirement as
well as in the capacity of production in the
year 1972-73, they should think~of some
other plant which will be able to produce
some more steel, some more iron ingot and
all that. For this I think the Salem stcel
plant is specially suited for a special type
of alloy. It is not that other projects are
not able to produce this, but when the other
projects are not able to fill up the
gap for a particular special type
of alloy the suitability of Salem steel plant
should be thought of twice before it is
discarded_on any account.

Furthermore, I would like to say that
there is no tie between Hospet or the Vizag
plant envisaged by the people responsible
for that area or the Chief Ministers of
those States. They can also have those
plants. I may add that the Salem steel
plant as originally envisaged was to produce
only a quarter million tonnes in the beginning
and only after that to reach the level of
half million tonnes. For that the required
amount of capital is only Rs. 100 crores,
It may be Rs.130 crores or Rs. 96
crores or Rs. 100 crores; it has to
be finalised. The foreign exchange that may
be involved is only about Rs. 36 crores to
Rs. 40 crores. For this project the Japanese
experts as well as some companies specialised
in that sort of steel production have given
an assurance to the State Government,
when they met our Chief Minister, that
it is possible, they will be willing to give the
know-how and technical help and also the
foreign exchange component. They also
agreed to purchase the material produced at
Salem. When they are willing to bear the
foreign exchange component and also to take
the material that is produced, I think there
should be nothing that can be objection-
able in setting up the plant at Salem.

Therefore, in view of the necessity in the
Fourth Plan as well as in the Fifth Plan
when there is bound to be a good demand
for steel, especially in the context of our
industrial sector having picked up after
the one-time recession, we will be able to
mect the future demand only if we have
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new steel plants. Furthermore, on behalf of
Tamil Nadu I would like to say that it is not
only the demand of DMK, the political party
in power, it is also the demand of the Con-
gress which was in power earlier. It is the
demand of the entire people of Tamil Nadu.

§HRI NAMBIAR (Tiruchirappalli) : It
is thé demand of the entire people of Tamil
Nadu.

SHRI ANBAZHAGAN : Including the
Left Communists. When the people demand
for such a project ‘he Central Government
should give much more consideration. I
would like to comment also that out of
more than Rs. 2,000 crores spent more or
less on steel projects and connected
industries most of it has been spent in
the North-Eastern region. I do net
grudge that. I am not saying that
there should not be any development in
the north-eastern region, Bihar, Madhya
Pradesh or even Orissa or, for that matter,
West Bengal. At the same time, I want
the Ministry to think in terms of regional
balance and removal of backwardness.
If you want to have socialistic pattern of
society, a vital industry such as steel, which
is the backbone as described by the Minister
of State, should be there throughout the
country. That backbone should find a
place in the bottom of this country, that
is to say, the southern part of the country.
In that you may include Andhra Pradesh
and Mysore. I have no objection. Since
we have got enough resources to start or
establish the Salem steel plant, I would
request the Minister and the Cabinet to
take a final decision soon. Let the matter
not hang in the air for a very long time,
Already, much water had flowed down
the bridge. I do not think the Plan-
ning Commission has given much thought
to this aspect, because it is not even men-
tioned in the draft Plan. Even though
Shri Venkataraman, Member, Planning
Commission was the Industries Minister of
Tamilnadu, I do not think he has cared to
get this included in the Draft Plan. So,
I would request the Minister to take up the
question with the Cabinet and come to a
final decision so that the people of Tamilnadu
will get the steel plant, which is their
legitimate demand for which they have been
agitating for a long time.

13.07 hrs.
The Lok Sabha adjourned for Lunch till
Fourteen hours of the Clook:
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The Lok Sabha re-assembled after Lunch
at six minutes past Fourteen of the Clock.

[SHRI GADILINGANA GOWD in the Chair]
DEMANDS FOR GRANTS—Contd.
MINISTRY OF STEEL AND HEAVY
ENGINEERING.—Contd.

it 7y fawd (FR) : 40 9E &
STEAT &1 @) i e, seWEE: R
A, A7 fadfewy O f#farew S oy
# gare ISAT 91 A qg war 91 fF
A A a3 SoF = A @Y
@ 2, foafesw Oe #fuwes #1399
waer oW aer g 5o gedaw
fromare & 1S §fow godEr e
Y I € o TS afew oo seHs,
famr g5 ofow fea fres are st
22 1@ TAT {9 4T A AT AW TS
oI TSl § § 3 FAT F ASTE @M
are § | § oo fawa < I g
Yo siTo &Yo o 7 HYAT WIHT TAH!
FOT 709 30 wfomg AT ¥ @
1 @ 30 gfoww W I & foR
T g AT A FC gedr
ifF a8 dr AR E JdT § a7 SR
FAE I P S @ ? AT A
R @l e TfiFt A q@R A a”
Jrg fan ar feag fomd § S
qHEl JAT § A W wE @
wifs oE% FTERY FOWE W
TR AU T § | AT FTEH TR
FIEREE @ X & T @ 3
ATEY, SEh AR Fgaat famr g
D& ag S wgar g o ot
o { dm FwE sEEwRm faan
2 5 am ot Weww w agwR,
Ty o1 fafreer & ar fa welt &
AT FH TE ANfew FHyEw av
R AR

MR. CHAIRMAN : The Deputy-Spea-
ker will be coming in the Chair at about
3 O’ Clock. You can raise it then.

v
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sty ford - ) 99 aF & fod @1
T sERwE & ! Fumarg 5
A 1T A AT F FE aF G |
T & 7F T S qR A B Fgor
1 Th fod agar 39ww § AAW
ST S i A A & gurd !
# frdet s AT fF @ el
TE IS S ITHTF FIRHA
feey Y iy 7S famr Y & 1 A @
At @ fF e I d dq a8
I RTFEE | (@A) -

SHRI S. M. BANERIJEE : Sir, before
raising this issue, I had a talk with the
Deputy Speaker also. We are raising this
matter because a meeting is going to be
held at 40 Clock today and tomorrow
also. There are two meetings. Now, by
the time the Deputy-Speaker comes
here, the mischief would have been done.
We are not sure whether he will be coming
here at 3 O’Clock. Even if he comes at
3 O’ Clock, he may direct the Minister and
then the Minister may not be present in
the House. It may take time and the
mischief will be done. When you are now
occupying the Chair, whether you are
Chairman or you are the Speaker and you
direct the Minister to make a statement
today. -

SHRI S. KANDAPPAN (Mettur): Let
the Minister make a statement.

MR. CHAIRMAN : I will have to go
through the papers. I do not know what
he has assured you. Until I go through
the papers, I cannot decide anything. I
cannot allow anything now.

it T feg  (Vgew) AT
e, § UF aga Ay ar amay
Afeq 7o ITRATg | I FAGT AT
(e & § I & I8 fema g,
FEaET | 4g a1q fwer § i o g
et @ fafrex, 7o gaE W
qRT §, 3% a9 Ir-aReq 1 fag-
fRg fFar d ) ... (wwEw).... ag @
fredm &
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[t Toreix Teg)
Sy, g #rE A A faem

MR. CHAIRMAN : Please resume your
seat. The discussion of the demands
pertaining to the Ministry of Law is being
taken up today. You may express your
views at that time.

=it TR fog © OF RO F T At
fer & i fafrex FqFee fs
o fufrex & gfod § ey =t
fafer M Fmaee N ™, IR
Tgfag ST FTEAG F W | I
T EFY & faors twm foar o,
A gEe fmar 9@

MR. CHAIRMAN : Please hear me.
I have understood the point that you want
to make. Immediately after the Demands
in respect of the Ministry of Steel and
Heavy Engineering are voted, the Demands
pertaining to the Ministry of Law would
be taken up and you can express your views
at that time.

=t TR fag © & @@ ifeame
NITHE T 5w fedt
o1 fafrex o9 o qeihwm @
SHTT FT AAGI FL | TAH g0 a9 &7
T R

SHRI A. S. SAIGAL : On a point of
order.

=it wfowawr (ETie) aifsamed
apag § fafrex 43 €99 & o
+fgd g aR g R

SHRI K. N. TIWARY (Bettiah) : The
officers, howsoever great they may be,

should not misbehave with Ministers.. ...
(Interruptions)

SHRI RANDHIR SINGH Drastic
action should be taken against him.

MR. CHAIRMAN : I can understand
the anxiety of the hon. members. They
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may express their views when they speak
on the Demands of the Law Ministry.

MR. CHAIRMAN : That will not be
guillotined. Immediately after the Steel
Ministry’s Demand are voted, those of
Law will be taken up.

SHRI S. KANDAPPAN : The practice
prevalént in this House is that, when serious
concern is expressed on the floor of the
House, it is for the Minister of Parliamentary
Affairs to take note of it and convey the
anxiety of the hon. ,, members to the Minister
concerned. Within the time that is avail-
able he can ask the Minister to make some
statement. This is a matter about our
economy and our administration. (Interrup-
tions).

MR. CHAIRMAN : 1 cannot give any
ruling. I have already expressed my
views.

SHRI A. S. SAIGAL : On a point of
order.

MR. CHAIRMAN
your seat.

SHRI A. S. SAIGAL : I have to request

Please resume

MR. CHAIRMAN : No, no. Nothing
will go on record.

SHRI A. S. SAIGAL :*

MR. CHAIRMAN : Mr.
Jadhav.

Tulshidas

st gewEE W (FREE)
aarafer Sy S A1 £ a9 qS7 B AT
I @ § 99 % FUX F AT 91gar §
FF e & AT ¢ | ™™
@& fom @ fed wifm g
FfeaR %t 1 AT oW ™, T
T AT TE G AT § HI Ee AR
& eifrafar fasmr #1 g asit &
gfes® dRI T ITH SMT ATled, S9
AT & dAeTaga AT IR IWH
A T Fremuifen iR Afefes

*Not Recorded.
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da AE WIS FT AT IS B Y
AR d @ qE@ A o IS T3
IR HE 3 Ve F AR qrEdAfw
T § @ Tfgd | 3T 39 F -
qe OF qI@ A 3@ fawmwr wree §
@Y ATfed % ag ag o argae d9ex
ot 7o & 3 fhe AT & hatfas 9
g, AR afeos dFRT F M1 A8 THAI-
fas g4 | 3T AH TS A FT TEA
& 130 9F AN F or AR A
T 970 THo Yo, THo TH o HIT
Ffre wii afas 3fe & am-
fofees ded o Gra@Er F1 gTET
WX FWE IRgaWFa § &
qew o Neww Wt § § 3fefasses
A, AT F g9 7 T @ AR
IqH NEwA T & 57 & | e
Nfwefafed o #t 733 &, 7% 31
WEATT &1 | THHT 9aqed 98 7ol ©
fF ST S smeT g gem, W fed
30T I { AW AFAW @, Tg T
a9 TG ¢ | IFFT T 9 AT AN T
37 1S S T dET g gAY AR
FETY R QA7 FRTUAET dFeT
A @ F AR dwx Q, ffaspe
R TW, I H A TR A&
forw w& el 2T & q@ 7
IEIR g @ a9 SHET TRAS
A g7 & fod T Fan, @ adw
§ qfses R F ISF I I S
g1 drawar g v dufew AeErd
N afa A dRI A gAE WA
ST ERfed T § 199 1952 ¥ &
T § OF WG aF 91 ar &9 agr
N TE T2 IJAW & I H1 3@T, A G
FIRF A gAY AR B B TR
1 9T dET A qET R 9w @ wW
FC@T 21 ST agt W S ==t Fqar
qg AT gl fF ST wrgde dR §
oF ghfeT gt @, e gar @ qaw
qfecss @ & TG ST 1987 W ag
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AL AT | BfeT a8 W FQ@ A )
A qFT wawd gg A4S g 5 afsew
T § 0 N Ffem 98 AT |
fergem & fodf g aga w&0 & AR
TR g & g foar & fF “agda
FraFa’, ¥AM g OF S &
qTeHT § AR G BESY § =, @i
AT §F I8 IANT F@ § aY ag AT
T & AR AgTa § 73 & I8 THH <
fFagEmasm 8138 JaEmE g
ARTH G TEE | QN THHT FAT S
FgH qfss® 92T =1 SqTeT & SATET
TG | ST 39 T a7 4T g qg
T AIfgd fF feely Y Yo T B
fer afr 7 e 1 9w Hwr w0
w1 aa faear 5w gw Q& fF
foar dftes ez @ & 9@ w1 9T
fed & faear fyaar fs afie
AR & from aifad | TRe feRaY
Faft 2 aFar 3few N ox@de, wF
e, AT qyEe  qferw R B
X gwwt faem @ ol sTede dwx
F1 3G I A IG A A, AV AR TW
qde & fETaar | Swar wTdar
I gUR g9 | § AR Iaw! grasfas
IR FHTH WA TS AT s ag
TFEIFR & T 39 a0 H7 &7
) v ag A fe g e §
Y fod dur et @, St s
TN THATAHS T &Y &Y ag gardy
TRt 1 AR SW FTAE Swar A@y
faet EHF e ST & s
FQ@ | @O A N § ot
qF A ST F Wmww gq, g i
R AT W, @ 99 &1 e gfrE
g fr ofses dwx =1 =@ fear
I HR NTEEE dRI SAWRT  q@HET
S | A ST I FT &4 @ AT
A FGAT TEL § | SUEF FT IATEH
AR @ SR 4G, Iq T FIGEEA &Y,
T FERA W FRRAF TG
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[t g el
FgAT, &N FIEEA @ AR W A
gRfenfEr v o Sy o a5 @wi
& U P W § AT IgAy avfaa
T fro g% T T & Sawr |
fagIaFridna 31 S 3w F W
g1 a1dd *71 Toq TR g AT
THROTCEA T § T Y &1 ifed
T8 SEFRTAF AeoiEE 2

FF § HAY AAYF FT FAIERE 7
far sty oo Sy A9 g SR qer 3w
q Wt I ofsos SRIF I A &
TF BT S9AR fFar & 1 IR w4 fF
qfsws G9e 7 SN 99 TR IOl &
g THAT A Fot § ) onfer e ed
I | IA4 SARA A AEAEEAT F
FTAR T IR & faa A7 =ifegd |
FAG AAH F S WU & I A
qT% gromy g fF I W afses daex
W A Ie WSHFaRATH ]
T A9od 98 (wear g fa afsow
R IR g S afradma N
T gewdfd s W @
§ AR T AW AT E TR F
& aeam F@r o &)

ag @ gFar g fr wide dw &
e dar et g} 9w &9 1 fed
AF Qs & 7 A@T AR Az
9T § N TR S gd § I fod
I Arfe g ImawEE gfaawet F
S FEET T TS gV, I9eAX
s e saafod @9 =ifgd ag
A A wafs g@d aE s
X W TR d BT FHP @S
& wu=tEl @R wwed § foR
FAEE AR EAT@ Aqifs T EqAH
fomr AR G AR IR ITEA &
s far @9 < faar @mar g S}
T qg R fF St fves g Sy
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q ST ST § 9 7 et T8 amaw
g fed ag Nafees i aw
afe 339 F ITH TFR A WA
[E@F A B IEE &1

wF S g 7 e e,
i, TS Arfe 3w i i Ffefow
fof AR gE@d AR wwa A e
g § et f& feReth atw &
Toefar @ OfF o feRefw
aroT ded wo ) SfeT ga R i
ARG A T AR A gar €
T8 OF ra< TET SNEfeF drafoaw
FTR 1 wfex & FF g gat o ag
fas R o & 1w AR
99 afe 3 A ar ferdethw a0
& F T ¢ AR FHEITET # s
q®E T 90 Y AT HTH FEE & A
I FIE TG IR OF FTH 7 HLATIE
g g IR 1§ AR T A
grgde I § P wEREE
g

SHRI DHIRESWAR KALITA (Gau-
hati) : This is false.

=t g Sy ;AR e F .
T AT T F g @ faar
2 | 39 SR I AT q5E & faE
H g IS &1 al 9 AT WU § I§
T FL ATARR IS FLFH AR A 991
FI| I & gFar ¢ {5 99 qEt ®
@A % FO AT SATET IAF @R
g SfeT 7 o 3@ @ § W&
w@r g g 9% AT gNAT g ar 99r
g sgar Ew SR & 9=t A §
Ig4 AU qXAF AYAT 98 T 09T
frar &, v awar & 5 s faosw
g fow QR A ST d AR § T
AT FLAT TrEAT | A7 R F Y A
AT TG L, ATWEA AR
19T § I AL a8 ST W JuT &S §
IR FE AT A g | TS
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& @ ag W g f5 o ofsow
dwX | o @ifeai § 99 F e
gA# i ferrd 7 amend § ag gl |
R I g § 9w g W I § @
FEl FE a AT § {5 afows G A
TEW § @ A feeed! d9 g
foar = F19 & fga & g afed
Iq & SATeT B @ ol I1d § A ag AE
ﬁﬁamaﬁasﬁ'{wﬁmw@m
=gl | gt FW & fogra & 2 Iy
JEEE g agi R 10-12 @ 53
I dY arfe 6 ag g W@ A
FoAT | ZHfed e WA # g fE
FT &S Wic gl 9§ av &1 ATGH &
9 faaq 5 Fm & fege @ waA
AEAWF g | WX I qfsrd ¥
SEI # W AW ATo &lo THo
IHaUE  Fark  Gsfufeger w@d §
S 1 T3 ATET Aed FE BT HH HW
WIE AR EEW FaR § JEHrQ
E @A T IW B W@ § D S
T F T R @ afsew dFx
= & ok am gl o 3
Sff Hifed oK @+ fof IS
QA wgdT FHRI F IS AR A
I FE AR GET @H  FE W S
sifsd  aifs g afos daex #t
TEN FER § 99 @ AR AT
T F femer @& | T@EN § 3R
renfrs Safa avwa & a9 |
e & fod & sm Faes
fr afaufafeh Jofafrr Oz difar
frew Sfs av @ Y oY 9§ TERA
AW FoR A & FL FE F UF A9
Sfgafore a6 71 99 Ao 71 9o
3 fod 3 faar | S SE B a@ @
o F fomm@r @ FU Fg R
afeos §FX B IV FF 7 fod
AR W T gue Wiede dRIH
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FTHF ATHT FT TEEAT T TG R I
FT | 4% s@Er feod R T WY
48 T ATAT ElAT § g W AFI AN
IR HET AT |

% afafea 3 & oy Soifrae
AW TR 93 g § | e W qafed
fF SA%T TRT § SUTET FTOR & @
e fFar 9 | gea g g R R
JMF QPR ARTE F N I
B g § s WP F OF deeA
FIR A7 qF IWFTQ ¢ 5 a8 smdar

# 9% dgr 6 10-15 s/ w=F
# wgE 3% o wwdr § o ag
AT ST 7 a1 qgi T€
FA § SFFT 39 AGRIE & qaF 7 I
far frag fegmm A Fw gE
FANW | 99 g AT fegea™ 7 srmav ay
@, 91X I¥ I§ A9EE  SIE6q A
freq | o T | S A a1 9w
ASTHIT g3, 99 ag AL 919 7 A7 96
A %l fo amd § R swmge
F A gat agfoaa o IfeT agr
fegam AU gE T § 5o faawd
da1 &t €, Tufod AU Fg & e @g
Y TE faFwd e @ A e §
oAy dR e sfy faed AT ag
ferrd ¥ @ 9% afs Irraw §
T TH |

Irzfes fafedt N @ S AP
T {1 T & e AR
fer smawa® & 1 TgT A WA ST
aNfF TuTe TAE Tod AT 1gH
FgT T1fed f gy W TR F P
@ & amefem A |

@O T g g fF @R a@
R Wie wE 9@ & 3w @
JEAWFAT g AR S Gee
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[+t geeieTe wmeal

# fod oY o< 99 X SeTomaT &

0% & § €9 Wi g 7 FF
M X F AT I qY G E G
TR geAr T afay &4 Al | o4
fafmagn & S & &% & =t w
T I HY AT AT 3T FT 67HT1 2 QR E
AT a1 4§ A ofwd i E
TF &S DE g & g1 LA R &
AT AE Y I HT T QI A
aE F FAAQ TG faErEr i
wie 9§ qAfeT & I@ T 0 |
TFR A qfsnd R N TE9 3
TR § iy = & W 3 afed
H T H BRI 7 A Tq ST AT FT
qaT S gan &, i N T Fifratar
H FTAY GaT ST AT AR W A G
FATE T § O F AL TEq
w2 qIfE et S IR0 F A9 T O T
IR g Filw =AW TE A W ARA
RFT THE T, IE T F T TG
A8 AR TG 37 FT IR WH AR
Y EEA F AT WY | A S TE
afses dRT F AR { B SWl N
AT § 99 fF FAG  eqe § Twe
M AR I Far fFfs agae &
o0 § fed ygAe dwT § "
TS I W R 9@ R g
T g wmEw fafrex § if s
B W e g F g7 am afsew
R AN @ T, ag Y faar
T FfERA § 98 &€ I A< qfsww
R FFW T GO IWT R A=
T g WA oT4 {6 98 50 FT I a6
& oW T WA F g F I 6F
TGAT RFT FHFTE | o qF T
WTEAT A 94 AN A Wi &
N afsor fRIASN A ETR S a7
T T qH GH I I F FTETE
TE & T | I T | wg R
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it v @ W (feer W=R)
gamfa wEEm, Y o w4 wdem
T @ 3 9qEl & quH @ 29 &
Fa1 feafa & 99 fawer 9 s@ &1 A=
TR EET & 19 M afew 0@

as =

e A F AR ¥, T ifow #

IR #, NeFq % ar & o) srsafafs-
TN fAaT § 99 & i 7 99 W
o qEr g W foR &
T Fqomn Tar § 1 W fOE f}
WA FAXHE W Al g T8
wareq fra feafa & @ FTaA <@
faoges T}

qATIRT A, I8 HaTod HIT IHT
ofsrs  dRT TEW 49 99 @ §
TWHRIRX A A Fegd F T TGl g
g Faw aeae s fafafemon § ow
giefrde I faard 1 S sfefrde dar
W AER A oE g I ATl |
F AR AQ qEt afsos dwR & fawmw
21 gu 9ea & fr ofsos SR a@ 1@
aed & f5 ofsew daeT R WS
T JTEL TG Io4 @ AR SML
® w #frerm @) Sfew fwaw
§ fred g Al § afses dRI I
WY, 99 F1 3@ gE 97 q@ IR DI
qfsors §e< & fammw @ & AR IO
1 GAETEY Fgd &, T80 7F 6 w9
FATT RN A, TG FgT I e 5
g fefafer &Y 9@ & aR g
qfse® @R ST FW T FT IR |
I fRT SRR #iaw d39 § g 5
MR TH G & I qg 97 § &5
3 ST IFE NN, A § q@om
T § 7 &7 9 @ ek A
FEAafed AT T WH
Fanfr Wy Fgm

TR FE F ¥ & o e
FFHY g it 7, o & o &
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Wt § TR A N & S &
I W Q0 aE ENd £ | AW
TG 7 qafeot §FRT § T3 A X
FUT TAT T T § | 98 ONil &7
Tt § | ag et 5 9T e T T
T & ¥ TR B B g S
tfr g @ A wE
1100 FAT To Ew oTed § o0 gl
& SR 9w FUFT Tl FT THA &1 &
2| WA W HAST & FaEE B
3 A @ F 7wl §R R
wfent #ifeafeans & oW1 wafear
TN g IfFTag g 38 F1daT 9
We WAFE F g amar ! §F
Fgasarg fo smor s ofsos T g
g ARs  § Ae-GsfAfreEw &,
A F, hafifesqy  #1, Ty
tsfafram a1 gfar Ao 3na sy
qfsed R TNRY TFHE, STH
FE W gAR I FEr TefEioad
AAL AGE ATAY |

T WY WEIRT AT AW TeH) §,
TA% AT § | F 99§ Fge AEAr g
e

Minor adjustments won't do. We re-
quire a major operation in this Ministry.

Unless you are able to do it, you will be
a complete, miserable, failure.

T fod 37 w78 @ 6 s s
WALTS FETARIE A ATFT A
UF FIQc TR FT qE & AWK
Wmﬁmaélmm
@ § g 3w | qfsos dwex faw-
faga st wrd, sy gamm & femr A
ag gg § @ e wE ag arefeA-
I AT T A | I AT AT
W IEfegen  F1 3W F qPE 4
FIAT AR & a7 019 F1 79 9fen® §a3
F1 9o X fa@mr grm | fom ofses
d7TH j?qré'zﬂm;ﬁmwrfa&
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IgH AW A9 oW @I /&1 AR
T A FEIE AR TR F9 FIqT
A AT FEA T FI I W glaad
M §, W9 P I AT &, FEA &,
St @rr frafeds s9§ ST A A
i 3@ TG gHAT &, 39 foF AU FO FE
R & A 7 & 6 e Y saver aww
g faamr =ifeEd, s W o arew
T AIfEd e fFg ag a afees dwe<
ISET A@TE |

SN FTEATIT | 7 90, FATR Fgf
T TGAT TIETE A &1, AT TIAT T q A7
AW &, SFW-Ga T N RGEAT 20
I FT ST § TEHATS J AT I I
FT AT AT AMGE | A A T
T KT, fow & @ Far
TR A T3T 9 729 fsaguam &1
JoAT §, S F &M A AT F, FfEH
& HY TG H T 7 9LAT &, A
iew fFd | e g F1 AR AT
Mo, wmiagridms i@
N galv # far f@r owR SR &
fod | s e wifeat & gavr e
TR E WA W A A W
gwar | @ fed 3@ # 3@ g
Fifgd | FA 7T a8 & FF I N
qfsa® =T & 99 F 9 qF Ig FAI-
fode TS, A FBr AEQHA
IO, 9 aF 39 I W AR AR
TFERE AN FEAT A0 | T A A
frafemor A+ & & S X
qgaa g |

Mo \W{li‘l‘ m‘(m) :
ATY AT | AT TS |

St WA AR AT FG TE
2w & ? A s g A AW
ars 1 faardl & ot ag o WY 4 4o
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#7171 T
JATEET F& Y TIF O Al AT G
§ 1 afede Edats 99 79| s ag
TR WU ™ A aR@
1S A A A T I AR
3, 3T P aY < & A et
FHIT T AT F JTE I § AL GO
TfEw Y q<E e § | s At
Fg & 5 ofsos qwx & for s
T wifgd R Sfse @l am
FEI g | AT g G A A
@ Y 1w ol e we ag e
Fafese fFar od | @@ W A JW
OF T T TOTRH, T R (99 s
FY TEA G QAR Fid, JqH
TR @R TS ANE 1 g smd
FE T A QO | afew R
wifs WA T aw T ow
FEET foew # m@He W 8’
1 & omar g fFoewmER W
e T E | W fea I W
qw § wdEm &, § ag W
g

Fue wEew & e Jrearg fe
aq FT M a1 fF @ v a*
TGS @ FFAE AT ATled av
T WA g9 | s, e W wds
W AT FAAGSATA T RTTH Y
soae gHY Y dafa A & qrEr g av
fraT T AT AT 99 § 98 &
QT §? o w s gen
o ot SRS A X TH W T
T o it @ @ safa & s
qdgE @ | FE F qT A0 T T,
FEA TS AFE AW | q_ &
foqar o TqaT sEeE fRam T A,
TWOF SHE AW IO T | T
FAR NI QWL | AT I F
U T T TS IQ AR @
N farm g fFs s w1 eme
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a7 I I qF AT I FT1 QR TG $T
qEd | A F ¥R 50 o™ To
& S FT TR & @I 8 | 39 foa
AT A AW TME qQE TG T |
e ag e dwF A W Q@ §
SeFfad o & 9 aw 2 gAT =it |
TOF TR 9T folE oy =ifgd o
e o ey wifgd fe Y ere
A WEARREG AR AR
IR R T g A/ ITH A A
fFar @ 1 TgE A ey swR T AF
#1 o Trie A3 R 3§ fa
FE AR A IWSWE F1 QU AL fHAT
8, O SW ARER g faa g 5w
FTHAR AL T THT A& 9 TF
F | SR & qRA, TOEFIRA
fe 7z e g wifed siag 7
Tie g wifgd frvem @ wfad
A FAHT I F R TEN HQAT I
N AG @A FTAGFRAG | A
@S erle & SURT FW HX Iq B
F™ W fear sa

7ol <t & 7 e e § e oag
aF 7 5 A eI A a AR
T TE § AV ST H I N | 0o
fem o@ Sg f6 ot wedE B g
feod vk | fw ag & &t @ @
A I FT N 7w femr v @
g a@ & 9 fafeex gr s ar
qifeqMe FT §W=X gR 9w 5§ &7
W AR A % FX Dfsfers M-
gEq § g wEr ST afgd JifE
IAPN F o ag §© & F FFAT |
AT S AT I HT FEr BT AT
FAT T &, el BT AR AT FAT
WE T AFAWAR 7 Nfefews
Mgl F1 AT AT FIF T FT
e 1 st 9w & W A A
AT L
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T aqr wg gofater saeg
#aw Wet (stwww wWxdm):
IR TAIGT IAR FEeA § AT
A AT AT AW FET B ST gAY
27

S Fa AR AR ¢ HA AGRT {
T FoBTEI® fRAT § 1 A quEf
AW N TagHaamar g | & gaw
FH FTAAAE Eol TF T F I
S FY M Te 7 {1 I, TEH
7 Rfafem g, T owaw d et
TUT SATET & ATATE | S GTETOREr
I AT E, &R AfE P €
¥ faear @, S9 @9 771 fggw sw
}GT AT T TF 8§ AT qTS FT A&
T AT {1 T R TE @ Ay
TF FTE TAT I fod uF a1 F |
aifgd 1 3fFw a1 Sifefers T ar
Hig § 99 F FA IA I TAT-HLER
& et § faT =t oF g TEl
TS AT § JATTTH 36 Nfsfers
mq‘rq‘i&;ﬂ'{mal IR Enip)
F A AATSRT TR FET HR
:ﬁ'q’(nﬁigﬁrr(‘mﬁmﬁ Hq1ar
1 & 7t = § 5 o AT,
IR AT I A VA A A T
§ fr @@ smafit +1 <& s forr i
I AT F AILH ATST QAT A &Y |
SfT AT FEATE ! T AEo o
wdo g few? gar § ar st
aT IE &0 JWEI T Frdo do
THo AFAT WY AT FAATH ATAXE |
# oy o g M AW § | T o A
femt @@ Ofvd 17T =T A F
AT oTed, I A i ¥ s o
awae W form atg w1 AW &, IwA
WaAE T W R | e
faofe a8 @ wfed oA &
Qifsfere sfeda 5@ ¥ oy wifed |
NI F IR AT A T, JAH AT
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AR I AT ST T FR, JAHT AT gET
o

HEY F ATES TRSHET | F947
ifed | 7§ TE ) afeow dw T
TEafeat o W E | O OF e
AT T F AT TS | 9T5qE FHRT
N 9aT =TT fed fF qIHR Fraet
ISt g ¥ fagg =@t @, wEwr
FER & IO 97w A1fgd
JX wT W IAF qifefadIE @
wfed | sfeear snfgear Gar oY far
STEFar § 1 @ wgm fr o it
T AT 2T E A A AT HAA P
T § qifF @ S it AR frdizR
FTTEF AR e W w & 9@
JAM R AT WA | T qG@ H;
AT @K FT AR WA AT
=ifed |

fond & wgr mar @ & g qRme
W TR 196869 FT fwWR
faar & | TR WA 53w FT AS
e fear @ik 93 e T A
T fear | oA dag o
g7Ag | # wgm g 5 s &
N feddy MEE A AW
ATfFe ISTRE | AT Jo Ho HR @A
TRl YT | A AEIE B[/
feddr @ wof W W RE Tot
@ IAAN qAE T @R, A
W a9 T WA, 98T T A
qTG #Y ST WA g E@wAr g
¥ gumarg R ges fod M
N IC A gAY N A TR
#gA & guwT N g Fr A §
TANS FIAHFIE |

N AT FE AT NTRA § I
f 7gT s 1A T -
ﬁﬁ@mmwalﬁﬁﬁ?ﬁ
o MR AN W
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[ Fax @ 1<l
IR FEE T TEH FT R AT
ifgd | A AEw w1 e AR
& T TEET ST EEA g | R T
Fwe & qHEeT ga< e & fear
9T @ W I 9g qgd WRT g | §%
wq F1 ST g0 AT AT | T A A
AT TS & 99 A1 A o 39 S
M & T feudfomdane = fear
pimdw Ty wHaw e
ST 1 & A warg fRa foe
e ST 7 QA SER A €S
o) TET 9T arts Iw w A e
& W g EEEAT TG R
A=, I T P iy S AR F
saaS TR Ad 4, Fagm g
g o & vew formar A 9@
afer SaR qET qES I @I A ATH
A wew @ T - o oRss
§ \Eae Y fore & SEER g R
fpar sTawaTR 1

fagra &1 & & s §
qfsos GRT a1 & g W ARATE
fif FERA  FY WA o &= 8
ST WAL STATA & HTH AL L
gifes Q| ATTHT I G | AT WA
A ATTE, I OF S FTAAT FH
w faer Tifgd & F@ fa@am &
fodt | TTTERT ® AT S AG § TOT
T A A AE F GRAT FE T
q@ETA " & | ST IER gATET agE
A AT I FT [T |

s o wo faw (fo=ameT) « wwmafa
AR g A 3 v & Senfatar
Hare Y HET BT AT FA @ fer
WeTg 1§ TB TEE I e g
Fargarg 5wl wEeT 97 gaAmEl 9%
o 2 )

Ty % <Nl 7 IeqTe &Y W
o MR, TR M | amard
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TF g9 TF A % §7 &% Ahe
g 21 for amw WSt =
wifFe gam 1 T g d B
NP qg A E, W E,
o F s wive & 2 fegam &
g fegem | ot 39T A fewiw
¢ 9e@ S W a1 S -
fordarr G g @ v g o g
o T A g ¢ o fofy A
g% ifed fir g ag Harew W F
fadig @ W NewRE @ar § saa
fram # 1 T NS @9 I, TEw
e frar wm arfe ot ot i aATE
T¢It fafr &), fergeaa & s A
S A, A WO @ R T
3T A FTE qF | ITAEFATER
fefafraa asdte fog o

TS T HATST FT sqvat frg=aor
ST WA sew 9T 1 AT g R
AT TR FIG E | T I
TR IG quw § 1 @1 7g el 5
far s @ W s T W%
frfrwe = v #%, FAC AT T AT
e as ) for s &St daR Are
FATAT AT § I FTE@E qfeew AT
RAT §FX F g SUTE & SyTET oW

anfgd

fegam & A feEed ™
@ &, SHHTTTE Y ATYHT EATH ATV
Tifgd | AT FEE T A
TS &, dAfo THRFETE, THET
g ¥ wwm aR ) gftn A T
fr@ & | ST IR AATST T AR AAI A
ey % fraeaor 7Y &1 ow # frame
[ ARATE | I G FTEE J
e TR Y I90F T[T 93 ARAL
=Y 4€ TgT & WA, To Ho IY IS T,
T YIS T | HAST I ITH @
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I IR fen man, Faw fear W@
fF ag aaq a1 9 | SHiA I AW
N SFA FI, IT AR FT AT A
FE, ATAHT AT = fFar AT ag
IHAFT IS AR | TG Y I g AR
qgA AR HEER W §, F AEH
8 Sl WFY o wawd F
T fed, T8 @ I farars FrEaTg
daeT A ET A |

it 3 W (GUE) : FE W
qrag § avAd ?

&Y Mo vio fawy : W &A™ § o
E

Sr T Ry g N Fr ar & ?
FGE AT FoFAT A g | @1 €IS
iz AR AA O F gard J@A
& e § 1 Wfer afs TR AT a% Ty
o gag I WA AW § R
TR H g g & qfm 99 I
g T A gE], @R AR A
NITAEAR BIRE) Waw!
g N e @9l @ &, W R AT
ST ATl |

Jag W W FFRaE ® diw
gefaa g1 S9 i gefaw Nwaw
& g & fF g ey Wt & e
FI M I ATV JG F T qOET
™ g AT R wmr e g 7
T T fear SrawaT

AT AG STANT AHATE | ST
T HATT A, T | T e A
T TN TS a2 FT T S
AFHA FT @A I FT T&T & ?
ww W FB g7 AR |

# welt wew & ag W AT W
f& F0 F aix aa? g7 R e
A I ET FRGEI T IAEAT
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FA & fod o Afgd | R S
Tar fear @ St aga @ S o
W AT |

gt aF faaor F1 avaew §, Sawt S
gy @ g dared & 7o TG &A1,
faafag wiam &1 sEe =i
FAE Y IO T @Y A a
TEE TGl TR &7 SoaeTe 159
AT Y MeRm g ¢ fr fow frarr
feil feragdt s Fa A R}
fedfres 7o | fedfes o 9t @A
8T § SuwT fqaxoragt & @t gar
2 SEd W wdemEE 9war @)
AT Y FAGE T AR AT 34 FT
ToF Magas W ™F W
F A TSt @A &1 oaw, gord
AR AWE AR qO@ I & &
Wrr # w=emR 2139 fafx
e A0 § | fefcrs SAA F @
TRMERY; TR A IS AEH e
gz o faur ST § 1 39 gw AWl 9¢
Herea #1 @ frar @A Tfed )
& AT FIAT A8 g £ OF G @
TAT A, AW a<g I oA 7Y
9 | AT g A & R S Rrwad
FY STt €, 97 Y faege IT@T A STl
2 1 ofsms §HRX TR &R 7 frgeawr
e Tifgd 1| F amaw Far § o
g, ot o SR T TR
TR AT feowed @ w1 ow faafa
T AgT Iear TE F |

e & TR IR tEeE F
AFS F @ § AHE T &
A foaer swifa #1, ST HTad
2 TEw = W fefag s
Tifgd

AT FTIE | S 37 Tfgd
fr gl F arw g wrw a3 Y,
arfe afes Y AR IR § gfa
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14.53 hrs.

RE: MESSRS. SYNTHETICS AND
CHEMICALS

SHRI S. M. BANERJEE (Kanpur) :
Sir, unfortunately you were not in the Chair
in the afternoon when we met and we had
to trouble Shri Gowd. You will remember,
Sir, that you asked the Minister of Parlia-
mentary Affairs to accept a Short Notice
Question regarding the controversy that
is going on about the sole selling agency of
Messrs. Synthetics and Chemicals being

given to Khilachands. Because the meetmﬂ

is' taking place today": at)4 p.m. and another™
meeting at 4 O’Clock tomorrow, I would
request you, Sir, to move the Minister
concerned to make a statement,
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MR. DEPUTY-SPEAKER : If I re-
member correctly, when Shri Madhu

Limaye, Shri N. K. Somani and others
raised it on the floor of the House, I said
.that this is a serious matter because LIC
has invested quite a big amount in this en-
terprise. Naturally, the House is concerned
with it; in so far as it is a public invest-
ment. So, I supported the plea and, if
I remember correctly, I said that it would
be a good thing if the Minister of Parlia-
mentary Affairs contacts the concerned
Minister so that the Minister could give
a statement, giving all facts. That is what
I said that day. It shall find out just now
what the position is and then I will say
something about it.

14.55 hrs.

DEMANDS FOR GRANTS—Contd.
MINISTRY OF STEEL AND HEAVY ENGINEERING

—Contd.

SHRI SRINIBAS MISRA (Cuttack) :
Mr. Deputy-Speaker, Sir, the report present-
ed by the Ministry appears to be misleadi
and that designedly so. In this report
the Ministry perhaps seeks to take pride
in the fact that our exports of iron
and steel are increasing. The names of
various countries to which our exports
are being made are also mentioned with
pride. But look at the figures supplied
by the Ministry and you will find that these
exports are at the expense of the internal
needs or demands of the country.

SHRI R. D. BHANDARE (Bombay
Central) : On a point of order, Sir. The
hon. Member has said that the report
is misleading and designedly so. By this
he is actually imputing motives.

SHRI SRINIBAS MISRA : I stand by
it. I will prove it from the report.

SHRI R. D. BHANDARE : 8ir,
misleading is for the purpose of misleading
the House. That is most objectionable.

MR. DEPUTY-SPEAKER : If the
hon. Member making the statement st ready
Jto substantiate it, how can you prevent
him ? It is his view after going through
the report. .

B3 SHRI SRINIBAS MISRA
proviog it,

I am
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SHRI R. D. BHANDARE : You are
too lenient.

SHRI SRINIBAS MISRA : The table
given at page 5 gives us an imaginary picture
of things to come in 1973-74 and 1978-79.
From this it will be seen that domestic
demand of finished steel will be 7.12 and
10.97 million tonnes respectively and
exports of finished steel will be 1.30 and
1.80 million tonnes respectively but at
the same time at the end of the table it
is shown that the gap would be of 2.7 and
6.42 million tonnes resgectively. This would
show that actually these are not exports;
these exports are made at the expense of
the internal demands of the country.

There is nothing to be pleased at the
exports and the rising figures of exports.
It is not that there is a surplus in the country

of iron products and they are being exported.

Perhaps in our craze for having more and
more foreign exchange, we will be willing
to sell anything for foreign exchange, as it
appears, even ourselves. We are doing
that every minute.

Then, it says about the existing capacity—
main producers and secondary producers—
and availability at 90 per cent utilisation.
Where on earth do you think you have got
your technology from so as to arrive at
availability at 90 per cent utilisation ?
In the next sentence you say that the corres-
ponding global figures are 80 to 85 per
cent, Do you mean to say that our pro-
duction, our technology and our manage-
ment are so excellent that we will go 5 per
cent over the global figure ? For everything
we are borrowing from outsiders. For
every little defect we are consulting out-
siders—some Torsch from somewhere, ‘some
body from the USSR or from America
or from other countries. We are seeking
their help in every titbit and still we take
we will have 90 per cent utilisation whereas
the global figure is 80 to 85 per cent. Even
taking the utilisafion at 90 per cent, our
gap in 1978-79 in finished steel will be
6.42 million tonnes and in pig iron it will
be 2.98 million tonnes.

o
‘Another rosy picture has been given at

page 7. They include certain progr

and perhaps t.he.Ministry wants to show

that when those programmes mature our

internal demands will be fully met and

we will have some surpius for export, In
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this table for Bokaro 1.36 million tonnes
of finished steel have been fixed and 1.16
million tonnes of pig iron have been fixed
for 1973-74 and 3.22 million tonnes of
finished steel has been fixed for 1978-79.
These are all imaginary figures. It does
not cost anything to put something into
those imaginary works which have not
come into existence.

15 hrs.

Much has been said about Bokaro steel
plant. Anybody visiting Bokaro steel city
will not find a scrap of steel in Bokaro
now. All the steel that is found in Bokaro
is taken from outside. Perhaps, the
Ministry is aware that all the machinery
that has come for the Bokaro steel plant
is lying not in cold storage but in warm
storage. If this still continues, what we
will get is, it will get roasted and we will
have to invest more money in producing
it. Whatever Engineers and persomnel
there are, you must be meeting their expenses.
The whole paraphernalia is there except
the steel plant itself. Nothing has been
installed. If you search the whole steel
city, not a single machine has been put
in place. It is said, they have come but
they are not put in place. We have, again
and again, demanded in this House that
the Minister should give us a firm date
when it will come into production. The
date is shifting. Even now the Minister is
not able to say what is the firm date when
it will come into production. Perhaps,
the Minister feels helpless in such a situa-
tion, in such a vicious circle, in Bokaro
and we have our own doubts whether it
will come into production in 10 years.

In the circumstances, you will find that
the figures of 1973-74 to 1978-79 are all
imaginary, a rosy picture which, as I stated
earlier, is designed to give a wrong picture
to the House. Mr. Bhandare will, per-
haps, realise that, from these figures, it is
amply proved that these are imaginary
figures and they are not going to materialise
very soon.

SHRI R. D. BHANDARE : You are
repeating with vengeance.

SHRI SRINIBAS MISRA : Why do
you object to it ?

Then, I will come to another point. The

Government is swearing by public sector
and much of the finance of this country
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is being invested in giant projects in public
sector. What is the figure now ? The
hon. Minister of State was very stoutly
defending the expenses and the cost obtain-
ing in public sector projects. His argument
was that the size and the inputs are so
much that the production cost must be
high. He said that the production cost
compares favourably with private sector.
But still there are losses because the input
is high ..

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : The Capital, not inputs.

SHRI SRINIBAS MISRA : You say,
the capital is high. The Ministry should
take into consideration what is really a
viable and economic unmit. Sometimes,
dwarf unit is uneconomic and giant unit
is also uneconomic. This must be taken
into consideration. Without taking that
into consideration, if you put all your eggs
in one basket and, if that basket somehow
breaks, all the eggs will break. You have
not taken that into consideration.

About investment, what is the proportion
as between private sector and public sector ?
41 per cent of the basic ingots, even now
after so much investment in public sector
steel projects, is produced by private
sector. So far as electric ingots are
concerned, 41 per cent is produced by public
sector. It is just the reverse. Curiously
enough, about the finished product, 55 per
cent is still produced by the private sector.
What is the investment in the public sector
and what is the investment in the private
sector ? As compared with our investment,
even now the private sector supplies 55
per cent of the total production of the
finished steel in the country.

1 have one or two more points to make.. .

SHRI C. M. POONACHA : Could my
hon. friend quote those figures? I do not
think that he is correct in saying that 55
per cent is being produced. Could he
kindly quote from that misleading document
which he seems to have ?

SHRI SRINIBAS MISRA : Not mis-
leading calculations. In arithmetic, nobody
can mislead, It can be checked up.
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MR. DEPUTY-SPEAKER : Interpreting
the figures in a particular way is possible.

SHRI SRINIBAS MISRA : Please see
Appendix III, page 50—Production of
Finished Steel. There you have given Tisco
and lisco—these are private firms. Then
comes Mysore. Myosre is not a Union
conteyn. Then come Rourkela, Bhilai
and Durgapur. The total of Tisco and
Iisco is 1497, i.e., about 1,500 thousand
tonnes by the private sector. And what does
the total of public sector minus Mysore
cometo ? It comes fo about 1,900 thousand
tonnes. Therefore, it comes to 55 per cent
of the finished product. Please also look
at the ‘Total (Main Producers)’ and ‘Total
(Other Producers)’. The ‘Grand Total’
is 4,435 thousand tonnes. Out of that,
the figure of the public sector can be seen—
you add up 716, 840 and 332 thousand
tonnes. So, the private sector comes
to 55 per cent. You may calculate or you
may ask your Secretary to calculate. This
is the figure. I have just calculated.

Regarding Hindustan Steel, some excuses
have been found out by the Minister of
State. It is perhaps the worst to throw
the blame at the doors of the workers
who are working there, to say that they are
the main cause for these losses. Govern-
ment ought to be a model employer. Public
sector undertakings ought to be the spheres
of model employment. But, instead of
being the model employer, the Government
is trying to put all the blame for their
mismanagement at the doors of the workmen.
Here I would say that it is unfortunate
that, regarding Durgapur, such a statement
should have been made in the Report itself,
i.e., on page 27; it should not have been
made; at least it is in bad taste, whatever
else it may be.

What other things are there regarding
Hind Steel ? Ag ts are being
waved. They have said on pages 20 and
21 ¢

.

“The Company has taken a major
step in diversification with the execution
of an agreement with M/s. Tor Isteg Steel
Corpn. of Luxembourg for the pro-
duction of cold twisted ribbed bars .. .5."

“The question of strengthening the
Bureau further with the assistance of the
Government of the USSR is at present
under consideration,”




A5 D.G. (Min.

All these are being waved before us that
they are going to do this and that. But
the present performance is an indication of
the performance to be made in future.

I oppose these Demands.

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : I thank the House
and particularly the hon. members who
participated in this debate. They have
given an objective assessment of the
working of this Ministry and have also
made some constructive iggestions. Views
were not wanting as regards certain ideologi-
cal approaches too. I do not want to go
into this matter, but before I come to certain
specific points, I would perhaps like
to clear one or two wrong impressions that
seem to have prevailed upon some hon.
members of this House and particularly
on my hon. friend, Shri Srinibas Misra;
who spoke last.  As regards the figures
that we have furnished in respect of finished
steel, ingots steel and pig iron—all these
you will have to take into account in arriving
at a .conclusion regarding the production
capacity of the various steel plants private
or public. My hon. friend knows it very
clearly that TISCO capacity in terms of
ingots steel is—2 million tonnes and IISCO—
1 million tonnes while all the other public
sector steel plants viz., Rourkela, Bhilai
and Durgapur produce 5.9 million tonnes.
55-45% ratio can very well be calculated.
Apart from that, the question is that these
are two integrated steel plants. The
integrated steel plants like the composite
textile mill have a range of production lines.
But we-have at the same time other units
like the re-rollers, foundries who require
the raw material and it is somebody’s
job—it should be somebody’s job—to
provide this raw material. Here is Hindus-
tan Steel providing this raw material to the
maximum number of units that engage in
finished products. The maximum quantity
of ingot steel and pig iron is being supplied
and to that extent Hindustan Steel is not
using in its own finishing plant which may be
profitably done and then make money on it.
But there are several hundreds of these units
which have to be looked after and Hindus-
tan Steel while producing the most essen-
tial lines of finished steel material is also
a supplier of raw material in a substantial

way and in very substantial quantities to -

various re-rollers and foundries and what

3
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not and in this respect Hindustan Steel is
fulfilling a function which is very essential
to the economic prosperity of this
country Let us not judge Hindustan
Steel by the one single table that is given
here. If we take a comprehensive view
of the entire information furnished here
you will come to know that Hindustan
Steel, in so far as its production capacity
is concerned, has been catering its own
finished lines and also various units that
are established in this country with regard
to finished steel materials, re-rollers and
what not.
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SHRI C. M. POONACHA : He was
explaining. I thought I need rot go over
it again. He was explaining the particular
point as regards the pricing and profitability
of the steel plant, particularly in so far
as assessment of the profit. Taking into
consideration the block capital, our over-
heads are about Rs. 176 more per tonne
than what is calculated on the basis of the
Tariff Commission’s recommendations
providing the basis for fixing the steel prices
where they had taken only about Rs. 1,100 as
the block capital while our capital block
is Rs. 2.500. In this calculation the extra
overhead charges that come upon HSL is
to be extent of Rs. 176 and further more it
has been added while we have been subjected
to a straight depreciation of 7% per annum
on three shift basis which again has added

another Rs. 20 or Rs. 26 per tonne.

These are the various calculations as regards
the financial performance and explanations
have been given to Parliament from time
to time. There is a certain pattern which
has been laid down, and certain heavier
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overhead charges compared to other units,
But, I am not in the least wanting to draw
any individious comparisons; but would
like to place the facts as they are. For
the time being there is a heavier rate of
deprecition. Now, take for example, this
rate of 7%. ...

SHRI ABDUL GHANI DAR : I have
great respect for the hon. Minister. But
I would like to ask one question. Is it not
a fact that due to defective production
certain orders placed with public sector
were cancelled, and that resulted in huge
losses?

SHRI C. M. POONACHA : I would
like to have from my honourable senior
colleague of this House some specific
instances and I will certainly take them up.
He can bring up such cases. Let us under-
stand the position. As regards these
calculations, I may say, the Hindustan
Steel at the moment is not in an advantage-
ous position. Perhaps at the rate of 7%
depreciation, after 14 or 15 years the written
down value will be such that the returns
of HSL earnings would be much more
profitable and, as it happened in the
case of the other older steel mills I am
sure steadily and gradually these public
sector steel mills also will be able to give
a better account of themselves at the given
time. But at the moment I am not well-
pleased, and I am certainly conscious of
the fact that Hindustan Steel is losing. It
has lost Rs. 40 crores last year. And
the next year’s prospects are that there
would be about Rs. 15 to 16 crores of loss.
This is just an estimate and it is not some-
thing encouraging. References have been
made to this aspect that in  these public
sector organisation such heavy sums of
money have gone as capital and that the
country’s resources are locked up. I would
like to explain certain special factors which
this House should take into consideration.
It is true that capital has been invested. It
is true that we have sustained certain losses.
Rs. 162 crores is the cumulative loss up
till today. I agree there. But let us also
take into consideration the other side of
the coin. Take Bokaro for instance.
Some friends were suggesting that we should
now not go beyond the 1.7 million stage.
I don’t agree with that. We can see the
figures with respect to Bokaro project in
comparison with the other three stecl plants
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where we had collaboration arrangement
with friendly countries where the steel
plants were intsalled on a turn-key basis.
Now so far as Bokaro is concerned I can
give figures. As regards equipment, the
figure is Rs. 2,76,800; 64 per cent of the
equipments will be made in our country.
This4s for the first time going to be designed
and made by our own technicians and by
our factories. As regards structurals....

SHRI S. KUNDU (Balasore) : I will
be made. But when will it be supplied ?
That, nobody knows....

SHRI C. M. POONACHA I am
coming to that. Please at least have this
satisfaction.

This country has come to a stage to claim
that it could make this. Do you mean to
say that we would ever have made these,
unless we had gone the way we had gone.
(Interruptions).

SHRI S.KUNDU : At what cost ?

SHRI C. M. POONACHA : As regards
structurals, out of 2,36,977 tonnes, 93
per cent are going to be made and fabricated
in this country. The achievement is not
of a mean order. As regards refractory
materials, out of 2,12000 tonnes. 97 per
cent are going to be made indigenously.
This shows how we are making steady
progress towards self-sufficiency, ‘indigen-
ousation’ and self-help in acquiring know-
ledge and technique as regards steel plant
construction in this country. HEC, MAMC,
Civil Engineering and Designs Bureau of
HSL, are all now organised to a level where
we can hopefully look forward for the
construction and installation of the plant
from out of our own effort, our own initia-
tive and our own technical know-how.
This is the stage to which we have to go
ahead. Take for examp.e, it is very easy
for us to say : Why don’t you do that ?
It cannot be done for mnothing. Certain
amount of losses is inherent in this big
scheme and if at all a country can claim
to have economic strength, it is judged by
the way it can handle basic industries
in the country and the way it goes ahead
with confidence about basic, sustaining
industries that are required for the develop-
ment of the nation’s economy.
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Now let us project our mind and attention
to the report of the Steering Committee.
My friend Shri Somani referred to the
point—he is not here now—that we had
‘projected our views and thinking on certain
studies made by the Council of Applied
Economic Research that the demand of this
country is going to be somewhere of the
order of 20 million tonnes in about 12-15
years. Now we are in a position to have
an installed capacity of about 9 million
tonnes—f{rom 9 million tonnes to 20 million
tonnes. That is to saygeven if we think
in terms of three or two million tonnes
unit, it will mean another 5 or 6 steel plants
in the country. For another 5 or 6 steel
plants, the know-how is within the country.
The technical competence is within this
country; the trained personnel, technicians
and technocrats are all going to be in our
country. It should be a day of pride so
far as India is concerned when the sixth,
seventh or eighth steel plant will be wholly
indigenous and towards this direction we
are now marching ahead.
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SHRI C. M. POONACHA : That we

are doing. If you have studied the Fourth
Plan, you would have known something
about it. In this regard, you have to do
ever so many other things. Not that the
CEDB of the HEC and the rest of the
technical institutions and Bureaux can
by themselves do everything. We are
negotiating with friendly countries for
certain specialised know-how and licences.
As regards blast furnace, we are negotiating
with USSR. As regards to the rolling
mills, we are negotiating with America.
For the LD converter, we have already a
licence with Austra. For coke ovens, we are
again discussing with the USSR. As re-
gards the pelletisation plant, we are dis-
cussing with the USSR. For continuous
casting, which is going to revolutionise the
very process of steel-making in this country,
we have a collaboration with Russia. With
all these lines of specialised items of manu-
facture, we could attain a stage where we
will be self-sufficicnt and will be able to go
ahead and think in terms of design, con-
struction and manufacture entirely on our
talent md.our resources.
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We have not yet been able to take up
the fourth steel plant programme. Shri
Anbazhagan was referring to the Salem
Steel plant. In that connection, he referred
to a statement on page 7 of this report in
which we have said that in 1973-74, we
have projected certain demands to develop
and also explained the capacities we have,
that is to say, by that time, the total capacity
in our existing units with certain exapnsion
carried out and certain technological im-
provements effected in the process of
manufacture, we will reach a stage of 9.4
million tonnes which at 90 per cent avail-
ability should be about 8.46 million tonnes.
But when we go to the fifth plant, 1978-79,
we should reach a stage where the demand
would be 13.74 million tonnes which
at 90 per cent availability would be 12.37
million tonnes, which means that the gap
will be about 3 million tonnes. That is
shown as new steel plant 2.38 and pig
iron 1.23.

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R. BHAGAT) :
Include exports also.

SHRI C. M. POONACHA : This is
as regards home demand. Then we are
adding exports and to that extent, the
capacities will have to be created, that
is to say, the next stage, for having new
steel plants in the country to meet the ad-
ditional demand that would be generated;
probably in the Fifth Plan period we will
reach that stage. During the Fourth Plan
period, we have got to be ready with all
the studies, surveys and project reports
and all the rest of it. In this particular
regard, now the Steering Committee has
given its report and the Planning Commission
is now studying it; after the necessary studies
have been completed, we would be in a
stage to take a decision as to the location,
which would be the ideal location, taking
into account all the requirements, raw
materials, energy, water and what not.
A technical body would go into these things
and take a final decision. At the moment,
we are not in a position to indicate which
would be the exact location of the next
steel plant.
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SHRI C. M. POONACHA : Reference
has been made to the non-availability of
certain scarce categories of steel. As
the House is aware, from 1967 steel has
been completely decontrolled, but a sort of
informal control is being exercised through
the Joint Plant Committee which, along
with the main producers of steel, has a
working arrangement. In arriving at this
working arrangement, there is the Steel
Priorities Committee which fixes priorities.
With regard to flat products and certain
special items of steel, the Priorities Commit-
tees would fix the priority as would be re-
quired by certain essential sections of the
administration, such as defence, railways,
the DGTD and the rest, and the small-scale
industry. Taking into account their de-
mand, certain allocations will have to
be made on a priority basis. After
making this priority allocation, what re-
mains goes to the open market for sale.
In that, I realise the point that there is
scarcity, but with the expansion of Rourkela
plant, where the flat production capacity
has been increased substantially and where
we are now having electrolytic tin-plate
section, a plate mill and a galvanised sheet
mill, and the cold-rolling section, it should
be possible for us to meet the demands in
the country as regards flat products.

So far as pig iron is concerned, this year,
I am confident that the demand would be
fully met. The demand as assessed is
somewhere near one million tonnes and we
would be in a position to meet substantially
this one million tonne demand for pig
iron. As regards billets, the demand is
roundabout one million to 1.1 million
tonnes. Our production capacity is about
0.9 million tonnes. We have a heavy
programme of export commitment and
we have got to honour the export commit-
ment. It is our intention that we should
honour this export commitment and,
at the same time, try to meet the internal
demands. We have made certain special
arrangements and I hope that we will be
able to meet the billet demand inside the
country in a substantial manner. We
should be able to meet about 80 to 85 per
cent.
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As regards, flats, there is scarcity and
we are making every effort to see that we
are in a position to meet the demand, as
regards these scrace items.

I would like to mention brieflly about
the steel plants. As regards Bokaro and
the ofher three main plants, in the series
of things, our foreign exchange component
was of the order of 25 per cent. Some
hon. Members referred to a point the
other day that even when you say in per-
centages that yow would be meeting 64
per cent of equipment and 90 per cent of
structurals, this and that, your import
element costs much more and therefore
your foreign exchange component is very
high. As regards the other three steel
plants, the foreign exchange component
was of the order of about 45 per cent. As
regards Bokaro. itis going to be 25 per
cent. The Russian credit that has been
offered is about Rs. 160 crores to
Rs. 167 crores. 1 think within that,
it should be possible for us to adjust
and that would be just 25 per cent
of the foreign exchange element that
would be required for Bokaro steel, a very
big project which we have in view.

MR DEPUTY-SPEAKER : Two min-
utes more.

SHRI C. M. POONACHA : 1 realise
the House has not much time to spare.
1 should have certainly liked to—

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON) :
There is no need to ration the time; after
all, you are going to guillotine the De-
mands.

MR DEPUTY-SPEAKER : It is not
only a question of your Ministry. Members
would like to have the Ministry of Health
also touched. I cannot keep that out.
It is very difficult. Sttel Ministry had
four hours at least; but others hardly get
that much.

SHRI C. M. POONACHA : I would
very briefly refer to one or two other points.
It was mentioned that Government should
be an ideal employer. I would have liked
to know in what respect we have failed
in this regard, as to where we have not
been an ideal employer. Take, for ex-
ample, these very three steel plants, and
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what is going to be in Bokaro also. It
was almost a charge levelled against
this Ministry that we have provided all
the housing facilities and other amenities like
water, electricity, health, school and every-
thing. Therefore, you havei ncurred a higher
capital cost. On the other hand, some
people say, you have put up everything and
provided all the facilities and amenities
to labour even before you start production.
Between the two, Government has to strike
a via media, as ideal employer. When
steel mill workers comg to work in the plant,
they should have all the necessary ameni-
ties, Therefore, Government have provided
all the amenities. I hope the House would
agree that steel plant workers have a better
deal today than anybody else compared
to other sectors of industry. I can confi-
dently claim that. I have figures to show
it. In Durgapur, the pay of the ordinary
worker is somewhere about Rs. 250 includ-
ing bonus and fringe benefits.

SHRI RANDHIR SINGH : Illiterate
labour gets that much ?

SHRI C. M. POONACHA : Yes. But
he is working on a three-shift basis and he
performs a difficult task. This is all tied
up with certain production levels. Let us see
the productivity in Durgapur, I am taking
Durgapur because it has been highlighted
in certain discussions in this House. The
productivity at the ingot stage was 68
tonnes per man-year in 1966-67. It dropped
down to 50 tonnes in 1967-68 and to 47
tonnes today. This explains the position
which has got to be tackled. On this
ideology and principle that Government
should be a model employer in the matter
of paying labour, if productivity is consis-
tently dropping, these two things will not
marry. The result is, Durgapur has in-
curred a loss of Rs. 18 crores in the previous
year and a loss of Rs. 18 to 19 crores this
year. Next it will incur a loss of Rs.
15 to 16crores. At this rate, it cannot
sustain the continuous losses and it will
work to its disadvantage. Therefore, we,
the employers, the leaders of the labour
unions and Government—everybody—will
have to put their heads together and see
that while labour gets all its due under
the law, responsibility to do work and
maintain productivity at higher levels is
also respected by everyone. We should see
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that these public sector units in the basic
industries justify the confidence that has
been vested in them and the amount of
capital ploughed into them.

With these words, I hope we would be
able to get the support of the House as
well as of the leaders of labour unions and
the various State Governments and step by
step try to go ahead towards self-sufficiency
and build the know-how and technical
equipment in the steel and allied industries.

MR. DEPUTY-SPEAKER : With the
permission of the House, I will now put
all the cut motions together to the vote of
the House.

All the cut motions were put and nega-
tived.

MR. DEPUTY SPEAKER : The ques-
tion is : '

“That the respective sums not exceed-
ing the amounts shown in the fourth col-
umn of the order paper, be granted to the
President, to complete the sums necessary
to defray the charges that will come in
course of payment during the year ending
the 31st day of March, 1970, in respect
of the heads of demands entered in the
second column thereof against Demands
Nos. 83,84 and 130, relating to the
Ministry of Steel and Heavy Engineer-
ing.”

The motion was adopted.

[The Motions for Demands Jfor Grants which
were adopted by the Lok Sabha, are
reproduced below—Ed.]

DeMAND No. 83—MINISTRY OF
STEEL AND HEAVY ENGINEERING

“That a sum not exceeding Rs. 19,00,000
be granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1970, in respect of ‘Ministry of Steel and
Heavy Engineering.’

DeMAND No. 84—OTHER REVENUE

EXPENDITURE OF THE MINISTRY
oF STEEL AND HEAVY ENGINEERING

“That a sum not exceeding Rs. 1,33,68,000
be granted to the President to complete
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the sum necessary to defray the charges

which will come in course of payment during

the year ending the 31st day of March,

1970, in respect of ‘Other Revenue Expendi-

ture of the Ministry of Steel and Heavy

Engineering’.”

DEMAND NO. 130—CAPITAL OUTLAY OF

THE MINISTRY OF STEEL AND
HEeAvy ENGINEERING

“That a sum not exceeding
Rs. 1,42,53,75,000 be granted to the
President to complete the sum necessary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1970, in respect of ‘Capital
Outlay of the Ministry of Steel and Heavy
Engineering’.”’

15.40 brs.

STATEMENT RE: MESSRS. SYNTHE-
TICS AND CHEMICALS

MR. DEPUTY-SPEAKER : Before we
take up for discussion and voting the De-
mands for Grants relating to the Ministry
of Law, a point was raised here regarding
Synthetics and Chemicals and the hon.
Minister will make a statement on that.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : Sir, I was informed that
some hon. Members had raised the question
regarding dispute between the Firestone
Company and Kilachand. The only thing
I would like to inform the House is that
T have received representations from various
quarters regarding this matter. Our pre-
sent information is that a ‘meeting is going
to be held today for the purpose of approv-
ing the sole selling agency agreement and
another meeting has also been called by
shareholders tomorrow for disapproving
this agreement. The position is that as
long as this subject is before the shareholders’
meeting it is not possible under the law for
us to interfere, but if the agreement 'is
disapproved the matter falls and there is
nothing to be done. But if it is approved
it has to come to the company Law Board.
Under Section 294 of the Companies Act,
when the matter comes to us we shall
certainly look as to what is in the interest
of the shareholders after the whole matter
has been examined. What is done in this
meeting will be taken into consideration
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by us. So far as my information goes,
the shareholders on both the sides are
canvassing their cases. I think the only
thing we can do is to leave it to the share-
holders to decide whether they will approve
of the agreement or mot. After that has
bef:n approved it will come to us and then
on the basis of facts and material available
to us the Company Law Board will take
necessary action.

SHRI S. M. BANERJEE (Kanpur) :
Sir, we wanted Government's intervention
only on one grouna that LIC has invested
money in this. Am I to understand that
the entire thing has been left in the hands
of the shareholders ? After all, LIC is
an autonomous corporation working under
a particular Ministry which is answerable
to this House. Therefore, will a Company
Law Officer, a Secretary or a Joint Secretary,
also attend the meeting as an observer
to see that the interest of LIC money is
safe ? Otherwise, Sir, Shri Kilachand may
take a decision or the other man may take
another decision. Once they approve or
disapprove, the final approval should
depend on the approval given by the Com-
pany Law Board.

SHRI F. A. AHMED : So far as LIC
is concerned the hon. Member must appre-
ciate that LIC is as much a shareholder as
any other person or any other body, and
that LIC also functions under the control
and guidance of the Ministry of Finance.
I have no reason to doubt that as a share-
holder they will not take necessary action
to look after the interest of their own
as well as the other shareholders. So far
as my information goes they are in possession
of all the facts and materials which age
necessary to take a decision in this matter.

15.44 hrs.
DEMANDS FOR GRANTS—Contd.
Mmsrny OF “LAW

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting
on Demand Nos. 73 and 74 relating to
the Ministry of Law for which one hour
has been allotted.

Hon. Members present in the House who
are desirous of moving their cut motions
may send slips to the Table within 15
minutes indicating the serial numbers of
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the cut motions they would like to move.
They will be treated as moved if they are
otherwise admissible.

DeMaND No. 73—MINISTRY OF Law

MR. DEPUTY-SPEAKER Motion

moved :

“That a sum not exceedig Rs. 72,11,000
be granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3Ist day of
March, 1970, in respect of ‘Ministry of
uw)'9'

DemaND No. 74—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
Law.

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs. 1,68,54,000
be granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1970, in respect of ‘Other Revenue
Expenditure of the Ministry of Law’.”

SHRI S. M. BANERJEE (Kanpur) :
Sir, I rise to a point of order. Under Rule
376(2) a point of order can be raised at
any time pertaining to any business before
the House. - The business before the House,
as is evident from the Order Paper, is
discussion and voting on the Demands
for Grants relating to the Ministry of
Law. Sir, a serious matter has taken place
in this Ministry. I mention with regret
that we have read a newspaper item that the
Deputy Minister Shri M. Yunus Saleem
of this particular Ministry bas been insulted
by the Secretary of this Ministry. We
raised this jssue when Shri Gadalingana
Gowd was in the Chair. He ruled that
when the Demands gof this Ministry are
taken up we can raise it.

Even today you will find that the hon.
Mipister is sitting here and the Deputy
Minister, although he is in Delhi, is not
present here. He has been grossly insulted
by the Secretary of the Law Ministry in
the presence of the Law Minister, who was
a silent spectator to the whole incident.
Sir, I would request you to request the
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Law Minister to ensure that his Deputy
is also present here when we discuss this
issue. Because, we want to condemn
the action of the Law Secretary. The
official has to go by the orders of the
Minister, because this Parliament and its
members are supreme and sovereign. The
executive, the bureaucrats have to serve
the legislature.

MR. DEPUTY-SPEAKER : Iam told
that when Shri Gowd was in the Chair he
has ruled that these points can be made when
they make their speeches on the Demands
of the Law Ministry. I have only cursorily
seen what has appeared in the mews-
papers. '

SHRI S. M. BANERJEE : Let the Law

Minister deny it.

THE MINISTER OF LAW AND
SOCIAL WELFARE SHRI GOVINDA
MENON : What appeared in the press
is not correct.

SHRI G. VISWANATHAN (Waudi-
wash) : Then what is the truth ?

SHRI NARENDRA KUMAR SALVE
(Betul) : As Shri Banerjee has said, it is
a question of propriety.

SHRI S. M. BANERJEE : If any ex-
pression has to be given about the
correctness or  incorrectness of that
particular statement, which has appear-
ed in the press as emanating from
PTI, it can be done only by the hon. Deputy
Minister, Shri Yunus Saleem, by coming
here and making the statement that it is
wrong. Otherwise, the Law Minister making
a statement that whatever has appeared
in the press is not correct would not con-
vince anybody. Then, what is the correct
version ?

SHRI G. VISWANTHAN : So far
it has not been denied or contradicted. It
is a very important matter.

SHRI S. KUNDU (Balasore) : It is
not correct for the hon. Minister simply
to contradict the press report. Then the
House ought to know what the actual fact
is, because it is a serious allegation that
the Deputy Minister was insulted by the
Law Secretary in the presence of the Law
Minister.
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MR DEPUTY-SPEAKER : As I have
said, I am told that Shri Gowd had observed
that this point could be made during the
discussion of the Demands of the Law
Ministry so that the Minister could reply.
Otherwise, it will be wasting our time.

SHRI H. N. MUKERIJEE (Calcutta
North East) : Sir, it is not a question of
wasting our time. You have permitted this
point to be raised.

SHRI NARENDRA KUMAR SALVE :
1 think the whole position will become clear
if the Minister gets up and clarifies the
position. What has appeared in the press
is certainly very serious because it raises
the very important question of demeanour,
behaviour and relationship of an executive
officer or bureaucracy towards Ministers
and Members of Parli Therefore,
instead of coming out with a statement that
what has appeared in the newspaper is
wrong, if the Minister comes out with a
clarification that such an incident did not
take place, we would all be very happy.
But if, in fact, it had happened, let the
truth come out.

SHRI H. N. MUKERIJEE : Sir, you
have permitted that matter to be mentioned
and we notice in this House that the Minister
is here but the Deputy Minister, who was
here a little while ago, is not here.

SHRI GOVINDA MENON : He is in
the other House, piloting a Bill.

SHRI H. N. MUKERJEE : We must
find out the truth. The Minister must
today give ‘nformation in regard to a matter
which has been noised about in the press.
We have only one hour for discussion.
So, let us not raise the question of wasting
our time. This is the only matter which
agitates the House and we want the Minister
concerned to give a statement here and now,

at the beginning.
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MR. DEPUTY-SPEAKER : You have
pinpointed the issue very correctly. If
the behaviour of an executive head, as
it is reported, of not showing even ordinary
courtesy and respect, is correct then I would
ask the Minister to clarify the position, to
save time. That is the best thing, that is,
state the facts as they are.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : We demand it through yqu.

SHRI GOVINDA MENON : I will do
it. What appeared in the press was that
there was some difference of opinion between
the Secretary and the Deputy Minister.
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It is a

SHRI JOYTIRMOY BASU :
shameful thing.

SHRI S. KUNDU : I think, on this
statement which the hon. Minister is making,
you will ask Shri Yenus Saleem to come
and make a statement in this House, It is
no more a private affair. The news has
not been contradicted. The news is
that he was insulted in the presence of the
Minister. Now he says that it is not true.
Then, what is true ? We do not want
to speak against an officer who cannot
come and defend himself here.

MR. DEPUTY-SPEAKER Let us
ascertain the factual position from the
Minister of Law and if there is some contra-
diction, we shall see what is to be done. If
the statement made on the floor of the House
is not in keeping with the facts, of course
we will have to ascertain the facts,

SHRI JYOTIRMOY BASU Today’s
Statesman has given a clear picture of the
whole thing. On the face of it, why is
this Minister trying to hide the thing and
mislead the House ? He is so capable of
misleading the House.

SHRI GOVINDA MENON The
Deputy Minister is in the other House
piloting a Bill.

SHRI JYOTIRMOY BASU : No, he
is in the Central Hall. I have seen him
one minute ago. He is misleading the
House.

THE MINISTER OF RAILWAYS (DR.

RAM SUBHAG SINGH) : Then, you
bring him.. »

SHRI JYOTIRMOY BASU : Shall I
bring him ?

SHRI M. A. KHAN : He is in the
Céntral Hall. 1 have also seen him.

SHRI JYOTIRMOY BASU Here
is a Law Minister gaking untrue statements.
If I had the liberty, I would say he is lying
before the House.
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MR. DEPUTY-SPEAKER : Let him
clarify the position. There is no harm if
we send for the Deputy Minister to clarify
further his position.

SHRI GOVINDA MENON : The
Deputy Minister was here. He took leave
of me saying that the Foreign Marriages
Bill, which is on the agenda of the Rajya
Sabha, is going to be taken up and he
will attend to it.

What appeared in the newspapers.....
(Interruption).

SHRI JYOTIRMOY BASU I saw
him two minutes ago in the Central Hall.

SHRI GOVINDA MENON : The De-
puty Minister was here. He took leave of
me saying that there is a Bill known as
the Foreign Marriages Bill, which is on
the agenda of the Rajya Sabha, and that
-he would go there to attend to it.

Now, what appeared in the newspapers
two days back was..... (Interruption).

SHRI JYOTIRMOY BASU : Today
also, in the Sratesman.

AN HON. MEMBER :
situation.

SHRI GOVINDA MENON :
situations require new techniques.

That is a new
New

What appeared in the newspapers two
days back was that the Deputy Minister
was threatening to resign or had resigned
from the Ministry because the Secretary
insulted him in my presence. The Deputy
Minister has neither resigned nor notified
that he is resigning. He is very much in
the Ministry and continues to be and has
continued to be the Deputy Minister.

SHRI S. KUNDU: In spite of the insult?
(Interruption).

SHRI RANDHIR SINGH :
the Minister yielding ?

MR. DEPUTY-SPEAKER : If necessary,
we shall send for the Deputy Law Minister.

SHRI GOVINDA MENON : This is
a very important matter. Mr. Kundu is
a lawyer and he would like to know what
it is and, whatever he says, I should hear
so that the reply is complete, thorough and
perfect. That is why I yielded. If he is
intentionally interrupting, he is intentionally
wasting the time.

Why is
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What happened was that on the 16th
of this month, I called the Deputy Minister
to discuss with him the way in which he
disposed of a certain file. 1 was comment-
ing upon it rather adversely. The Secretary
was also present. He supplemented what
I said. This naturally hurt the Deputy
Minhister. I have told the Secretary that
it was not proper to have done so and to
make amends.

AN HON. MEMBER : Did he do so ?

SHRI GOVINDA MENON : Yes; he
has regretted to the Deputy Minister for
his words and the matter is closed.

SHRI JYOTIRMOY BASU : It is not
closed. It is in today’s papers. He is
deliberately misleading the House.

MR. DEPUTY-SPEAKER What I
suggest is, if Deputy Minister is not other-
wise busy, I will give him an opportunity
to state the facts. (Interruptions).

SHRI GOVINDA MENON : ‘He has
said in my presence that he is satisfied.
(Interruptions).

MR. DEPUTY-SPEAKER : Let us
now proceed with the Law Ministry’s
demands.

SHRI RANDHIR SINGH : No regret;
he must be suspended. (Interruptions).

fafreT M et T, @@ aw
TR & F@ |

SHRI S. M. BANERJEE : I have a
suggestion. Let the Law Minister go to

the Rajya Sabha and bring him to the Lok
Sabha.

MR. DEPUTY-SPEAKER : From the
agenda papers, I find, the Deputy Minister
is not busy in the other House. Please
send for him. (Interruptions).
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MR. DEPUTY-SPEAKER : I have
ascertained it. He is not busy in the other
House. I have ordered and he will come
here. In the meantime, let us proceed
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further. What I say is, let him come, let

‘him take a little time, let us proceed. We

have got only 1 hour.
&t o Ao Wi : FeeT FH qFW
TE T |
SHRI RANDHIR SINGH : The officer

is said to be very arrogant. He must be
suspended and dismissed. '

MR. DEPUTY-SPEAKER : The Chair
is naturally concerned. If facts are proved
that the executive héad of the Department
has insulted a Deputy Minister in the pre-
sence of a senior Minister, it is a serious
matter. We have to see what it is.

" Now, shall we proceed with the business ?
(Interruptions).

16 brs.

SHRI JYOTIRMOY BASU He is
misleading the House through new techni-
ques.

SHRI S. KUNDU : It is a question
of the privilege of the House. When the
hon. Law Minister was making a statement,
he said that, when he was adversely com-
menting on certain actions of the Deputy
Minister in disposing of a file, the Secretary
joined him. The Secretary also adversely
commented on the action of the Deputy
Minister. It is a fact. This cannot be dispos-
ed of with regrets. It is a very serious matter.
T do not know how the hon. Minister said
that the matter was closed. We should
take firm action.

SHRIJYOTIRMOY BASU : The Law
Minister must resign.
SHRI RANDHIR SINGH : The merits

and demerits of the case are not being
considered. It is a case of misbehaviour.

MR. DEPUTY-SPEAXER I know
that Mr. Randhir Singh raised the point
at 2 O’ Clock.

SHRI RANDHIR SINGH : It is not
a question of merits or demerits of the
case.

SHRI KANWAR LAL GUPTA : It is
a serious matter. (Interrcptions).

MR. DEPUTY-SPEAKER : Shall we
proceed ? Our time is wasted....
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SHRI RANDHIR SINGH : Kindly call
the Deputy Law Minister from the Rajya
Sabha.

SHRI NAMBIAR (Tiruchirapalli)
The most illegal thing has happened in the
Ministry of Law.

MR. DEPUTY-SPEAKER : I have al-
ready said that it is a serious matter. Let
us proceed withr the business now and when-
ever he comes here, we shall allow him.
Mr. Koushik. °

SHRI KANWAR LAL GUPTA : The
Deputy Law Minister was in the Lobby.
1 saw him two minutes before. Please call
him,

MR. DEPUTY-SPEAKER : I am told
that he is not there now.
(Interruption)

SHRI RANDHIR SINGH : Either you
may call him or I can bring him.

MR. DEPUTY-SPEAKER : Ultimately
he will have to come here—now or a little
later. Let us now proceed with the debate.

SHRI RANDHIR SINGH : Action must
be taken. It is a very serious matter.
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MR. DEPUTY-SPEAKER : This is what
I have said. Mr. Kaushik may bring.
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MR. DEPUTY-SPEAKER: It is a good
suggestion. Let us proceed with the busi-
ness. Let us not waste the time of the
House. After some time, he is bound to
come back. Now let us proceed with the
Business. Mr. Kaushik. Only five
minutes.

SHRI RANDHIR SINGH : This is a
serious matter.

SHRI M. A. Khan rose.

MR. DEPUTY SPEAKER : Mr. Khan
you go and bring him here.

SHRI RANDHIR SINGH : I bring him.
I carry out your orders, Sir.
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MR. DEPUTY-SPEAKER: I have asked
Mr. yKaushik to begin his speech. But the
whole House stood up and said that the
Deputy Minister should be brought here.
Now two hon. Members have gone in search
of the Deputy Minister.

st srew fagrdt awEd ;R A
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SHRI NAMBIAR rose—

MR. DEPUTYS-PEAKER : Mr. Yunus
Saleem, in your absence a question was
raised and Mr. Menon has given an explana-
tion as to what happened. So many things
have appeared in the Press, correct or incor-
rect—we do not know. Therefore we want
the factual description of the scene that
took place and what has appeared in the Press
is correct or incorrect. (Interruptions)

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : Mr.
Deputy Speaker, Sir, on 16th April at about
4 O'clock I received atelephonic message
from the Law Minister that he wanted to
discuss with me certain matters and that
he was expecting me at 5 O’clock in his room
in the Parliament House. I reached there
at about 5, We di d certain
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Then one file was also discussed between my-
self and the Law Minister. The Law Minis-
ter after having discussed the file dictated the
order thereon in my presence and after the
order was dictated the stenographer was
asked to type the order dictated by the Law
Minister. Then we discussed some other
problems of the Ministry also regarding ex-
tensions. But before the discussion was con-
cluded, the Law Secretary who is in charge
of the Advisory Section of the Ministry
appeared and entered the room. He sat by
my side. After a few minutes he addressed
me in very harsh tone and very objectionable.
« .« .(Interruptions)

SHRI RANDHIR SINGH : What is the
name of the Secretary ?

SHRI M. YUNUS SALEEM : His nameé
is Mr. Ghei. It is not necessary to repeat
every word which was uttered by the Law
Secretary. But it was a very unfortunate
scene and I felt very much insulted. After
he left the room I requested the Law Minis-
ter to discuss this matter with me and take
suitable action against the Secretary. The
Law Minister was in a hurry to go and attend
to some meeting. (Interruption)

MR. DEPUTY-SPEAKER
hon. Members not to interrupt.

SHRI M. YUNUS SALEEM : As some
important sub-committee of the Cabinet
was to be held to be attended by the Law
Minister, he said: Saleem, we shall discuss
this matter tomorrow. Now, on the next
day, 1 saw him and I expresscd my senti-
ments to him and I said: Sir, if I have done
any wrong, or if I have committed any mis-
take, it is for you to correct me, and I al-
ways stand corrected, because I treat you to
be my elder brother, but it is not the job of
Secretary to speak to me in such a tone.
After all, I am an elected Member of the
Parliament also. .....(Interruption)

MR. DEPUTY-SPEAKER
order. Let us hear him.

SHRI M. YUNUS SALEEM : The Law
Minister very kindly and sympathetically
said : Yes, I also do not like, but I will send
for him and I will see that he apologises and
expresses his regrets. Then, next day, I
left Delhi and went on a tour. I came back
on Monday evening. Unfortunately a
news item appeared in the paper....

I request

Order,
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SHRI JYOTIRMOY BASU : Not only
one paper; it appeared in all papers.

AN HON. MEMBER : Why do you say
‘unfortunately’ ?

SHRI M. YUNUS SALEEM : I discus-
sed ,the matter with the Law Minister this
mornthg and the Law Minister said that
Secretary is prepared to apologise and
express his regrets.

AN HON. MEMBER : The honour of
this Parliament is at stake. (Interruption)
L3

MR. DEPUTY-SPEAKER Order
please. Let him conclude.

SHRI K. LAKKAPPA : This man should
be brought bodily here and he should be re-
primanded by the House.

SHRI M. YUNUS SALEEM : This
morning, in the presence of the Law Minis-
ter, Mr. Ghei came and expressed his regret
and apologised and so far as I am concerned,
Ihave closed the matter. (Interruption)

MR. DEPUTY-SPEAKER : There the
matter is closed. (Interruption). Now, Mr.
Dwivedy.

SHRI SURENDRANATH DWIVEDY
(Kendapara) : This frank and forth-right
statement of the Deputy Minister—after
all, he is a Member of the Council of Minis-
ters—brings to light the réal situation that is
prevailing now in the administration itself,
as to how the bureaucracy is behaving and
taking an upper hand in the administration

and the Ministers are treated, if I am
excused..........

_ SHRI RANDHIR SINGH : You are
right....

SHRI SURENDRANATH DWIVEDY :
If Tam excused, it shows, Ministers are
treated in manner which is not only dis-
honourable to them but to the whole public
life of this country.

But, perhaps, this is only one occasion...
AN HON. MEMBER : A sample.

SHRI SURENDRANATH DWIVEDY :
A sample which has been brought out.
And, therefore, I congratulate him, that the
Deputy Minister has the courage to bring
this to the light. We shoild know every-
thing and this matter should not be treated
in a very -light-hearted manner, Proper
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steps should be taken and that officer must
be sacked. We are all sorry to learn that
such a thing happened in the presence of the
Cabinet  Minister. However important
his work might have been this matter should
not have been left at that moment. This
matter should have been brought to the
notice of the Cabinet to take a decision on
this issue. It is not proper that when the
Deputy Minister was insulted in the presence
of officials the Cabinet Minister should have
left the matter to hang on for two-three
days and then the matter was published in
the press and then only 1t was brought in the
House. This is not proper for a Cabinet
Miupister under whom and with whom his
other colleagues are working. Since it has
been brought to the notice of the Parliament,
T would further suggest : Let us all discuss
now the relationship of bureaucracy with the
Ministers and how they should behave. Let
us have a thread bare discussion on this
matter. ’

MR. DEPUTY-SPEAKER : Shri
Mukerjee : (Interruptions)

SHRI RANDHIR SINGH : One from
that side and one from this side.

MR. DEPUTY-SPEAKER : I will call
‘you. You brought him to the House. Shri
Dwivedy has expressed the sentiments of
the House. But if all Leaders want to say
something, then I will have to call a few.

st "W T TR ([IE) AW
Wmmtglfrmaﬁw
g # &fenr wgar § 7 dff =
amd dgmw W aw gl ¥ oW
fou grew & Hisy, Tl 9w fafes
T W O Wede FAT AT 5 ag
W OATHS § 7 Wggd AT § &R
TR FN Wt w1 R w7 dew
FE | A gET F A § s
wiw oEf #Y 7E | 97 AR FA W
sEw fatree § 1 ag wwer faw ot
A JAT FTAE § | ITH IO K.
g T A &Y, R A Sy R
#fete fafrex & sah § Q@
FEY, @ G W S §
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SHRI H. N. MUKERIJEE (Calcutta
North East) : The House is in posses-
sion of certain matters which have been
said by the Law Minister as well as the
Deputy Law Minister. Most of us, as you
indicated, would agree entirely with what
Shri Dwivedy has said. But I feel, Sir,
there are certain procedural proprieties
which we also should observe, that is to say,
after having heard what we have heard from
these two Ministers, this House must discuss
this matter directly and that is why some time
has got to be set apart. We cannot in a
huff decide one thing or the other. Now,
most of us seem to agree with what Shri
Dwivedy has said. It is necessary to have
a discussion where the Prime Minister also
has got to be present because the functioning
of the Cabinet is a theme which has pushed
itself to the foreground. Therefore, you
must consult Speaker on this matter and allot
specific time for discussion of this i nssuem
the presence of the Prime¢ Minister and
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leaders of the Cabinet so that this kind of
bureaucratic abuse of authority and showing
of temper in the face of elected representa-
tives of the people is stopped. Not only
that, the Deputy Minister who thought of
resigning has nmow been stampeded into
saying ‘I closed the matter’. We are not
going to allow the Deputy Minister to con-
sider the matter as closed. He cannot close
the matter. Only the House can close the
matter after discussing it.

&t e fag  (Jgaw) : Suenw
AEIA, Ig WHST 99T WK &, T
7 fas feit fafreex 1 sso@ #1
AT §, AR IS F To9G  FT 4TS
g fw Wi THEE R
e ug ¢ 5 5@ 3@ 7 ag swaw
lﬂo ﬂ"]’o THo, a‘r§o %ﬁ'o THo, mﬁo
Tho THo IF FHAA F & T gAR
TR gRAT TG & | e I TqHA
T IS §, TAOTH FT qATS g, AART
T AGAT ARG ® ATHA ST o
@ RS T W | R @A JgadA
UM % 9 AT gIH g ehar g al
NI TR IS WA H AT QT
WA AW FTERN ? F ¥ =g
fFfoF fame sw @ ¥ ag wwer
quT § fF U STRE & FRE I
foar & SRR o F WTEY AR,
WHT AqOd I ATHATT  FY JESH
W g | s uwe fafret F g F
a8t @, o fafeed F g & 78 @,
X Y AHST AR IS S AT | 9T
OF AFAC T Fh fFaT § OF he
s amea @ frafagfaas 1, s=R
FIAHST & § OF a0 FT I T—
T I AT qH F TF QHo Yo i
ﬁa&éa’i‘cqwo'ﬁmﬁaaﬁtw
IR §, TF T FAS ArfEE
T ATERT AT § 1 TF FAE AR
fl N RN A AW A @
#rfo HYo THo IHAT IETET FI AV
A ggn T § @ wiwm "
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=t Tweix fag : o) wew fafaex
FE™ @ | Ig ATHOT FgH WA 2
AR TG TS AAAT W H G a9 ¢ |
Ham ¥ wgm Famwqdr Afewem
S AR IT AGAT FT TG T &
ad & aR gwadd F faAwr ag @
9 AR W o @ 9w o fodie
TE |

MR. DEPUTY-SPEAKER : Before cal-
ling the next speaker, I would make a sugges-
tion. Prof. Mukerjee has suggested, just
now, on the spur of the moment, if we were to
carry on a debate on this issue, there would
benoend. The House is seized of the matter
as cvery member feels about it. So you
should request the Speaker and the Business
Advisory Committee to find sometime to
discuss the behaviour and conduct of the
executive vis-a-vis the Ministers concerned.
This is the main issue and that has been pin-
pointed by Shri Dwivedy and Prof,
Mukerjee.

ot HAT W A Afew ¥
Fgar ! fre v o< femw o
w41, gg WY JwAr aifed o

MR. DEPUTY-SPEAKER : Does he
want to carry it on just now ?

ot ¥ax oW A o, § oag W
FEAT, AR H AT WA BT T TH ;R
T A T AR aF qF DL o
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=it sz fagrd aomat oF TR
T ¥ g N FN F AR AW A=
9 39 @Y F UF qEdeq oAl
T1fgd | T OF IT-Het R afuT w7
T g, v 7y R fr afer akoAfe-
qfeag # "ol #1 @y 5w wFR T
. ? gumes WA, & A T qrear
i 99 7% AgR qI@ ARA A TRP
qET |/ A7 F qTQA 0T FE) T4 A, a9
% qF @ W Ffa T 4 v amer
AT IR & 4 fF e gt |7
o1, R SueT "veq o1 mr | 3feA
et wfa-afoar & agen M AL afw
FIATAT F, 98 TR wer & foa =t
qTa ®1 Aifeq Ia1 o 1 Sfe q@
og I T aea g ¢ f s AT
ARM # A< @ qIed FT & U
AT A fFe 7o F e [0 AW
T T AT | wEfed Ame A
o SUE 9fEw # A asw fF
gfeal i Iudfal & = F ;0
qerg g wiled, wfeat F= A
T T AT | PR I9-HGH HAT
B Fg Al AAS WA F TO AT
& S TEY & O W § w1 o
IS I A TF TFTT T |

R oy () cond o
SY-FUTT HeAT S FY AT FE g AT,
9 S wHR fag it R aar
J-G Felt S 7 Far fF v @9
sfeaat & oA @ 1§ FarAr
e § fF Sosgm qd@ dR
ifadl # 95 D I IR A Ao
Wo o WA M AT § a8 g
T AT AFAT ..o (FAEW) ...

SHRI MORARJI DESALI : In this matter,
when the Minister himself is satisfied, how
does the question arise in this House?....
(Intexruption)

L]
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SEVERAL HON. MEMBERS rose——
SHRI NAMBIAR :1It is a question of
behaviour of the bureaucracy.

SHRI S. KUNDU : The matter has been
brought to the notice of the House. It
should be discussed. (Interruption)

MR. DEPUTY-SPEAKER
order.

SHRI MORARIJI DESAI : I am only
told that the Minister is satisfied. That is
why I said that. (Interruption)

SHRI SURENDRANATH DWIVEDY :
The Minister has to satisfy the House. The
matter is before the House now.

R TR W (wemr)
T R FEE N AT W oA
g

Order,

SHRI RANGA (Srikakulam) : Mr.
Deputy-Speaker, Sir, I am in agreement
with what my friends, Shri Surendranath
Dwivedy and Shri H. N. Mukerjee, have
said. We should take the earliest possible
opportunity to discuss this matter., We
may consider the procedure also in regard to
that, when the Leader of the House, the
important Ministers on that side and the
Leaders of the Opposition parties could
get together and discuss it between them-
selves and also within the House itself as to
what kind of relations should subsist
between the Secretaries and the Ministers
—we have got various tiers of Ministers—
how the Cabinet Ministers should learn to
treat his colleague, how he should also have
the capacity—from the Prime Minister
downwards—-to see that the Secretaries be-
have not only towards the Cabinet Ministers
but all the other Ministers below them.

I may add this, to what my hon. friend
Shri Surendranath Dwivedy has said. This
is not the first occasion when this sort of
thing has happened. No less a person than
the former Home Mini had to complai
in the statement that he made after he
had resigned that he was not getting suffi-
cient or proper or adequate or satisfactory
co-operation from his Secretary : that was
the Secretary of the Home Ministry. It is
there on record. I put the question to the
Prime Minister, then, as to what are the rela-
tigns between the Cabinet Ministers and theic
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Secretaries. Then the Prime Minister said
whenever any Cabinet Minister wanted a
change in the Secretary, it had to come up
before a sub-committee of the Cabinet.
Then I asked her who were the members of
that committee, and she said, “The Prime
Minister, the Home Minister and the concer-
ned Minister.” Here, the concerned Minis-
ter was the Home Minister, and the Home
Minister himself was in trouble. Therefore,
the two were put into one; one was a party
to the dispute. So, the Prime Minister had
to take a decision; it was a committee of only
one. It came to that. I left it at that, be-
cause, adivsedly, some day I knew these
things would arise, the loose manner in which
the Ministers have to learn, function, and to
live with their own troubles.

I can easily sympathise with my friend
the Cabinet Minister about the time that he
had taken, the hesitation that he had had,
and so on, because, in the light of the fate of
no less a person that Shri Gulzari Lal
Nanda, this is not new. If Shri Gulzari
Lal Nanda could not get any change in his
Secretary, what could this poor Law Minis-
ter do 7 If he were to remain content in the
Cabinet, he must necessarily be very circum-
spect. I do not blame him. It must be the
plight of quite a large number of Minister’s
poor people, who have got to keep all these
things to themselves and live with them.
Otherwise, the little reputation that this
Government is enjoying in the country would
be lost, and then nobody would care for
the Ministers, even Cabinet Ministers.

Under these circumstances, something has
got to be done in order to see that the Secre-
taries get definite instructions as to how they
should behave towards the Ministers. And
the Cabinet Ministers also should have some
kind of assurance as to what they could ex-
pect from their Secretaries, and if by any
chance, the Secretaries were to prove to be
powerful, they take umbrage and full pro-
tection from the Prime Minister. To-day I
am afraid they are not getting it. We do not
know the relationship between the Cabinet
Minister and the various Ministers below
him. They should take the leaders of the
various parties into confidence about this.

Having said this, I would say, we should
not do anything in a hurry to weaken the
prestige of the Secretaries also, After all,
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they are the permanent people. The minis-
ters may be elected by the people, but they
come and go. The Secretaries have to
maintain some prestige vis-a-vis the whole
lot of various cadres of officers. Their
prestige also must be maintained. We want
an gfticient civil service. I do not want the
civil Service to be demoralised either by the
reactionaries or by the so-called leftists. I
want the civil service to be strong, efficient
and permanent, to be capable of taking deci-
sions in a courageous manner. They should
have the courage t& be able to say to the
minister, “I do not agree with this. Please
consider the other aspects also. Having
considered everything, if you come to a
decision, it is my loyal duty to implement it.
But it is also my duty to place these things
before you.” The civil service should be
able to do that. Otherwise, this country
will go to dogs. In some States, the civil
service has been very much weakened
already; I do not waut it to happen at the
centre. At the same time, I do not want the
ministers to be weak-kneed, as some of them
appear to be. I am sorry, Sir, you put the
Deputy Minister in trouble by asking him to
give an answer when he did not know
all that was happening here. Therefore, he
offered that short remark. I hope he
would not stand by that unnecessarily
and he would give himself and the
Leader of the House more time to consider
this matter and give sdtisfaction to the House
as well as to the whole Government.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : May I appeal
to all sides of the House ? Let us proceed
with the Demands. This matter should be
taken up at the appropriate time.

&t Ho Ho &P (FTHAST) : IJUTEA
wERT, AT G0 S A FF A AT
T T Y, 3§ o W R
g qar gsm At | 7 . fafrest @
ag 8 fr & W, a7 TR €
FAT R AR AN TG & F T
FIFAT 08 AT AR AR € | g
fe<dt fafreex 10 o/ sefudl #it
fonie s g, mmwﬁma
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FIAT AMGH |

MR. DEPUTY-SPEAKER : I will treat
this as the debate on the Demands for Grants
relating to the Ministry of Law. I will now
call the Minister fo reply.

SHRI NAMBIAR (Tiruckirapali) : Sir,
this is not only a question of the behaviour
of the Secretary of the Law Ministry,
it is a question of the behaviour of the
bureaucracy towards the elected Members
of Parliament and the Cabinet. There is no
difference between a Minister and a Deputy
Minister so far as the Secretary is concerned.
He should have behaved in a proper manner.
I wonder how the hon. Law Minister who
was present could support it. This creates
a suspicion in our minds that a certain be-
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haviour of Cabinet Ministers has encouraged
the bureaucracy. Therefore, we do not
want that sort of thingto continue. Further,
it is not a question of privilege of the House
or privilege of the Member; it is a question
of the rule by the people and not by the
bureaucracy. Some hon. Member said that
members of the Treasury Benches may be
going and these people in the bureaucracy
will remain. But, Sir, let me remind
them that these bureaucratic Secretaries will
be sent out or dismissed at the point of a pen.
They are to be removed first and this House
will remain. Members may change but the
bureaucracy will have to go at our command.
Therefore, they must be told as to how they
should behave.

MR. DEPUTY-SPEAKER : We had one
hour for the discussion and voting on the
Demands for Grants relating to the Ministry
of Law. There is a cut motion which reads
like this:

“Reported misbehaviour of the Law
Secretary towards the Deputy Minister of
Law.”

Debate has taken place on that. I will ask
the Law Minister to reply. If hon. Mem-
ber’s want they can vote on the cut motion.

SHRI H. N. MUKERIJEE: Is that an in-
direct way of avoiding discussion. I am not
going to be confronted later by the Chair
with a decision that the Law Ministry’s
Demands have been discussed during the
Budget Discussion and this matter was raised
there. A very important matter of principle
has come to the surface that requires dis-
cussion at alevel whichis different from what
prevails at this point of time. To discuss
it aspart of the Demands for Grants or as
a cut motion or something like that will not
not do. You have to take time for a full-
dress discussion on this matter.

MR. DEPUTY-SPEAKER : I am very
sorry, Professor Mukerjee has not followed
me correctly. I have said that we must have
a full-dress debate on the question .of the
behaviour of the executive with the Ministers.
In consultation with the Speaker and with the
concurrence of the BAC some time could be
fixed for this discussion. Because we have
got another Ministry to be taken up and
the cut motions are to be moved, for the
time being at least, let the matter be closed
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with the Law Minister’s reply. . That is the
only suggestion I am making. There must
be some end to this discussion. I am not
completely shutting out discussion. That is
left to the Speaker and the BAC.

SHRI SURENDRANATH DWIVEDY :
The Statement made by the Deputy Minister
here cannot be treated as closed.

MR. DEPUTY-SPEAKER :
treating it as closed.

I am not

SHRI SURENDRANATH DWIVEDY :
Whatever discussion has taken place is only
on the basis of the statement of the Deputy
Minister which has nothing to do with the
Demands of the Law Ministry. So, it will
be unfair if you connect or mix the two.
Let the demands of the Law Ministry be dis-
cussed, as usual and, as you have observed,
let the date and time be fixed for discussing
this very important matter.

MR. DEPUTY-SPEAKER : I hope you
at least agree to the closure of this debate
now.

SHRI R. D. BHANDARE : (Bombay
Central) This whole discussion has
taken place on the point of order raised by
Shri S. M. Banerjee. Then a statement

_was made by the Minister and discussion
followed on that. Now we want to speak on
the Demands of the Law Ministry. Sir,
you are mixing up the two issues. How
could you deny us a discussion of the Minis-
try ? It is being unfair to the House to do
s0.

MR. DEPUTY-SPEAKER : I am not
mixing the two issues at all. We had
just one hour for Law Ministry and we
wanted to take up the Ministry of Health
and Family Planning and at least touch it,
as I had announced. I am not closing this
debate. We will spend half an hour for this
demand and then take up the next demand.
So far as this discussion is concerned, it will
be taken up on some other day.

SHRI K. M. KOUSHIK (Chanda) :
Mr. Deputy -Speaker, Sir during the cente-
nary celebrations of the Bombay High
Court a souvenir was published, and in that
souvenir there is a pertinent reference to a
salient fact, and it is this. The old British
Judges of the Bombay High Court did not
even respond to invitations for tea from

.
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‘Goverment House, the reason being that they
did not want, consciously or unconsiously,
to be suborned in any manner by the execu-
tive in the discharge of their judicial duties.
They wanted strictly to adhere to what is
known as judicial seclusion. But what do
we find to day? A news item appeared in
the press recently that a Judge of the Allaha-
bad High Court entertained the Chief
Minister to dinner and the members of the
bar were greatly agitated over it. Cer-
tainly, it is not a healthy practice at all. In
this context, I would only say that what the
judges were in the past £nd what the judges
are today makes me recall the words of
Julius Caesar “What a fall my country-
men ?°

The other day I was in the Supreme Court
and it pained me to hear personal attacks of
the judge of the Maharashtra High Court
who tried an -election petition. In fact,
for 25 minutes personal attacks were going
on against the judge himself with regard
to his conduct of the case. Why is all this
happening? The reasons are not far to seek.
In fact, the Chief Minister has got the
power to appoint Vice-Chancellors,
members of inquiry commissions and also to
send them to foreign countries on certain
occasions. These are some of the powers and

favours which a Chief Minister could confer

on the Judges of the High Court.
16.4S hrs.

{Sar1 R. D. BHANDARE in the Chair]

It is because of this that the High Court
Judges actually try to please the Chief
Ministers, as we have been seeing. It is not
uncommon that some of these Judges actual-
ly ‘wait on the Chief Ministers. So, the
matter has come to that.

T would, therefore, like to request the hon.
Milister to see thasno sort of comnnmons or
appc ts should be d to a High
Court Judge after he retires. This is a
sslutary rule and it will have a salutary effect
if it is very strictly enforced in times to come.

In this context I would also say that it is
not only desirable but also neoessary now to
pl t the Law C
dations ‘with regard to the appointment
of Judges and their transfers. To quote
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only a small instance, supposing that a man
has been practising for 25 years in a particu-
lar High Court and he is elevated as a Judge
in the same High Court. Certainly, it is not
a desirable thing at all.

Why ? The cardinal principle of law is
that justice should not only be done but it
should also appear to be done. Here a man,
who has practised, has his own relation
with the other members of the Bar. If he
is put in the same High Court at the same
place, naturally there will be a certain amount
of embarrassment. This has to be looked
into also. All these difficulties will be obvia-
ted if the Law Commission’s recommenda-
tions are implemented in letter and spirit.

Then, delay in courts is a very important
matter. The number of cases pending in the
High Courts and the Supreme Court is really
shocking. In fact, Justice Shah, when he
presided over the Tax Advocates’ Conference
in Delhi, said that the whole judicial system
would break down if the accumulation
went on with this speed at which it was now
going on. He also showed what was the
cause for this. He said—I quote—

“the illdrafted, illconceived, sometimes
solvenly drafted acts, rules, regulations,
orders, directions and circulars which
are poured out in a continuous and ever-
increasing stream from the legislative
branch”—

are the causes for this. Is it not correct?
In fact, our legislation machinery is a
flourishing one It is akin to a basic
industry. We have been producing so many
acts. Itis the only industry which is flourish-
ing very well in our country.

Every legislation is pushed through in hot
haste. This leads to vagueness. Justice
Shah again says:

“Hardly a day passes when the courts are

not confronted with problems which be-

come difficult because of vagueness, in-
consistency and sometimes sheer ineptitude
in drafting.”

All this can be obviated to a very great
extent if really there is no hurry in pushing
through legislation. Some time back we
passed the Gold Control Bill within five days.
This is the way in which legislation is pushed
through, in such great hurry. The result is
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[Shri K.M. Kaushik]

is that it will be ambiguous, there dre several
loopholes and naturally so many. cases are
bound to go to the High Courts and the
Supreme Court. Therefore there is conges-
tion of work and naturally delay takes place.

With these submissions, I would request
the hon. Law Minister to consider very
seriously implementing the recommendations
of the Law Commission in this regard.

SHRI BENI SHANKER SHARMA
(Banka) : I beg to move:

That the demand under the head Ministry
of Law be reduced to Re. 1.

[Failure to translate Acts into Hindi (1)]

That the demand under the head Ministry
ot Law be reduced to Re. 1.

[Failure to amend old and obsolete Acts
)] .

SHRI ABDUL GHANI DAR : I beg to
move :

That the demand under the head Ministry
of Law be reduced to Re. 1.

[Failure to take action against the Election
Commissioner for his latest statement
regarding Kashmir by-elections in which he
abused his powers and indulged in politics
®)

SHRI RAMAVATAR SHASTRI (Patna):
I beg to move :

That the demand under the head Ministry
of Law be reduced by Rs. 100.

[Failure to publish the laws in Hindi [€3))]

That the demand under the head Ministry
of Law be reduced by Rs. 100.

[Failure to make the justice cheap and
easily available (12)]

That the demand under the head Ministry
of Law be reduced by Rs. 100.

[Need to make available free legal advice to
the poor (13)]

That the demand under the head Ministry
of Law be reduced by Rs. 100.

[Need to make election lawseasy and
effective (14)]

That the demand under the head Ministry
of Law be reduced by Rs. 100.

[Need to enforce strictly the law regarding
ceiling on election expenses (15)].
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That the demand under the head Ministry
of Law be reduced by Rs. 100.

[Need to make law to check beating and
withholding of voters from casting their votes
and other irregularities committed during
elections (16)]

* That the demand under the head Ministry
of Law/be reduced by Rs. 100.

[Failure to take strict action against the
persons who incite casteism, provincialism
and communalism, during elections (17)]

That the demand under the head Ministry
of Law be reduced by Rs. 100.

[Failure to guarantee casting of votes by
Harijans and other weak people (18)]

That the demand under the head Ministry
of Law be reduced by Rs. 100.

[Failure to end the inordinate delay that
takes place in hearing the suits (19)].

SHRI G. VISWANATHAN (Wandiwash) :
1 beg to move :

That the demand under the head Ministry
of Law be reduced by Rs. 100 .

[Reported misbehaviour of the law Secre-
tary towards the Deputy Minister of Law.(9)]

st fmrg oedm  (F9W9T) ¢
qAT AT wge, fafu Harew
T AgaEqy qared d | 9@ o
5 @& I aR FI@ q&r & gl
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21 WTEAY # @9 a0 7 sqaer
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¥ 9ol § | o« 28 2 A Srwaifas.
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T ¢ WK g A s @



285  D.G.(Min. Law)

g @ &1 AR & aw
Ig AEWF g AT g F ey
F AT I AT BERTY § AR
e fge & amy e e
FE HT #Wo Ao o @Yo, IH
yE e fear o | 99 9F =
# AT 9T T 6 a9 a6 G-
FHT W FI FAF TG gt G |
W F AT TF TH g Qo8 JEEr
BRI & ARd & I8 THN ST
d afed Wl @ f& S 7O e
& S (A & ST A w7 FF 99
TH F AT ¢ F o 9@ 1| @R
TEET F F9grdl ® aw #< fa&
ITd & 1 I FT qAT Y AT {0 A¥
# g wEa g 5w wEew faae
e W ol AT WeRTA ¥
frre & SaaT & =T & |

1650 hrs.

[SHRI GADILINGANA GOWD in the Chair]
AT TH AAATAF THTATE F A=
THR FT oI qga & qRwe
F & I qFIAT IF qHA § A F
q 89 § | af =Y uo &Yo Fesi ar
AFAT AR FY TS F FE ATHT
W @ F wwwa § 59w R SRR
fam sl | gEeT qET ag 9 A
1A e § 5w fegew &
IRT ET, AF W T AT A
=EEgT g1, A T sEedr & W
$remT & SN F GEeT e 8%, AR
W o g § = & o G A
2 37 % foF @Y T sqaeT Y wnfed
fr frgeE SR FA SgEAT SS
&1 aw @ ag wor Ffearzar w
WY # g @ g4 §, Jgr ar
TE @ g g |

Ty 7 A7 fF Y TeAde I TS
&9 A N i afuw W@ AT

VAISAKHA 8, 1891 (S4KA)

D.G. (Min. Law) 286

I & g W A IFASEHS
T IW g, 98 W IFR g, FEgrA
7 o § 3fF 37 1 w1 A faear
g aW A I FAW  FgH
ST AR FT qg Foq gar g F
ag N Uearew &, wfaawr § =
& qIF FTH AEY & I8 ov FH ] I
e F:X |

TF TIT IR N W F T
g | ~maumfesr SR sEafeRT &
TIHH, & T A Ar @ T g,
ST g AT A A & AT § | AR
o st § sEnfesr ¥ ~aafest
@uF gE Wt 8 97 § A "vauitowr
FIFRI AR FAF F I=ET g |
# 9rgm fF I @7 g€ FE F
3w ¥ 5 sumfes & a1
I9 FT g T g1 |

T W & AL TE T 9 fafua
wer ag & 5 oW @ fafe et
} TR giw # F o &, @ #e
% g, fo1 99 & a1 Tedwe
&, 37 N frafea g warew & gy
¢ 1 =g fafy daew & sa=rig ad €
e g 97 A g Haea s
21 fafa werew # g %6 Y &1
AT Ig g & S7 A N
frafe @ ag fafu wearea & s=
&1 fafy Wt #Eea T F TP
§ AR N FA F IIER g €
Iq FW F A9 GG ¥ FT gHd
g

¥ & & ag Fg 9gar g &
T@ ¥ Afews, Sifwafar snfe &
are feur afew § o€ @@ ¥
N g *o afed & 9 qfefmas
giqas & 97 # WY e sfear afew
FX qife T GAMET @, IR WIRA



287 D.G. (Min. Law) APRIL 28, 1969 D.G. (Min. Law) 288
[»fr fawammey qredy) & sl 9 frgfe o fafedY & ol
Lol '

# o & afaw & 1 @ yfew € o
& T FE AR g A B 9T g,
S E qAeg A W A9 &Y
Fet afed, 9 w1 afaw
N3 F F F J@ 9T ST A @
4

F wrr g, Ifew Y 4 @ € a1
R A aad ) #mre
F& fF W wERT A Haew |
ST T a9 gC & AN A I W7 gy
AER @ | AR FES sy g,
oot o qur grf FE R g FE
& oo F g ferdt § #X, AgAy W
qF

W OYEE R AW W OAEH e
AR K A K 9W A ¥ 9w AT &
YT F@TE |

@RI AAT RN TG E T
W fafey & a9 gE FR &R
g € & o A fagfe &1 s
£ a8 o1 fafeed # s s =nfigd
# 9T ¥ /1 FEW F " qwg v
T g fr ag g #E AR gim wR

% Y g, Ig q9 FT AWM | W I
g 7 e do¢ G ifas § B
T, IO TS & 5 Jo AT 02 ed
Y BET Y | I IGT a3 weATSiy
AT FT g § T A 6T fE
@™ a9 % 39 R A9 A
U U GG e
FMAagwE, fg & W @ &
ot 3R & wwea § fF 9O Rw #
WY, gl § a1 & g @ 1 uw
T EFE SEeT FX H T R ER
W F FER A FHT TN TR
g9 & fF 9 2@ I Tl TR Fear ar
I E 1T e &G F T F oo
I GG § AT 9 e EET
M d et an § | @ W
¥ qmr o f5 9g oF g dew
FT q9 T 997, 998 I% AR TH
g W aE A AYE Y wmr
TR AT & T/ 998 T T v
% ? agl g ug & 5 e afer o=
T TF T AT T 1S T F1 G907 97 &
17 & & gt foar T R 5, 7 vafw-
41 7 fae T g9 402 G99 Y @R FX
991 7 e faar | d@e o wifaw
H BY a1 qeE T BRAH S W @



289 D.G. (Min. Law)
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SHRI A. S. SAIGAL :
order.

On a point of
This is not the proper way of putting
things. He should not be allowed to make
such remarks....

MR. CHAIRMAN : No point of order
now. He should resume his seat.
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=t TRTEAR W 49 AF Far
fF & ot § ol qEeErd sody
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yR. CHAIRMAN : Pleasc conclude.
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TEMACH W g1 N aw T

AT 9T I g & 1957 F e
# IR o gfiegfea SR fsfmad
IE-EE | T A

MR. CHAIRMAN : Shri D. N. Tiwary.
Nothing that Shri Shastri says further will
go on record.
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a9 ® 91 FT qFsaET, @R 9 F
€o THo 7 I g1 faar | wwa
N S giEgSr § SEN qET AW g
2 5w oW ST W ) @ SR
FA | FI@AI A ATIF | #
TE I 5 @ A7 @ dar § )
afFT g7 SR FT FWT agT T
21 1967 % wwm d A a8 R
o et 7Y g% 4 fmd @@ dum
T AR g% | R T & W
9T g 7 W7 1 § g war g F e
T sfeal # @S @l gt |
FX Imar, § g Fg gear | Ifw
9o gEQ et WX gE wiafafa ==
T A | g AR farr fefgwe
s gEA g I fmAaamgud
= fog #1 =1 forar § 1 Sy s
g BT 3 @ § | NEFAT I AW
waey AEF AT ar g qear g fF AR
- weaTd Afew a7 X o 1 91 AW
Toq § A 5w 1 A8 7 T & |
o faffgag s a@i g1 75
o@z M A AR T T § 1 F
T 5 FTA A T AT &4 T
SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, at the outset, I would
like to say that the gentleman in charge
of this ministry, the Law Minister, I cannot

help saying, is the most unlawful Law
Minister.
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MR. CHAIRMAN : No personal refer ence
need be made.

SHRI JYOTIRMOY BASU : He went
to Trichur in Kerala and tried to incite the
people by saying, ‘“‘Take the law into your
own hands against the Government.” What
sogt ff Law Minister is he ?

A very sensational article has come in a
Calcutta paper about his predecessor, It is
alleged that he has been selling his opinion
in favour of parties which were litigating or
about to litigate against the Government of
India. It should be ¢xamined and cleared,

On the one hand, the bureaucrats rule
this ministry, as has been revealed today.
On the other, the minister very carefulb}
practises nepotism by granting extension to
people whom he likes and recruiting such
people who are good for nothing.

SHRI RANDHIR SINGH : What is this ?
The hon. member should not be so low.

SHRI JYOTIRMOY BASU : I am within
my rights.

They have been promising cheap justice.
‘You know, Sir, what cheap justice they have
been offering during the last 20 years. What
about the Law Commission’s reports ?
You have put them in cold storage. Why
not implement them ?

The Law Minister is a great loophole
finder for the Home Ministry. His job is
not really to guide the Home Ministry in
dishing out justice and good order to the
keeper of law and order in the country.
We have seen continuously for the last two
years how he has been a great loophole
finder for the Home Ministry. He has been
advising them in curbing freedom and the
progressive forces and the workers in the
country.

The appointments of High Court Judges
are made on political grounds and many
questionable ones have been recruited. The
matter needs serious consideration.

‘What about the cases pending in the courts
today? It is most deplorable. The num-
ber of cases pending with High Courts and
those pending for more than five years was
as follows : Madras 34,200 and 900 respec-
tively; Bombay 32,800 and 3,400. Kerala
29,600 and 200; Andhra Pradesh 23,000 and
200; Punjab and Haryana 20,700 and 3,300;
Delhi 17,000 and 2,100; Gujarat 16,000
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and 2,000; Mysore 13,900 and 100; Madhya
Pradesh 12,700 and 200; Patna 12,100 and
700; Orissa 8,000 and 28 and Assam
and Nagaland 3,000 and 20. What has the

* Law Minister been doing and what does he
propose to do about these arrears? Does
he know that justice delayed is justice denied
or should we tell him that?

The class character of High Court judges
is very often reflected in their judgements.
To quote from Victor Hugo’s Les Miserables,
it is 18 years' imprisonment for stealing a
piece of loaf ! Whenever there is a progres-
sive piece of legislation, they immediately
stay it by an order. About election cases,
we have seen what the Government has done
in Tripura and Kashmir. The less we talk
about it the better.

About the appointment of Government
lawyers and panel of advocates for Govern-
ment cases, there has been serious nepotism,
favouritism, lot of back-scratching and
mutual admiration. We want to know
what is the policy of the Government in this
regard.

We suggest that Supreme Court and High
Court judges should be elected and not arbi-
trarily recruited according to the sweet will
of the Home Ministry and Law Ministry.

SHRI R. D. BHANDARE (Bombay
Central ) Sir, I rise to support the
Demands of the Law Ministry. While do-
ing so, I want to make a few suggestions.
Firstly, the Law Ministry has not been able
to bring before this House one uniform
civil code. It is a constitutional position
which was accepted at the time of framing of
the Constitution, that there would be one
Civil Code for the whole country. But that
constitutional obligation has not been ful-
filled, and I certainly hold this Law Ministry
responsible for the failure to implement the

provision of the Constitution.
3

In the Law Commission I do not know
whether they have accepted the principle of
reservation and how many members belong-
ing to the Scheduled Castes have been taken
fn. I think the principle should be translated
into action and accepted even by the Law
Ministry so far as the Law Commission is
concerned. .

For the appointment of Government
pleaders Assistant Government Pleaders
L]
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reservation have not been observed at all.
I think whatever is possible for the Govern-
ment to do in implementing the principle of
reservation ought to be done and it should
be insisted upon by the Law Ministry.

The Law Ministry has not been able to
give a fair deal to the Buddhists converted
from Scheduled Castes. In 1956 when the
conversion to Buddhism ceremony took
place a small measures was brought before
this House running into six lines which said
that those who had left the Hindu fold should
not be allowed to get the facilities which are
entitled to be given to the Scheduled Castes,
Those six lines are coming in the way of the
Buddhists who have converted themselves to
Buddhism for the Scheduled Castes. I,
therefore, very humbly draw the attentlon
of the Law Minister to article 25 and
after reading article 25 if he comes to the
conclusion that I am making some fantastic
demand then certainly I am not prepared to
raise it.

Education is a question which must fall
within the province and precincts of social
reform and social welfare. So far as Indian
society is concerned I doubt very much
whether we have changed from ‘status’ to
‘contract’. So long as there is caste system—
I need not mention here the rigours of caste
system—we know the views expressed even
today in the modern scientific and atomic
age by no less a person than Shankaracharya
himself, that the status and position of the
individual must be taken into consideration
and the status at birth should be retained at
all costs whatever the efforts of the individual
may be. Therefore, I would be entitled to
conclude that in the Indian society the posi-
tion of an individual has not changed from
status to contract. This position ought to
be changed. In this respect there must be
social reform and there must be some change
brought about inthe society itself.

The Law Minister is bound to say or
answer the question saying that educational
facilities are meant for those who are within
the Hindu fold. Once we accept the posi-
tion that education is meant as an instru-
ment for social reform and social change
then we have gotto consider article 25.
Sub-article (1) of article 25 speaks of
equality of religions. That is an accepted
fact and there is no dispute, no denymg
Sub-article (2) says:
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[Shri R. D. Bhandare]

“(2) Nothing in this article shall affect
the operation of any existing law or
prevent the States from making any
law—

(a) regulating or restricting any
economic, financial, political or
other secular activity which
may be associated with reli-
gious practice;”

(b) is more important from my point of
view. Sub-para.

(b) reads like this:

(b) providing for social welfare and
reform or the throwing open of
Hindu religious institutions of
a public character to all classes
and sections of Hindus.”

After reading article 25(2)(b) one is bound to
conclude that this is meant for the social wel-
fare and social reform of the Hindu society,
that is to say, people who are within the fold
of thé¢ Hindu society. But, then, there is
Explanation IT which speaks of those people
who should be included in the term “Hindus”
for the purpose of social reform and social
welfare. It says:

“Explanation II.—In sub-clause (b) of
clause (2), the reference to Hindus shall
be construed as including a reference to
persons professing the Sikh, Jaina or
Buddhist religion, and the reference to
Hindu religious institutions shall be cons-
trued accordingly.”

Sir, I do not want to encroach upon your
time but, at the same time, I would like to
say that I have been arguing the case of the
Buddhists for the last five years. Still, this
article has not been understood in its proper
perspective at all. Everybody is out to argue
that the facilities are meant for the Scheduled
Castes who are within the fold of the Hindu
religion and Buddhists are outside the
Hindu religion and, therefore, they should
not be given these facilities. But article
25(2) (b), Explanation II specifically, very
clearly, glaringly and without ambiguity
makes it very clear that for the purpose of
social reform and social welfare, Buddhists
are included in ‘Hindus’. Because of this
interpretation, even the Sikhs are given edu-
cational facilities. Here I am not asking for
political reservation, because that is a dif-
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ferent matter. It is only for their social wel-
fare and social reform that I am making this
request to the Law Minister to give a proper
interpretation of this article in a proper
berspective so that the Buddhists could get
the educational facilities. I hope this very
small request will be conceded. The Prime
Minister has very clearly stated that the
question of granting of educational facili-
ties to the Buddhists will certainly be taken
into  consideration by this Government.
I think the Law Minister.is the proper person
to give guidance to the Central Government.
It is in that context that I am requesting the
Law Minister to give proper interpretation of
this article. With these words, I support
the Demands. ’

=it gvare ey (3ggT ) - afaserar
wie, ¥ agd I @ o1 % qg aw
o, 3 T T q7 F @y A€ omar
# A = e 9 aRa N =
I F fod THee s g fF 3y
AT IE T TIE A AR X WS @,
va & y=afew feer Y wfear =
N & 7E o F foF veyfer dEw
TS # TE, 3f6T 98 wWE I a@
¥ g2 @ | WO [ETeEd @ aad
g facfasmr @ qwat @, fewlw
% AAf § awar &, 3fFT felt
F 7@ a@ ¥ mfear I, fe @
qifea= Swaw & ofag T&F & 1
T & fod & soR @EREFAR [T
gfFamd o a® & w®E § 3
FT, I AE F A FIE AR
T F

3fFT T 22 W91 F S FW g
g ag TEH 2 oI ¥ 20 ¥
23 Tfegw 9w ®w @ Wfewg
F@T AIfgd 91, WS ® FE §O
AT FA FAGE TGP I AifEd
o7, I B &R FT AT T1fER 9T, AOT-
T T 3T fed a1 6} gfEied ¥
TeTeq #1 5 & geifrafor qgar
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g g, 3fFT TR s fror—sfs
T Sw2Ee ¥ ST § O
for g =ffar a8 @@ &% |
80 &1® S TH TET, s A
S FIA T AT IEY F AARGT A
WieTsm @@ arE A AT
IS TS & 999 JMT gy 91 | 7
40 w15 Y S F WX F genfratar
qgAT W A1 SEH F1A A AW B
S, Far sEim @ W@ R
TN TFFT AT AT | F AT FA
R T E AT 9 o 7@ @ aw
& o Tfgw & | § ey St g
Fr Wt F oaf g ? dfm A
AR g aA A g g fear -

‘Law is nothing but the will of the
people expressed in terms of Law.’

# qean g 5 e oan & et ma ?
7 7 9 7eq 95 THT & I FA AT
TJoq W ! AT I IS I THA
B3 @A § ASIod § I IS A9
SO T g G & fr 7 T
HETY #T A g, fRaw w1 qed
REE ¥4 WA § JfFT Tamde ;1
@ 999 39 fawredr @€t | § FEar
§ O FT FrefiETa g =gy, <
TR g Sfgr—arE W @
T Y T TG FET—T FT FTHE
FA 8 @A F @R q=er gar
£ 3 oo #Y afg Sae F & S
Sud A qek ot qEedE T
§ mafoq & g fr SRy we
F T, iR FRE F FALT FTH
TR T8 g Tfgu |

. %00 I ag & v o staw # qed

-
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@ § 7 99 AW F1 0F gh W @
FAAAT | TH{GU TAT A AT 1T
5 o= s 71 qgf qEree awma
&, afem auwd &, 99 oA § Gaer
o 9@ | 9 WA GST FER
g g 522 g 7 oo aF ww WY
dwer g 2§ fegemt s
A fomr mn | F A AT §
g s it § 7 fo@ 9@ Sf
€ 7 & foa o, goret 7 foq@ 9N,
I § fo) S a1 gegTeay, F9S
# foq 9 | fF oF der WY A
% fargea v & A fomr mar )
AETAT Y & Fgr ov 5 A F I
I F PO e I —AE qX ST
et frar s 1 S A
FA T al ¥ H T gar Sy g, ar
TSt o aFdt & | agt 9= a1 fas e
T 9 & 97 T & 1§ 7€ fa
[ /AR FEAT AR g R e
9T S F© BT T & IJgH! GH FEAT
T

oTST 3@ [ 7 frawn sfasar
TAREI @I 7 a4y qTeT TEIfedr
NI @ F AW K], T R,
& @i, af@r fae & am
R W | & 7A@ g @ g
A FA q90 ATOEY | AF AGTCHAT TEY
# ofr g @m @ER AR @
fawm= 7t aft & | g7 FerERe
F A § | TA-Fre Fgt 9 fen
TR A W AEFGS G
=R gt Aifew |

WP g G F a8 W A s
g § fF ag FASQ AR S
fF oo oF € ¥ F 8080 T
9 faT oo F R ECE ) T|®
1§ qfews w7 T8 ] | TR THR
WA F G T S A6 AW B AW
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= T fag)
qR AW & FA9 X oo i o g
g | 3T 99 TR W FH B FE
TN qY TG FW G R § Tg
W T F AEm R §
SO A gU A1 J[; A ARy &
TE ATCE T, FIAT § W A hEe
3T

T Hf § T TN F The R

AT A FL GA FT AT R /R )
T AR ATTE 39 FIQT & AP
HST AT & | Efeu 3y weAr §
f& sEmfon #R  ~mEnfest w7
I feur s @ifs widen #
I A qfa & ¥ AR 7 [ AW
= & | - TN ~
g€ SN FFA & 97 99 F1 & G
s fegeafaa &1 afew X g
waas &1 fafor @& |

SHRI S. KANDAPPAN (Mattur) :
Sir, I would like to place only a few points
in the limited time that I have got.

I would like to support Shri Bhandare
entirely. Even if it is legally not possible for
the Government to give assistance for the
Backward Classes: and the Scheduled
Castes, who have converted themselves as
Christians or Buddhists, I would like to plead
with the Minister to see that even the Consti-
tution is amended so that the downtrodden
and backward people of this country are
really helped. Even if they are converted to
different religions, they are sons of the soil
and they deserve to be helped. This is one
thing on which I feel very strongly and I hope
the Law Minister, who has got this problem
in his own State, will look into this and do
something about this.

Secondly, I would like to say a few words
‘on the question of language of the courts.
The hon. Member who preceded me was
very vociferous and very emphatic that we
should do away with English altogether.
I am a little afraid that, not only he, men of
his thinking are a bit hasty about it. I
think, in many of the States, the High Courts
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are trying to carry on the proceedings in the
language of the State. My worry is caly
this. After al], for reference and other
things, we need penal code, criminal laws
and other case laws to be translated into
various | ges. Unfort ly, the Law
Ministry here, in New Delhi, is doing the
‘trm}slation work only to help and promote
Hindr. With regard to other languages, it is
such a stupendous task; that it would be im-
possible for the States to go ahead with that
kind of a translation work. So, I would
appeal to the Law Minister, whatever might
be the consti(utional"position. and he might
take shelter and plead that it is the responsi-
bility of the Centre to seec that promotion
of Hindi only is being looked after, in the
interest of judgments being delivered in
all the languages, in the interest of
the people of this country speaking
various languages, to see that he helps in a
big way all the State Governments in trans-
lating some of the important and basic case
laws into various languages. So-far, the
assistance given is very meagre and that will
not help them to go ahead with having their
own languages in the High Courts.

There is a serious problem here. 1do not
know what is the solution or thinking of
the Government about that. A stage may
come when all the High Courts will have their
own languages. In that case, what will
happen to appeal cases that will go to the
Supreme Court. What language they are
going to follow in the Supreme Court. Is
it to be English or is to be Hindi? If it is
going to be English, in case the High
Courts have adopted mother-tongue, as in
the case of Madras it is Tamil, if all the
judgments are given in Tamil, then when an
appeal case comes to the Supreme Court,
there must be some provision to see that the
judgments are simultaneously written in
English also. In the various High Courts,
we have to see how they are going to keep
liaison with the Supreme unrt and how they
are going to proceed in future, In the edu-
cational field as well as in the judicial field,
wantonly or unwittingly, the Government is
ignoring this fact. At least from now on-
wards, they should think on these lines.

Another serious problem which I would
like to pose before the Minister is with
regard to the glossary they have prepared
on legal terminology. As far as Tamil is
concerned, my State Government has totally
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rejected the glossary prepared by the Centre.
The Central Government has conceded the
position and the stand taken by my Govern-
ment in Madras. In this context, I would
like to plead with the Law Minister that he
should help us to go ahead and to expedite.

- the processes of change in our High Court
as well as in Lower courts.

Another very important problem which I
would like to pose beforc the Minister is
about untouchability. Many hon. Mem-
bers have referred to g. I would like to
place only one point here. It is very un-
fortunate that Shankaracharya has made the
statement and he has been telling repeatedly
that he is not against Harijans. He has said
that he has clarified the position of the
shastras. So, my question to the Law
Minister is this. After all, he is the top-
most interpretor of shastras. According to
Hindu law, he is the person whose word
should be taken as the gospel truth with
regard to the interpretation of the shastras.
People might disagree with the interpreta-
tion. Sentimental Hindus will take Shan-
karacharya as the final authority. They
may look at it from that angle. As far as
I am concerned, I do not pay importance to
religion. Sometimes, I do feel that, as
much as caste, religion also separates
people. He has categorically stated that the
shastras are against our Constitution because
they preach untouchability. I would like to
plead with the Minister, when the shastras
are against the Constitution, because un-
touchability is against the Constitution, the
Government should come forward without
any hesitation, whatever sentiments of the
Hindu fanatics might be in this country, to
ban the shastras and proscribe them. That
is my last appeal and, I hope, the Govern-
ment will do something about it.

At firm @ W (AgE): @R
R T FTLA A anfe T rATRE
Zaeqr § 9§ F gfafa § | F6
AT A% F gH Iq AT TF I
T2 qfEST A X g & 9 TF
fe gw s ¥ Y grThes T fas
FEeqT § afEe A8t o § | Sfe
9T qF ag I qEEH T g
 a@ W1 7' wiwT A} s afEww
%R # forg g § WK g wT A
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1% FY AT WA F for ag of@w
T g & |

- qgeT I3t ofEw W gw FRamr
TAEAd WA F M A I[
TF AR ITHA 21 4@ & AoFT 37
23921 9 AT ST F FH W I
18 @1 FT 3T A_T § | Fg A
T 2] 9 F 90 18 919 & IR
# fas @ | g || R ASEET F
a N qeEfas Faar arg gE @
I & fou & =g ¢ f5 ag @
T IR 18 @ H ST A faw wmd
dR & 21 @ # =T I 18 WS
FI AT T § Ag TowIaE JaAw
T ¢ fou & =igm f& aw 3|/ A
I 92T I |

F A 99 § w@fs oS
F M JRAE F gSartaar
gt § wege afen faww & fou
T FAT AT § | A Ae IO
& qI A S gieeT g It § A T
fF for «ft Tomaa Tt SR R
St 7 fFan, 99 gigeT # A & fou
# =g & @ AaErge afer
fawew # A FX 1 A gfom
F AT gL AT FFA F IF FY
@1 & Ffew Aie s1ed § U fear star
g % T, gaFr F Nfow 9 TF
9 & Q% four 9mr § 1 zafeu &
argar § 5 e 4w @ SfE Sw
ghomt snfs & wEesl & @, agr
qTE HI W IR @ AT F I & 9
T X I F | IS A g AR
EeAEl aifs N FiEE § 9w
WA ACITR I FAS |

fedmim @1 ftle @ aftg Awr
T | A QO IE FT TF BT WA
fedm wfrae &t g gfea s< 2
fr g o e W T e g
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FgT & 5 99 A wowargAR [|WH
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# d9 ¥ Tciaan H1 a59 g WE |
T R AT FHHT 7 99 F1 Tqaaar
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= To e weER dierEw ¥
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o Y @A # aR F aFR T
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afed a@ st §F FgAT AMREAT
9T QAT F AL A § | T GIATRA
F TATS T BH YF § AT AT gam,
THFAE T A I F AR A CF TF
H T @37 X foar Ot aFR f 95w
% fou g Fw SowT Wfgw | AR
qa qeT @1 5 St geTed a9a §
famaTg F3 § T HIL ST H1 HE
T AT 3 AT EY ] ST W@ FT A
FE A AT | AT IR AT HrEy
T IWE @ FAgm fFaER @
AT FHA TAE, TF 4T F39 o4 fw
ag Afe AfF gered A fawam s
§ S N W AR # a<g St
= faam< &1 o f6 Tan A1 WY Fanf
T TG NfF 30 R ¥ T &
& Ty &, 9 30 ST FT W
TTET A< AT safE & fwar I o
X FAT LHI BT HT qAT &Y 30
IR § @ 9 O SEwT T &
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F 99 F qafow § 30 S SNF A
AR 8 7 FATee® TTHR FTA T |
T AEEl F a9 g fe g
FA § qfeaw™ o/ | {fF acwr oy
gar o T8 T @ & wfer &
fafg darer N AW FN TEEHT
LaciF &
SHRI S. KUNDU (Balasore) : What
I would earnestly submit here is this.
Like literature, law becomes meaningless to
the people if law does not reflect the hopes
and aspirations of the people. Literature is
supposed to be the vehicle of one’s expres-
sions and ideas. I fecl that the law, as it is
propounded, has not been able to defend and
protect the weak and protect the individual's
rights as against the coercion of the State and
the most vested interests. Therefore, in
this view the entire structure, the entire
fabric of the law has to be examined if we are
going to build up an egalitarian society.
That is my first submission. The Law Com-
mission which was constituted a few years
ago, I should say, has not taken this fact into
consideration. I would request the hon.

. Minister to see and find out whether a new

motivation can be given to the Law Com-
mission to suggest amendments to law in this
regard.

Legislation alone is not law. That the
hon. Minister knows. We may pass thou-
sands of legislation but we can cater law only
to a limited sections of people. We have
been speaking that rule of law must prevail,
Rule of law means respect to law. Respect
to law can only come if the law comes from
a very clean hand. Therefore, we have been
demanding that the people who dispense
justice must be defended and must be pro-
tected against interference of the State and
authority. Therefore, we have been
demanding appointment of District Judges,
High Court Judges and ¢ther Judges must be
taken away from the Home Ministry which
is directly in charge of them. Jurists also
demanded that a Ministry of Justice should
be there which should be responsible, for
appointment of Judges and other thixgs.
Here 1 have two suggestions to make.

Iwould be happy if Judges are completely
and independently appointed by a Committee
appointed by the Chief Justice of Sup-
reme Court and High Court in consulta-



318 D.G. (Min. Law)

tion with the Supreme Court and High Court
Bar and/or the Bar Councils. If that is not
possiblé, I want that appointment of Judges

should not be done by the Home Ministry *

and the State Government would not have
anything to do with it and the Ministry of
Justice should do this, or the Law Ministry
should take charge of this immediately from
the Home Ministry.

There is another question. I would like
to say a few words about untouchability.
Untouchability is an aspect of the sogial im-
mobility through whiclPwe are passing. We
cannot take untouchability away from other
aspects of social evils. “We have passed vari-
ous laws—law against dowry, law against
child marriage, etc. I would like to know
how far we have been able to see that these
laws have actually been implemented and how
many of these laws have been actually used.
Unless we do away with casteism and unless
we do make law that will take away com-
pletely casteism, we will mnot be able to
remove untouchability. I would like the
Minister and request him to find out how far
these laws which were supposed to remove
social immobility have been implemented so
far. The Law Ministry would do great
good to the country if it makes a survey
about it and gives a report to us.

1 want to say just a few words about the
Election Commission and the Election Law.

MR. CHAIRMAN : There is no time.

SHRI S. KUNDU : I would touch
only one or two points. One point would
be how the minimum expenditure should be
incurred when the candidate contests the
elections and secondly how free and fair
elections should be conducted in this country.

Recently I had been to Kashmir in connec-
tion with the by-elections and I found that
the elections are being conducted in a way as
was never contemplated and the elections are
rigged. The PreSiding Officers have bgen
found even putting stamps on the ballot
papers because they said that the other people
did not know how to vote. The polling officers

are in a constant fear. Certain rules should .

Be made in this connection. I would suggest
that the Chief Electoral Officer of the State
should not be appointed directly in con-
sultation with the State. When there are
allegations against him, the Chief Election
Commissi should an ind

PP
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dent man who will remain responsible to the
Commission and see that free and fair elec-
tions are held. In Kashmir the Divisional
Commissioner was appointed as Chief Elec-
toral Officer who did not know anything
and he has been given promotion because
he favoured the State Government. I do not
want to go into details. I primarily feel that
sometimes the Presiding Officers and Re-
turning Officers do not know the sanctity
of the election law. I suggest that some sort
of coaching or training should be given to
them because they are actually the principal
authorities to administer the law and to see
that free and fair elections are held.

Then, in conclusion I would suggest that
some Constitutional amendment should be
brought forward immediately so that our
young people who are over 18 years should
get the right to vote. In 1967 election, four
crores of young people were denied franchise
since they were less than 21, though above
18 years. The more and more we allow our
younger generation to participate in the
affairs of the nation, the more and more our
democracy will get strengthened. There-
fore, in the interest of the country, in the
interest of our democracy, I would request
the Law Minister to bring forward a legisla-
tion allowing young people above 18 years
the right of franchise.

SHRI HIMATSINGKA (Godda) : Mr,
Chairman, I will .be very brief. I want
to say only two points. One is that we must _
have one common Civil Code for all people
inhabiting this country. This is long over-
due.

The other thing is that I was hearing with
interest the discussion that took place about
insulting the Deputy Minister. Naturally,
the feeling was very high and it was expected
that the feeling should be so." But in view
of the fact—both the Law Minister and the
the Deputy Law Minister gave the same facts
—that the officer whois said to have insulted
the Deputy Law Minister, apologised and
the apology was accepted, is there anything
left for this House to spend so much time
over that matter..... (Interruptions)

it AR Y AL AT IR IR
€ oY T ST TR A E ? A
faw # T g ATT FI TE AT THA § |
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SHRI HIMATSINGKA : Article 311 of

the Constitution is there....

MR. CHAIRMAN: There will be asepa-
rate debate on that. You should not reflect
on it. Confine yourself to the subject matter,
namely, the demands of the Law Ministry.

SHRI HIMATSINGKA : I mentioned
that for this reason that when this question
was raised in this House....

MR. CHAIRMAN : You can speak on
that at that time.

SHRI ABDUL GHANI DAR : Who are
you to speak on that ?
SHRI HIMATSINGKA : I have my own
right to speak.
SHRI ABDUL GHANI DAR : Not at
this time.
St ag & fee A U oy FEd
AT EHA g |
ol ST e Jo &S Of 52]
[ - utd Blala ptpd 24§
SHRI HIMATSINGKA : As regards the
Law Ministry, certain suggestions are being
made, specially about election laws and
Representation of the People Act. I feel
that the suggestions that have been made
should be implemented as quickly as possible

so that the loopholes and malpractices that
are being practised and are available may be

stopped.
18.00 hrs.,
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SHRI RANDHIR SINGH : The Hari-

jans are not dogs. But this man, Shankara-
charya of Puri, and others—they are dogs.
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON ) : Sir, Isuppose I have to stop
até.l30.

MR. CHAIRMAN : Yes.

SHRI GOVINDA MENON : I was told
that the Demand for the Ministry of Law
has seldom come up for discussion in the
Lok Sabha and I was, therefore, very happy
that at least this year this Demand came up
for discussion and I, as Minister, would get
at least 20 minutes to speak about the activi-
ties of this Ministry and particularly with
reference to the several comments raised by
hon. friends here. One hon. member said

the report of the ministry is this. He laid

his finger on the real character of the Law
Ministry, because its activities are limited
and we have very little to say in the report.

Before I refer to the many valuable sugges-
tions made by hon. members, I would say
first what I would not speak upon. For
example, many friends spoke about appoint-
ment of High Court judges, pending cases,
delays, etc. All these refer to the Home
Ministry and I will not say anything about
them. One hon. member said that adminis-
tration of justice should be under the Law
Ministry and not Home Ministry. It is a
very good suggestion and when that hap-
pens, I will be happy to give my views about
it.

Almost every ministry requires laws to be
enacted and they are framed by the Law
Ministry. Many hon. friends referred to
things which need not come up today. For
example, untouchability is a very important
matter. I referred to it and to Shankra-
charya’s remarks and connected matters
when I spoke on the demgnds of the Depart-
ment of Social Welfare, I do not want to
repeat them, except to say that I endorse all
that I said and I do not regret about any-
thing I said then.

SHRI RANDHIR SINGH : Make it
non-bailable.

SHRI GOVINDA MENON : Even about
that, I said the proposal is before the Go-
vernment to revise the Untouchability Act.
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Speaking from the floor, Sir, your referred
to article 25. Because it refers to interpre-
tation of an article of the Constitution which
does not come under any other ministry,
it comes under my ministry. This article 25
says that there shall be no discrimination
between religions, but enters a proviso
making  provision for social welfare and
reform or the throwing open of Hindu reli-
gions institutions of a public character to all
classes and sections of Hindus. Unless this
proviso were there, this gould not have been
done. The Explanation you pointed out
comes by way of explanation to the word
‘Hindu’ there. I completely agree that
Buddhists come under that description and
the Constitution does not stand in the way
of any State Government extending any ben-
efits to Hindus who have been converted to
Buddhism, on account of this explanation.

MR. CHAIRMAN : I am thankful for
that, as a member.

SHRI GOVINDA MENON : This is for
the State Governments to take up. A large
number of conversion to Buddhism has
taken place in Maharashtra and it is for the
Maharashtra Government to take up. I
have directed my ministry to look into the
question and prepare a report regarding
facilities and other things available to
persons of the type referred to.

Then, Sir, I will take up one by one the
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arrears which are accumulating in places like
Calcutta, Bombay and Delhi will be dealt
with by taking probably some of the
cases which go to these Tribunals by locating
these new Tribunals in other areas. For
example, if we could have a Tribunal, say,
in Chandigarh, then it will take away a good
deal of the cases which are now, I think in the
Calcutta Tribunal. That way we will dis-
tribute these Tribunals in various parts of
the country so that there will be no accumula-
tion there.

A good deal of criticism was made about
the Election Law. I have said on different
occasions in this House, at the time of inter-
pellations particularly, that we are now on
the question of amendment of the Repre-
sentation of the People Act 1950 and 1951
so that many of the defects which have been
noted during the last few years in the General
Elections and in the Mid-term Elections may
be avoided. All the valuable suggestions
made by hon. friends here, and a few of them
did make suggestions, will be kept in view
when the amendment of this Act is being
considered. It will come up here, it will cer-
tainly go to a Select Committee and it is
open to hon. friends to amend and effect
changes in the Bill as made by us on the
recommendation of the Election Commis-
sion.

It was pointed out that the Chief Election
Cc issioner made some statement which

questions raised here. One personal refi e
was made to me and that was by Shri Jyotir-
moy Basu. I want to assure him that Iam not
going to repeat speeches of the type which
I made regarding the organisation against the
Marxists in  Kerala because that has now
been taken up by the partners of the Marxists
in the Government of Kerala. So I have
been relieved of that responsibility and I give
that information to Shri Basu.

One of the most ig-lportant topics touched
by speakers was regarding the Income-tax
Appellate Tribunal. It was rightly pointed
out that there is large pendency in the Appel-
late Tribunals particularly in Bombay, Cal-
cutta and Delhi. 1am glad to announce that
apart from two new Benches which were
sanctioned last year, this year four new Ben-
ches have also been sanctioned and when they
come into existencé they may take a good
deal of the arrears which are pending with
the Tribunals. We have not.decided upon
the locatiog. We will see to it that the

was objectionable. The Chief Election
Commissioner is a very highly placed
authority. He is not under my directions,
for example. But it is proper for you to
understand what exactly happened. In
Kashmir the dates for elections had been
fixed and announced. After the dates for
elections had been fixed a certain political
party made an application that the dates
may be changed. The Chief Election
Commissioner said it was not usual to
change the dates once fixed unless there
were very good reasons for changing those
dates. So far as the party was concerned
he said their statements and other things
went to show that they were not going to
accept the elementary things with respect to
elections, namely, citizenship of the country
etc., and therefore there was no need for him
to change the dates of elections and he
refused to change. I wrote to him and this is
the explanation which he has given me. The
dates were not changed.
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SHRI GOVINDA MENON : I am not
yielding now. This is not a statement which
I am making. This was the statement
which was made by the Chief Election Com-
missioner, who is appointed by the Presi-

dent. I was only communicating to the
House his explanation of the statement.

Then, with regard to the appointment of
Government Counsel it was suggested that
we are indulging i1 nepotism, favouritism
etc. For the information of the House I
may say that the general rule is that the
Counsels for the Union Government in the
various centres are appointed on the
recommendation of the Chief Justice of the
High Court concerned. In the method
adopted for the appointment of Government
Counsel I do not think there is any chance
for the charge of nepotism or favouritism
being brought against us.
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.THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI: Sir, I seriously object
against the kind of language used. In the
first place, he does not even say “‘Aap™; he
says.** Thisis bad language. Then, he
challenges the Chair in this matter, which is
not a good thing.
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MR. CHAIRMAN : That word may be
expunged from that.

=t TR fag © '@ srewTy G-
q= &Y st Jrfege o

**Expunged as ordered by the Chair.
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MR. CHAIRMAN : That portion has
has been expunged. Why do you raise it
again ?

18.23 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

SHRI GOVINDA MENON : Shri Kan-
dappan in his speechreferred to the need to
provide translations of Acts and Regulations
of the government into the regional languages.
1 can assure him that alf help is being exten-
ded to the various State Governments in
the matter of this translation. The Official
Languages Commission here translates the
Central Acts into Hindi because six or
seven States are concerned. With respect
to the other regional languages, the State
Governments have been requested to carry
on the translation and we have agreed to meet
the expenditure required for translating the
Central Acts into the regional languages.

Regarding the glossary, although it was
once thought that it should be a common
glossary for the whole of the country, recent-
ly, particularly after I assumed office, I
found that this is not feasible and I have
directed that each language may evolve its
own idioms and glossary for translation of
Central Acts and the State Acts into their
own languages. That is necessary because
the State Governments have to translate their
legislation into the regional language.
That would be done in a certain manner.
If in Delhi we translate Central Acts in that
same language in a different style, there will
be conflict and it follows that it should be
done by one and the same agency. That is
how we are working.

18.26 hrs.
[MR. SPEAKER in the Chair)

Regarding the Griminal Procedure Code,
the Penal Code and the work of the Law
Commission, the Law Commission is now

gaged in the dment of the Criminal
Procedure Code and the Penal Code and I
haye been assured that the work regarding
the Criminal Procedure Code will be finished
in the next few weeks and will be available
for being presentegl to Parliament.

Then, the death penalty was referred to.

SHRI RANDHIR SINGH : Why do you
not mentign my name ?
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SHRI GOVINDA MENON : That is also
a matter which has been referred to the Com-
mission. I think, it was Shri Randhir Singh
who said that. But he wanted certain
persons to be hanged and, therefore, Idid not
refer to his name so that that contradiction
may not stick to him. That is the position.

SHRI NAMBIAR : It is the Home
Minister’s job to hang.

SHRI GOVINDA MENON: It is proba-
bly the Home Minister’s job to hang.

MR. SPEAKER: But it is the Law Minis-
ter’s job to show the reasons for hanging.

SHRI GOVINDA MENON : Yes; it is
my job to say that he could be hanged and
the reasons under which hanging could take
place.

SHRI S. M. BANERJEE : Aud he could
say, “Till death”.

SHRI GOVINDA MENON : Yes, till
death; hang till you die.

SHRI NAMBIAR : Not the Speaker be-
cause here ‘“‘you” means the Speaker.

SHRI GOVINDA MENON : This was an
aside to Shri Banerjee.

There are other suggestions also variously
made, all of which are very valuable and I

- shall bear them in mind and attend to them.

1 am extremely thankful to hon. friends for
the various suggestions they made on this
occasion.
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SHRI GOVINDA MENON : I have
answered it. The Chief Election Com-
missioner made some statement and the
objection was regarding that statement. I
explained that it was on a request made by a
certain political party in the Kashmir Valley
for the adjournment of the dates prescribed
already and notified for the conduct of elec-
tions. He said that after the date is noti-
fied, it is not usual unless there are very
good grounds to do so to change the date
for elections but in this case you say that you
do not want to take the oath of loyalty to the
country and all that, where is the ground,
what is the reason, why the adjournment
should be made and he refused it.
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MR. SPEAKER. There is no point of

order. It is a discussion now. You are not

satisfied.

SHRI ABDUL GHANI DAR: Iamona
point of order. I want your ruling.

MR. SPEAKER : Tell me what is your
point of order. Do not go into the merits.
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MR. SPEAKER : Now I will put all the
cut motions to the vote of the House.

All the cut motions were put and negatived.

MR. SPEAKER : Now, I shall put the
Demands to the vote of the House. The
question is :

“That the respective sums not exceeding
the amounts shown in the fourth column
of the order paper, be granted to the Presi-
dent, to complete the sums necessary to
defray the charges that will come in course
of payment during the year ending the
31st day of March, 1970, in respect of the
heads of demands entered in the second
column thereof against Demands Nos. 73
and 74 relating to the Ministry of Law.”

The motion was adopted.

18.30 hrs. .
MmisTrY oF FINANCE, ETC. ETC.,

MR. SPEAKER : It is exactly 6.30 P. M.
now. I will apply the Guillotine.

The question is:

“That the respective sums not exceeding
the amounts shown in the fourth column of
the order paper, be granted to the President,
to lete the sums 'y to defray the
charges that will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of the heads of
Demands entered in the second column
thereof against— .

() Demands Nos. 14 to 28 and 105 to
112 relating to the Ministry of
Finance.

«
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(i) Demands Nos. 38 to 42 and 116 to
118 relating to the Ministry of
Health and Family Planning and
Works, Housing and Urban De-
velopment.

(iif) Demands Nos. 75 to 77 and 126
relating to the Ministry of Petro-
leum & Chemicals and Mines and
Metals.

(iv) Demands Nos. 78 to 82 and 127 to
129 relating to the Ministry of Ship-
ping and Transport.

(v) Demands Nos. 85 to 88, 131 and
132 relating to the Ministry of
Tourism and Civil Aviation.

(vi) Demands Nos. 89, 90 and 133 relating
to the Department of Atomic Energy,

(vii) Demands Nos. 91 to 95, 134 and
135 relating to the Department of
Communications.

(viij) Demand No. 96 relating to the
Department of Parliamentary Affairs.

(ix) Demand No. 100 relating to Lok
Sabha.

(x) Demand No. 101 relating to Rajya
Sabha.

(xi) Demand No. 102 relating to the
Secretariat of the Vice-President.

The motion was adopted.

[The Motions for Demands for Grants which
were adopted by the Lok Sabha, are re-
produced below.—Ed.)

DEMAND NO. 14—MINISTRY OF FINANCE

“That a sum not exceeding Rs. 2,58,28,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in

respect of ‘Ministry of Finance’.
DEMAND No. 15—CusTOMS

“That a sum not exceeding Rs. 6,90,84,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in

respect of ‘Customs’.”
DEMAND NO. 16—UNION EXCISE DUTIES
“That a sum not exceeding Rs.

13, 48,48,000 be granted to the President to

complete the sum necessary to defray the

charges which will come in course of pay-

ment during the year ending the 31st day of

L]
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March, 1970, in respect of ‘Union Excise
Duties’.”
DEMAND NO. 17—TAXES ON INCOME
INCLUDING CORPORATION TAX, ETC.

“That a sum not exceeding Rs. 13,76 88,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March, 1970,
in respect of ‘Taxes on Income including

’

Corporation tax, etc.’.

DEMAND NO. 18—sTAMPS

“That a sum not exceeding Rs. 4,44,39,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Stamps’.”

DEMAND NO. 19—AuDIT

. “That a sum mnot exceeding Rs.
21,21,33,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1970, in respect of
‘Audit’.”

DEMAND NO. 20—CURRENCY AND COINAGE

“That a sum not exceeding Rs.
14,60,52,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1970, in respect of ‘Currency and
Coinage’.”

DEMAND NO. 21—MINT
“That a sum not exceeding Rs. 2,75,33,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Mint’.”
DEMAND NO. 22—KOLAR GOLD MINES

“That a sum not exceeding Rs. 5,63,26,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Kolar Gold Mines’.”

DEMAND NO. 23—PENSIONS AND OTHER RE-
TIREMENT BENEFITS

“That a sum not exceeding Rs. 5,88,08,000

be granted to the President to complete the
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sum necessary to defray the charges which
will come’ in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Pensions and other Retirement
Benefits’.”

DEMAND NO. 24—OPIUM

“That a sum not exceeding Rs. 1,03,95,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Opium’.”

DEMAND NO. 25—OTHER REVENUE EXPENDI-
TURE OF THE MINISTRY ' OF FINANCE

“That a sum not exceeding Rs.
32,06,85,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Other Revenue
Expenditure of the Ministry. of Finance’.”

DEMAND NO. 26—GRANTS-IN-AID TO STATE
AND UNION TERRITORY GOVERNMENTS

“That a sum not exceeding Rs.
3,47,69,30,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1970, in respect of ‘Grants-in-aid
to State and Union Territory Governments.”
DEMAND NO. 27—MISCELLANEOUS  ADJUST-
MENTS BETWEEN THE CENTRAL AND STATE

AND UNION TERRITORY GOVERNMENTS

" “That a sum not exceeding Rs. 32,42,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970 in
respect of ‘Miscellaneous Adjustments
between the Central and State and Union

» 9

Territory Governments’.
DEMAND NO. 28—PRE-PARTITION PAYMENTS

“That a sum not exceeding Rs. 1,48,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March, 1970,
in respect of ‘Prepartition Payments’.”

DEMAND NO. 38—MINISTRY OF HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT

“That a sum not exceeding Rs. 60,26,000
be granted to the President to complete the
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sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Ministry of Health and Family
Planning and Works, Housing and Urban

s 99

Development’.

DEMAND NO. 39—MEDICAL AND PUBLIC
Y. HEALTH

“That a sum not exceeding Rs.
19,99,72,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1970, in respect of ‘Medical and
Public Health’.”

DEMAND NO. 40—PUBLIC WORKS

“That a sum not exceeding Rs.
33,89,58,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst -
day of March, 1970, in respect of ‘Public
Works'.”

DEMAND NO. 4]1—STATIONERY AND PRINTING

“That a sum not exceeding Rs.
11,85,06,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in the course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘Stationery

and Printing’.
DEMAND NO. 42—OTHER REVENUE EXPENDI-
TURE OF THE MINISTRY OF HEALTH AND

FAMILY PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT

“That a sum not exceeding Rs. 2.16,01,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Other Revenue Expenditure of the
Ministry of Health and Family Planning
and Works, Housing and Urban Develop-
ment’.”

DEMAND NO. 116—DELHI CAPITAL OUTLAY

“That a sum not exceeding Rs. 5,86,47,000
be granted to the President to complete the
sum necesssary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Delhi Capital Outlay’.”
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DEMAND NO. 117—CAPITAL OUTLAY ON PUBLIC
WORKS

“That a sum not exceeding Rs. 7,52,46,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Capital Outlay on Public Works’.”

DEMAND NO. 118—OTHER CAPITAL OUTLAY

OF THE MINISTRY OF HEALTH AND FAMILY

PLANNING AND WORKS, HOUSING AND URBAN
DEVELOPMENT.

“That a sum fot exceeding Rs.
16,58,16,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1970, in respect of ‘Other Capital
Outlay of the Ministry of Health and Family
Planning and Works, Housing and Urban
Development.”

DEMAND NO. 75—MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND METALS

“That a sum not exceeding Rs. 43,72,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Ministry of Petroleum and Che-
micals and Mines and Metals’.”

DEMAND NO. 76—GEOLOGICAL SURVEY

“That a sum not exceeding Rs. 8,42,82,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Geological Survey’.”

DEMAND NO. 77—OTHER REVENUE EXPENDI-
TURE OF THE MINISTRY - OF PETROLEUM AND
CHEMICALS AND MINES AND METALS

“That a sum mnot exceeding Rs.
13,24,46,000 be granted to the President to
complete the syn necessary to defray the
charges which will come in course of -pay-
ment during the year ending the 31st day of
March, 1970, in respect of ‘Other Revenue
Expenditurc of the Ministry of petroleum

«and Chemicals and Mines and Metals’.”

DEMAND NO. 126—CAPITAL OUTLAY OF THE
MINISTRY OF PETROLEUM AND CHEMICALS
AND MINES AND METALS

“That a sum not exceeding Rs.
69,40,99,000 be granted to the President to
L]
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complete the sum necessarv to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1970, in respect of ‘Capital Outlay
of the Ministry of Petroleum and Chemicals
and Mines and Metals’.”

DEMAND NO. 78 —MINISTRY OF SHIPPING AND
TRANSPORT

“That a sum not exceeding Rs. 1,17,18,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970,in
respect Lof ‘Ministry of Shipping and
Transport®.”

DEMAND NO. 79—ROADS

“That a sum not exceeding Rs.
16,68,13,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘Roads’.”

DEMAND NO. 80—MERCANTILE MARINE

“That a sum not exceeding Rs. 2,48,04,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of 'Mercantile Marine’.”

DEMAND NO. 81—LIGHT HOUSES AND LIGHT-
SHIPS

“That a sum not exceeding Rs. 1,20,00,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Lighthouses and Lightships’.”

DEMAND NO. 82—OTHER REVENUE EXPENDI-
TURE OF THE MINISTRY OF SHIPPING AND
TRANSPORT

“That a sum not exceeding Rs. 2,57,98,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Other Revenue Expenditure of
the Ministry of Shipping and Transport’.”

DEMAND NO. 127—CAPITAL OUTLAY ON
ROADS
“That a sum not exceeding Rs.

38,87,35,000 be granted to the President to
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complete the sum necessary to defray the
charges which will come in course of payment
during the year ending the 31st day of March,
1970, in respect of ‘Capital QOutlay on
Roads’.”

DEMAND NO. 128—CAPITAL OUTLAY ON
PORTS

“That a sum not exceeding Rs. 5,02,74,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of Capital Outlay on Ports”.”

DEMAND NO. 129—OTHER CAPITAL OUTLAY
OF THE MINISTRY OF SHIPPING AND TRANS-
PORT

“That a sum not exceeding Rs. 5,57,18,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Other Capital QOutlay of the
Ministry of Shipping and Transport’.”

DEMAND NO. 85—MINISTRY OF TOURISM AND
CIVIL AVIATION

“That a sum not exceeding Rs.
19,65,000 be granted to the President to com-
plete the sum necessary to defray the charges

. which will come in course of payment during
the year ending the 31st- da, of March, 1970,
in respect of ‘Ministry of Tourism and Civil

’ 9

Aviation’.

DEMAND NO. 86—METEOROLOGY

“That a sum not exceeding Rs. 3,91,66,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in

Y}

respect of ‘Meteorology’.
DEMAND NO, 87—AVIATION

“That a sum not exceeding Rs.
13,56,18,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1970, in respect of ‘Aviation’.”
DEMAND NO. 88—OTHER REVENUE EXPENDI-

TURE OF THE MINISTRY OF TOURISM AND
CIVIL AVIATION

“Thata sum not exceeding Rs. 2,30,05,000
be granted to the President to complete the
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sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Other Revenue Expenditure of the
Ministry of Tourism and Civil Aviation’.”

DEMAND NO. 131—CAPITAL OUTLAY ON AVIA-
TION

“That a sum not exceeding Rs.
10,67,09,000 be granted to the President to
complete the sum necessary to defray the

. charges which will come in course of pay-

ment during the year ending the 31st day of
March, 1970, in.respest of ‘Capital outlay

s 9

on Aviation’.

DEMAND NO. 132—OTHER CAPITAL OUTLAY OF
THE MINISTRY OF TOURISM AND CIVIL AVIA-
TION

“That a sum not exceeding Rs. 4,58,46,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Other Capital Outlay of the
Ministry of Tourism and Civil Aviation™.”

DEMAND NO. 89—ATOMIC ENERGY

“That a sum not exceeding Rs. 35,04,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Atomic Energy’.”

DEMAND NO. 90—OTHER REVENUE EXPENDI-
TURE OF THE DEPARTMENT OF ATOMIC
ENERGY

“That a sum not exceeding Rs.
17,10,61,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1970, in respect of ‘Other Revenue
Expenditure of the Department of Atomic
Energy’.” r
DEMAND NO. 133—CAPITAL OUTLAY OF THE

DEPARTMENT OF ATOMIC ENERGY

“That a sum not exceeding Rs.
38,12,50,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending-the 31st day of
March, 1970, in respect of ‘Capital Outlay
of the Department of Atomic Energy”.”
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DEMAND NO. 91—DEPARTMENT OF COMMUNI-
CATIONS

“That a sum not exceeding Rs. 15,88,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Department of Communications’.”

DEMAND NO. 92—OVERSEAS COMMUNICATIONS
SERVICE

“That a sum not excegding Rs. 2,37,56,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Overseas Communications

2 9

Service’.

DEMAND NO. 93—POSTS AND TELEGRAPHS
(WORKING EXPENSES)

“That a sum not exceeding Rs.
1,80,69,20,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1970, in respect of ‘Posts and Tele-
graphs (Working Expenses)’.”

DEMAND NO. 94—POSTS AND TELEGRAPHS—

DIVIDEND TO GENERAL REVENUES, APPROPRIA-

TION OF RESERVE FUNDS AND REPAYMENTS
OF LOANS FROM GENERAL REVENUES

“That a sum not  exceeding
Rs. 28,31,23,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1970, in respect of ‘Posts and Tele-
graphs—Dividend to General Revenues,
Appropriation of Reserve Funds and Repay-

ORN

ments of Loans from General Revenues’.

DEMAND NO. 95—OYHER REVENUE EXPENDI-
TURE OF THE DEPARTMENT OF COMMUNICA-
TIONS

“That a sum not exceeding Rs. 31,32,000
be gr d to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Other Revenue Expenditure of the
Department of Communications’.”
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DEMAND NO. 134— CAPITAL OUTLAY ON
POSTS AND TELEGRAPHS (NOT MET FROM
REVENUE)

“That a sum not exceeding Rs.
48,08,33,000 bs granted to the President
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘Capital Out-
lay on Posts and Telegraphs (Not met from

s 3

Revenue)’.

DEMAND NO. 135—OTHER CAPITAL OUTLAY
OF THE DEPARTMENT OF COMMUNICATIONS

“That a sum not exceeding Rs. 3,74,83,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Other Capital Outlay of the De-

O

partment of Communications’.

DEMAND NO. 96—DEPARTMENT OF PARLIA-
MENTARY AFFAIRS

“That a sum not exceeding Rs. 7,61,000 be
granted to the President to complete the sum
necessary to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1970, in
respect of ‘Department of Parliamentary
Affairs’.”

DEMAND NO. 100—LOK SABHA

“That a sum not exceeding Rs. 1,53,16,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Lok Sabha’.”

DEMAND NO. 101—RAJYA SABHA

“That a sum not exceeding Rs. 64,69,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Rajya Sabha’.”

DEMAND NO. 102—SECRETARIAT OF THE
VICE-PRESIDENT

“That a sum not exceeding Rs. 2,52,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1970, in
respect of ‘Secretariat of the Vice-Presiden’t,”
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18.31 hrs.
APPROPRIATION (NO. 3) BILL,* 1969

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : I beg to move for
leave to introduce a Bill to authorise pay-
ment and appropriation of certain sums
from and out of the Consolidated Fund of
India for the services of the financial year
1969-70.

MR. SPEAKER : Mr. Ranga, Mr.
Madhu Limaye, Mr. Surendranath Dwivedy
and Mr. Banerjee have already given notice in
the morning whether they could say a few
words on the Appropriation Bill. The
rules are very clear. They could take 5
minutes each and all that. I only suggested
inthe morning that tomorrow we are taking
up the Finance Bill and that it will be appro-
priate if all of you could speak on that. If
you feel you must have your say, the rules are
very clear and you could have your say in
brief. I would only appeal to them that to-
morrow we are taking up the Finance Bill
and they may take more time, 5 minutes or
10 minutes or more tomorrow. Today, half
an hour will not be enough for you. I think,
tomorrow on the Finance Bill you will be
able to say much more. I am glad all four
of you are here. But if you think you can 2
or 3 minutes each, it is all right.
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MR. SPEAKER : I know. That is why
I requested you to be here. The rules are
very clear about it.

it g ferrdt
T Fm
MR. SPEAKER : Those who have given

notice earlier, all four of you, may take 2 or
3 minutes each.

sivgford - A e da d e
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SHRI S. M. BANERJEE (Kanpur)

More time to Mr. Madhu Limaye because he
gave the nctice first,
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MR. SPEAKER : So, the first notice 4
minutes, the second notice 3 minutes; the
third notice 2 minutes and the last notice 1
minute. All right.

The question is :

“‘That the leave be granted to introduce a

Bill to authorise payment and appropria-

fion of certain sums from and out of the

Consolidated Fund of India for the

services of the financial year 1969-70."

The motion was adopted.

SHRI MORARJY DESATI : I introduce}
the Bill.
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MR. SPEAKER : I think, we can take it
up. Why worry about it ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL) ; I beg to movet :

“That the Bill to authorise payment and
appropriation of certain sums from and
out of Consolidated Fund of India
for the services of the financial year 1969-
70, be taken into consideration.”

MR. SPEAKER moved :

“That the Bill to authorise payment and
appropriation of certain sums from and
out of the Consolidated Fund of India
for the services of the financial year
1969-70, be taken into consideration.”

SHRI RANGA (Shrikakulam) : Mr.
Speaker, Sir, one or two points that I would
like to make are, I am sure, just as interesting
to the Finance Minister as to ourselves. So
far as the money is concerned, we are giving
it to the Finance Minister and the Govern-
ment. How are they going to use it ?
That question comes up for discussion later
before the Public Accounts Committee, how
they have used it, whether they have used

: Motion

*Published in Gazette of India Extraordinary, Part IT Section 2, dated 28w-1969,
$1Introduced with the recommendation of the President.
$Moved with the recommendation of the President,
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much less and, if so, why did they ask for
80 much and then spend less or, if they have
used very much more, why they have done it
without the budget sanction and so on.

Apart from that, the need for economy is
something in regard to which there can be no
difference of opinion between the Opposi-
tion and the Government and, specially, the
Finance Ministry. We are glad that the
present Finance Minister in the past as well
as in the present has been very keen on
economy.

L]

But unfortunately he seems to have felt
helpless to achieve very much of economy
as he had hoped for, with the result that he
had to make that confession or that state-
ment that there is not much scope for very
much of economy. But we have been
pressing for a very long time: 10 per cent
and some Finance Ministers agreed with
us; then 5 per centand some Finance Minis-
ters agreed with us; and in the end we sugges-
ted at least 3 per cent. Even then, my hon.
friend has not been able to achieve. Itis a
common effort in regard to which there
can be no difference of opinion in the
House. I wish him success in making this
effort.

I want to suggest something which might
possibly strengthen his hands. Iknow what
an unpleasant task it is for the Finance
Minister to go on playing the role of a
watchdog and then making himsellf un-
pleasant to all the other Ministers and their
Secretaries also whenever they come up for
sanction for this, that and so on. Therefore,
would it not be possible for the hon. Minister
to consider the advisability of invoking the
aid of his own Cabinet Secretariat over which
fortunately he also happens to be one of
the two Ministers—the Prime Minister
and the Deputy Prime Minister? I would
like him to examine whether it would be
possible for him §o take a Joint Secretary
from the Finance Ministry or some one who
has held a very high position in the 'Central
Board of Revenue to the Cabinet Secretariat
and place him in charge of this particular
aspect of financial affairs, ie., economy.
Let him go on ining and scrutinisi
something like a running commentary, a run-
ning examination of how moneys are being
utilised and spent or wasted, whatever it is,
and once in three months let him place a

VAISAKHA 8, 1891 (S4K4)

Bill, 1969 342

detailed report with their recommendations
before the Finance Minister. At the same
time, I would like the Finance Minister to
ask his own Cabinet to give him a small sub-
committee, a high-powered sub-committee
of the Cabinet, to be presided over by him-
self; let that sub-commi give tt
three or five days every quarter and let them
go through as carefully as they possibly can
and put the axe wherever it is possible or
wherever they find it advisable consistent
with the efficiency of the administration and
also the objectives for which these grants have
been made, so that it may be possible for it
to achieve some economy with the necessary
authority from the Cabinet and also with the
necessary expertise that would be available
to them from the special officers that they
would be having. Why I suggest a Cabinet
sub-committee is because all other secret-
ariats will have some interests among
themselves—espirit de corps and so on;
some obligation towards each other. But
the Cabinet Secretariat is supposed to be
entirely independent of the other secretariats
and, therefore, it may be possible for it to
give just that kind of independent considera-
tion which the Finance Minister himself, I
am sure, would like to be given to this parti-
cular matter. I am extremely anxious that
at least Rs. 100 crores out of these Rs. 4,000
crores in the Capital budget as well as
Revenue budget that they would be spending
or we are placing at the disposal of
Government, at least Rs. 100 crores, if not
Rs. 200 or 300 crores, should be saved.
Let it be seen if he can avoid this deficit
financing. My fear is that—itis a warning
that I am mentioning to all—the State
Governments are all in need of money; they
would be demanding more and more; they
would be having much more influence
with the Finance Ministry as well
as with the Government than these
spending Ministries in the Government of
India. Therefore, my hon. friend may be .
obliged to resort not only to Rs. 100 crores
of deficit financing; it may be Rs. 200 or 300
crores—God only knows how much it would
be. So, he has got to keep a tight control
over this thing. How would it be possible ?
Let him think about it and devise some
administrative as wellas Cabinet machinery
by which it would be possible for him not to
exceed whatever unpleasant provision he has
already been obliged to make for this deficit
financing.
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Thirdly, whatever he saves, we do not
want it by way of tax reduction over this
year or even in the mid-term. Let him
use it for border roads, for security
purposes. There are so many other
ways in which the security of the country
has got to be strengthened. The ordnance
factories have got to be modernised and
mechanised and they need more and more
money. More than anything else, Rajasthan
famine is worrying me like anything. It
is a great calamity which is going on there.
Unfortunately, the rest of the country has
not become well aware of the calamitous
facts of that famine which has afflicted those
people. More than 1} million people
are being maintained now at the
famine relief works. Is that a creditable
thing? T am sure the hon. Minister also
feels as we feel. We have to pump more
and more money. Wherefrom it has to
come ? Let him be heartless if necessary so
far as expenditure in all these departments is
concerned and save money so that in a hu-
manitarian manner he would be able to
provide as much money as would be needed
in order to speed up the development of the
Rajasthan canal and also increase the gruel
rations that are being placed at the disposal
of the famine-stricken people of Rajasthan.

MR. SPEAKER : Only those questions
which were not discussed may be raised.
Some questions which were already discus-
ed need not be discussed here.

SHRI S. KANDAPPAN ( Mattur ) :
There are not many left which were not dis.
cussed

it 7y fema (%) : sremw W A
AT Y A G TgE F A S AL
FE G, § I &1 fa% W TEY FEw
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I dlo ATo To o & & & AR
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Y gD qR W AW W § e
I FEA FA F AR FEH AT
@ A F ¢S & fawrw S
FTER D 9 & W ke &
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afre | § ag 7 @ w§ Wit
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“With all due respect to the Bank of
England, it has to be submitted that they
expect the authorised dealer to do some-
thing impossible by naming the ultimate
overseas purchaser before the sale itself
takes place. In the overseas market, there
is bound to be more than one purchaser
and the authorised dealer would be at
liberty to effect the same to any one of the
same.”
£a 4T AT 2T & e % o e
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*Placed in Library. See No. LT-995/69.
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Il e SO I g, SH S A
T A QA fFmaw N
gufaat 3@ &g 4 wiass § 78

S

SHRI GADILINGANA GOWD (Kur-
nool) : I happen to be a member of the
governing body of the All India Institute of
Medical Sciences. 1 can say that it is one
of the best Institutes we have. Within 12
years it has earned a status for itself as one
‘of the best Institutes irf Asia in the medical
and research fields.

ot vy fowa o 4 AT A AR
FEEIRE? AN RN GIA S
for @ g 1 ATy YfFamaa
T aeT, A g 5 goF &
R 3RS T FTH 6! T 99 & |

SHRI S. M. BANERJEE ( Kanpur) :
I will not take more than two minutes. Two
solemn assurances were given by Shri V. C.
Shukla, Minister of State in the Ministry of
Home Affairs, regarding withdrawal of sus-
pension and reinstatement of the Central
Government employees who took part in the
strike of September 19, 1968. I am referring
to this matter through you to the Finance
Minister who is not only the Finance Minis-
ter, but also Deputy Prime Minister. The
first assurance of Shri Shukla was on 13th
March, 1969 and the second on 28th March,
1969. It was thought that both the assu-
rances would be implemented. Even today,
the Government orders dated 16th March,
1969 do not include those assuramces. I
would urge upon him, not only as the
Finance Minister but as Deputy Prime
Minister, to see that these promises are
implemented. They took a decision in a
particular context and I think it was a
unanimous decision. The Central Govern-
ment employees were just facing starvation
and they were very happy that these assu-
rances were given. So, I would request him
to help Mr. Vidya Charan Shukla against
the bureaucracy, the bureaucrats, and fulfil
the promises given by him in this house be-
cause, still those assurances have not been
implemented. If these assurances are not
implemented—please excuse me for saying
this—the peopI:a will haveno faith in the
assurances given by the Ministers. If he
fulfils these assurances, it will definitely help
him to iraprove the economy of this country.
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"I request him to see that all the assurances

given by Mr. Shukla are fulfilled.

I suggest this to him only because I know
that if he says ‘Yes’, it is ‘Yes’ and he means
what he says. I would request him not to
commit himself here and now but keep this
in mind and see that the assurances are im-
plemented without any more delay. Let him
go through those solemn assurances, and if
they are implemented, that will increase the
prestige of the country.

SHRI SURENDRANATH DWIVEDY
( Kendrabara) Sir,I want to refer to
two matters only. One is Demand No. 49
regarding the privy purse and allowances.
Itis a disgrace that still we have to vote this
amount because after all the Government
depends upon the support of the people, and
here, it isalmost a unanimous demand in this
country, especially when the Government
is run by the Congress party at the Centre
and the Congress party has also decided in
favour of the abolition of the privy purse.
I am surprised that the Government has
taken nodecisionyet. We have to vote the
Demand still. I want to register my protest
that this Parliament is being hustled to vote
this amount which the people in this country
do not want to pay.

Secondly I am really sorry that my friend
Shri Madhu Limaye who is not here refer-
red to the Aijl-Inaia Institute of Medical
Sciences in the way he did.

AN HON. MEMBER : Are you a mem-
ber of the Governing Body ?

SHRI SURENDRANATH DWIVEDY :
I am not a member, but I was a patient there.
1 was a patient for more than four months in
that Institute., If anything, this House
should pay a tribute to this institution, es-
pecially to the Director and the Board of
Management who had within 12 years im-
proved this institution to such an extent
that it has established a record both in the
matter of medical education and medical
research which is unique in the whole of
Asia.

From my personal exprience, I can say
that I was operated uponthere, and I got their
report examined in New York and in Ger-
many, and I can tell this House that the best
of doctors there paid a compliment that India
should be proud of an institution like this.
In spite of that, there may be some irregulari-
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ties, some shortcomings here and there in the
administration, but my accusation is other-
wise. In an institution which is autono-
mous, which is specially meant for research
and investigation, there is too much of
Government interference. Such institu-
tions should be free from this interference.
The least that this Parliament can do is this :
there is no question of referring this matter
to any Estimates Committee or any Com-
mittee like that. In the Selection Com-
mittee, the Finance Committee, in the
Governing Body, at every stage, a Member
of Parliament is associated there. The
Minister himself is the Chairman of the
Governing Body. As far as I know, all the
complaints that are received were properly
examined and found to be baseless. In spite
of this, if this Ministry falters, if it is pres-
surised like that, I think they will be doing
the greatest disservice to an institution like
this. There should be no enquiry. All
that is needed is, they should provide more
funds;_ there should be less of interference
and they should provide more facilities so
that this institution really grows andisa glory
for medical sciences in this country.

19.00 hrs.

SHRI MORARIJI DESAL : Sir, I am very
thankful to Mr. Dwivedy for his observa-
tions about the Medical Institute. It is the
best institute in Asia. I cannot say there
can be no irregularities anywhere. I do not
know whether even my hon. friend Mr.
Limaye can claim that he is all right in every-
thing he says. Nobody can claim that.
Whether it is more or less has to be seen. 1
have no reason to say that there are any
such things which are out of the ordinary
happening in thé Medical Institute. As
regards interference, we agree there should
be no interference. We have now said that
even the appointments, barring the Director,
will be made by them and the ministry will
have nothing to do with it. There is going
to be no interference in research and other
matters.

SHRI GADILINGANA GOWD : Now
for everything the matter has to be referred

to the Government and a lot of time is was-
ted.

SHRI MORARIJI DESALI : That has now
ended. We have taken decisions to see
that this does not happen not only about this
but about all autonomous institutions, so
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that delays are eliminated and they work
with greater initiative.

I agree with Mr. Ranga that it is necessary
to go on making economies in Government
all the while. There will be no time when
one can say there will be no need for econo-
my.: What I said was, there is no scope for
that kind of economy and -saving of
large amounts as will enable me to do
without taxes or deficit financing when it is
required. I am not for deficit financing.
If I could avoid it,I should like to avoid
it. But when there are circumstances when
it becomes necessary and it can be done
without doing harm, we have to doit. That
is what Iam trying to do. It is only within
safe limits that deficit financing will be used,
not beyond that. We are constantly think-
ing about it and the Finance Ministry’s func-
tion is also that. I am also trying to ask

. each ministry to see that what can be done.

Yet, there is a limitation beyond which the
Finance Minister cannot work. He is not a
Czar nor is he the head of Government.
Therefore, he cannot insist on something be-

‘ing done. Even when he finds it is right, if

the other ministers think it is not right, it will
have to be considered more fully. That is
how action can be taken and that is what we
are doing.

In the matter of BOAC to which Mr.
Limaye referred—after making the charges
he goes away. That is a thing which I have
not seen before. Today something must have
taken him away.

SHRI S. M. BANERIJEE : He has gone in
search of gold. He placed the report and
he wants to place the gold also.

SHRI MORARJI DESAI : I should be
very happy if he or you bring the gold here.
I will give a certificate of merit and title if
that is done.

The BOAC matter has been completely
explained here. I have laid five copies of the
report containing the decisions of the Board
in appeal in the library. If Mr. Limaye takes
the trouble of going through this report,
it will be more profitable for him than going
through all kinds of un-authorised things he
goes through and spends time to go at us.
1 do not complain about his going at us;
he is- entitied to do so. But when the
facts are wrong, and if these things are
repeated every day, it will cease .to draw
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attention from anybody. It is not possible
to pay attention when wrong things are
repeated day by day in a different form,
even though full facts have been given
and explained. The question of bringing
back the gold does not arise, because the
Government had examined the decision of
the Board immediately to see if a review
was necessary. We came to the conclusion
that the decision of the Board was com-
pletely correct and it could not and should
pot be interfered with. They have given
full reasons and full facks which perhaps were
not before the Collector who decided the
issue and passed his order because he had
not examined al| those witnesses. These
were examined by the Board in detail and the
Director of Investigation was also present
there. He also assisted in it and he was also
examined. What he says is not true, that
there were two reports, they were suppres-
sed and they were asked to do otherwise.
This is all wrong. But if a person goes on
making assertions all the while who can pre-
vent him specially when he happess to be a
Member cf Parliament. One cannot say
anything about it, one has to go on hearing
it with patience, cheerfulness and bear with
it. That is what I am seeking to do.

As regards education, my hon. friend is
not here but in order to save the time of
tbe House 1 may say that he has said
nothing which is against the policy of
Government as has been declared. It
has only beea wrongly understood by him,
perhaps, which he many times does. But
he thinks we are not understanding him pro-
perly. Thisisa duel in which we need not
take part—especially as there cannot be any
duel today because he is not there. If he
had been there I would have convinced him
it is not a true interpretation that he has put
on it.

He referred to tge question of Ca!cuna
primary education. It is true that primary
education is not attended to as it should be ?n
Calcutta. But the State is antonomous in
these matters and the Government of India
cannot force them to do anything they like.
Theén he very cleverly suggests, in order to
be popular with the Bengal Government also,
that I should give them grants. I do not
know how I am gotng to give them grants
for obligatory duties which are with the State
Government. It is their duty and they have
to do it. Jf I have to do that, in the first
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place I have no money. Even if I had money
and I gave, then it will be an un-ending
demand from every State and I will have to
give to every State. I cannot give only to
them. Those who do not carry out their
duties should be helped and those who carry
out their duties should be punished—is that
the idea of my hon. friend? This is not right
and it has not been possible for me to satisfy
him in this matter.

As a matter of fact, it has not been possible
for me to satisfy him in several things. I
have written to him letters, replies to
every letter of his. As a matter of fact, I
receive letters continuously from him on one
subject or the other. I have always gone on
replying to him in details. Persistently I
have done it. I will not be tired but he
might get tired. I will not be tired of
giving him facts and figures. On that he
can rest assured and I assure every hon.
Member of the House that I will supply
whatever information they want which I
can do and which I shall certainly do.

As regards my hon. friend Shri Banerjee,
what assurance can I give him which I cannot
carry out.

SHRI S. M. BANERIJEE : I only want an
assurance that if Government assurance has
any meaning and he feels that Government
has given an assurance he should implement
it.

SHRI VASUDEVAN NAIR : I hope
the Deputy Prime Minister will agree that
Shri Vidya Charan Shukla gave the assu-
rance on behalf of the Government.

SHRI MORARJI DESAI : Every Minis-
ter who gives an assurance is bound by it.
The Government is bound by it. I have
not said ‘no’. But if a Minister goes beyond

_his province then Government is bound to

over-rule that Minister also. Do not feel
that Government is bound to go by any
assurance that any Minister gives. Be it
the Finance Minister or any other Minis-
ter, Government has every right to over-rule
any Minister if he goes wrong or if he has not
acted very carefully. Then Government has
got to doit. Therefore, we are not going
to be bound by an assurance which may not
be properly made. But in this matter
also I cannot give an assurance. I will look
into it. Even then I will have to give a reply
toit. T only say I have noted what he has
said.
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MR. SPEAKER : The question is :

“That the Bill to authorise payment and
appropriation of certain sums from and
out of the Consolidated Fund of India for
the services of the financial year 1969-70,
be taken into consideration.”

The motion was adopted.

MR. SPEAKER : Now I will put the
clauses to the vote of the House. The ques-
tion is :

. “That clauses 2, 3 and 1, the Schedule,
the Enpacting Formula and the Title
stand part of the Bill”

The motion was adopted.

Clauses 2, 3, and 1 the Schedule, the Enact-
ing, Formula and the Title were added to
the Bill.

SHRI MORARJI DESALI : I beg to move :
“That the Bill be passed”.
MR. SPEAKER : The question is :
“That the Bill be passed”.
The motion was adopted.

19.11 brs.
HALF AN HOUR DISCUSSION

NEGOTIATIONS WITH CHINA

MR. SPEAKER : Now we shall take up
the Half-an-Hour discussion, given notice of
by Shri Prakash Vir Shastri.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) :Sir, we may take it up
. tomorrow.

~ MR. SPEAKER : I do not know. May
‘be, some other important thing is fixed for
tomorrow. Then, it will be pushed out and
it will never get any time. Tt is an impor-
tant matter. Also, itis only 7.15 p.m. Let
us hear Shri Shastri. Even if we postpone
it to tomorrow, then also hon. Members will
go away. So, we will take it up now.

=t WEER wren (I3) ;e
w3eg, ot 3o o ogS wET A=y
st gt iy & < % & AT e
TR P TEg § wEREET aeT
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fFamag i maa @ fF
JEaE I Fiow] TdqEl # A I@
TFC AG T IAT a9 I$ A G IS
AT TG F T EFA | qG A TR
U AT 7 IFq=T ¢ | S = fow
fEIMIMFTIITEL I qF9
Ao 1 A T R | I dwr g
"I A I[F FAAU 9 I Fav
it fHFNE IR @), T
IRAT FAH F O AEST W
framefamd #@ & fol 3987 &
AT T AT e, EXHAT
IR TET A F AT & |
1 S9ad, 1969 & ST g@EKR
qENST g 9T, 99 § NG q T
frc & g foafa g 9 ”

ST {9 9% F AT AR TS
fagx waead IAX A § S FT WINT
T T STAHTA T A< § | T At
FIRfaw sEvsar F Ty § UF Ak
A FG A T TR T I GBI
fear<m TRa AT T A R,
T Y I AT FT R FEAY G 7
q@TOH HAT A T A A A &
=R # far sk #g 59w A}
N WA I qETAG 4§ AT T
AT & 7 S FT A5 IR o e
wfawa § Ngw NFao TG @i 3
& A, T AR F A TREAR FT 0
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S ‘e Faes” R 9 A At s
T FEH | far g1 aR W
ot qa § FO9 FOT 9T 99 7 "
TR & €7 F @ # faard ) o
feafa & @ T & FHW] T IATI F
AR O et F gFeT A foud #T
I FAT Fgl A6 TAAITA |

S T 77 g7 AT W g |
IqH 1S T & A 25 9, 1963
# =t TS AT® A T FFA
fr | 99 e & SRR Ww wv
G T # 6 o TF N9 13 faawas,
1962 % foufy & &fe #X w1
AT T qE AT D AT B TR
T HTR FT A AT GaT A A o
IF AR M AR AgE A
HTFEATT & TF JFed U & A0
ot fear R 9@ aFer d =N
g 7 5 g7 W IR A F1 AR
AR G F AT TG AR E
i fF g Tg @ e WS
afewe 6T do1 &1 T S
¢ kg TR F g WA
F afarR FT foar 1 e g
Faw 39 7w fw g
I g RN § afrw S SF
I AW I AT ¥ AR & AW
st frar 4t

TS 1T W 9T A 99 afT & 0F
ST arfed o | s age awr )
# Q1 T T q¢ FT IqHT AT GO
@ ST A e e I 0
T Aeg AR, 1962 Y A7 GFA
fearar :

T AT AT A o 9f ¥ grerE
RN WX F foF, M T o
fear §t ovar aun AfeT duy Ay
AF R, IRAT o@D
HHeq FT T AR 53 favara & ary
el KA
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[t SRR adY]

# qomr agan § 5 st sagee
ATE FTA TR, AT FY T HA
e gfew Ty Se¥ e TEE A ?
O3 A N gwE 94 gela ¥ O
fFar a1, 9@ s @ fRw AR ar
ST Hel g I § Fv ?

IEF qE GEL TAW A qE, A
FE TG AT | IFA 24 e,
1964 #1 @ WA ¥ TF IWA
W gu Fa 5 W@ g afE
=t g0 AWS q@ Y HAT AR @
I G 99T & & AR AR F
F! fofaq ar@ g s og=ma faar
& S EEd § | I agg
FEE gt | T o
TS g€ FT @ue WY JE 91
fF o9 a% 99 gaTQ A T EEr A
¥}, qur geg ¥ gaewts ¥ qifc
T # IS FE @A g@E W
qfa 78 fFar mr @, R = o
TG WEA T S T I« A
@I gu, #gHN A § 5 awww
TaH A= s gfRar Ay | qan
sfaw a1 fF 9 q@F T HT T &
T FT 997 3@ 6 69 ® aw
T F 9T a1 T R
R A sAEeE EE A W@
aETER §9g &t faar ar, SEEr s
T F, Fag A qfed S A
*fr S¥ET R AR TS TP AN S
AT A W SqET | A
gqar ez E & g wiafafeat § S
For feafy o Ay 4, @AW
T AT s e F # )

Faeh qd AR | o ww A [
mmﬂmm,ﬁ’#ﬁm
¥ T wA & | A AART TR
R f5 W@ R gEer FW A
& &) Sfeom fm A fgEm A
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a9 gReT F faar 3w faw & fee
$T T FLIQM @ AT A TEN IE
Wi fFw & s adw
FT Aifed | 9 F A qET w7
[ g TR T @A aifg@d ) &
TRATE 5 o o T F 9w T
& wwifa & &7 & gl waw wt
q TR qAS § 57 AR T I
AfEr | Agqem W g fR TR
fRa @ift ;e aETaT AR
ar Y fadm Afq s o = goor
A ¥ wwifam & ? wuw A a9
I 9% TR 997 g€ Ny gfa ey
q ot @ PR F awew 2 far A
T oW J G AR |

TAE T S gAIR AW & el
g 3% A & g g 9 gwen
T I AT 19 { AT F WY A
# Y wgr ag § A AAE@IE 1 =
w7 5wt yafea o & §isw
g 9 fosmq w1 A TwE gew
FLQ@T AT W A S 9T JToT
w93 @ | U yafed a9 5w
i we FE awar g gw e
ot FT T A aww @ | s
AR foema w1 @ 7 & q[F FOA |
I W "T FTHT WY g A9 a9t
T AT F TS § | NG A=Y
Ao g TOR TP AR A
g G | wS QA wEm
AfaEt & A Fr a1 39 9 A AT G
faar 1| SR T goFr T TEER
e # Fg a3 @ @t ok
AW RCF Y AN ALY T
feafs aq & S@ N7 Fawn Afc &
fort e BT AE afcadw 7@ T
TN AR IR qEt F ywE A g
IfFT T A A it aF Ff arat
# SEE T oamr g1 W ogEw
AT T T T TG
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t ofFEm %1 AR faers o &
g 2 wr s afewr qF ofmn &
JgT afarer WA @ foll A q @
F T AT @S| K www A
T g fF W@ awER A oA
frlwar & wER A 3 fr St R
T AT T 59 FHR AT AT g &
fegn s & o T wAr TR
& 1w fam ey e & qrr armeaT
e F g S |

a9 T I ar g § FF =i -
W@ AT q OF wgeaqy Ny vy
I WY T g § 25 FAEQ, 1963
‘FfEATAr 1 TR TR F 9@ AT
AT AR E

“qraa FTag FoA @ ¥ 98 a9-

Y G HEY FY AgEqu fawE &

gy A QU & & gfaa s @ |

gq g Afa fafrea #<, alr

[T I I FRAE FL 17

= STATER FT g€ #1348 awAg &
w& a% wwg fRat AfT o s qEe
AL T AT ], AT I GIFR oy
0 fafet # a9 afaee & 2 fF
ag T THL A wgeEq Afq F afe
T[T F g A AL IHT X H
7g ST 9T g fF s
AT § TW@ L IR AT W IqeA
F A T

7g @R A IS AHE H_
e af gl @) W@ mE g
e w= MY @ Y fede farfes,
q@ER @v fag, @ Wt § dod
& 9a¥ e & e ag wreT 29 A A
ﬁs@iaa,agé’:r%maﬁm
R W F WA F Slafifae
F@ &1 ST suw w= o W
F1 yE wt §, 9EN o § oAy
29 F T F I FH A TP
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R T4 JTET 9 g% TS F I FT
AT F7F A AT IS G E |

# =g g o s fferward weh
=t feiw fag, ere &g ¥ 3 Y @
& war o A 9w QIR Afa e
RE AN EEEESRE AW F
geE @ 4, frw v afeoeT @
g T qifia w&aE & fFam maw ar
AR St Aifq = oo Tgg T F;
Wt ot 7 apqar aew § 9@ AT F
et s #1 A€ afad #< foar @7
aT AE afeady fear § &Y 39 &
ey § sz A favaw & e ag
foar ? @ Y ged F A A A
oW W AT & FAE { A aww
3 § 9 & yfaa @< gard wum
AR FT T T § TH T W
i & wgF aF IS Q7

a7 fammw § 5 Rfes w0 5@
T qUT Il B =W F @d go |
FRern, e WA s
TFRX H Toawgiwar dar T @ |
MR. SPEAKER : There are four other

names. They may kindly take one or two
minutes each. Shri Ranga.

SHRI RANGA (Srikakulam) : We have
no objection to Govermament having talks
with anybody. When they are willing
to have talks with Pakistan, why should
they not have talks with China ? But we
must be clear about the stand which we took
on the birthday of Pandit Jawaharlal Nehru,
the 14th November, as my hon. friend, Shri
Prakash Vir Shastri reminded the Govern-
ment. On what basis could we having
talks, if at all, they condescend to have talks,
It is unfortunate that we shovrld have said
it in such a unilateral manner.

We would like to know whether Govern-
ment would respect the wishes of the House
and also of the people in the country that
Tibet's sovereignty should come to be res-
pected and it should be resorted through our
efforts and also by our good offices throngh
the cfforts of the Unrited Nations.
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[Shri Ranga]

Secondly, we would like to know whether
we would insist upon that the 14,000 and odd
8q. miles of land which have been unconsti-
tutionally and immorally occupied by China
should be disgorged by them and should be
given up by them. If we are not going to
keep these two demands in our mind, in our
negotiations, it will be worthless to have any
kind of talks with them.

I wish to sound this warning on behalf of
our party and other people in the country
also that whatever may be present policy
and tactics of the Government, whatever be
the kind of agreements they may find them-
selves forced to reach some day or the other,
we would not hold our responsibility for
them nor we would recommend to Govern-
ment to accept them unless Tibet’s sover-
eigoty comes to be recognised by China, and
we protect it, and the land that has been
taken over by China is regained by us and,
as they put it, our integrity and sovereignty
come to be respected by China in a decent
civilised manner.

=t Harm ad (Flegr) | smaw
oY, AT A AW wEAE B @ g
g 3% & 5 T wEar 99 A -
N § AR Y TR g | § R
% 3@ ofifeafa 4, @ TR & A
faa W& ¥ ag ST Ag fF qger
Saq, 1969 F 99 TG Hell A
Txer faor S ameEm  F 98
7 g8 il @t 5 s st 5@
qu EFEE TEAT 4T, e qrfee
1 W AT TS qEE ] AT T8
trfmia @ WRE } F AR AR
39 faaar & sfr a=g G ¥ fa,
w7 I AR & S 4g awey far
frad f& i Y g aga SweE
IO T Y IW F A9 O ey go
a5 &= A awdsn Aifg
¥ oF fawe o § S9N g
§ g %@ g T & g aq !
T 59 I § 06 3 Wie 9y ?
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¥ fireraar v (e ) - o wR)-

&4, agi 4fsq FaTE I ATE ' Fe
T g R R o
& @ wfn am A @ o
T T g T q99 A9 & qq @
w0 e FF ag g 1962 @
TR F AR TS o e fegew
AT § | IqT @RE G fHer aqr
3fe fif it @ gam o, A g
9 | @ sERY @R FEgEar
T aEeT R R ow ¥ FW, ogEm A
FEET A @A Tifge At s
g3 9T g ¥ 934 & fol AR A
® A1 NuE A St § S wer e
e # fey fgem AR g, &
a8 T Fwwan g 5 9w g IR
TE BT | 3F T H H A THAT IgAT
g fr fegenT safre <im #1 grees
w ¥ A e S mE feg
IR ST T & TS F AR
& fat 7T fegem A agaw gors
g R T W A A= e @
fou fegem sl ot duc &7

o T § f s F afefes
fezia o R g s A v 3= o
o fag & aET @t &
HAT g, AT 74T I9 A HL AT G
t v et g 99 § Ty
&l 3 39 R a9 7

T A § gEwd ¥ g
o feat aff v F waea § 7
AR, ST EaTe § fF e ot 9o
T, IR = fow ge T1geT 1 I, @8
e 1 faefaeT e ¥ wWrE |
Iq G AT A W @r g !

SHRI TULSHIDAS JADHAYV (Baramati)
rose—

.

.
MR. SPEAKER : This is half-an-hour
discussion. Your ,name is not there.
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SHRI TULSHIDAS JADHAV : Four
members are allowed.

MR. SPEAKER : Lots are drawn. Your
name was not there. I cannot help it.
It is not in my hands. The name of Mr.
B. S. Sharma is there, but he is not present.

&fire wrd vt (s fdw) ;o
HET, AFHIT §SE A AT S A,
7g qaT® Jom fF a7 AR} g
9gS & AT FuTg HeY A A awT
%W 939 | four @ o s fawam sav
A | T T § GaT G &, AT HHR
FEITMIH R G LA F WS
farda & ¢ & =gar § fF famm fomelt
aq & ®1€ T da1 5 § <@ A
7S 4 X § fF a@R F @ #
oY Ig7 9% qFTT T A g & A A
F1E Y gEX F HSEfHT g H1 &
e v AR e R E T
TR & | AT NF T T AT FgA T
for g Sy F1 A#7 fava 99 7 a7
TR, OFIRIT@L, F
gaaar § fF og s@R & g A
TE TN & | WA g9 W A fo-
@A W@ fF N A i g e
Tq aad * fear § S AEEw ¥ gw
g9 gu € 9 fam 9w smeEmaAt
# 9T ¥ T gUEH 1S Q4T F1 A
u fow & 7 [ & fg@ A o
&

¥4 TR TS T9 I W § AR
AEeffmadis A s
%o Ay sEER v a9 § @
dar 3 W §, § T I AA AQA,
TARLRWH agd ¥ @< §, T A
aw I+ foen &, i & foea
2, T AET §, & ¥ ¥ I
T §, FAT ¥ Tga @ 19 UaT B,
forrar 6 3 FT aga T g @
i aTeaa § ag SR T FAT &S & |
IR q9 FAT F A fAR | R
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qred g, 3 I9H TAe G € |
B9 A1 I @ g AT FGT fF I
St ARy & Sar B 9Er @9/} A
F, 7 37 A FawRT | g @Y, sremer
R, TEY Wit faear §, 99 f5 o
FIET Y FE § AT AR W FEA
FT AT faoar &, 9 F g7 sy
T H YIS FT I6 § |

ol A St A AR WK AR
FEARA A Y B & fF gam A A
TaTagr g 5 g A & T 9 1 T
gar g W 91 fear @ fF g
AT Y TEH AT F4 | 75q ARG,
a9y ¥ far Y wu WY Sy F ey
39 TG T FaO-9@E § @ FrE
I T FO @ o Wi NE
TEIREHT GaT &Y FH | A FET FeA
¥ 9 & aR § qer T, ¥R A%
FH—A S A § FIE @ E—

A solution can only be found keeping the
national interests, national honour and
interest in mind.
faewe T a T AL &, TF W FE
st farEm A o g v WA e
TN T8 FIT AR w7 @ L.

S STHTREIR WY © A T FgAT
ag a1 fF ST TATEReTS St 4 Fgrav
f& 9@ 9% 8 faama< # i g
AT AT, A9 AT G G G A
T, a9 IF gH I AEiAE I A
U TU B

it fmw fag : weg gl St &
S g A AR ], F P e F
9 q@ F @ g, Ifea @ &
TF FL F FgT & Al AEE R |

Ig §ATS TH ASAH FE AGET AT §
T &7 Tyve &9 ¥ o FEr @ 6 5w o
< FATF GATY T gR, AT
R0 A T, FGUEAT AR AT AT B
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[sy fala fag)
wifea # F W T SRA—ag
AT AR ER IFE AR ) ’

I g1 48 I @ fF e
THSEY ® O IR I@ I AW
T TN I AT I I IF g
FT CHFUF N BIE AR, q@ IH IT &
T F AT T FI—AEAE AT A
AR agd WA AT E, TEF
T g A @ fva =t 5@
& &t F—w ) 72 N FF o9 wrovE
TITed IR §WE A 4—IEH ag
qr fF @l 9% I dwx (dfEw
) N @A, v 9w o7 L
gl § 20 fFonieT ¥ gz v w,
SfFT 20 fedrieT gEd OX W a8
WA E T F AT AW A
§ v o fred a=w ¥ I @
faoges @ @ 9wt § | T S
WA ... ...

SHRI RANGA : That was not accepted
by Parliament.

ot foiw fog : S fod s s T
g o o o wowe § a9 I
A F Y, IF AR 9T W TG 0T
WA 1 T g @ FOgEA
AT AT FY JGAT F

S TOEET Y qg T FH
vt § g8 ¢ | W T oS oS
TE WA T §, IEH W 59wt
G, @A w1 A foit ;R
Sit @ W v §, sfemd = @,
AR EA F AW frangE@F Tww
QIR g AQ I I w oAl
favamg feorm sgar § fF g ™
gy § @ed #5981 & fasg A%
W G N fomr $FH Ao TG,
fesd T 3w A AVET @S AT
T & gEm A g a
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TF T A€ IS §—AF T4+ Hay
& S Y § I AR g8 T
I fFg AR R I@ FE—gET
7 AreeAfes &7 a9 o SR amw
qIF HgT—

That was not a correct assumption. The

point is that we want to solve something.
There is no point in saying very categorical
views. Our views are known.
[ q9o ag 76 & 5 Ay ago ™
g TR T AW § IR ITH T
qHT IE TG 8 (g # 1L & HAST
T QT @ 1 IR T o FETR

“Our views are known to those people

and we shall certainly not let them get

any wrong impression...”
A G ATE & A Fwalt F, JTHT S AT
w3 a1, IaH AT AT AR Fa e g
N ¥ At AR &, gT TR § R Wi
A A 3 ) A § 97 A7 7 day
g afew ag &Y R W & afgs ¥
W Hart g1 AW AR H
A N F fega 7 g § 5 g DAY frs-
FLE, TF GO F 9 § Foqul sw
g 3few ag wra oWt @ aar & 9w =
Y ZAR AW Y sr@vear AR wgEar
AW §F 9 qG I AR HATST *
T F AR TI91 F Ay qAITIRIT A
i aw F fear av fF fw $ wfw
g e Fr @1 @ fed & ot ot
& #gm f g 3 faoge e a =X
fFaER FToF AH FE I s
w0 R, A qEC T A wr g—
TR IT THN NS, ¢ § A i
AR T AR S, T qF G A
AT FTH a8 I F@ §, IAW
FE G TG GRIT | T, T ST (o AT
S Ao §, AR & 39 F S
TR AT AH Y GE AT A grar
qrEr @ Trhfaw § % = g wH
affq AfqeF et 1990w &
Aifa e & afe g A Aifg
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T A A T e Y i §
Aify T & ST @@ awT g 2
I T gf i & formwr < Wy
FE ATH FE | '
AAAT G | F7 ¥T 7 A
FE | Fag WA E 1 W aw d gane
J[WF T AM 4 F qg TEC T
=g f6 2 Y A G T 8
T Affg fFy ow sf| & s
R TR e & afew 3 P fam & smaR
I § | ATAG G I F S
A fF A FoU M R I a9
IIET & | FET I ot Fovr G g
TE 1T Fe Al ISP BIF TGN AT
arfed faw safed fe Foor 7w § gaa
FIT & | a8 WY gATY |TEAT AgY gy
=fed | W S T FRA qor A

SHRI RANGA : But it was because of that,

he was sent out. .

ot fem fag AT E . L L
(smaum)... & F1 R TW NG Fg
FFATE | ag e g 5wt A S
ara I FE FF g AT & I FE
a1fed, NfF & I S 91ed, I8
Al gardr Afa faoge e § fe faaey
W il T § 98 9991 e
& FT JAATIO ST & T FAT A0A |
WA g e g A ew
aHd § o oHY s Rz |
Fify &AW JT AR 0 oo

SHRI RANGA: But they have never said
till now that they are willing to talk to you.
They have only been abusing you.

MfAntag: &7 @ & swfFa
T FA B ARG ST R F wE
gl A F w1 WA € L

SHRI RANGA ¢ Where is the need for

you to take the initiative ? Are you such a
a statesman like person with so much of
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powers at your disposal as to tell him:
“Come along, you are a little boy”, etc. He
is saying that he is going to kick you.

=t fm g« 0 aow F 7€
5 =W AT gew,  smEE St
F1 FEATs F1 & 7 | T A T FAr
g T IS @ & g W Fud o,
A o1 ¢ F TG quSar guIR AW AT
T 399 qEAT & | FAT T HT TEA
IEAT R HEY 9T AT FES J,  AA
FIR WE AT A FgA G | ARG
TR AT gW W AT 3 S, § quwar
g T St W sEe qEw W S0 0
3 999 91 UF AR WM & 6 F
Fg 3 Of F W THHT T8 TG 4T |
I e gw Remiv g A,
g @ sfgm fodm f& Readw 9
AT A | qEAE @IS AR A g,
T E 1 F A R
AATE | TR, ST AR TLHATS A
WA fea #1 &1 gHEr WA q
dorr g fwaw & fga & awad |
T @ AT, R AT F AT
R R e | |
FNT G A &, AT F A&, T
g agt N, 3R ufess § afers Il
FTge fAFeq #1 | SR AW g9 &S
frFe aaa € dv &= g g )
fora fod smamd St #ga & fega a1t
=T 91fgd | N9 F AT W ™
W | N & TR =T ATEd A FE
g@ frFe gwa § av fawrea =ifed,
FifF SMATAFIIZIS FHFHG |
3EX JYUT FT AWl § oA § AR
W FFH ASFATR |

@ F feagm fFa@wed g
G AE AN .

it e A (syEey ) : TR
T # "raar feom & fed 9 sy
forar a1 g sy @ av 9 ?
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=t few fog o gwF | o W
T A # § A fe A A
wWaA # femm g eu & faadadr
@R A Ay TR T
FA |

WgT T T qE FT 9o fE
T WS F A AT T AW, AT
AW AAD AT AAY, AIGF AR A
Imaa Er E f5 gl s Afa &
g 1z@ Ay TR F faae § S w=l
TR LA, gw W aige S T
IHH qg A9 7 4, BT 99 F aEE
st § Fga1 AgATg e ifqqe
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TN I FT I & aY Tg F=et
TRt 53y [ U HES K and
W& 9 W I I FAS | SfeT
WX 97 T A=s & faard &0
JewHd F & Al W HI 99 a7l
fraey 1 ™ g@ mER TR §
fFa d | S or ad ama g
g ge wnfed 39 fod T 1 3+
T I FT G

19.42 hrs.

The Lok Sabha then adjourned till
eleven of the Clock on Tuesday, April
29, 1969/ Vaisakha 9, 1891 (Saka).
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